
WI( SABRA 

BULLETIN - PART I 

[Brief Record of Proceedings] 

Tuesday, July 9, 19911 Asadha 18, 1913 (Saka) 

11 A.M. 
1. sUeace 

No.1 

Members stood in silence for a short while to mark the solemn 
occasion of the first sitting of the Tenth Lok Sabha. 
1. LIst of Members Elected to Lok Sabha 

Secretary-General laid on the Table a Book, submitted to the 
Speaker by the Chief Election Commissioner, containing the lilt of 
Members elected to the Lot Sabha at the General Election of 1991. 
3. Reslpatloas from Meaabenhip of Lok Sabha 

(1) The Speaker pro tem informed the House that on 24 June, 
1991, the Lok Sabha Secretariat received a letter dated 23 June, 1991 
from Shri Atal Bibari Vajpayee, an elected Member from Vidisba 
constituency of Madhya Pradesh and Lucknow constituency of Uttar 
Pradesh, resigning his seat in Lok Sabha from Vidisha constituency. 
The Speaker had accepted his resignation with effect from 24 June, 
1991. ~ 

(2) The Speaker pro tem also informed that on 26 June, 1991, the' 
Speaker received a letter from Shri LaI Krishna Advani, an elected 
Member from New Delhi constituency of Delhi and .Gandhinapr 
constituency of Gujarat, resignina his seat .. Lot Sabba from New 
Delhi constituency. The ·Speaker bad accepted his resipation with 
effect from 26 June, 1991. ,;;J .. 
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4. Oatb or Aftlnnadon 
The Speaker pro tem Sbri hidrajit Gupta, : "ling already taken 

oath before the President, signed the Roll of Members at the 
commencement of the sitting and took his seat in the House. 

Thereafter 417 members made and subscribed tbe oath or affirma-
tion as follows and took their seats in tbe House:-

155 in Hindi 
97 in English 
52 in Sanskrit 
29 in Bengali 
24 in Tamil 
16 in Marathi 
10 in Kannad 
7 in Gujarati 
7 in Urdu 
6 in Assamee 
5 in Oriya 
4 in Malyalam 
2 in Ponjabi 
2 in Telugu 
1 in Maitbili 

(£Ok Sabha adjourned at 1.10 P.M. and re-assemb~d at 2.13 P.M.) 

'.11 P.M. 
(£ok SaMa adjourned tiU 11 A.M. on Wednadtly, the 10th July, 

1991) 

K. C. RASTOGI. 
~. 
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LOK SABnA 

BULLETIN - PART I 
[Brief Record of Proceedings) 

Wednesday, July 10, 1991/ Asadha 19, 1913 (Saka) 

No.2 
11 A.M. 
I. Oath or Aflirmation 

Eighty-one Members took the oath or made affirmation as follows, 
signed the Roll of Members and took their seats in the House:-

2S in English 
21 in Hindi 
10 in Telugu 
6 in Marathi 
6 in Tamil 
S in Bengali 
4 in Kannada 
2 in Oriya 
2 in Sanskrit 

(Lok Sablul adjourned at 12.15 P.M. and re-assembled at 3 P.M.) 
2. Motion for EIedIoa of Speaker 

Shri Arjun Singh moved the following motion:-
"That Shri Shivraj V. Patil, a Member of this House. be chosen 

as the Speaker-of this House." 
Shri P.G. Narayanan seconded the motion. 
The motion moved by Shri Arjun Singh was unanimously adopted 

and Shri Shivraj V. Patil was chosen as the Speaker. 
Sarvashri Arjun Singh and L.K. Advani conducted Shri Shivraj V. 

Patil to the Chair. 

1 
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3. Felkitations to the Speaker 
th~'· rollbwingt.H:mberS 'bffered felicitations to the Speaker:-

(1) Shri' P. V. Narasimha Rao 
(2) Sbri Lal Krishna' Advani 
(3) Sltri Vishwanath Pratap Singh 
(4} Sbri Somnath Chatterjee 
(5) Shri B. Vijayakumar Raju 
(6) Shri Frank Anthony 
(7) Shri Indrajit· Gupta 
(8) Shri P.G. Narayanan 
(9) Shri Nani Bhattacharya 

(10) SIlri Moreshwar Save 
(11) Shri Chitta Basu 
(12) Shri Ebrahim Sulaiman Sait 
(13) Smt. 'Oil Kumari Bhandari 
(14) Sbri Shiba Soren ' 
(15) Dr. Jayanta Rongpi 
(16) Shri Mom Ram Saikia 
(17) Shri K.P. Unnikrishnan 
(18) Shri Yaima Singh Yumnam 
(19) Shri Chandra Shekhar 

The Speaker in his reply thanked the Members. 
4. tatrodudloa 01 Prime MIDIster aDd Leader of the House 
n.~ SPeaker introduced :the Prime Minister.' He' alS:O . illtroduced 

Leader ·of ttle House. Shri Arjlin Singh. 
5. IIatnductIoa 01 Ministers .. 

'the Prime Minister inttOduced the Members of the Union Council 
of ; Mb"teo . 
... 26'P.M, 
(Lolc S,ibha adjourned till half-an-hour after the. Address ,by the 

Prrsident on Thursday, the 11th July. 1991) 

MGIp(PLU)MRN[)-250L5-1o-7-91. 

K.C. RASTOGI, 
SecJ'etary-Generai. 



LOK SABRA 

BULLETIN-PART 1 
[Brief Record of Proceedings] 

Thursday, July 11, 19911Asadha 20, 1913 (Saka) 

No.3 
12.55 P.M. 
1. Oath or AtIInaation 

Five Members took the oath or made affirmation as follows, signed 
the Roll of Members fDd took their seats in the House:-

4 in Hindi 
1 in English 

2. Secretary-General laid on the Table a copy of the President's 
Address to both Houses of Parliament assembled together on the 
llth July, 1991. 
3. Papers WeI oa the TUie 

The following papers were laid on the Table:-
(1) A copy of the Jammu and Kashmir. Criminal Law (Amend-

ment) ORtinance, 1991 (No. 1 of 1991) (Hindi and English 
versions) promulgat~ by the Governor of Jammu and Kashmir 
00 tbe 16th June, 1991 under section 91(2)(a) of the Constitu-
tion of Jammu and Kashmir read with clause (c)(iv) of the 
Proclamation dated the 18th July, 1990 issued by the President 
in relation to the State of Jammu and Kashmir. 

(2) (i) A copy of the Proclamation (Hindi and English versions) 
dated the 6th April. 1991 issued by the President under 
article 356 of the Constitution in relation to the State of 
Haryana published in Notification No. G.S.R.· 208(E) in 
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Gazette of India dated the 6th April, 1991, under article 
356(3) of the Constitution. 

(ii) A copy of the qrder (Hindi and English versions) dated the 
6th April, 1991 made by the President in pursuance of sub-
clause (i) of clause (c) of the above Proclamation published 
in Notification No. G.S.R. 209(E) in Gazette of India dated 
the 6th April, 1991. 

(3) A copy 01' the Report dated the 2nd April, 1991 of the 
Governor of Haryana to the President (Hindi and English 
versions). 

(4) A copy each of the following Proclamations (Hindi and English 
versions) under article 356(3) of the Constitution:-

(i) Proclamation dated the 23rd June, 1991 issued by the 
President under clause ~2) of article 356 of the Constitution 
revoking the Proclamation issued by him on the 6th April, 
1991 in relation to the State of Haryana, published in 
Notification No. G.S.R. 315(E) in Gazette of India dated 
the 23rd June, 1991. 

(il) Proclamation dated the 24th June, 1991 issued by the 
President under clause (2) of article 356 of the Constitution 
revoking the Proclamation issued by him on the 30th 
January, 1991 in relation to the State of Tamil Nadu, 
published in Notification No. G.S.R. 316(E) in Gazette of 
India dated the 24th June, 1991. 

(iii) Proclamation dated the 30th June, 1991 issued by the 
President under clause (2) of article 356 of the Constitution 
revolcing the Proclamation issued by him on the 27th 
Novt'!mber, 1990 in relation to the State of Assam, pub-
lished in Notification No. G.S.R. 323(E) in Gazette of India 
dated the 30th June, 1991. 

(5) A copy each of the following Ordinances (Hindi and Englisb 
versions) under article 123(2)(a) of the Constitution:-

(i) ... e Delhi Municipal Laws (Amendment) Ordinance, 1991 
~o. 1 of 1991) promulpted by the PresideDt OD the 30th 
March, 1991. 
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(ii) The Representation of the People (Amendment) Ordinance, 
1991 (No. 2 of 1991) promulgated by the President on the 
18th April, 1991. 

(iii) The Constitution (Scheduled Tribes) Orders (Amendment) 
Ordinance, 1991 (No.3 of 1991) promulgated by the Presi-
dent on the 19th April, 1991. 

(iv) The Code of Criminal Procedure (Amendment) Ordinance, 
1991 (No.4 of 1991) promulgated by the President on the 
2nd May, 1991. 

(v) The Terrorist and Disruptive Activities (Prevention) Amend-
ment Ordinance, 1991 (No.5 of 1991) promulgated by the 
President on the 2nd May, 1991. 

(vi) Tht Consumer Protection (Amendment) Ordinance, 1991 
(No. 6 of 1991) promulgated by the President on the 15th 
June, 1991. 

4. 'Resolution and Obituary References 
The foUowing Resolution was placed before the House by the 

Speaker on the passing away of Shri Rajiv Gandhi, former Prime 
Minister:-

"This House expresses its profound sense of grief at the 
treacherous add brutal assassination of our former Prime Minister, 
Shri Rajiv Gandhi. The cult of violence and the atmosphere of hatred 
deliberately promoted by senseless elements who have no faith in the 
democratic process and who are ceaselessly working against the unity 
and integrity of the nation, have claimed yet another crusader of 
peace and non-violence who, like his revered mother 7.yean ago, 
preferred to risk his life rather than to distance himself from the 
common masses df the country who loved him so intensely. The 
passing away of Shri' Rajiv Gandhi at such a crucial juncture has 
deprived the country of the services of a young and charismatic: 
leader on whom the down-trodden masses had pinnod their hope and 
faith for a better and brighter future. 

Thoup a reluctant entrant into politics, Shri Rajiv Gandhi, havins 
taken the crucial decision, never looked back. A man with tremend-
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ous courage of conviction, he served the nation in and out of office 
with a deep sense of commitment, clear vision and youthful vigour. 
Shri Rajiv Gandhi was the symbol of the nation's youth and his 
political career was a rapidly rising graph of accomplishments in 
pursuit of the ideals and aspirations of the younger generation. 

His tenure in office as Prime Minister won him international 
recognition and he came to be respected as one of the foremost 
leaders of the Third World. His contribution to the cause of 
disarmament, international understanding, the non-aligned move-
ment, environmental protection and abolition of apartheid will be 
ever remembered. 

A visionary like his illustrious 'grand-father and a person with 
strong determination like his mother, Shri Rajiv Gandhi worked hard 
to take India into the 21st Century as a modem, technologically 
advanced and forward-looking nation. He gave technology a new and 
clear mission: to solve the problems of the poor. 

The nation stands at the cross roads today. We have to redouble 
our efforts to rid the country of the dreadful menace of terrorism and 
to restore the faith of the people in the democratic process. Let us 
rededicate ourselves to the accomplishment of the tasks' which were 
so dear to Rajiv Gandhi. That would be our real tribute to his 
cherished memory. 

The House sends its condolence .. to the bereaved family." 

Thereafter. the Speaker. Sarva"hri P.V. Narasimha Rao. Lal 
Krishna Advani, Vishwanath Pratap Singh, Somnath Chatterjee, 
Indrajit Gupta. B. Vijaykumar Raju, P.G. Narayanan. Sibu Soren, 
Nani Bhattacharya, Chitta Basu, Ehrahim Sulaiman Sait" Smt. Oil 
Kumari Bhandari, Dr. Jayanta Rongpl. Sarvashri Ashok Deshmukh, 
Frank Anthony. Shravan Kumar Patel. Sultan Salahuddin Owaisi, 
Mani Shankar Aiyar. Dr. Balram lakhar and Shri Arjun Sjngh made 
obituary references to the passing away of Shri Rajiv Gandhi, . late 
Prime Minister. 

The Resolution was adopted unanimously. 

Thereafter, Members stood in silence for a short while as a mark of 
respect to the deceased. 
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The Speaker then made references to the passing away of Shri 
Chila Mahala, a sitting member of Lok Sabha; Shri C.K. Chakra-
pani, a member of Fourth Lok Sabha; Shri Nagina Rai, a member of 
Seventh Lok Sabha; Smt. B. Radhabai Ananda Rao, a member of 
Fourth, Fifth, Sixth and Seventh Lok Sabha; Shri Gauri Shankar Rai, 
a member of Sixth Lok Sabha; Shri Jageshwar Yadav, a member of 
Fourth Lok Sabha; Shri Ishwar Chaudhry, a Member of Fifth, Sixth 
and Ninth Lok Sabha; Shri S.A. Dange, a member of Secon~ and 
Fourth Lok Sabha; Shri Uma Shankar Dikshit. a former Union 
Minister; Shri Dinesh Goswami. a Member of Fifth and Eishth Lok 
Sabha; Shri Prabhu Dayal Himitsingka. a member of Provisional 
Parliament, Third and Fourth Lok Sabha and Bhai Shaminder Singh, 
a member of Eighth Lok Sabha. 

Thereafter, members stood in silence for a short while as a mark of 
respect to the deceased. 

15.17 P.M. 
(Lok Sablul adjourned till 11 A,M. on Friday, the 12th July. 1(91) 

MGIP(PLU~11-7-91. 

K.C. RASTOGI. 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday, July 12, 19911 Asadha 21, 1913 (Saka) 

No.4 
II A.M. 

1. Oatb by Member 

Shri Aslam Sher Khan took oath in Hindi, signed the RoU of 
Members and took his seat in the House. 

2. Starred QuestIoas 

( Starred Question Nos. 1-3 were orally answered. Replies to 
Starred Question Nos. 4-17, 19 and 20 were laid on the Table. 

{3. UDItarred Questions 

Replies to Unstarred Question Nos. 2-6, 9-40 and 42-54 were 
laid on the Table. 

4. PImeI 01 Chairmen 

The Speaker announced that he had nominated the following 
Members on the Panel of Chainnen:-

(1) Col. Rao Ram Singh 
(2) Shri Sharad Dighe 
(3) Sbri S. Mallikarjunaiab 
(4) Sbri Rasheed Masood 
(5) Smt. Malini Bhattacharaya 
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5. 'apen laid on the Table 
The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and English 

versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956 :-

(a) {i) Review by the Government on the working of the 
India Tea and Restaurants Limited, Bombay, for the 
year 1988-89. 

(ii) Annual Report of the India Tea and Restaurants 
Limited, Bombay, for the year 1988-89 along with 
Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
India Tea and Reslaurants Limited, Bombay, for tbe 
year 1989-90. 

(ii) Annual Report of the India Tea and Restaurants 
Limited, Bombay. for the year 1989-90 along with 
Audited Accounts and comments of the Comptro1l1 
and Auditor General thereon. ~ 

(c) (i) Review by the Government on the working of the T~ ~ 
Trading Corporation of India Limite~, Calcutta, folr, 
the year 1987-88. 

(ii) Annual Report of the Tea Trading Corporation of 
India Limited, Calcutta, for the year 1987-88 along 
with Audited Acc:ounts and Comments of the Comp-
troller and Auditor General thereon. 

(2) Three statements (Hindi and English versions) showin& 
reasons for delay in laying the papers mentioned at (1) 
above. 

(3) (i) A ~py of the An~ual Report (Hindi and Enllish 
versions) of the Manne ProduCb Export DevelOpment 
Authority for the year 1989-90 under sub-sec:tion (3) 
of section 22 of ~e Marine Products upon Develop-
ment Authority Act, 1972. 
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(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Marine Products Export Development 
Authority for the year 1989-90 along with Audited 
Accounts. 

(iii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Marine Products Expon 
Development Authority for the year 1989-90. 

(4) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(5) (i) A copy of the Annual Report (Hindi and English versions) 
of the Tea Board, Calcutta, for the year 1989-90. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Tea Board, Calcutta, for the year 1989-90 
together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by the 
Government on tbe working of the Tea Board, Calcutta, 
for the year 1989-90. 

~) A statement (Hindi and English versions) showing reasons for 
( delay in laying the papers mentioned at (5) above. 
~:t) A copy of the Major Ports (Prevention and Control of Pollution) 
l.h Rules, 1991 (Hindi and English versions) published in Notifica-

tion No. G.S.R. 250(E) in Gazette of India dp·rd the 1st May, 
1991, under sub-section (2B) of -section 6 of the Indian Ports Act, 
1908. 

(8) A copy of the Major Port Trusts (Procedure at Board Meetings) 
Amendment Rules, 1990 (Hindi and English versions) published 
in Notification No. G.S.R. 89(E) in Gazette of India dated the 
25th February, 1991, under su~section (3) of section 122 of the 
Major Port Trusts Act, 1963. 

(9) A copy each of the following papers (Hindi and English versions) 
under sub-section (2) of section 103 of the Major Port Trusts Act, 
1963 :-

(a) (i) Annual Accounts of the New MangaJore Port Trust for the 
year 1989-90 together with Audit Report thereon. 
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(ii) Review by the Government on the Audited Accounts of 
the New Mangalore Port Trust for the year 1989-90. 

(b) (i) Annual Accounts of the Cochin Port Trust for the year 
1989-90 together with Audit Report thereon. 

(ii) Review by the Government on the Audited Accounts of 
the Cochin Port Trust for the year 1989-90. 

(c) (i) Annual Accounts of the Calcutta Port Trust for the year 
1989-90 together with Audit Report thereon. 

(ii) Review by the Government on the Audited Accounts of 
the Calcutta Port Trust for the year 1989-90. 

(10) Three statements (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned at (9) above. 

(11) (i) A copy of the Annual Report (Hindi and English 
versions) of the Bombay Dock Labour Board for the year 
1989-90 along with· Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Bombay Dock 
Labour Board for the year 1989-90. I 

(12) A statement (Hindi and English versions) s,howing reasons for . 
delay in laying the papers mentioned at (11) above. } 

(13) (i) A copy of the Annual Report (Hindi and English 
versions) of the Visakhapatnam Dock I..:abour Board for 
the year 1989-90 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the workin, of the Visakbapatnam 
Dock Labour Board for the year 1989-90. 

(14) A statement (Hindi and English versions) showing reasons for 
delay in layin, the papers mentioned at (13) above. 

(IS) A copy of .the Report (Hindi and En~.m versions) of the 
Comptroller and Auditor General of India for the year 1990 
(No.6 of 1990) - Union Govc~eld (Commen:iaJ) - Delhi 
Tranaport Corporation UDder article IS1(1) of the Constitu-
tion. 
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(16) A copy each of the following Notifications (Hindi and English 
versions) under section 41 of the Finance Act, 1979:-

(i) G.S.R. l001(E) published in Gazette of India dated the 
26th December, 1990 together with an explanatory 
memorandum regarding exemption to His Excellency 
Mr. Habib Bourares, Minister of Foreign Affairs of 
Tunisia and three members of the delegation who 
visited India from 27th to 29th December, 1990. from 
the payment of foreign travel tax. 

(ii) G.S.R. 82(E) published in Gazette of India dated the 
19th February, 1991 together with an explanatory 
memorandum regarding exemption to His Excellency 
Mr. Gerard Collins, T.D., the Minister for Foreign 
Affairs of Ireland and six members of tbe delegation 
who visited India from 20th to 25th February, 1991, 
from the payment of foreign travel tax. 

(iii) G.S.R. 87(E) published in Gazette of India dated the 
22nd February. 1991 together with an explanatory 
memorandum regarding exemption to His Excellency 
Mr. Mohamed Ebrahim Massoud, Minister of State and 
Member of the Cabinet. (a Special Envoy of the King 
Fahd of Saudi Arabia) and four members of the 
delegation who visited India from 24th to 25th Febru-
ary, 1991, from the payment of foreign travel tax. 

(iv) G.S.R. 94(E) published in Gazette of India dated the 
28th February, 1991 together with an explanatory 
memorandum regarding exemption to His Excellency 
Dr. Richard Von Weizsaecker, President of the Repub-
lic of Germany and thirty-nine members of the delega-
tion who visited India from 28th February, 1991 to 6th 
March, 1991, from the payment of foreign travel tax. 

(v) G.S.R. 9S(E) published in Gazette of India dated the 
28th February, 1991 together witb an explanatory 
memorandum regarding exemption to His ExceUency 
Mr. Hans Dietrich Genscher, Minister for Foreip1 
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Affairs of the Federal Republic of Germany and seven-
teen members of the delegation who visited India from 
28th February, 1991 to 2nd March, 1991, from tbe 
payment of foreign travel tax. 

(vi) G.S.R. 149(E) published in Gazette of India dated tbe 
18th March, 1991 together with an explanatory 
memorandum regarding exemption to His Excellency 
Dr. Abdul Rehman-Bin Ibrahim AI-Awadhi, Minister 
of State of Kuwait (a Special Envoy of the Emir of 
Kuwait) and four members of the delegation who visited 
India from 17th to 19th March, 1991, from the payment 
of foreign travel tax. 

(vii) G.S.R. 183(E) published in Gazette of India dated the 
26th March, 1991 together with an explanatory 
memorandum regarding exemption to His Excellency 
Mr. Nizar Hamdoon, Permanent Under Secretary and 
Special Envoy of the President of the Republic of Iraq 
and one Aide of the delegation who visited India from 
28th to 29th March, 1991, from the payment of foreign 
travel tax. 

(viii) G.S.R. 198(E) published in Gazette of India dated the 
2nd April, 1991 together with an explanatory memoran-
dum regarding exemption to His Excellency Mr. 
Shahryar Khan. Foreign Secretary of Pakistan and four 
members of the delegation who visited India from 4th to 
7th April, 1991, from the payment of foreip travel tax. 

(ix) G.S.R. 199(E) published in Gazette of India dated the 
2nd April, 1991 together with an explanatory memoran-
dum regarding exemption to Lt. Gen. Shamim A1am 
Khan, Olicf of General Staff, Pakistan and six members 
of the delegation wbo visited India from 31st March, 
1991 to 4th April, 1991, from the payment of foreion 
travel tax. 

(It) G.S.R. 211(£) publiabed in Gazette of India dated the 
9th April, 1991 toptber with ID ezpIanatory memoran-
dum reprdinl exemption to His Excellency Mr. Arpad 



Goncz, President of the Republic of Hungary, and 
twenty-seven members of the delegation who visited 
India from 10th to 15th April, 1991, from the payment 
of foreign travel tax. 

(xi) G.S.R. 248(E) published in Gazette of India dated the 
1st May, 1991 together with an explanatory memoran-
dum regarding exemption to His Excellency Mr. Li Jong 
OK, Vice-President of the DPR of Korea and nine 
members of the delegation who visited India from 7th to 
11th May, 1991 from the payment of foreign travel tax. 

(xii) G.S.R. 249(E) published in Gazette of India dated the 
lst May, 1991 together with an explanatory memoran-
dum regarding exemption to His Excellency Mr. Shiny-
ong Lho, Special Envoy of the President of Republic of 
South Korea and his wife who visited India from 30th 
April to 4th May, 1991, from the payment of foreign 
travel tax. 

6. Assent to BlIIs 
Secretary-General laid on the Table the following seventeen Bills 

passed by the Houses of Parliament and assented to by the 
President:-

(1) The Appropriation (Railways) Vote on Account Bill, 1991 
(2) The Appropriation (Railways) Bill, 1991 
(3) The Appropriation (Railways) No. 2 Bill, 1991 
(4) The Appropriation (Vote on Account) Bill, 1991 
(5) The Appropriation (No.2) Bill, 1991 
(6) The Appropriation (No.3) Bill, 1991 
(7) The Finance Bill, 1991 
(8) The Punjab Appropriation (Vote on Account) Bill, 1991 
(9) The Punjab Appropriation Bill, 1991 

(10) The Assam Appropriation (Vote on Account) Bill, 1991 
(11) The Assam Appropriation (No.2) Bill, 1991 
(12) The Jammu and Kashmir Appropriation (Vote on Account) 

BiU, 1991 
(13) The Jammu and Kuhmir Appropriation (No.2) Bill, 1991 
(14) The Tamil Nadu Appropriation (Vote on Account) Bill, 1991 



(15) The Tamil Nadu Appropriation Bill, 1991 
(16) The Pondicherry Appropriation (Vote on Account) Bill, 1991 
(17) The Pondicherry Appropriation Bill, 1991. 

7. Statement by Minister of Parliamentary Affairs 

The Minister of Parliamentary Affairs made a statement regarding 
Government Business for the week commencing the 15 July, 1991. 

8. Motion-Under Consideration 

Shri P.V. Narasimha Rao moved the following motion:-

"That this House expresses its confidence in the Council of 
Ministers. " 

The following members took part in the debate:-

(1) Shri Lal Krishna Advani 

(Lok Sabha adjourned at l.'l"daP.M. and re-assembled at 2.17 P.M.) 
(2) Shri George Fernandes 
(3) Shri Sharad Dighe 
(4) Shri Ebrahim Sulaiman Sait (Speech unfinished). 

The discussion was not conciuded. 

9. Cancellation I ftxation of sittings 

The Chairman informed the House that at the meeting of the 
Speaker with Leaders of Parties and Groups held on 11 July, 1991, it 
was decided that in order to facilitate early discussion of financial Bnd 
other business, sitting of the Hause fixed for Monday, 22 July, 1991 
be cancelled and in lieu thereof the House might sit on Saturday, 20 
July, 1991. The House agreed. 

10. PrIvate Member'. lesoIution-Uader feDlideration 

Shri Zainal Abedin moved the following Resolution:-

"This House urges upon the Government to take early steps to 
peacefully settle the dispute regarding the shrine at Ayodhya and 
to enact suitable lepslation for preserving and mai~taining the 
,""", quo of aU reliaious shrines and places of worship as they 
existed on Aupat IS. 1947." 
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Shri Shreesh Chandra Dikshit took part in the debate. His speech 
was not concluded. 

The discussion was not conduded. 
6 P.M. 

(Lok Sabha adjourned till 11 A.M. on Monday, the 15th July, 1991) 

MOIP(PLU)-MRN0-318LS-12-7-81. 

K.C. RASTOGI, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings) 

Monday, July 15, 19911 Asadha 24, 1913 (Saka) 

No.5 

11 A.M. 
·1. Oath by Member 

Shri Krishna Marandi took oath in Hindi, signed the Roll of 
Members and took his seat in the House. 
1. Starred QueIdoas 

Starred Question Nos. 22, 23, 26, 27, 30 and 31 were orally 
answered. Starred Question No. 21 was postponed to 29 July, 1991. 
Replies to Starred Question Nos. 24, 25, 28, 29, 32, 33 and 35---40 
were laid on the Table. 
3. UIIItarnd QueIdoas 

Replies to Unstarred Question Nos. 56, 58-100, 102-125, 
127-132, 134 and 135 were laid on the Table. 
4. ........ laid 011 the Table 

• 

The following paPers were laid on du: Table:-
(1) A copy of the Notification No. G.S.R. 253 (Hindi and English 

versions) published.in Gazette of India dated the 13th April, 
1991 appointing theist Apr!.l, 1991 ~ th~ .. date on which the 
Public Liability Insurance Act, 1991 111811 come Ibto force 
issued under sub-section (2) of section 1 of the said Act . 

After Question Hour at 12 houri. 
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(2) A copy of the Public Liability Insurance Rules, 1991 (Hindi 
and English versions) published in Notification No. S.O. 
33O(E) in Gazette ·of India dated the 15th May, 1991 under 
sub-section (3) of section 23 of the Public Liability Insurance 
Act, 1991. 

5. Matters under Rule 377 
(1) Shri Uttamrao D. Patil raised a matter regarding need to 

change outdated telephone exchange machinery by electronic 
or automatic exchange at Wani, Maharashtra. 

(2) Shri Mankuram Sodi raised a matter regarding need to appoint 
a Vigilance Committee at block level to supervise on the spot 
the construction work in tribal areas. 

(3) Shri Guman Mal Lodha raised a matter regarding need to 
include the conSlttlCtion of broad gauge railway line from 
Ahmedabad to Delhi via Abu Road in the next Railway 
Budget. 

(4) Prof. Rasa Singh Rawat raised a matter regarding need for 
early conversion of Delhi-Ahmedabad metre gauge line into 
broad gauge line. 

(S) Shri Surya Narain Yadav raised a matter regarding need to 
construct a railway over-bridge in Saharsa. 

(6) Shri Tej Narain Singh raised a matter regarding need to take 
immediate steps to chec~ erosion caused by river Ganga from 
Chaura to Koilwar in Buxur district of Bihar. 

(7) Shri Ram Naik raised a matter regarding need to send Central 
Survey Team to assess the damage caused due to recent heavy 
rains in Bombay. 

(8) Shri S. Gangadbar raised a matter regardiol, :Deed to take up 
anti-desertification programmes in Anantapur district, Andhra 
Pradesh. •. 

6. ...... -Adopted 
Discussion OD the following motion moved by Sbri P. V. NaraSimha 

Rao OD the 12th July, 1991, continued. 
"lbat this House expresses its confidence in the Council of 

Ministers. " 
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The following Members took part in the debate:-
(1) Shri Ebrahim Sulaiman Sait 
(2) Shri A. Ashokraj 
(3) Shri Saifuddin Choudhury 

(Lok Sabha adjourned at 1.16 P.M. and re-assembled at 2.17 P.M.) 
(4) Shri Indrajit Gupta 
(5) Shri Arjun Singh 
(6) Shri Chitta Basu 
(7) Shri Umm'areddy Venkateswarlu 
(8) Shri Nani Bhattacharya 
(9) Shri Suraj Mandai 

(10) Dr. Jayanta Rongpi 
(11) Shri Sultan Salah uddin Owaisi 
(12) Shri Jaswant Singh 
(13) Shri Ram Vilas Paswan 
(14) Shri Frank Anthony 

Shri P.V. Narasimha Rao replied to the debate. 
On the motion the House divided: Ayes 241; Noes. 111. 
Accordingly, the motion was adopted. 

7.07 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 16th July, 1991) 

K.C. RASTOGI, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, July 16, 19911 Asadha 25, 1913 (Saka) 

No.6 
11. A.M. 

1. Obituary References 
The Speaker made references to the passing away of Shri 

Dattatraya Parashuram Karmarkar, a Member of Central Legis-
lative Assembly, Provisional Parliament and First Lok Sabha; 
and Shri Jagannathrao Joshi, a Member of Fourth and Fifth Lok 
Sabha. 

Thereafter, Members stood in silence for a short while as a mark of 
respect to the deceased. 

2. Starred Questions 
Starred Question Nos. 41-45 were orally answered. Replies to 

Starred Question Nos. 46-48 and 50-60 were laid on the Table. 
3. Unstarred Questions 
Replies to Unstarred Question No~. 13~158 and 162-222 were laid 

on the Table. 
4. Papers laid on tbe Table 
The following papers were laid on the Table:-
(1) A copy of the Annual Financial Statement (Hindi and English 

versions) [Incorporating 1989-90 (Actuals), 1~91 (Budaetl 
Revised Estimates) and 1991-92 (Budget Estimates)] of the 
Punjab State Electricity Board, under section 61 of the Elec-
tricity (Supply) Act, 1948 read with clause- (c)(iv) of the 
Proclamation dated the 11th May, 1987 issued by the President 
in relation to the State of Punjab. 

I 
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(2) A statement (Hindi and English versions) showing objects and 
reasons for laying the Annual Financial Statement of Punjab 
State Electricity Board. 

(3) An abstract of the Annual Financial Statement of the Punjab 
State Electricity Board and comments of the Government of 
Punjab thereon (Hindi and English versions). 

(4) (i) A copy of the Annual Accounts (Hindi and English 
versions) of the Punjab State Electricity Board, Patiala, for 
the year 1989-90 together with Audit Report thereon 
under sub-section (5) of section 69 of the Electricity 
(Supply) Act, 1948 read with clause (c)(iv) of the Procla-
mation dated the 11th May, 1987 issued by the President 
in relation to the State of Punjab. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the Audited Accounts of the Punjab State 
Electricity Board, Patiala, for the year 1989-90. 

(5) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (4) above. 

(6) (i) A copy of the Annual Report (Hindi and English versions) 
of the Coal Mines Provident Fund, Coal Mines Family 
Pension and Coal Mines Deposit Linked Insurance 
Schemes for the year 1989-90 along with Audited Ac-
counts. 

(ii) A copy of Review (Hindi. and English versions) by the 
Government on the working of the Coal Mines Provident 
Fund, Coal Mines Family Pension and Coal Mines Deposit 
Linked Insurance Schemes for the year 1989-90. 

(7) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (6) above. 

(8) A copy each of the follOwing papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(I) (i) Review by the Government on the working of the Indian 
Railway Construction Company Limited, New Delhi, for 
the year 1989-90. 
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(ii) Annual Report of the Indian Railway Construction Com-
pany Umited, New llelhi, for the year 1989-90 along 
with Audited Accounts and comments of the ComptroUer 
and Auditor General thereon. 

(II) (i) Review by the Government on the working of the Rail 
India Technical and Economic Services limited, New 
Delhi, for the year 1989-90. 

(ii) Annual Report of the Rail India Technical and Economic: 
Services Limited, New Delhi, for the year 1989-90 along 
with Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

Shri C.K. Jaffar Sharief presented a statement of the 
estimated receipts and expenditure of the Government of 
India for the year 1991-92 in respect of Railways. 

(Lok Sabba adJoumed at 1.08 P.M. aDd re-Ulelllbled at 
2.15 P.M.) 

6. Matten Under Rule 377 

(1) Shri M. Baga Reddy raised a Matter regarding 
need for effective utilisation of Sugar Development Fund 
for modernisation, expansion and rehabilitation schemes 
in the sugar industry. 

(2) Shri K. Rama Krishna raised a matter regarding 
need. for early clearance of Down stream projects for 
Naptha Cracker Unit at Vishakhapatnam. 

(3) Shri Vilas Muttemwar raised a matter regarding 
need to appoint a high-power committee for suaestiDg 
special provisions to ensure aU-round development of 
Vidarbha region. 

(4) Sbri Santosh Kumar Gangwar raised a matter 
regarding need to instal electronic telephone exchange at 
Bareilly during the current year. 
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(5) Dr. Lal Baftadur Rawal raised a matter regarding need to 
CODStruct an over-bridge at Hathras railway junction. 

(6) 8hri Chhedi Paswan raised a matter regarding need to include 
proposed water reservoir at Kadvan in Bihar under Sone river 
modernisation programme during Eight Eighth Five Year Plan and to 
allocate more funds for its early completion. 

(7) Shri T. J. Anjalose raised a matter regarding need to take 
immediate steps to resume the Cargo Operation from Alapuzha Port. 
Kerala. 

7. Modoa of 'I'hukI OD the PresldeDt'. Address 
Shri Buta Singh moved the following motion:-
"That an Address be presented to the President in the following 

terml:-
'That tbe Members of the Lok Sabh;t assembled in this Session 

are deeply grateful to the President for the Address which he 
has been pleased to deliver to both Houses of Parliament 
assembled together on the 11th July. 1991.·· .. 

Shri Ramesh Chennithala seconded the motion. 
Three hundred and three amendments (Nos. 5-34, 42-54. 101-112, 

123-142, 155-163. 165, 166. lBO-189. 257. 2BO-288. 317-320. 352-366, 
387-395. 438-459, 464-474, 489-518, 527-547. 563-576, 601-665 and 
671-(76) were moved. 

The following members took part in the debate:-
(1) Shri Jaswant Singh 
(2) Shri Rabi Ray 
(3) Shri Somnath Chatterjee 
(4) Shri Digvijaya Singh 

The discussion was not concluded. 
6.08 P.M. 
(LIk ...... IIIQoMned tUl 11 A.M. on Wednesday, the 17th July, 

1991) 

MGIP(PLU)MRN[).--438lS-16-7-91 

K.C. RASTOGI. 
SecrtltlTy-G'MrtII 



LOK SAIIIIA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday., July 17, 19911Asadha 26, 1913 (Saka) 

No.7 
11 A.M. 
1. SIund o-u-

Starred Question Nos. 61, 62, 63 and 80 were orally answered. 
Replies to Starred Question Nos. 64-79 were laid on the Table. 
2.U ......... O-U-

Replies to Unstarred Question Nos. 223, 224, 226-230, 232-248, 
250--274 and 276-301 were laid on the Table. 
3 ........ l.-Id .. abe TMie 

The foUowing papers were laid on the Table:-
(1) (i) A copy of the Annual Report (Hindi and English ver-

sions) of the Institute of Applied Manpower Research, 
New Delhi, for the year 1989-90 along with Audited 
Accounts. 

(il) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Institute of 
Applied Manpower Research, New Delhi, for the year 
1989-90. 

(2) A copy each of the foUowina Notifications (Hindi and Enalish 
versions) under section 39 of the Bureau of Indian Standards 
Act, 1986:-
(i) The Bweau of Indian Standants (Terms and ConditioDi 
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of Service of Employees) Amendment Regulations, 1991 
published ill NotificatioD No. G.S.R. 204(E) in Gazette of 
India dated the Sth April, 1991. 

(ii) The Bureau of Indian Standards (Recruitment to Scientific 
Cadre) Amendment Regulations, 1991 published in Notifi-
cation No. G.S.R. 20S(E) in Gazette of India dated the 
Sth April, 1991. 

(iii) The Bureau of Indian Standards (Recruitment to Labora-
tory Technical Posts) Amendment Regulations, 1991 pub-
lished in Notification No. G.S.R. 206(E) in Gazette of 
India dated the Sth April, 1991. 

(iv) The Bureau of Indian Standards (Recruitment to 
Administration, Finance and other Posts) Amendment 
Regulations, 1991 published in Notification No. G.S.R. 
207(E) in Gazette of India dated the 5th April, 1991. 

(3) (i) A copy of the Annual Report (Hindi and English versions) 
of the Super Bazar, the Cooperative Store Limited, New 
Delhi, for the year 1989-90 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Super Bazar, the 
Cooperative Store Limited, New Delhi, for the year 1989-
90. 

(4) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(5) A copy of the Atomic Energy (Control of Irradiation of Food) 
Rules, 1990 (Hindi and English versions) published in Notifica-
tion No. G.S.R. 129 in Gazette of India dated the 2nd March, 
1991 under sub-section (4) of section 30 of the Atomic Energy 
Act, 1962. 

(6) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (5) above. 

(7) A copy each of the foUowing Notifications (Hindi and English 
venions) under sub-section (2) of section 3 of the All India 
Services Act, 1951:-
(i) 11Ie Indian Police Service (Pay) First Amendment Rules, 
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1990 published in Notification No. G.S.R. 56 in Gazette of 
India dated the 26th January, 1991. 

(ti) The All India Services (Death-cum-Retirement Benefits) 
Amendment Rules, 1991 published in Notification No. 
G.S.R. 57 in Gazette of India dated the 26th January, 
1991. 

(iii) The All India Services (Death-cum-Retirement Benefits) 
Second Amendment Rules, 1991 published in Notification 
No. G.S.R. 101 in Gazette of India dated the 16th 
February, 1991. 

(iv) The Indian Forest Service (FIXation of Cadre Strength) 
(Second) Amendment Regulations, 1991 published in 
Notification No. G.S.R. 246 in Gazette of India dated the 
13th April, 1991. 

(v) The Indian Forest Service (Fixation of Cadre Strength) 
Amendment Regulations, 1991 published in Notification 
No. G.S.R. 12S(E) in Gazette of India dated the 5tb 
March, 1991. 

(vi) The Indian Forest Service (Pay) Amendment Rules, 1991 
published in Notification No. G.S.R. 126(E) in Gazette of 
India dated the Sth March, 1991. 

(vii) The Indian Police Service (Pay) Second Amendment 
Rules, 1991 published in Notification No. G.S.R. 24O(E) 
in Gazette df India dated the 26th April, 1991. 

(viii) The Indian Police Service (Fixation of Cadre Strength) 
Amendment Regulations, 1991 published in Notification 
No. G:S.R. 36S in Gazette of India dated the 22nd June, 
1991. 

(ix) The Indian Police Service (Pay) Third Amendment Rules, 
1991 published in Notification No. G.S.R. 366 in Gazette 
of India dated the 22nd JUde, 1991. 

(8) A copy each of the following papers (Hindi and Englilh 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-
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(a) (i) A statement regarding Review by the Government on the 
working of the Uranium Corporation of India Limited, 
Singhbhum, for the year 1989-90. 

(ii) Annual Report of the Uranium Corporation of India 
Limited, Singhbhum, for the year 1989-90 along with 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(b) (i) A statement regarding Review by the Government on the 
working of the Nuclear Power Corporation of India 
Limited, New Delhi, for the year 1989-90. 

(li) Annual Report of the 'Nuclear Power Corporation of 
India Limited, New Delhi, for the year 1989-90 along 
with Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(9) Two statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (8) above. 

(10) (i) A copy of the' Annual Report (Hindi and English ver-
sions) of the Saha Institute of Nuclear Physics, Calcutta, 
for the year 1989-90 along with Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Saba 
Institute of Nuclear Physics, Calcutta, for the year 1989-
90. 

(11) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (10) above. 

(12) (i) A copy of the Annual Report (Hindi and English ver-
sionsl of the Atomic Energy Education Society, Bombay, 
for tbe year 1989-90 along with Audited Accounts. 

(li) A statement (Hindi and English versions) regarding 
Review by tbe Government on the working of the Atomic 
Energy Education Society, Bombay, for the year 1989-90. 

(13) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (12) above. 

(:4) A copy each of the following papers (Hindi and English 

( 



5 

venions) under sub-section (1) of section 619A of·the Com-
paDies Act, 1956:-
(i) A statement regarding Review by the Government on the 

working of the Tannery and Footwear Corporation of 
India Limited, Kanpur, for the year 1989-90. 

(ii) Annual Report of the Tannery and Footwear Corporation 
of India Limited, Kanpur, for the year 1989-90 along with 
Audited .Acc:ounts and comments of the ComptroUer and 
Auditor General thereon. 

(IS) A statement (Hindi and English venions) showing reasons for 
delay in laying the papers mentioned at (14) above. 

4. M8tten U ..... R .... 377 
(1) Shri R. Jeevaratbinam raised a matter reprding need to run 

special. trains between Madras and Arakkonam. 
(2) Dr. Viswanathan Kanithi raised· a matter regardin, need to 

ameliorate the lot of agricultural labouren and weavers in 
Srikakulam district of Andhra Pradesh. 

(3) Shri Satya Narayan Jatiya raised a matter relarding need to set 
up a Central Coordination Committee for coordination amonpt 
different agencies to ensure that the Kumbh fair in Ujjain in 
April, 1992 is orlanised successfuUy. 

(4) Shri Chandubhai Deshmukh raised a matter resardinl need to 
check iUelal felling of trees in Gujarat. 

(5) Shri Mohan Singh raised a matter regarding need to provide help 
to Uttar Pradesh Government for corbinl the growing activities 
of terrorists. 

(6) Shri"E. Ahmed raised a matter regarding need to start additional 
flights between Calicot and Bombay and Calicut and Trivandrum. 

(7) Sbri Vadde Sobhanadreeswara Rao railed a matter regardin. 
need to operate Boeinl aircraft to Vijayawada and make the 
operation of Vayudoot more effective. 

(8) Kum. Vimla Verma railed a matter regardin. Deed to send a 
Central team to Madhya Pradelb to aueu the ... avity of droUJbt 
condition. 



.,. 
5. M .... flI ......... _ the PreIIdeat'. A ..... 

pjscuuion on the following motion moved by Shri Buta Singh and 
IeCOBded byShri Ramesb Cbennitbaia and the amendments thereto 
mOved on the 16th July, '1991, continued:-

"That an Address by presented to the President in the following 
terms:-

1bat the Members of Lok Sabba assembled in this session are 
deeply grateful to tbe President for the Address wbich be has 
been pleased to deliver to both Houses of Parliament assembled 
together on tbe 11tb July. 1991. .. • 

The following members took part in the debate:-

(1) Sbri Vijay Kumar Yadav 

(Lok Sabha adjourned at 1 P.M. and ·re-assembled 2.04 P.M.) 

(2) Sbri P.M. Sayeed 

(3) Shri Vadde Sobhanadreeswara Rao 

(4) Shri Manabendra Shah 

(S) Smt. Saroj Dubey 

(6) Sbri R. Prabhu 

(7) Smt. Suseela Gopalan 

(8) Sbri Kadambur M.R. Janarthanan 

(9) Sbri Syed Shahbuddin 

(10) Shri H.D. Devegowda 

(11) Shri Sriballab Panigrahi 

(12) Shri Bandaru Dattatraya 

(13) Shri P.C. Chacko (Speech unfinished) 

lbe disc:usaion was not concluded. 

· t 
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.,. S ....... by MIDIster 
The Minister of State for Home Affairs made statements re-

garding:-
(i) Bank robbery in Okhla Industrial Area, New Delhi OD 

15.7.1991; and 
(ii) Bomb explosion at Railway Track, near Patpar Ganj, 

Delhi on 14.7.1991 
··7. Report of BuaIneu Advisory Committee 

Shri P.R. Kumaramangalam presented the First Report of the 
Business Advosory Committee. 
7. P.M. 
Lok Sablul adjoumtd tiU 11 A.M. on Thursday, the 18th July, 1991) 

• At ".01 P.M . 
•• At 6 P.M. 

K.C. RASTOGI, 
Stcrttary-Gtnntll. 



11 A.M. 

LOK SAlIBA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thunday, July 18, 19911Asadba 27, 1913 (Saka) 

No •• 

I. sa.rnd QIIe~ 
Started Question Nos. 81-84 were orally answered. Replies to 

Starred ()uestioD Nos. 8S-100 were laid on the Table. 
2. U __ QIIelll-

Replies to UDIt8n'ed Question Nos. 303-37S and 377.,388 were laid 
on the Table. 
3 ....... LaId _ tile Tallie 

The foIlowiD& papen were laid 6n ths Table:-
(1) A copy each of the followiq papen (Hindi and English 

versions) undei' sub-section (1) of section 619A of the Com-
panies Act, 1956:-
(i) Review by tile Govenment 00 the working of the 

Rehabilitation PlantatioDs Limited, Punalur, for the year 
1989-90. 

(ii) ADaual Report of the Rehabilitation Plantations Limited, 
Puna1ur. for tile year 1989-90 aIODJ with Audited Accounts 
aad COIIUDeIItI of the Comptroller and Auditor General 
tbenaa. 

(2) A Ita~ (Hiadi and English versions) sbowing reasons for 
delay in .... papers mearioaed at (1) above. 
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(3) (i) A copy of the Annual Report (Hindi and English versions) 
of the Repatriates Co-operative Finance and Development 
Bank Limited, Madras, for the year 1989-90 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English venions) by the 
Government on the working of the Repatriates Co-opera-
live Finance and Development Bank Limited, Madras, for 
the year 1989-90. 

(4) A statement (Hindi and English venions) showing reasons for 
delay in laying the papers.. mentioned at (3) above. 

(5) An explanatory statement (Hindi and English venions) giving 
reasons for immediate legislation by the Representation of the 
People (Amendment) Ordinance, 1991. 

(6) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the National 
Projects Construction Corporation Limited for the year 
1989-90. 

(ii) Annual Report of the National Projects Construction 
Corporation Limited for the year 1989-90 along with 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(7) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (6) above. 

(8) A copy of the Indian Post Office (First Amendment) Rules, 
1991 (Hindi. and English versions) published in Notification No. 
G.S.R. 3(E) in Gazette of India dated the 1st January, 1991 
issued under section 74 of the Indian Post Office Act, 1898. 

(9) A copy each of the following Notificatio:lS (Hindi and English 
versions) under sub-section (5) of section 7 of the Indian 
Telegraph Act, 1885:-
(i) The Indian Telegrapb (Fourth Amendment) Rulca, 1990 

published in Notification No. Q.S.R, 98S(E) in Gazette of 
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India dated the 20th December, 1990 together with cor-
rigendum thereto published in Notification No. G.S.R. 
237(E) dated the 15th April, 1991. 

(il) The Indian Telegraph (First Amendment) Rules, 1991 
published in Notification No. G.S.R. 74 in Gazette of 
India dated the 2nd February, 1991. 

(iii) G.S.R. 151(E) published in Gazette of India dated the 2nd 
May, 1991 Containing corrigendum to the Notification No. 
G.S.R. 933(E) published in Gazette of India dated the 3rd 
December, 1990. 

(10) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (ii) of (9) above. 

(11) A copy of Notification No. U. 14011/160/89-Dclhi (Hindi and 
English versions) published in Delhi Gazette dated the 3rd 
May, 1991 making certain amendments to Notification No. U. 
14011/160/89-Delhi dated the 6th January, 1990 issued under 
section 490 of the Delhi Municipal Corporation Act, 1957. 

(12) A copy of Notification No. S.O. 397(E) (Hindi and English 
versions) published in Gazette of India dated the 14th June, 
1981 containing Order indicating the Supplies of fertilisers to 
be made by domestic manufacturers of fertiliser to various 
States/Union Territories/Commodity Board during the period 
from the bt April, 1991 to the 31st September, 1991 (Kharif, 
91 seaion) under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955. 

(13) A copy each of the foUowing papers (Hindi and English 
versions) under section 619A of the Companies Act, 1956:-

(a) (i) Review by the Government on the working of the Tamil 
Nadu Ap-o Industries Corporation limited, Madras. for 
the year 1988-89. 

(il) Annual Report of the Tamil Nadu Agro Industries Corpo-
ration Umited, Madras. for the year 1988-89 along with 
Audited Acxounts and comments of the Comptroller and 
Auditor General thereon. 

(b) (i) Review by the Government on the working of the Punjab 
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Aaro Industries Corporation Limited, Cbandiprb, for the 
year 1989-90. 

(ii) Annaul Report of tbe Punjab Agro Industries Corpora-
tion Limited, Chandigarh, for the year 1989-90 a101l1 with 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(14) Two statements (Hindi and English versions) sbowin8 reasons 
for delay in laying the papers mentioned at (13) above. 

(15) (i) A copy of the Annual Report (Hindi and EqIisb ver-
sions) of the National Council for Cooperative Training. 
New Delhi, for the year 1989-90. 

(ii) A copy of the Annual Accounts (Hindi and EqIisb 
versions) of the National Council for Cooperative Train-
ing, New Delhi, fbr the year 1989-90 together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and EqIisb versiona) by 
the Government on the working of the National Council 
for Cooperative Training, New Delhi. for the year 1989-
90. 

(16) A statement (Hindi and Englisb veniona) tbowina re8IOna for 
delay in laying the papers mentioned at (15) above. 

(17) A copy each of the foUowinI papers (Hindi and En..-
veniona) under sub-section (1) of ICdion 619A of the Com-
panies Act, 1956:-

<a) (i) Reveiw by the Government on the workina of the 
Mahanapr Telephone Nipm Limited, New. Delhi, for 
the year 1989-90. 

(ii) Annual Report of the Mabanapr Telepboae Nipm 
Limited, New Delhi, for the year 1989-90 aIoaa with 
Audited Accounts and comments of the Comptroller ad 
Auditor Genreal thereon. 

(b) (0 Review by the Government do the wortina of the Videab 
Sanc:bar Nipm Umited, Bombay, for the year 1919-90. 

(ii) AaDual Report of the Vidab Sudlar NipIIl I jm.ted, 
Bombay, for the year 1989-90 .... with Audited 



s 
Aa:ounb and comments of the Comptroller and Auditor 
Geaenl thereon. 

4. M • rn. ... s.bIIa 

Secretary-Geoeral reported • meuqe from Rajy. 5mba that at its 
sittiDa held on the 16th July, 1991, Rajya Sabba passed the 
Repraentatioa of the People (Amendment) Bill, 1991. 
s. _ ...... ." ~ Saw. - LIIId _ .... TMie 

The Representation of the People (Amendment) BiU, 1991. 

6. M..- ,_ Ii'.IedI.- to C_·'Uee 

Sbri Ram LaI Ram moved the foHawing motion:-

"That in pursuance of sub-section (2) of Section " of the Official 
I..anpllel Act, 1963, the members of Lot Sabba do proceed to 
elect, in accordance with the system of proportional representa-
tion by means of the single transfenble vote, twenty members 
from amon. themselves to be members of the Committee to 
review the proareu made in the use of Hindi for the official 
purpoIe of the Union and IUbmit a report to the President 
makin. rec:oftUllendatiolll thereon in accordance with 1Ub-
section (3) of Section " of the said Act." 

The motion WII adopted. 

7 ........... '1 I FInI ...... f1l B... .w.tr.rJ C. l'1Ie 

Sbri P.R. Kumaramanplam moved the followinJ modon:-

"'lbat this HOUle do .... with the lint Report of the B __ 
AdviIory Committee presented to the House on the 17th July, 
1991. " 

1be motion was adopted • 
....... "0' IE 

Tbe Speaker aaaounced that lie ......... ted SIui P.M. Sayeed 
011 the ....... of Outirmea. 



9. Maaten ..... Rule 377 

(1) Smt. Basavarajeshwari raised a matter regarding need to keep 
in abeyance the implementation of interim order ot Cauvery Water 
Dispute Tribunal. 

(2) Shri Manphool Singh Choudhury raised a matter regarding 
need to incr.ease the amount of compensation payable to farmers of 
Bari Barsinghsar, Rajasthan whose lands were acquired for thermal 
lignite plant. 

(3) Shri Sanaj Singh raised a matter regarding need to give 
clearance for seUinl up IU based power plants in Madhya Pradesh. 

(4) Shri RaUlal Varma raised a matter reprding need to set up 
industries in Dhandhuka Viramlam, Gholera of Ahmedabad district, 
Gujarat. 

(5) Shri Anadi Charan Du raised a matter relarding need for early 
repairing of Jakodia Dam on river Brahmani. 

(6) Shri Hafban Roy raised a matter regarding need to ameliorate 
the lot of workers of coal mining industry. 

(7) Smt. Vuundhra Raje raised a matter regarding need to 
expedite the settinl up of high power relay station at Anoopgarh, 
Rajasthan. 

(8) Shri Kodikkunil Suresh raised a matter regarding need to 
reopen Punalur Paper Mill in Kerala. 

10. Modoa aI 'I'bMka .. 1M ........ t'. ~ 
DilCUlSion on the following motion moved by Shri Buta Singh and 

seconded by Shri Ramesh Chennithala and the amendments thereto 
moved on the 16th July. 1991, continued:-

"That an Address be presented to the President in the foHowing 
terms:-

'That the Membc!rs of Lok Sabha assembled in this session are 
deeply Fateful to the President for the Address which be bas 
been pleased to deliver to both Houses of Parliament assembled 
toaetber on the 11th July. 1991.'" 



7 

The followiDl members took pan in the debate:-
(1) Shri p.e. Chalco 
(2) Shri Chitta Buu 
(3) Smt. Maharani Bibbu Kumari Devi 
(4) Shri Pawan Kumar Bansal 
(S) Shri Suraj Mandai 
(6) Shri Sunil Outt 
(7) Shri Pratap Singh 
(8) Shri Chandulal Chandrakar 
(9) Smt. Oil Kumari Bhandari 

(10) Shri Atal Bibari Vajpayee 
(11) Shri Rajesh Pilot 
(12) Shri Vishwanath Pratap Singh 
(13) Shri Chandra Shekhar 
(14) Shri E. Ahamed 
(IS) Shri Mani Shankar Iyer 
(16) Shri A. Charles 
(17) Shri Piyus Tirkey 
(18) Shri Mangal Ram Premi 
(19) Shri Yaima Singh Yumnam 
(20) Shri R. Jeevarathinam (Speech unfinished) 
The discussion was not concluded. 

"II. Stat.elDeDt by MIaIIter 

The Minister of Finance made a statement regarding Gold Transac-
tions. . 

1.06 P.M. 
(Lok Sa ................ lor .... ." ...... , lIB II A.M. _ Friday, 
the 19tIa July, .99.) 

• At 5.59 P.M. 

(C.C. RASTOGI, 
Sec",ary-Generlll. 



11 A.M. 

LOK SABHA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Friday. July 19. 19911 Asadha 28. 1913 (Saka) 

No.9 

1. Starred Questions 
Starred Ouestion Nos. 101-105 and 107 were orally answered. Starred 

Ouestion No.1 19 was postponed to 30 August. 1991. Replies to Starred 
Ouestion Nos. 106. 108-118 and 120 were laid on the Table. 

2. Unslarred Questions 

Replies to Unstarred Ouest ion Nos. 389-467 were laid on the Table. 

3. Papers LaId on the Table 

The following papers were laid on the Table:-

(1) (i) A copy ofthe Annual Report (Hindi and English versions) of 
the Jute Manufactures Development Council. Calcutta. for 
the year 1989-90 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Jute Manufactures 
Development Council. Calcutta. for the year 1989-90. 

(2) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1) above. 

(3) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (4) of section 124 of the Major Port 
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Trusts, Act, 1963:-
(i) G.S.R. IS(E) published in Gazette of India dated the 8th 

January, 1991 approving the Tuticorin Port Trust Employ-
ees (Family Security Fund) Regulations, 1991. 

(ii) G.S.R. 78(E) published in Gazette of India d~ted the 18th 
February, 1991 approving the Calcutta Pon Trust (Recruit-
ment of Heads of Department) Regulations, 1991. 

(iii) G.S.R. 83(E) published itl Gazette of India dated the 20th 
February. 1991 approving the Kandla Port Trust (Recruit-
ment of Heads of Department) Regulations, 1991. 

(iv) G.S.R. 92(E) published in Gazette of India dated the 27th 
February. 1991 approving the New Mangalore Port Trust 
Employees (Recruitment. Seniority and Promotion) Fourth 
Amendment Regulations. 1991. 

(v) G.S.R. 130(E) published in Gazette of India dated the 
13th March, 1991 approving the Visakhapatnam Port 
Employees (Festival Advance) Regulations. 1991. 

(vi) G.S.R. 169(E) published in Gazette of India dated the 21st 
March. 1991 approving the Paradip Port (Authorisation of 
Pilots) (Amendment) Regulations, 1991. 

(vii) G.S.R. 297(E) published in Gazette of India dated the 4th 
June. 1991 approving the amendment to Visakhapatnam 
Fishing Harbour Regulations, 1986. 

(4) A copy each of the following papers (Hindi and English 
versions) under sub-section (2) of section 103 of the Major Port 
Trusts Act. 1963:-

(a) (i) Annual Accounts of the Bombay Port Trust for the year 
1989-90 together with Audit Rep<?rt thereon. 

(il) Review by the Government on the Audited Accounts of 
the Bombay Port Trust for the year 1989-90. 

(b) (i) Annual Accounts of the p. ·"dip Port Trust for the yea .. 
1989-90 together with Audit Report thereon. 

(0) Review by the Government on the Audited Accounts of 
the Paradip Port Trust for the year 1989-90. 
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(c) (i) Annual Accounts of the Kandla Port Trust for the year 
1989·90 toge~er with Audit Report thereon. 

(ii) Review by the Government on the Audited Accounts of 
the Kandla Port Trust for the year 1989·90. 

(d) (i) Annual Accounts of the Madras Port Trust for the year 
1989-90 together with Audit Report thereon. 

(ii) Review by the Government on the Audited Accounts of 
the Madras Port Trust for the year 1989-90. 

(e) (i) Annual Accounts of the Mormugao Port Trust for the year 
1989-90 together with Audit Report thereon. 

(ii) Review by the Government on the Audited Accounts of 
the Mormugao Port Trust for the year 1989·90. 

(f) (i) Annual Accounts of the Visakhapatnam Port Trust for the 
year 1989-90 together with Audit Report thereon. 

(ii) Review by the Government on the Audited Accounts of 
the Visakhapatnam Port Trust for the year 1989-90. 

! (5) Six statements (Hindi and English versions) showing reasons 
• for delay in laying the papers mentioned at (4) above. 

(6) (i) A copy of the Annual Report (Hindi and English versions) 
of the Calcutta Dock Labou"r Board, for the year 1989-90 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Calcutta Dock Labour 
Board for the year 1989-90. 

(7) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (6) above. 

(8) A copy eadl of the foUowing statements (Hindi and English 
versions) sbowiDg the action taken by the Government on 
various assuraacea, promises and undertakinp given by the 
Ministen durin, the various seuion of Eighth and Ninth 



Lok Sabha:-
(i) Statement No. XXX 
(ii) Statement No. XXVIII 
(iii) Statement No. XXV 

(iv) Statement No. XXIV 
(v) Statement No. XXII 
(vi) Statement No. XVIII 
(vii) Statement No. XV 
(viii) Statement No. XIV 

(ix) Statement No. XI 

(x) Statement No. IX 
(xi) Statement No. VIII 
(xii) Statement No. IV 
(xiii) Statement No. (I 
(xiv) Statement No. 
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- Fifth Session, 1986 
- Eighth Session, 1987 
- II Part of Eighth Ses 

sion, 1987 
- Ninth Session, 1987 
- Tenth Session, 1988 
-- Eleventh Session, 1988 
- Twelfth Session, 1988 
- Thirteenth Session, 198 
- Fourteenth Session 

1989 
- First Session, 1989 
- Second Session, 1990 
- Third Session, 1990 
- Sixth Session, 1991 
- Seventh Session, 1991 

Ninth 
Lok 
Sabha 

(9) A copy each of the following Notifications (Hindi and 
English versions) under sub-section (3) of section 15 of the 
Government Savings Banks Act, 1873:-
(i) The Post Office Recurring Deposit (Second Amend-

ment) Rules, 1991 published in Notification No. G.S.R. 
190(E) in Gazette of India dated the 27th March, 1991. 

(ii) The Post Office Time Deposit (Amendment) Rules, 
1991 published in Notification No. G.S.R. J91(E) in 
Gazette of India dated u.e 27th March, 1991. 

(iii) The National Savings Scheme (Amendment) Rules, 1991 
published in Notification No. G.S.R. 253(E) in Gazette 
of India dated the 2nd May, 1991. 

(10) A copy of the Notification No. F.No. 15/10/91-NS.II (Hindi 
and English versions) published in Gazette of India dated 
the 22nd April., 1991 makir. 'ertain l!mendments to lhe 
Notification No. F.2/19/89-NS.II dated the 12th December, 
1990 regarding amendments to the Deposit Scheme for 
Retiring Employees of Public Sector Companies, 1991. 

(11) A copy of the Twentieth Valuation Report (Hindi and 
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English versions) of the Life Insurance Corporation of India for 
the year 1989-90. 

(12) A copy of the Industrial Development Bank of India General 
Regulations (Amendment) Regulations, 1990 (Hindi and 
English versions) published in Notification No. 6583-RPD in 
Gazette of India dated the 10th September, 1990 under sub-
section (4) of section 37 of the Industrial Development Bank of 
India Act, 1964. 

(13) A copy of the Industrial Finance Corporation (Amendment) 
Rules, 1988 (Hindi and English versions) published in Notifica-
tion No. G.S.R. 1207(E) in Gazette of India dated the ~6th 
De~ember, 1988 under sub-section (2) of section 42 of the 
Industrial Finance Corporation Act, 1948. 

(14) (i) A copy of the Annual Report (Hindi and English versions) 
of the Life Insurance Corporation of India for the year 
1989-90 along with Audited Accounts under section 29 of 
the Life Insurance Corporation Act, 1956. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Life 
Insurance Corporation of India for the year 1989-90. 

(15) (i) A copy of the Annual Report (Hindi and English versions) 
of the Delhi Financial Corporation for the year 1989-90 
under sub-section (3) of section 38 of the State Financial 
Corporations Act, 1951. 

(ii) A copy of the Audit Report (Hindi and English versions) 
on the Accounts of the Delhi Financi,l Corporation for the 
year 1989-90 under sub-section (7) of section 37 of the 
State Financial Corporations Act, 1951. 

(iii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Delhi Financial Corpo-
ration for- the year 1989-90. 

(16) A statement (Hindi and English versions) showing reasons for 
delay in laytng the papers -mentioned at (IS) above. 

(17) A copy each of the following Reports (Hindi and English 
venions) under Article lSI (1) of the Constitution:-



(i) Report of the Comptroller and Auditor General of India 
for the year ended the 31st March, 1990 (Nb. 2 of 1991) -
Union Government (Scientific Department). 

(ii) Report of the Comptroller and Auditor General of India 
for the year ended the 31st March, 1990 (No. S of 1991) -
Union Government (Revenue Receipts - Direct Tues). 

(iii) Report of the Comptroller and Auditor General of India 
for the year ended the 31st March, 1990 - Central Action 
Plan (Income Tax) - 1988-89 (No. 6 of 1991) - Union 
Government (Revenue Receipts - Direct Tues). 

(iv) Report of the Comptroller and Auditor General of India 
for the year ended the 31st March, 1990 (No. 10 of 1991) 
- Union Government (Railways). 

(UI) A copy of the Appropriation Accounts, Railways for the year 
1989-90, Part-I-Review (Hindi and English versions). 

() 9) A copy of the Appropriation Accounts, Railways for the year 
1989-90, Part-II - Detailed Appropriation Accounts (Hindi 
and English versions). 

(20) A copy of the Block Accounts (including capital statements 
comprising the Loan Accounts), Balance Sheets and Profit and 
Loss Accounts of Railways for the year 1989-90 (Hindi and 
English versions). 

(21) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs act, 1%2:-
(i) G.S.R. llO(E) published in Gazette of India dated the 5th 

March, 1991 together with an explanatory memorandum 
regarding exemption to the Crude Petroleum when 
imported into India from the auxiliary duty of customs. 

(ii) G.S.R. 111(E) published in Gazette of India dated the 5th 
March, 1991 together with an explanatory memorandum 
regarding exemption to specified goods when. imported 
into India from the whole of the auxiliary duty of customs 
leviable thereon. 

(iii) G.S.R. 112(E) published in Gazette of India dated the 5th 
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March, 1991 together with an explanatory memorandum 
regarding exemption to certain goods from the whole of the 
auxiliary duty of customs which are wholly or partially 
exempted from the basic duty of customs leviable thereon. 

(iv) G.S.R. 113(E) published in Gazette of India dated the 5th 
March, 1991 together with an explanatory memorandum 
regarding exemption to certain goods from the auxiliary duty 
of customs in excess of 5 per cent ad valorem which are 
wholly or partially exempted from the basic duty of customs. 

(v) G.S.R. 114(E) published in Gazette of India dated the 5th 
March, 1991 together with "an explanatory memorandum 
regarding exemption to certain goods from the auxiliary duty 
of customs in excess of 25 per cent ad valorem. 

(vi) G.S.R. 115(E) published in Gazette of India dated the 5th 
March, 1991 together with an explanatory memorandum 
prescribing partial exemption from auxiliary duty in excess of 
2S per cent ad va/orem on certain goods which are partially 
exempted from the basic duty of customs. 

(vii) G.S.R. 116(E) published in Gazette of India dated the 5th 
March, 1991 together with an explanatory memorandum 
prescribing the level of auxiliary duty on component parts of 
simulators of aeroplane etc. 

(viii) G.S.R. 117(E) published in Gazette of India dated the 5th 
March, 1991 together with an explanatory memorandum 
prescribing partial exemption from auxiliary duty on exposed 
cinematographic film. 

(ix) G.S.R. 118(E) published in Gazette of India dated the 5th 
March, 1991 together with an explanatory memorandum 
prescribing the rate of auxiliary duty on component part of 
medical electric equipments. 

(x) G.S.R. 119(E) publisbed in Gazette of India dated the 5th 
March, 1991 together with an explanatory memorandum 
prescribing tbe rate of auxiliary duty of customs on 
component parts of machinery imported for initial setting up 
of specified machinery. 



(xi) G.S.R. 120(E) published in Gazette of India dated the Sth 
March. 1991 together with an explanatory memorandum 
prescribing the rate of auxiliary duty of customs on. copper 
wires. bars etc. produced out of copper reverts etc. 
exported earlier. 

(xii) G.S.R. 121(E) published in Gazette of India dated the 5th 
March. 1991 together with an explanatory memorandum 
regarding exemption from levy of auxiliary duty of customs 
on all goods during the period from the 5th March. 1991 to 
the 31st March. 1991, to avoid double levy. 

(xiii) G.S.R. 122(E) published in Gazette of India dated the 
15th March, 1991 together with an explanatory memoran-
dum rescinding certain notifications relating to auxiliary 
duty of customs. 

(xiv) G.S.R. 131(E) published in Gazette of India dated the 
14th March, 1991 together with an explanatory memoran-
dum regarding exemption to Crude Petroleum from so 
much of the auxiliary duty of customs. 

(xv) G.S.R. 132(E) published in Gazette of India dated the 
14th March. 1991 together with an explanatory memoran-
dum regarding exemption to specified goods from the 
whole of the auxiliary duty of customs leviable thereon. 

(xvi) G.S.R. 133(E) published in Gazette of India dated the 
14th March, 1991 together with an explanatory memoran-
dum regarding exemption to goods which are partiaUy or 
wholly exempted from the duty of customs from the whole 
of the auxiliary duty of customs leviable thereon. 

(xvii) G.S.R. 134(E) published in Gazette of India dated the 
14th March, 1991 together with an explanatory memoran-
dum regarding partial exemption from auxiliary duty of 
customs in excess of 5 per cent ad valorem on certain 
goods which are wholly or partially exempted from ba.ic 
duty of customs. 

(xviii) G.S.R. 135(E) published in Gazette of India dated the 
14th March. 1991 together with an explanatory memoraD-
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dum prescribing partial exemption from auxiliary duty in 
excess of 2S per cent ad valorem on specified goods. 

(xix) G.S.R. 136(E) published in Gazette of India dated the 
14th March, 1991 together with an explanatory 
memorandum prescribing partial exemption from auxili-
ary duty in excess of 2S per cent ad valorem on certain 
goods which are partially exempted from the basic duty 
of customs. 

(xx) G.S.R. 137(E) published in Gazette of India dated the 
14th March, 1991 together With an explanatory 
memorandum prescribing the .)evel of auxiliary duty on 
component parts of simulators of aeroplane etc. 

(xxi) G.S.R. 138(E) published in Gazette of India dated the 
14th March, 1991 together with an explanatory 
memorandum prescribing partial exemption from auxili-
ary duty of customs on exposed cinematographic film. 

(xxii) G.S.R. 139(E) published in Gazette of India dated the 
14th March, 1991 together with an explanatory 
memorandum prescribing the rate of auxiliary duty of 
customs on the component parts of medical electronic 
equipments. 

(xxiii) G.S.R. 14O(E) published in Gazette of India dated the 
14th March, 1991 together with an explanatory 
memorandum prescribing the rate of auxiliary duty of 
customs on the· components part of machinery imported 
for initial setti!g up of specified machinery. 

(xxiv) G.S.R. 141(E) published in Gazette of India dated the 
14th March, 1991 together with an explanatory 
memorl~ndum prescribing the rate of auxiliary duty of 
customs on the copper wires, bars etc. produced out of 
copper rivets etc. exported earlier. 

(xxv) G.S.R. IS3(E) and GSR IS4(E) published in Gazette of 
India dated the 19th March, 1991 together with an 
explanatory memorandum regardins exemption to raw 
materials, components and parts when imported into 
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India for the manufacture in bond of specified ocean going 
vessels from the whole of basic, additional, and auxiliary 
duties of customs leviable thereon. 

(xXvi) G.S.R. 181(E) published in Gazette of India dated the 
26th March, 1991 together with an explanatory memoran-
dum making certain amendments. to the Notification No. 
33/91-cus. dated the 19th March, 1991. 

(xxvii) G.S.R. 195(E) published in Gazette of India dated the 1st 
April, 1991 together with an explanatory memorandum 
making certain· amendments to the Notification ~o. 35/90-
Cus., dated the 20th March, 1990. 

(xxviii) G.S.R. 259(E) published in Gazette of India dated the 3rd 
May, 1991 together with an explanatory memorandum 
making certain amendments to the Notification No. 211/ 
83-Cus., dated the 23rd July, 1983. 

4. Motlona lor Elections to Committees 
(1) SHRI P. CHIDAMBARAM moved the foUowing motion:-

"That in punuance of sub-section (4)(d) of Section 4 of the 
Agricultural and Processed Food Products Export Develop-
ment Authority Act, 1985, the memben of this House do 
proceed to elect, in such manner as the Speaker may direct, 
two members from among themselves to serve as memben of 
the Agricultural and Processed Food Products Export 
Development Authority, subject to the other provisions of 
the said Act." 
The motion was adopted. 

(2) SHRI P. CHIDAMBARAM moved the following motion:-
"That in punuance of sub-section (4 )(b ) of Section 4 of the 

Tobacco Board Act, 1975, read with rules 3 and 4 of the 
Tobacco Board Rules, 1976, the memben of this House do 
proceed to elect, in such manner as the Spcaker may direct, 
two memben from among themselves to serve as memben of 
the Tobacco Board, subject to the other provisions of the 
said Act and the Rules made thereunder." 
The motion was adopted. 
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(3) SHRI P. CHIDAMBARAM moved the foUowing motion:-
"That in punuance of lub-section (2)(b) of Section 4 of the 

Coffee Act, 1942 read with rule 4(1) of the Coffee Rules, 
1955, the members of this HoUle do proceed to elect, in such 
manner as the Speaker may direct, two members from among 
thenuelves to serve as members of tbe Coffee Board for a 
period of three years commencing from the date of notifica-
tion by the Government, subject to other provisions of the 
said Act and the Rules made thereunder." 
The motion was adopted. 

(4) SHRf P. CHIDAMBARAM moved the following motion:-
"That in pursuance of sub-section (3)(e) of Section 4 of the 

Rubber Act, 1947 read with rule 4(1) of the Rubber Rules, 
1955, the members of this house do proceed to elect, in IUch 
manner 81 the Speaker may direct, two members from among 
thenuelves to serve as members of the Rubber Board for a 
period of three years ~mmencing from the date of notifica-
tion by the Government, subject to other provisions of the 
said Act and the Rules made thereunder." 
The motion was adopted. 

(5) SHRf P. CHlDAMBARAM moved the foUowing motion:-
"That in pursuance of sub-section (3)(b) of Section 3 of tbe 

Spices Board Act, 1986. read with rule 4 of the Spices Board 
Rules, 1987, the members of this House do proceed to elect, 
in such manner as the Speaker may direct. two members 
from among themselves to serve as members of the Spices 
Board. subject to the other provisions of the said Act and the 
Rules made thereunder." 
The motion was adopted. 

(6) SHRI JAGDISH TYTLER moved the foUowing motion:-
"That in pursuance of Rule 4(i) of the National Welfare Board 

for Seafarers Rules, 1963, the members of this House 
do proceed to elect, in such manner as the Speaker may 
direct, one member from among themselves to serve as a 
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member of the National Welfare Board for Seafarers, subject 
to the other provisions of the said Rules." 
The motion was adopted. 

(7) SHRI JAGDlSH TYTLER moved the following motion:-
"That in pursuance of sub-section (2)(a) of Section 4 of the 

Merchant Shipping Act, 1958, the members of this House do 
proceed to elect, in such manner as the Speaker may direct, 
four members from among themselves. to serve as members 
of the National Shipping Board, subject to other provisions of 
the said Act." 
The motion was adopted. 

(8) SHRI ASHOK GEHLOT moved the following motion:-
"That in pursuance of sub-section (3)(c) of Section 4 of the 

Central Silk Board Act, 1948, the members of this House do 
proceed to elect. in such manner as the Speaker may direct, 
four membeB from among themselves to serve as members 
of the Central Silk Borad, subject to other provisions of the 
said Act." 

The motion was adopted. 
5. Motion or Thanks on the President's Address 

Discussion on the following motion moved by Shri Buta Singh and 
seconded by Shri Ramesh Chennithala and the amendments thereto 
moved on the 16th July. 1991, continued:-

"That an Address be presented to the President in the followiug 
terms:-

'That the Members of Lok Sabha assembled in this Session are 
deeply grateful to the President for the Address which he 
has been pleased to deliver to both Houses of Parliament 
assembled together on the 11th July, 1991.''' 

The following members took part in the debate:-
(1) Shri R. Jeevarathinam 
(2) Shri Imchalemba 
(3) Shri K.P. Reddaiah 

(Lot S,;b"lul adjourned at 1.24 P.M. and re-assembled at 2.25 P.M.) 



13 

Shri P.V. Narasimha Rao replied to the debate. 
All the amendments moved were negatived. 
The motion was adopted. 

~ivate Members' Bills - Introduced 

~e Constitution (Amendment) Bill, 1991 (Amendment of 
L~'/Qrticles 74 and 163), by Shri George Fernandes. 

(2) The Constitution (Amendment) Bill, 1991 (Amendment of 
article 26) by Shri Geotge Fernandes. 

(3) The Special Protection Group (Amendment) Bill, 1991 
(Amendment of Long Title, etc.) by Shri Pawan Kumar Bansal. 

(4) The Delimitation (Amendment) Bill, 1991 (Amendment of 
section 9), by Shri Pawan Kumar Bansal. 

(5) The High Court at Allahabac! (Establishment of a permanent 
Bench at Bareilly) Bill, 1991, by Shri Santosh,Kumar Gangwar. 

(6) The Constitution (Amendment) Bill, 1991 (Amendment of the 
Preamble, etc,), by Shri Ram Naik. 

(7) The Infant Foods and Feeding Bottles (Regulation of Produc-
tion, Supply and Distribution) Bill, 1991 by Shri Ram Naik. 

(8) The Public Premises (Eviction of Unauthorised Occupants) 
Amendment Bill, 1991 (Amendment of section 2) by Shri Ram 
Naik. 

(9) The Constitution (Amendment) Bill, 1991 (Amendment of 
article 81 etc.) by Shri Ram Naik. 

(10) The Constitution (Amendment) Bill, 1991 (Omislion of article 
370), by Shri Kashiram Rana. 

(11) The Prevention of Social Disabilities Bill, 1991, by Shri 
Kashiram Rana. 

(12) The High Court of Gujarat (Establishment of a permanent 
Bench at Surat) Bill, 1991 by Shri Kashiram Ran •. 

(13) The Constitution (Amendment) BiU, 1991, (Insertion of new 
article 25A), by Shri Bholendra Jh •. 
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(14) The Constitution (Amendment) Bill, 1991 (Subltitution of new 
Schedule for Eighth Schedule), by Shri Bhogendra Jha. 

(15) The Constitution (Amendment) BiD, 1991 (Amendment of 
article 327, etc.) by Shri Bhogendra Jha. 

(16) The Employment Guarantee Bill, 1991 by Shri Bhogendra 
Jha. 

7. PrIvate Member'. Resolution - Under Consideration 

Further discussion on the following Resolution moved by Shri 
~al Abedin on the 12th July, 1991, continued:-

"This House urges upon the Government to take early steps to 
peacefully settle the dispute regarding the shrine at Ayodhya 
and to enact suitable legislation for preserving and maintain-
ing the status quo of all religious shrines and places of 
wonhip as they existed on August 15, 1947." 

The following members took part in the debate:-

(1) Shri Shreesh Chandra Dikshit 
(2) Shri K.V. Thomas 
(3) Shri Surya Narayan Yadav 
(4) Sbri Sudarshan Roy Chowdhary (Speech unfinished) 

The discussion was not concluded. 

6.26 P.M. 

(Lok Sabha adjourraed till 11 A.M. on Saturday, the 20th July, 1991) 

K.C. RASTOGI, 
Secretary-General. 



LOK SABHA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Saturday, July 20. 19911Asadha 29, 1913 (Saka) 

No. 10 

11 A.M. 
II. Obituary Reference 

The Speaker made a reference to the passing away of Shri 
~hhaviram Argal. a Member of the Sixth and Ninth Lok Sabha. 

Thereafter. Members stood in silence for a short while as a mark of 
respect to the deceased. 

2. Paper Laid on tbe Table 
The following paper was laid on the Table:-
A copy of the 'Economic Survey. 1990-91' (Hindi and English 

versions ), 

3. Statement by Minister of Parllamenblry Affairs 
The Minister of Parliamentary Affairs made a statement regarding 

Government business for the week commencing Wednesday the 24th 
July, 1991. 

4. Matters Under Rille 377 
(1) Shri K. Pradhani raised a matter regarding need to restore 

Vayudoot service from Hyderabad to Bbubaneshwar. 
(2) Shri Sriballav Panigrahi raised a matter regarding need to set 

up a regional autonomous development council for Western Orissa. 
(3) Prof. Prem Kumar Dhumal raised a matter regarding need to 

1 
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allocate funds for channelisation of water of river Swan in Unna 
district of Himachal Pradesh. 

(4) Dr. Laxminarayan Pandey raised a matter regarding need to 
review the policy of the Government in respect of opium farming in 
Madhya Pradesh and to provide necessary help to opium growers. 

(5) Shri Chitta Basu raised a matter regarding need for oil 
exploration in North and South 24 Parganas and Nadia districts in 
West Bengal and Kathana-Kalamsar in Gujarat. 

5. The Budlet (Railways) - 1991-92 
Time allotted : 8 hrs. 
Time taken: 6 hrs. 
Balance : 2 hrs. 

·(1) General Discussion on the Budget (Railways) for 1991-92 
·(2) Demands for Grants Nos. 1 to 16 in respect of Budget 

(Railways) for 1991-92 
506 cut motions to the Demands for Grants in respect of the 

Budget (Railways) for 1991-92 (Nos. 1-34, 57-71, ~, 126-146, 
148, 150-157. 177-189. 194. 199-215, 232-259, 265-270, 272-278, 
303-365. 400-406, 410-413, 466-480, 494-499. 517-531, 544-546, 
552-559,562-563,566-577,591, 593-596,599-604,624-664,686-703, 
733-742.763-772.779-792,798-807,832-837,840-853-,872,889,890, 
927, 963, 965-967, 974-999, 1012-1015, 1022, 1024-1026, 1031-1036, 
1051-1065 and 1072-1082 were moved. 

The following members took part in the combined debate:-
(1) Shri Anna Joshi 
~) Shri Dharam Pal Singh Malik 

,.......(3) Shri George Fernandes 
(4) Shri Mukul Balkrishna Wasnik 
(5) Shri Amal Datta 
(6) Shri Ayub Khan . 
(7) Smt. Basavarajeswari 
(8) Shri Surya Narayan Singh 
(9) Shri Dau Dayal Joshi 

(10) Shri Satya Narayan Prabhu Zantya 
(11) Shri B.B. Ramaiah 

eDilaaled toaether. 



(12) Shri Ram Naik 
I (13) Shri R. Sridharan 

(14) Shri Palas Barman 
(15) Shri G. Devraya Naik 
(16) Dr. Kartikeswar Patra 
(17) Shri Imchalemba 
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(18) Shri Yaima Singh Yumnam 
(19) Shri Sivaji Patnaik 
(20) Shri Ram Kapse 
(21) Shri V.S. Krishna Rao 
(22) Shri K.H. Madhukar 
(23) Shri Sharad Dighe 

The discussion was not concluded . 
• ,. President'. Message 

The Speaker informed the House that he had received the 
foHowing message dated the 20th July. 1991 from the President:-
'" have received with great satisfaction the expression of Thanks by 
the Members of the Lok Sabha for the Address which I delivered to 
both Houses of Parliament assembled together on the 11th July. 
1991. " 

•• 7. Report or B ....... AdYilory Conunlttee 
Shri P.R. Kumaramangalam presented the Second Report of 

Business Advisory Committee. 
6.02 P.M. 
(Lok Sabha adjourned tiD 11 A.M. on Wednesday, the 24th July. 

1991) 

-At 5.24 P.M. 
"At 5.35 P.M. 

MGIP(PLU)MAN~7-81. 

K.C. RASTOGI. 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

VVednesday, July 24, 1991/Sravana 2, 1913 (Saka) 

No. 11' 
11 A.M. 
1. Oath by Member 

Shri P.C. Thomas took oath infllalayalam, signed the Roll of 
Members and took his seat in the Ho,:,se. 

2. 0bIm.ry Refereaces 
The Speaker made references to the passing away -4)f Shri 

Bhakt Danhan, a Member of First, Second, Third and Fourth 
Lok Sabha; and Shri Shankar Dayal Singh, .. 'Member of Eighth 
Lok Sabha. 

Thereafter, Members stood in silence for a short while as a 
mark of respect to the deceased. 

3. Starred QuatIons 
Starred Question Nos. 121-123 and 125-127 were answered. 

Replies to Starred Quation'Nos. 124 and 1~141 were laid on the 
Table. 
4. U .......... Qa ...... 

Replies to UDICUJed Question Nos. 468-472 and "74-542 were 
laid on the Table. 
5. Statemeat by I%'Dr 

The Minister of NIIIne Affain made a statement regarding escape 
from the custody .ad IUbiequent death of ·Shri Shanmugam an 
aa:used in the Rajiv Gandhi .auiDatioD case. 
6. ADMuacaaeat ... nhr 

The S.,.... in' If the "--a·daat the Houle would adjourn at 
4 P.M. today'D·., L bW,.8C ~'J';M,. tor die presentation of the 
General 0 Budiet. 



2 • 
7. Papen LaId on the Table· 

The following papers were laid on the Table:-

(1) (i) A copy of the Annual Report (Hiqdi and English versio~) 
of the Punjab State Warehousing Corporation. Chan-
digarh. for the year 1989-90 along with Audited Accounts 
under sub-section (11) of section 31 o,f. the Warehousing 
Corporations Act, 1962. read with clause (c)(iv) of the 
Proclamation dated the 11 th -May, 1987 issued by the 
President in relation to the State of Punjab. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Punjab State Ware-
housing Corporation. Chandigarh. for the year 1989-90. 

(2) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1) above. 

(3) A copy of the Pulses. Edible Oilseeds and Edible Oils (Storage 
Control) Amendment Order. 1991 (Hindi and English versions) 
published in Notification No. S.O. 223(E) in Gazette of India 
dated the 26th March. 1991 under sub-section (6) of section 3 
of the Essential Commodities Act, 1955. 

(4) A copy of the Indian Police Service (Appointment by Promo-
tion) First Amendment Regulations, 1991 (Hindi and English 
versions) published in Notification No. G.S.R. 226\E) in 
Gazette of India dated the 19th April. 1991 under sub-section 
(2) of section 3 of the All India Services Act, 1951. 

(5) A copy each of the following papers (Hindi and English 
versions) under Article 323(1) of the Constitution:-

(i) Fortieth Report of the Union Puhlic Service Commission 
for the year 1989-90. 

(ii) Memorandum explaining the reasons for non-acceptance of 
the advice of the Union Public Service Commission refer-
red in the above Report. 

(6) A copy of the Annual Report (Hindi "d En,lish versions) of 
the Indian Rubber Manufacturers Research Association. 
Thane, for the year 1989-90 along with Audited Accounts. 



(7) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Indian Rubber Manufactur-
ers Research Association, Thane, for the year 1989-90. 

(8) A statement (Hindi and English versions) on Industrial t'olicy. 
(9) A statement (Hindi and English versions) indicating the 

activities essential to setting up of Prasar Bharati and which 
have not been completed in pursuance of an assurance given by 
the Minister on the 17th July, 1991 during supplementaries to 
Starred Questions No. 63 and 80. 

8. Motion ReprcUaa Second Report 01 Buineu Advilory Committee 
Shri Manoranjan Bhakta moved the following motion:-

"That this House do agree with the second Report of the 
Business Advisory Committee presented to the House on the 
20th July. 1991." 

The motion was adopted. 
9. Matten Under Rule 377 

(1) Shri Khelan Ram Jhangde raised a matter regarding need to 
send a Central team to assess the drought situation in Madhya 
Pradesh. particularly in 'Chhatisgarh region. 

(2) Shri K.D. Sultanpuri raised a matter regarding need to send a 
Central study team to assess the damage caused' to crops due to 
drought in Hima(!hal Pradesh and to take immediate relief 
measures. 

(3) Shri M~kuram Sodi raised a matter regarding need to ensure 
proper functioning of Public Health Centres in backward and 
adivasi areas of the country. 

(4) Shri Prem Kumar Dhumal raised a matter regarding need for 
early implementation of decision regarding 'One rank one 
pension' scheme in defence services. 

(5) Shri Manjai Lal raised a matter regardln, need to take steps to 
check the environmental pollution beina caused by a fertilizer 
factory in Samastipur. Bihar. 

(6) Maj. Gen. B.C. Khanduri raised a matter regarding need to 
take steps to check the drouJht situation in Garhwal, Uttar 
Pradesh. 
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(7) Shri SatyaJOPal Misra raised a matter regarding need to ensure 
punctuality in timings of trains between Howrah and 
Kharagpur. 

(8)Shri V.S. Vijayaraghavan raised a matter regarding need to 
take steps to telecast Malayalam programme relayed from 
Trivendrum Doordarshan by other T.V. centres in Kerala. 

10. The Budpt (RailwaYI)-I99I.92 
Discussion on the following items of Business continued:-

-(I) General Discussion on the Budget (Railways)-1991-92 
-(2) Demands for Grants Nos. 1 to 16 in respect .of Budget 

(Railways) for 1991-92 and cut motions thereto moved on the 
20th July. 1991. 

The following members took part in the combined debate:-
(1) Shri Mahendra Kumar Singh Thakur ) 
(2) Shri Oscar Fernandes 
(3) Shri Syed Shahabuddin 
(4) Shri Mallikarjun 
(5) Shri Arvind Netam 
(6) Smt. Sumitra Mahajan 
(7) Shri Suraj MandaI 
(8) Shri E. Ahmed 
(9) Shri Vilas Muttamvar 

(10) Dr. Vasant Niwenthi Pawar 
(11) Dr. Jayanta Rongpi 
(12) Shri Kalka Das 
(13) Smt. Kesharbai Sanaji Ksirsagar 
(14) Shri Chhedi Paswan 
(IS) Shri Mohan Vishnu Rawle 
The discussion was nat concluded. 
(Lok !1Gb"" adjourned at 4 P.M. and rr-assembled Qt 5 P.M.) 

'Discussed topther. 



s 
11. '1111 ....... (~1,"-92 

Shri Manmohan Singh presented a Itatement of the estimated 
receipts andexponditure of the Government of India for the year 
1991-92. 

12. Government BIU-Introduced 
the Finance (No.2) Bill, 1991. 

7.12 P.M. 

(Lok Sabha adjourned till 11 A.M. on Thursday, the 25th July, 
1991) 

MGIP(PlU)MRN~24-7-IU ~ , ....... 

K.C. RASTOGI, 
Secretary-General. 

• 
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LOK SABRA 

BULLETIN - PART I 
(Brief Record of Proceedings] 

Thursday, July 25, 19911Sravana 3, 1913 (Sata) 

No. 12 

1. Starred Quesdoal 
Starred Question Nos. 142-148 were orally answered. Replies to 

Starred Question Nos. 149-162 were laid on the Table. 
2. UIIIIm'nd QuesdoaI 

Replies to Unstaned Question Nos. 54~39 were laid on tbe Table. 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Census Rules, 1990 (Hindi and English versions) 

published in Notification No. S.O. 967(E) in Gazette of India 
dated the 31st December, 1990 together with an Errata 
published in Notification No. S.O. 81(E) dated tbe 8tb February, 
1991 under sub-section (3) of section 18 of the· Census Act, 1948. 

(2) A copy of the Annual Report (Hindi and English versions) of 
the National Water Development Agency, New Delhi, for the 
year 1989-90 along with Audited Accounts. 

(3) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (2) above. 

(4) A copy each of the foUowing papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of tbe Bbarat 
Aluminium Company Limited for the year 1989-90. 

1 



2 

(ii) Annual Report of the Bharat Aluminium Company Limited 
for the year 1989-90 along with Audited Accounts and 
comments of the ComptroUer and Auditor General thereon. 

(5) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (4) above. 

(6) A copy of the Indo-Tibetan Border Police, Additional Deputy 
Inspector General (Engineer) Recruitment Rules, 1990 (Hindi 
and English versions) published in Notification No. G.S.R. 54 
in Gazette of India dated the 26th January, 1991 under sub-
section (3) of section 18 of the Central Reserve Police Force 
Act, 1949. 

(7) A copy each of the foUowing papers (Hindi and English 
versions) under section 619A of the Companies Act, 1956:-

(a)(i) Review by the Government on the working of the Hima-
chal Pradesh Agro Industries Corporation Limited, Shimla, 
for the year 1989·90. 

(ii) Annual Report of the Himachal Pradesh Agro Industries 
Corporation Limited, Shimla, for the year 1989-90 along 
with Audited Accounts and comments of the ComptroUer 
and Auditor General thereon. 

(b) (i) Review by the Government on the working of the Rajas· 
than State ~gro Industries Corporation Limited, Jaipur, 
for the year 1987·88. 

(ii) Annual Report of tbe Rajasthan State Agro Industries 
Corporation Limited, Jaipur, for the year 1987·88 along 
with Audited Accounts and comments of the ComptroUer 
and Auditor General thereon. 

(8) Two statements (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (7) above. 

(9) A copy each of the foUowina papers (Hindi and English 
versions) under section 619A of the Companies Act, 19S6fC8(1 
with clause (c)(iv) of the Proclamation dated the 11th May, 1987 
issued by the President in relation to the State of Punjab:-
(i) Review by the Government on the working of the Punjab 

State Seeds Corporation Limited, Olandiprb, for the year 
1985-86. 



(ii) Annual Report of the Punjab State Seeds Corporation 
Umited. Chandigarh. for the year 1985-86 along with 
Audited Ac:c:ounts and comments of the Comptroller and 
Auditor General' thereon. 

(10) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (9) above. 

4. GoVerDIIIeIlt BlII-lDtroduc:ed 
1)te Code of Criminal Procedure (Amendment) Bill, 1991. 

5. Statement ReprdinB ~ .. the Table 
An explanatory statement (Hindi and English versions) giving 

reasons for immediate legislation by the Code of Criminal Procedure 
(Amendment) Ordinance, 1991 was laid on the Table. 
6. Matters under Rule 377 

(1) Shri Dharam Pal Singh Malik raised a matter regarding need to 
provide Blore train facilities to the commuters travelling between 
Sonepat and Delhi. 

(2) Shri P.e. Chacko raised a matter regarding need to provide 
adequate funds for early completion of Trichur-Guruvayoor railway line. 

(3) Prof. (Smt.) Savithri Lakshmanan raised.a matter regarding 
need for adequate central investment for the development of Kerala. 

(4) Shri Bhagwan Shankar Rawat raised a matter regarding need to 
declare Uttar Pradesh as 'drought affected state'. 

(5) Shri Harl Kewal Prasad raised a matter regarding need to 
ensure adequate supply of electricity, water and diesel to cope with 
the drought situation in Eastern Uttar Pradesh. 

(6) Shri M.R. Janarthanan raised a matter regarding need to name 
Tuticorin airport after the name of M.G.R. 

(7) Shri Suraj Mandai raised a matter regarding need to set up 
Doordarshan and Akashvani centres in Santhal Pargana, Bihar. 
7. 'I'M ...... (Rd...,.)-1991-9l 

Discussion on the following items of Business continued:-
-(I) General Discussion on the Budget (Railways}-1991-92. 

• D-=-ed toptber. 
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*(2) Demands for Grants Nos. 1 to 16 in respect of Budget 
(Railways) for 1991-92 and cut motions thereto moved on 
the 20th July, 1991. 

The following members took part in the combined debate:-

(1) Shri Udaisinghrao Gaikwad 
(2) Shri Kashiram Rana 
(3) Shri Sunil Dutt 
(4) Shri (Pt.) Vishwanath Sharma 
(5) Shri Nandi Yellaiah 
(6) Shri N. Dennis 
(7) Shri Rajnath Sonkar Shastri 
(8) Shri Basudeb Acharia 
(9) Shri D.O. Khanoria 

(10) Shri Pala K.M. Mathew 
(11) Shri Chiranji Lal Sharma 
(12) Shri H.D. Devegowda 
(13) Shri Amar Roypradhan 
(14) Shri Somnath Chatterjee 
(15) Shri Era Anbarasu 
(16) Shri Kabindra Purkayasth 
(17) Shri Yaima Singh Yumnam 
(18) Shri Sudhir Sawat 
(19) Shri Ankushrao Tope 
(20) Shri Moreshwar Save 
(21) Kumari Farida Topno 
(22) Shri Sripal Singh Yadav 
(23) Shri Ramashray Prasad Singh 

Shri C.K. Jaffer Sharief replied to the debate. 
All the cut motions moved were negatived. 
Demands for Grants Nos. 1 to 16 in respect of the Budget 

(Railways) for 1991-92 as shown under column 4 of printed Lkt of 
Demands for Grants (Railways) for 1991-92, were voted in full. 
8. GoYel'lUllellt BUl-lDtroduced 

The Appropriation (Railways) No.3 BUI, 1991. 

• ~d toacther. 



s 
9. Goftl'lUllellt 111- ...... 

The Approprilllion (Railways) No.3 Bill, 1991. 

The motion for consideration moved by Shri C.K. Jaffer Sharief 
was adopted and clause-by-clause consideration of the Bill was taken 
up. 

Clauses 2, 3 and the Schedule were adopted. 

Clause 1, the Enacting Fonnula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri C.K. Jaffar 
Sharief. 

The motion was adopted and the Bill was passed. 

6.09 P.M. 

(Lok Sab,", adjourned till 11 A.M. on Friday, the 26th July, 1991) 

MGIP(PLU~·'.'. 

K.C. RASTOGI, 
SecTttllry-General. 



LOK SABHA 

BULLETIN - PART I 
[Brief Record of Proceedings] 

Friday, July 26. 19911Sravana 4. 1913 (Saka) 

No. 13 
II A.M. 

1. Obituary Reference 
The Speaker made reference to the passing away of Shri 

Kadiyala Gopala Rao. a Member of the First Lok Sabha. 
Thereafter. Members stood in silence for a short while as a 

mark of respect to the deceased. 

2. Starred QuestIons 
Starred Question Nos. 163. 164, 166, 167, 171 and 172 were orally 

answered. Replies to Starred Question Nos. 165, 168, 169, 170 and 
173-182 were laid on the Table. 
3. Uastarnd Questions 

Replies to Unstarred Question Nos. ~722 and 724-780 were 
laid on the Table. 
4 ............ _ tile Table 

The fQllowing papers were laid on the· Table:-
(1) A mpy of the Mercbant SbippiDg (Tonnaae Measurement of 

Sbipl) Amendment Rulel, 1991 (Hindi and English versions) 
publisbed in Notification No. G.S.R. 84(E) in Gazette of India 
dated the 211t February, 1991 under lub-section (3) of section 
458 Of the Merdlant S~ Act, 1958. 

(2) A copy eadl Of the ~g papers (Hindi and Enll. . . 
1 
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versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the Indian 
Road Construction Corporation Limited, New Delhi, for 
the year 1989-90. 

(ii) Annual Report of the Indian Road Construction Corpo-
ration Limited, New Delhi, for the year 1989-90 along 
with Audited Accounts and comments of the Comptroller 
and Auditor General thereon. 

(3) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (2) above. 

(4) A copy each of the following Notifications (Hindi and English 
versions) under section 620A of the Companies Act, 1956 :-

(i) S.D. 3052 published in Gazette of India dated the 17th 
November, 1990 declaring Messrs St. Mary's Funds 
Limited, Piravom, to be a 'Nidhi'. 

(ii) G.S.R. 241 published in Gazette of India dated the 21st 
April, 1990 declaring the Fairdeal Investment Mutual 
Benefit (India) Limited, New Delhi, to be a 'Nidhi'. 

(iii) G.S.R. 514 published in Gazette of India dated the 18th 
August, 1990 declaring Messrs Kanchi Mutual Benefit 
Fund Limited, Madras, to be a 'Nidhi'. 

(iv) G.S.R. 515 published in Gazette of India dated the 18th 
August, 1990 declaring Messrs Thirumangalam Janopak-
ara Permanent Fund Limited, Madras, to be a 'Nidhi'. 

(v) G.S.R. 782 published in Gazette of India dated the 29th 
December, 1990 declaring Messrs Gilnagar Benefit Fund 
Limited, Madras, to be a 'Nidhi'. 

(vi) G.S.R. 783 published in Gazette of India dated the 29th 
December, 1990 declaring Messrs the Kerala ~rmanent 
Fund Umited, Ernakulam, to be a 'Nidhi'. 

(vii) G.S.R. 784 published in Gazette of India dated the 
29th December, 1990 declaring Messrs Srcevari Benefit 
Society Umited, Madras, to be a 'Nidhi'. 
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(5) A C\lpy of the Cost Accounting Records (Mini. Steel: Plant) 
Rules, 1990 (Hindi ·and English versions) published in Notifica-
tion No. G.S.R. 574 in Gazette of India dated the 23rd 
August, 1990 under sub-section (3) of section 642 of the 
Companies Act, 1956. 

(6) A copy of the Punjab Horticulture Corporation Limited and 
Punjab Agro Industries Corporation Limited (Amalgamation) 
Order, 1989 (Hindi and English versions) published in Notifica-
tion No. S.O. 605(E) in Gazette of India dated the 2nd 
August, 1989 under section 396 of the Companies Act, 1956. 

(7) A copy of the Life Insurance Corporation of India Class III 
and Class IV Employees (Promotion) (Amendment) Rules, 
1991 (Hindi and English versions) published in Notification No. 
G.S.R. 229(E) in Gazette of India dated the 23rd April. 1991 
under sub-section (3) of section 48 of the Life Insurance 
Corporation Act, 1956. 

(S) A copy of the Notification No. 2/19/89-NS.I1 (Hindi and 
English versions) published in Gazette of India dated the 23rd 
April, 1991 making certain amendments to Notification No. 21 
19/59-NS.II dated the 12th December, 1990. 

(9) A copy each of the foUowing Notifications (Hindi and English 
versions) under sub-section (4) of section 19 of the Banking 
Companies (Acquisition and Transfer of Undertakingst. Act •• 
1970 :-

(i) The Syndicate Bank Officer Employees' (Conduct) 
(Amendment) Regulations, 1989 published in Notification 
No. 1126/S/OO9O/PDIlRD(O) in Gazette of India dated 
the 16th December, 1989. 

(ii) Notification No. 751 AS0090/KVOSP(A) published in 
Gazette of India dated the 16th February. 1991 contain-
ing corrigendum to the Hindi version of the Notification 
No. SO dated the 15th December, 1989. 

(iii) The Union Bank of India Officer Employees' (Conduct) 
Amendment Regulations, 1990 published in Notification 
No. CO/IRD/1193/90 dated the 10th March. 1990. 
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(iv) The United Bank of India Officer Employees' (Conduct) 
(Amendment) Regulations, 1989 published in Notification 
No. 2/90 dated the 6th April, 1991. 

(10) A copy of the Vijaya Bank Officer Employees' (Conduct) 
First Amendment Regulations, 1990 (Hindi and English ver-
sions) published in Notification No. 13n in Gazette of India 
dated the 18th August, 1990 under sub-section (4)' of section 
19 of the Banking Companies (Acquisition and Transfer of 
Undertakings) Act, 1980. 

(11) A copy of the Annual Report (Hindi and English versions) of 
the Deposit Insurance and Credit Guarantee Corporation, 
Bombay, for the year 1990-91 along with Audited Accounts 
under sub-section (2) of section 32 of the Deposit Insurance 
and Credit Guarantee Corporation Act, 1961. 

(12) A copy each of the following Annual Reports (Hindi and 
English versions) :-

(i) Report of the Aligarh Gramin Bank, Aligarh, for the 
year ended the 31st March, 1991 together with Accounts 
and Auditor's Report thereon. 

(ii) Report of the Jamuna Gramin Bank, Agra, for the year 
ended the 31st March, 1991 together with Accounts and 
Auditor's Report thereon. 

(iii) Report of the Valsad Dangs Gramin Bank, Valsad, for 
the year ended the 31st March, 1991 together with 
Accounts and Auditor's Report thereon. 

(iv) Report of the Bhagirath Gramin Bank, Sitapur, for the 
year ended the 31st March, 1991 together with Accounts 
and Auditor's Report thereon. 

(v) Report of the Bikaner Kshetriya Gramin Bank, Bikaner, 
for the year ended the 31st March, 1991 together with 
Accounts and Auditor's Report thereon. 

(vi) Report of the Thane Gramin Bank, Thane, for the year 
ended the 31st March, 1991 together with Accounts and 
Auditor's Report thereon. 
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(vii) Report of the Vidur Gramin Bank, Bijnor, for the year 

ended the 31st March, 1991 together with the Accounts 
and Auditor's Report thereon. 

(viii) Report of the Sultanpur Kshetriya Gramin Bank, Sultan-
pur, for the year ended the 31st March, 1991 together 
with Accounts and Auditor's Report thereon. 

(m) Report of the Yavatmal Gramin Bank, Yavatma1, for the 
year ended the 31st March, 1991 together with Accounts 
and Auditor's Report thereon. 

(x) Report of the Cbhatrasal Gramin Bank, Orai, for the 
year ended the 31st March, 1991 together with Accounts 
and Auditor's Report thereon. 

(xi) Report of the Etah Gramin Bank, Etah, for the year 
ended the 31st March, 1991 together with Accounts and 
Auditor's Report thereon. 

(xii) Report of the Sri Rama Grameena Bank, Nizamabad, for 
the year ended the 31st March, 1991 together with 
Accounts and Auditor's Report thereon. 

(xiii) Report of the Sabarkantha Gandhinagar Gramin Bank, 
Himatnagar, for the year ended the 31st March, 1991 
together with Accounts and Auditor's Report thereon. 

(xiv) Report of the Faizabad Kshetriya Gramin Bank, 
Faizabad, for the year ended the 31st March, 1991 
together with Accounts and Auditor's Report thereon. 

(xv) Report of the Gurdaspur Amritsar Kshetriya Gramm 
Vikas Bank, Gurdaspur, for the year ended the 31st 
March, 1991 together with Accounts and Auditor's 
Report thereon. 

(xvi) Report of the Chitradurga Gramin Bank, Chitradurp, 
for the year ended the 31st March, 1991 together with 
Accounts and Auditor's Report thereon. 

(xvii) Report of the Murshidabad Gramin Bank, Berbampore, 
for tbe year ended the 31st March, 1991 together with 
Accounts and Auditor's Report thereon. 



(xviii) Report of the Mandla Balaghat Kshetriya Gramin Bank, 
Mandla, for the year ended the 31st March, 1991 
together with Accounts and Auditor's Report thereon. 

(xix) Report of the Hissar SirsaKshetriya Gramin Bank, 
Hissar, for the year ended the 31st March, 1991 together 
with Accounts and Auditor's Report thereon. 

(xx) Report of the Mewar Aanchalik Gramin Bank, Udaipur, 
for the year ended the 31st March, 1991 together with 
Accounts and Auditor's Report thereon. 

(xxi) Report of the Dungarpur Banswara Kshetriya Gramin 
Bank, Dungarpur, for the year ended the 31st March, 
1991 together with Accounts and Auditor's Report 
thereon. 

(xxii) Report of the Surat Bharuch Gramin Bank, Bharuch, for 
the year ended the 31st March, 1991 together with 
Accounts and Auditor's Report thereon. 

(xxiii) Report of the Muzaffarnagar Kshetriya Gramin Bank, 
Muzaffarnagar, for the year ended the 31st March, 1991 
together with Accounts and Auditor's Report thereon. 

(13) A copy each of the following Reports (Hindi and English 
versions) under Article 151(1) of the Constitution:-

(i) Report of the Comptroller and Auditor General of India 
for the year ended the 31st March, 1990 (No. 9 of 
1991)-Union Government (Defence Services-Air Force 
and Navy). 

(ii) Report of the Comptroller and Auditor General of India 
for the year ended the 31st March, 1990 (No. 4 -ef 
1991)-Union Government (Revenue Receipts-Indirect 
Taxes). 

(iii) Report of the Comptroller and Auditor General of India 
for the year ended the 31st March, 1990 (No. 7 of 
1991)-Union Government (Posts and Telecommunica-
tions). 

(14) A copy each of the following Notifications (Hindi and English 
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versions) under section 159 of the Customs Act, 1962:-
(i) S.O. 88(E) published in Gazette of India dated the 11th 

February, 1991 together with an explanatory memoran-
dum regarding revised rate of exchange for conversion of 
Danish Kroners, Dutch Guilders, Norwegian Kroners and 
Swedish Kroners into Indian Currency or vice-versa. 

(ii) S.O. 89(E) published in Gazette of India dated the 13th 
February, 1991 together with an explanatory memoran-
dum regarding revised rate of exchange for conversion of 
Austrian SchiUings into Indian CI'rrency or vice-versa. 

(iii) S.O. 101(E) published in Gazette of India dated the 14th 
February, 1991 together with an explanatory memoran-
dum regarding revised rate of exchange for conversion of 
Belgian Francs into Indian Currency or vice-versa. 

(iv) S.O. 128(E) published in Gazette of India dated the 25th 
February, 1991 together with an explanatory memoran-
dum regarding revised rate of exchange for conversion of 
Singapur DoUers into Indian Currency or vice-versa. 

(v) G.S.R. 65(E) published in Gazette of India dated the 
13th February, 1991 together with an explanatory 
memorandum regarding revised rate of exchange for 
conversion of Russian Rouble into Indian Currency or 
vice-versa. 

(vi) S.O. 144(E) published in Gazette of India dated the 27th 
February, 1991 together with an explanatory memoran-
dum regarding revised rate of exchange for conversion of 
Australian Dollars into Indian Cu,ency or vice-versa. 

(vii) S.O. 154(E) published in Gazette of India dated the 4th 
March, 1991 together with an explanatory memorandum 
regarding revised rate of exchange for conversion of 
Canadian Dollars into Indian Currency or vice-versa. 

(viii) S.O. IS7(E) published in Gazette of India dated the 7th 
March, 1991 together with an explanatory memorandum 
regarding revised rate of exchange for conversion of 



Belgian Francs into Indian Currency or vice-versa. 
(m) G.S.R. 173(E) published in Gazette of India dated the 

22nd March, 1991 together with an explanatory 
memorandum regarding revised rate of exchange for 
conversion of Russian Rouble into Indian Currency or 
vice-versa. 

(x) S.O. 203(E) published in Gazette of India dated the 20th 
March, 1991 together with an explanatory memorandum 
regarding revised rate of exchange for conversion of 
certain foreign currencies into Indian Currency or vic,.-
versa. 

(xi) S.O. 211(E) published in Gazette of India dated the 25th 
March, 1991 together with an explanatory memorandum 
regarding revised rate of exchange for conversion of 
Austrian Schillings and Hong Kong DoUars into Indian 
Currency or vice-versa. 

(xii) S.O. 219(E) published in Gazette of India dated the 26th 
March, 1991 together with an explanatory memorandum 
regarding revised rate of exchange for conversion of 
Italian lire and Swiss Francs into Indian Currency or 
vice-versa. 

(xiii) S.O. 226(E) published in Gazette of India dated the 27th 
March, 1991 together with an explanatory memorandum 
regarding revised rate of exchange for conversion of 
certain foreign currencies into Indian Currency or vice-
versa. 

(xiv) G.S.R. 234(E) published in Gazette of India dated the 
24th April, 1991 together with an explanatory memoran-
dum regarding revised rate of exchange for convenion of 
Russian Rouble into Indian Currency or vice-versa. 

(xv) G.S.R. 292(E) published in Gazette of India 'dated the 
31st May, 1991 together with an explanatory memoran-
dum making certain amendments to Notification No. 1371 
9O-Cus., dated the 20th March, 1990. 
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(:ni) G.S.R. 300(E) published in Gazette of India dated the 
5th June, 1991 topther with an explanatory memoran-
dum regarding reviled rate of exchange for conversion of 
Ruuian Rouble into Indian Currency or vi~-vena. 

(xvii) S.O. 333(E) published in Gazette of India dated the 15th 
May, 1991 together witb an explanatory memorandum 
regarding revised rate of exchange for conversion of 
certain foreipl currencies into Indian Currency or vice-
wrsa. 

(xviii) S.O. 35S(E) published in Gazette of India dated the 23rd 
May, 1991 together with an explanatory memorandum 
regarding revised rate of exchange for conversion of 
Singapore Dollan into Indian Currency or vice-versa. 

(m) S.O. 369(E) published in Gazette of India dated the 31st 
May, 1991 together with an explanatory memorandum 
regarding reviled rate of exchange for conversion of 
Japanese Yen into Indian Currency or vice-vena. 

(xx) S.O. 378(E) published in Gazette of India dated the 3rd 
June, 1991 together with an explanatory memorandum 
regarding revised rate of exchange for conversion of 
Malaysian and USA DoUars into Indian Currency or vice-

(ui) S.O. 391(E) published in Gazette of India dated the 6th 
June, 1991 together with an explanatory memorandum 
regarding revised rate of exchange for conversion of 
Honl Kong DoUars into Indian Currency or vice-vena. 

(15) A copy of the Report (Hindi and English versions) of the 
ComptroUer and Auditor General of India for the year 
I~UDion Government No. 3 (Commercial) of 
1~&port Credit Guarantee Corporation of India Umited 
under Artide 151(1) of the Constitution. 

(16) (i) A copy of the Annual Report of the Trade Development 
Autbority. New Delbi, for the year 1989-90 along with 
AlICIiIod AClcouDta. 

(Ii) A. copy of the Review (Hindi and Englisb venions) by 
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tbe Government on the workiDa of the Trade DfteIop-
ment Authority, New Delhi, for the year 1989-90. 

(17) A statement (Hindi and EnaJish versions) Ihowina reuoIII for 
delay in laying the papers mentioned at (16) above. 

(18) (i) A copy of the Annual Report (Hindi and En.,. 
versions) of the Indian Institute of Foreip Trade, New 
Delhi, for the year 1989-90 alona with Audited Accounts. 

(ii) A copy of the Review (Hindi and EqIiab venioas) by 
the Government on the workiq of the Indian Institute of 
Foreign Trade, New Delhi, for the year 1989-90. 

(19) A statement (Hindi and English venioDl) sbowina reuona for 
delay in laying the papers mentioned at (18) above. 

(20) A copy each of the foUowiq papers (Hindi and Enslin 
versions) under sub-section (1) of IeCtion 619A of the Com-
panies Act, 1956:-

(i) A statement regardina Review by the Government on the 
working of the Trade Fair Authority of India, New 
Delhi, for tbe year 1989-90. 

(ii) Annual Report of the Trade Fair Authority of India, 
New Delhi, for the year 1989-90 along with Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(21) A statement (Hindi and English versions) showing reaIIODi for 
delay in laying' the papers mentioned at (20) above. 

5. StatemeDtI by MIDIIten 
(1) The Minister for Coal made a statement regarding reques1a of 

some coal-producing State Governments for :nc:re8le in rates of 
royalty on Coal. 
(Lok SabM adjolll'Md at 1.30 P.M. and F'e-lUSembW III 2.33 P.M.) 

-(2) The Minister of Parliamentary Affairs made a .atatemeDt 

- At S.31 P.M. 
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reaardiIII Govenuaeat buIiDeII for the week COIDIDencing Monday, 
the 29th July, 1991. 
6 ............ Ca ......... fIl abe JalDt Committee oa 0IIkeI 

fII ..... 
Sbri K. VUA YA BHASKARA REDDY moved the foDowiog 

motion:-
"1bat a Joint Committee of the Houses to be called the Joint 
Committee on Offices of Profit be oonstituted consisting of 
fifteen members, ten from this House and five from the Rajya 
Sabba, who shall be elected from amongst the members of 
each House in accordance with the system of proportional 
representation by means of single transferable vote: 

That the functions of the Joint Committee shall be-
(i) to examine the composition and charac:ter of all existing 

"committees" [other than those examined by the Joint 
Committee to which the Parliament (Prevention of Disquali-
fication) Bill, 19S7 wu referred] and all "committees" that 
may hereafter by ooDitituted, membenbip of which may 
diIquaIify a penon for being cboIen .. , and for being, a 
member of either HOUle of Parliament under article 102 of 
the Constitution; 

(ii) to recommend in relation to the "committees" examined by 
it _bat ofIk:ea Ibould disqualify and wbat offices sbould not 
disqualify; 

(iii) to ICI'Utinise from time to time the Schedule to the Parlia-
ment (Prevention of DilqualificatiOD) Act, 1959, and to 
recommend any amendments in the said Schedule, whether 
by way of addition, omistion or otherwise; 

That the Joint Committee 1baIl, from time to time, report to both 
Hou.s of Parliament in respect of all or any of the aforesaid 
matten; 

That the members of the Joint Committee IbaIl hold office for the 
cIuratioa of the preIOnt Lot Sabba; 

That in order to conmtute a Iittina of the Joint Committee, the 
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quorum shaD be· one-third of the total Dumber of memben of the 
Committee; 

That in other reapecta, the Rules of Procedure of this HOUle 
relatiDl to PuliameDtil'Y Committees will apply with such variations 
and modifications as the Speaker may make; and 

That this House recommeDds to the Rajya Sabba that the Rajya 
Sabha do join in the said Joint Committee and to communicate to 
this House the Dames of members to be appointed by the Rajya 
Sabha to the Joint Committee." 

The motiOD was adopted. 

7. M.aen Uader Rale m 
(1) Shri Birbal raised a mattel reaudiDl need to instruct Huyana 

GovernmeDt for euly completioD of the portioD of I..iDk ChlDDelQD 
Gaap Canal faUiDl UDder its jurisdictioD. 

(2) Shri A. Olula raised a matter reaudina need to provide more 
iafrastJucturaI facilities at Triv~ airport. 

(3) Dr. Vilwan,ath Kanithi railed a matter reaudiDl Deed to 
prevent deforestatiOD iii .the coastal ueas of Srikakulam district of 
Aadbra Pradeah. 

A Sbri Ram Naama Milhra raised a matter regardiDa Deed to take 
..... to c:beck the arowiDa UDlawful activitiel in border areas of 
Nep.I. 

(5) SIui Syed SbahabuddiD raised a matter reprdiDJ Deed to 
IItIbIiIb a UDivenity in Pumea, Bihu. 

(6) Sbri Sivaji rataaik railed a matter reptdiDa Deed to aBacate 
IdequaIe qDOIa of fertilizers to Oriua and Madhya PradeIb tbroap 
abe MarkeIia& DiviIioD of HiDdustan Fertilizer CorporatiOD.· 

(7) Sbri Rajeadra Apihotri raised a matter reprdiDa need to take 
.,. for prvtedioa aad beautificatiOD of JbaDIi Fort and palace of 
... ,.... ill ua.r PrIdeIb. 
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S. Prmde ~'I .......... -u ..... eo ........ 

Further dilcuaaiOD OD the foUowiD. ReaolutioD moved by Shri 
ZaiDal AbediD OD the 12th July, 1991, coatiDued:-

"'Tbia HoUle W'lea UPOD the GovemmeDt to take euly ltepl to 
peacefully aettle the diapute reprdiDa the lluiDe at Ayodhya 
and to enact luitable le .... tiOD for preaerviq and maiDtaiDiDl 
the ItIJIUI quo of aU reliiiOUI lluiDel and placea of worabip u 
they existed OD AUJUIt IS, 1947." 

The foUowiDl memben took put in the debate:-
(1) Sbri SudarahaD Roy Cbowdbary 

. P) Mahant Abedya Nath 
(3) Sbri SribaUav PaDip-ahi 
(4) Shri DeveDdra Pruad Y &dav 
(S) Sbri Mohu Villmu Rawle 
(6) Smt. Vijaya Raje Sc:india 
(7) Smt. MaIiDi Bhattacharya 

(S) Sbri Shuad DtJbe (Spe«h UII/fniIMd) 

The diIcuIIioD WU Dot coDCluded. 

9.C .......... ~ ..... 
The Chairman iDformed the HoUle that U deaired by laden of 

Parties, the IittiDl fixed for Saturday, the 27th July, 1991 miPt be 
caaceJIed and the buaiDeu wbich wu to be trIDIaCted OD that day be 
taken up OD MODday, the 29th July, 1991. The HoUle apeed. 
10. 1WI·.u-1Iour DIIaIIaIOII 

Dr. LaxmiDarayaa Pandey railed a dilcullioD OD the pOinti ..... 
out of the 8DIWeI' JiveD by the MiDiIter of State in the MiDiItry of 
Owmerce OD July 12, 1991 to UDltarled 0ueati0D No. 13 reprdiDa 
deIeptioa of powell to CCLtE -uader the ImportI aDd EzportI 
(Coatlol) Act, 1947. 

Sbri P. Crid,mbanm replied to tbe dilalllloc. 
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6.07 P.M. 
(Lo/c ,~ tllJjoumed till 11 A.M. 011 Morulay, 1M 29th July, 1991) 

M8P(PLU)1R1) _I .7 .. '. 

K.C. RASTOGI, 
Secmary-GeMl'dI. 



LOK SABRA 

BULLETIN -' PART I 
[Brief Record of Proceedings] 

Monday, July 29, 19911Sravana 7, 1913 (Saka) 

No. 14 

11 A.M. 

1. Obituary Referen" 
The Speaker made reference to the passing away of Dr. 

V.K.R.V. Rao, a member of Fourth and Fifth Lok Sabha. 
Thereafter, Members stood in silence for a short while as a 

mark of respect to the deceased. 

2. Starred Queadons 
Starred Queltion Nos. 183, 184, 186 and 188 were orally answered. 

Repliel to Starred Queltion Nos. 18S, 187;189, 191-203 were laid on 
the Table. 
3. Unstan'ed QuestIons 

Replies to Unstarred Question Nos. 781--800 and 8P2-866 were 
laid on tbe Table. 
4. Papers Laid on the Table 

The following papers were laid on the Table:-
(1) (i) A copy of the Annual Report (Hindi and English vcrs;'ms) of 

tbe Aligarb Muslim University, Aligarh, for the year 1988-89, 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on tbe w9rking of the Aligarh Muslim University. 
Aligarh, for the year 1988-89. 

1 
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(2) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1) above. 

(3) (i) A copy of the Annual Report (Hindi and English versions) 
of the Indira Gandhi National Open University for the year 
1988-89. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Indira Gandhi National 
Open University for the year 1988-89. 

(4) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(5) (i) A copy of the Annual Report (Hindi and English versions) 
of the National Institute of Educational Planning and Adminis-
tration, New Delhi for the year 1989-90 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the National Institute of 
Educational Planning and Administration, New Delhi, I for the 
year 1989-90. 

(6) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (5) above. 

(7) (i) A copy of the Annual Report (Hindi and English versions) 
of the Indian Council of Philosophical Research, New Delhi, 
for the year 1989-90 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Indian Council of 
Philosophical Research, New Delhi. for the year 1989-90. 

(8) A copy of the Report (Hindi and English versions) of the 
Committee to examine implementation of the recommendations 
of Gujral Committee for promotion of Urdu. 

(9) A copy of the Annual Accounts' (Hindi and English "ersions) 
of the National Council of Educational Research and Training, 
New Delhi, for the year 1988-89 together with Audit Report 

• Annual Report was laid OD the Table on 23.4.1990. 
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thereon. 

(10) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (9) above. 

(11) A copy of the Annual Accounts (Hindi and English versions) 
of tbe Maintained Institutions of University of Delhi, for the 
year 1987-88 together with Audit Report thereon. 

(12) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (11) above. 

(13) (i) A copy of the Annual Report (Hindi and English versions) 
of the National Council of Educational Research and Train-
ing, New Delhi, for the year 1989-90. 

(ii) A statement (Hindi and English versions) regarding Review 
by the Government on the working of the National Council of 
Educational Research and Training, New Delhi, for the year 
1989-90. 

(14) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (13) above. 

(15) A copy of the First Ordinance Governing Academic Matters 
of Pondicherry University (Hindi and English versions) pub-
lished in Gazette of India dated the 23rd June, 1990 under 
sub-section (2) of section 44 of the Pondicherry University 
Act, 1985. . 

(16) (i) A copy of the Annual Report (Hindi and English versions) 
of the Ali Yavar Jung National Institute for the Hearing 
Handicapped, Bombay for the year 1989-90 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Ali Yavar Jung National 
Institute for the Hearing Handicapped, Bombay. for the year 
1989-90. 

(17) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (16) above. 

(18) (i) A cOpy of the Annual Report (Hindi and English versions) 
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of the Central Wakf Council, New Delhi. for the year 1989-90. 
(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Central Wakf Council. New Delhi, for the year 
1989-90 together with Audit Report thereon. 
(iii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Central Wakf Council, New 
Delhi, for the year 1989-90. 

(19) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (18) above. 

(20) A copy of the Twenty-Sixth Report (Hindi and English versions) 
of the Deputy Commissioner for Linguistic Minorities in India 
for the period from July, 1985 to June, 1986. 

(21) An explanatory Note (Hindi and English versions) in regard to 
the above Report. 

(22) A copy of the Twenty-Seventh Report (Hindi and English 
versions) of the Commissioner for LinguistieMinorities in India 
for the period from July. 1986 to June, 1987. 

(23) An explanatory Note (Hindi and English versions) in regard to 
the above Report. 

(24) A eopy of the Employees' State Insurance (Central) Amend-
ment Rules. 1991 (Hindi and English versions) published in 
Notification No. G.S.R. 76 in Gazette of India dated the 2nd 
February, 1991 under sub-section (4) of section 95 of the 
Employees' State Insurance Act, 1948. 

(25) A copy of the Payment of Gratuity (Central) Amendment 
Rules, 1991 (Hindi and English versions) published in Notifica-
tion No. G.S.R. 77 in Gazette of India dated the 2nd February. 
1991 under sub-section (2) of section 15 of the Payment of 
Gratuity Act, 1972. 

(26) A copy of the Financial Estimates and Performance Budget for 
the year 1991-92 (Hindi and English versions) of the Employees' 
State Insurance Corporatior. under section 36 of the Emplo-
yees' State Insurance Act. 1948. 

(27) (i) A copy of the Annual Report (Hindi and English versions) of 
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the Central Council for Research in Homoeopathy. New 
Delbi, for the year 1989-90 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on tbe working of the Central Council for 
Research in H/)moeopatby, New Delhi, for the year 1989-90. 

(28) A statement (Hindi and English versions) showing reasons for 
dcUy in laying the papers mentioned at (27) above. 

(29) (i) A copy of the Annual Report (Hindi and English versions) 
of the National Institute of Health and Family Welfare. New 
Delhi, for the year 1989-90. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the National Institute of Health and Family 
Welfare, New Delhi, for the year 1989-90 together with Audit 
Report thereon. 
(iii) A copy of the Review (Hindi and English versions) by the 

Government on the working of the National Institute of Health 
and Family Welfare, New Delhi. for the year 1989-90. 

(30) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (29) above. 

(31) (i) A copy of the Annual Report (Hindi and English versions) 
of the International Institute for Population Sciences. Bom-
bay, for the year 1989-90 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the International Institute (or 
the Population Sciences, Bombay for the year 1989-90. 

(32) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (31) above. 

(33) (i) A copy of the Annual Report (Hindi and English versions) 
of the All India Institute of Speech and Hearing. Mysore. for 
the year 1989-90. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the All India Institute of Speech and Hearing. 
Mysore, for the year 1989-90 together with Audit Report 
thereon. 

" 
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(iii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the AU India Institute of Speeclr 
and Hearing, Mvsore, for the year 1989·90. 

(34) A statement (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (33) above. 

(35) (i) A copy of the Annual Report (Hindi and English vcr· 
sions) of the Indian Nursing Council, New Delhi, for the 
year 1989·90 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Govcrnment on the working of the Indian Nursing Council, 
New Delhi, for the year 1989·90. 

(36) A statement (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (35) above. 

(37) A statement (Hindi and English versions) regarding causes 
and Remedial steps taken on Audit comments on the 
accounts of the National Institute of Homoeopathy, Calcutta, 
for the year 1986·87. 

(38) A statement (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (37) above. 

(39) (i) A copy of the Annual Report (Hindi and English vcr· 
sions) of the Postgraduate Institute of Medical Education and 
Research, Chandigarh, for the year 1989·90 under section 19 
of the Postgraduate Institute of Medical Education and 
Research, Chandigarh Act, 1966. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Postgraduate Institute of Medical Education 
and Research, Chandigarh, for the year 1989·90 together with 
Audit Report thereon under section 18 of the Postgraduate 
Institute of Medical Education and Research, Chandigrab Act, 
1966. 

(iii) A copy of the Review (Hindi and English versio.-> by the 
Government on the working of the Postgraduate Institute of 
Medical Education and Research, Chandigarh, for the year 
]989·90. 
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(40) A statement (Hindi and English versions) showing reasons for 
delay in laying the' papers lI!entioned at (39) above. 

(41) (i) A copy of the Annual Report (Hindi and English 
versions) of the All India Institute of Medical Sciences. 
New Delhi, 'for the year 1989-90 under section 19 of the 
All India Institute of Medical Sciences Act, 1956. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the AU India Institute of Medical Sciences, 
New Delhi, for the year 1989-90 together with Audit 
Report thereon, under sub-section (4) of section 18 of the 
All India Institute of Medical Sciences Act, 1956. 

(iii) A Cd}>y of the Review (Hindi and English. versions) by 
the Government on the working of the All India Institute 
of Medical Sciences, New Delhi. for the year 1989-90. 

(42) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (41) above. 

5. Statement by Minister 

The Minister of Water Resources made a statement regarding 
Cauvery Water Dispute. 

6. ModoDS for elections to Commitees 

(1) SHRI ARJUN SINGH moved the following motion ;-

"That in pursuance of clause 9(1)(e) of the Scheme for the 
Administration and Management of the Properties and 
Funds of the Indian Institute of Science, Bangalore, read 
with Regulations 3.1 and 3.1.1 of the Regulations of the 
Institute, the membfors of this House do proceed to elect. in 
such manner as the Spcaker may direct, two members from 
among themselves to serve as members of the Council of 
the Indian Institute of Science, Bangalore. subject to other 
provisions of the Scheme and the Regulations." 

The motion was adopted. 
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(2) SHRI ARJUN SINGH moved the following motion ;-
"That in pursuance of Section 31(2)(k) of the Institutes of 

Technology Act, 1961, the members of this House do 
proceed to elect, in such manner as the Speaker may direct, 
two members from among themselves to serve as members 
of the Council of Indian Institutes of Technology for a 
period of three years from the date of their election, subject 
to other provisions of the said Act." 

The motion was adopted. 
(3) SHRI M. ARUNACHALAM on behalf of SHRIMATI 

SHEILA KAUL moved the following motion :-
"That in pursuance of Section 5(2)(h) of the Delhi Development 

Act, 1957, the members of this House do proceed to elect, 
in such manner as the Speaker may direct, two members 
from among themselves to serve as members of the Advis-
ory Council of the Delhi Development Authority, for a term ' 
of four years, subject to other provisions of the said Act." 

The motion was adopted. 
(4) SHRI M. ARUNACHALAM on behalf of SHRIMATI 

SHEILA KAUL moved the following motion ;-
"That in pursuance of Section 4(l)(d) of the Rajghat Samadhi 

Act, 1951, the members of this House do proceed to elect, 
in such manner as the Speaker may direct, two members 
from among themselves to serve as members of the Rajghat 
Samadhi Committee for the term commencing from the date 
of notification by the Government, subject to other provi-
sions of the said Act." 

The motion was adopted. 
(5) SHRI PABAN SINGH GHATOWAR on behalf of SHRI K. 

RAMAMURTHY moved the following motion:-
"That in pursuance of Section4(i) of tbe Employees' State 

Insurance Act, 1948, read with rule 2A of the Employees' 
State ·llllurance (Central) Rules, 1950, tl1emembers of this 
House do proceed to elect, in IUch manoer·asthe Speaker 

• 
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may direct, two members from among themselves to serve 
as members of the Employees' State Insurance Corporation, 
subject to otber provisions of the said Act." 

The motion was adbptcd. 
(6) SHRI M.L. FOTEDAR moved tbe following motion:-

"That in pursuance of Section 4(1) of tbe AU India Institute of 
Medical Sciences Act, 1956, tbe members of tbis House do 
proceed to elect, in such manner as the Speaker may direct, 
two members from among themselves to serve as members 
of tbe All India Institute of Medical Sciences, New Delhi, 
subject to other provisions of the said Act." 

The motion was adopted. 
(7) SHR!. M.L. FOTEDAR moved the following motion :-

"That in pursuance of clause 3(vii)(a) of the Rules and Regula-
tions of the Tuberculosis Association of India, the members 
of tbis House do proceed to elect, in such manner as tbe 
Speaker may d~t, two members from among tbemselves 
to serve as members of the Central Committee of the 
Tuberculosis Association of India." 

The motion was adopted. 
(8) SHRI M.L. FOTEDAR moved the following motion :-

"That in pursuance of rule 15 of tbe Rules, Regulations and Bye-
laws of the Indian Council of Medical Research, the 
members of tbis House do proceed to elect, in such manner 
as the Speaker may direct, two members from among 
themselves to serve as members of the Governing Body of 
tbe Indian Council of Medical Researcb, New Delhi, subject 
to otber provisions of the Rules." 

The motion was adopted. 
(9) SHRI M.L. FOTEDAR moved tbe following motion :-

"That in pursuance of Section 3(1)(0) of the Indian Nursin, 
Council Act, 1947, the members of this House do proceed 
to elect., in sllCb manner as the Speaker may direct, two 
members from among themselves to serve .as tbe members 
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of the Indian Nuning Council, New Delhi, subject to other 
provisions of tbe said Act." 

The motion was adopted. 
(10) SHRI M.L. FOTEDAR moved the following motion :-

"That in pursuance of Section 5(g) of the Post-Graduate Institute 
of Medical Education and Research,. Chandiguh, Act, 1966, 
the members of this House do proceed to elect, in sueb 
manner as the Speaker may direct, two members from among 
themselves to serve as members of the Post-Graduate Institute. 
of Medical Education and Research, Chandigarh, subject to 
other provisions of the said Act." 

The motion was adopted. 
(Lok Sabha adjourned at 1.24 P.M. and re-auembled III 2.28 P.M.) 
7. GoYerameat BIII-latrodueed 

The Delhi Municipal Laws (Amendment) Bill, 1991. 
8. Statement ReprdIna OrdlDance-Lald on the Table 

An explanatory statement (Hindi and English versions) IIvlDg 
reasons for immediate legislation by the Delhi Municipal Laws 
(Amendment) Ordinance, 1991, was laid on the Table. 
9. Govenunent BID-introduced 

The Te"orist and Disruptive Activities (Prevention) Amendment Bill, 
1991. 

The motion for leave to introduce the Bill moved by Shri M.M. Jacob 
was opposed. The motion was adopted and the Bill was introduced. 
10. Sta ...... , ........... Ordlaance-Laid on the Table 

An explanatory statement (Hindi and English versions) giving 
reasons for immediate legislation by the Terrorist and Disruptive 
Activities (Prevention) AmendJpent Ordinance, 1991, was laid on the 
fi~. . 
11. GoYel'DDlellt ~Jatroduced 

TM !."""" IIIItl K_mi1 Crintilllll Law Amendmmt(Second) 
.Amendin, Bill, 1991. 
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The motion' for leave to introduce the Bill moved by Shri M.M. 
Jacob was opposed. The motion was adopted and the Bill was 
introduced. 
12. Statement R ........ O~Lald on the Table 

An explanatory statement (Hindi and English versions) Jlvmg 
reasons for immediate' legislation by the Jammu and Kashmir 
Criminal Law (Amendment) Ordinance, 1991, was laid on the Table. 
13. DemaadJ lor Granu OD ACCGIIDt (pDenI)-l991.'1 

All the Demands for Granu on Account No. 1-28, 30, 31, 
33-89,91 and 9~8 (both Revenue Account and Capital Account) 
in respect of the Budget (General) for 1991-92 for the amount shown 
under column 5 of the printed list of Demands for Grants on Account 
(General) for 1991-92, were voted in full. 
14. Govcl1UDent. 8W-lntroduced 

The Appropriation (Vote on Account) No.2 BiU, 1991 
15. GOYel1UDent BUJ-;...Paued 

The Appropriation (Vote on Account) No. 2 BiU, 1991. 
The motion for consideration moved by Shri Manmohan Singh was 

adopted and clause-by-clausc consideration of the Bill was taken up. 
Clauses 2 to 4 and the Schedule were adopted. 
Cause I, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the BiU be passed was moved by Shri Manmohan 

Singh. 
The motion was adopted and the BiU was passed. 

16. 1be Badpt (GeaeraI)-l991-9Z 
Time aUotted 15 'hR. 

Time taken 2 1m. 02 mts. 
Balance 12 hn. 58 mrs. 

General Dilcusaion on the Budpt (General) for 1991-92. com-
meoc:ed. 
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The following members took part in the debate:-
(1) Shri Jaswant Singh 
(2) Prof. K.V. Thomas (spttth unfinishtd) 
The discussion was not concluded. 

017. M ..... e from R~ya Sabba 
Secretary-General reported a message from Rajya Sabha that Rajya 

Sabha had no recommendations to make to Lok Sabha in regard to 
the Appropriation (Railways) No.3 Bill, 1991, passed by Lok Sabha 
on the 25th July, 1991. 
0018. Report of Business Advisory Committee 

Dr. Laxminarayan Pandey presented the Third Report of Business 
Advisory Committee. 
19. DlscussioD under Rule 193 

Shri Era Anbarasu raised a discussion on the statement made by 
the Minister of Home Affairs in the House on the 24th July, 1991 
regarding escape from the custody and subsequent death of 
Shri Shanmugam and accused in the Rajiv Gandhi assassination case. 

The following members took part in the debate:-
(1) Sbri Ram Naik 
(2) Shri K.V. Thangkablu 
(3) Shri Chandrajeet Yadav 
(4) Sbri M. Ramanna Rai 
(5) Shri Vijaya Kumar Yadav 
(6) Shri V. Sobhanadreswara Rao 
(7) Shri B. Rajaravi Verma 
(8) Shri Gumaomal Lodha 
(9) Sbri Piyus Tiraky 

(10) Shri E. Abmed 
(11) Shri Rajnath Sonkar Shastri 
(12) Sbri K. Ramamurthee (Tindivanam-T.N.) 
The discussion was Dot concluded. 

o At S.lS P.M. O. At 6.10 P.M. 
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7.30 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 30th July, 1991) 

MGIp(PLU)MRND-72OLS 21.7.1191. 

K.C. RASTOGI, 
Secretary. General. 



11 A.M. 

LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Tuesday, July 30, 1991/ Sravana 8, 1913 (Saka) 

No. 15 

1. Starred Questions 
Starred Question Nos. 204 and 206-210 were orally answered. 

Replies to Starred Question Nos. lOS and 211-224 were laid on the 
Table. 
2. UnstarrecI QuestIons 

Replies to Unstarred Question Nos. 867-1096 were laid on the 
Table. 
3. Papen laid 08 the Table 

The following papers were laid on the Table:-
(1) A copy each of the following Notifications (Hindi and English 

versions) under section 14A of the Aircraft Act, 1934:-
(i) The Aircraft (Fourth Amendment) Rules, 1991 published 

in Notification No.G.S.R. 196(E) in Gazette of India 
dated the 1st April, 1991 together with an explanatory 
note. 

(ii) The Aircraft (Third Amendment) Rules, 1991 published in 
Notification No.G.S.R. 218 in Gazette of India dated the 
30th March, 1991 together with an explanatory note. 

(2) A copy of the Annual Report (Hindi and English versions) of 
the Commission of Railway Safety for the year 1989-90. 

(3) (i) A copy of the Annual Report (Hindi and Englisb versions) 
of the Indian Airlines for the year 1989-90 under sub-
section (2) of section 37 of the Air CorpontioDS Act, 
1953. 

1 
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(ii) A copy of the Annual Accounts (Hindi and Enslisb 
versions) of the Indian Airlines for the year 1989-90 
together with Audit Report thereon under sub-section (4) 
of section 15 of the Air Corporations Act, 1953. 

(iii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Indian Airlines for the 
year 1989-90. 

(4) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above . 

. (5) A copy each of the following Notifications (Hindi and English 
versions) under section 10 of the Oilfields (Regulation and 
Development) 'Act. 1948:-

(i) S.O. 107(E) published in Gazette of India dated the 18th 
February. 1991 enhancing the rates of the Mineral Oils. 
namely Crude Oil and Casing-head condensate with effect 
from the 1st April. 1987. 

Oi) The Petroleum and Natural Gas (Amendment) Rules, 1991 
published in Notification No. G.S.R. lO8(E) in Gazette of 
India dated th,~ lRth February, 1991. 

(6) A copy of the Non-Pressure Stoves (Quality Control) (Amend-
ment) Order, 1991 (Hindi and English versions) published in 
Notification No. G.S.R. 49(E) in Gazette of India dated the 
25th January, 1991. under sub-section (6) of section 3 of the 
Essential Commodities Act, 1955. 

(7) A copy of the Report (Hindi and English version') of the 
Comptroller and Auditor General of India - Union Govern-
ment - (No.9 of 1990) - Commercial - Gas Authority of 
India Limited - HBJ Pipeline ProJect under article 151(1) of 
the Constitution. 

(8) (i) A copy of the Annual Administl ;,tion Report (Hindi and 
English versions) of the Punjab State Electricity Board, 
Patiala, for the year 1989-90 under sub-section (1) of 
section 75 of the Electricity (Supply) Act. 1948 read with 
clause (c)(iv) of ,to,;: Proclamatiun dated the 11th May, 
1987 issued by the President in !dation to the State of 
Punjab. 

, 
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(ii) A statement (Hindi and English versions) of objectives of 
the Annual Administration Report of the Punjab State 
Electricity Board. PatiaJa. for the year 1989-90. 

(iii) A ropy of the Review (Hindi and English versions) by the 
Governm~nl on the working of the Punjab State Electricity 
Board. Patiala. for the year 1989-90. 

(9) A statement (Hindi and English versions) showing reasons for 
delay in laying the .papers mentioned at (8) 'above. 

(10) A copy each of the following papers (Hindi and English 
versions) under suh-section (1) of section 619A of the Com-
panies Act. 1956:-
(i) Review by the Government on the working, of the Singa· 

reni Collieries Company Limited. Kothagudem Collieries. 
for the year 19R9-90, 

(ii) Annual Report of the Singareni Collieries Company 
Limited. KOlhagudem Collieries. for the year 1989-90 
along with Audited Accounts and comments of the Com· 
ptroller and Auditor General thereon. 

(11) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (10) above. 

4. Statement Under Rule 199 
Shri K. Ramamurthy made a statement in explanation of his 

resignation from the Council of Ministers. 
S. Motion Regarding Third Report or BUlliiness Ad,visory Committee 

Shri Ram Vilas Paswan moved the following motion:- . 
"That this House do agree with the Third Report of the Business 

Advisory Committee presented to the I-touse on the 29th July, 1991." 
The motion was adopted. 

6. Malten Under Rule 377 
(1) Shri Sriballav Panigrahi raised a matter regarding need to re-

introduce Vayudoot service in Orissa. 
(2) Shri K.D. Sultanpuri raised a matter regarding need to provide 

employment to unemployed youth from Himachal Pradesh in Central 
Departments and Undertakings on priority basis. 
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(3) Smt. Basavarajeshwari raised a matter regarding need to 
include construction of road over-bridges at Hospet Kampli Road. 
Karwar-Bellary Road and BeUary-Hospet Road in South Central 
Railway work programme. 

(4) Prof .. Prem Kumar Dhumal raised a matter regarding need to 
provide immediate financial assistance to the Government of Himac-
hal Pradesh to control Cholera and Gastro-enteritis. 

(5) Shri Jitenc1ra Nath Oas raised a matter regarding need to instal 
electronic telephone exchange in Jalpaiguri. West Bengal. 

(6) Dr. Parashuram Gangwar raised a matter regarding need to 
confer citizenship rights on refugees from East Pakistan settled in 
Pilibhit district of Uttar Pradesh. 

(7) Shri G.M.C. Bala Yogi raised a matter ragarding need to 
provide financial assistance to the next of kin of those who lost their • 
lives in recent boat accident in Amalapuram. Andhra Pradesh. 
7. Discussion Under Rule 193 

Shri S.B. Chavan replied to discussion on the statement made by 
him in the House on the 24th July. 1991 regarding escape from the 
custody and subsequent death of Shri Shanmugam. an accused in the 
Rajiv Gandhi assassination case. raised by Shri Era Anbarasu on the 
29th July. 1991. 

The discussion was concluded. 
(Lok Sabha adjourned at 1.35 P.M. and re-assembled at 1.39 P.M.) 

8. The Budget (General)-1991-92 
Time allotted: 15 hrs. 

Time taken : 5 hrs. 23 mts. 
Balance : 9 hrs. 37 mts. 

General Discussion on the Budget (General) for 199]-92. con-
tinued. 
The following members took part in the debate:-

(1) Prof. K.V. Thomas 
(2) Shri Chandrajeet Yadav 
(3) Shri Debi Prasad Pal 
(4) Shri Nirmal Kanti ChQtterjee 
(5) Shri K. Venkatgiri Gowda 
(6) Shri Sukh Ram (Speech unfinished) 

The discussion was n(~t concluded. 
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9. Maup From ~y. Sa ..... 
Secretary-General reported a message from Rajya Sabha that Rajya 

Sabha had no recommendations to make to Lok Sabha in regard to 
the Appropriation (Vote on Account) No.2 Bill, 1991, passed by 
Lok Sabha on the 29th July. 1991. 
6 P.M. 
(Lok Sabha adjourned tOl 11 A.M. on Wednelday, the 31st July. 

1991) 

MGIP(PLU)MRND-758LS-30.07.91 

K.C. RASTOGI, 
Secretary-General. 



LOB: SABRA 

BULLETIN-PART I 
[Brief Record of Proc:eedinp) 

Wednesday, July 31, 19911Sravana 9, 1913 (Saka) 

No. l' 
11 A.M. 
1. Starred Questlo. 

Starred Question Nos. 225, 226, 228-230, 233 and 234 were orally 
answered. Replies to Starred Question Nos. m, 231, 232 and 
23S-244 were laid on the Table. 
2. U.larred QuestloDl 

Replies to Un starred Question Nos. 1097-1100, 1102-1133, 
113S-1183, 118S-1188, 1190-1195 and 1197-12d9 were laid on the 
Table. 
3. Papers 1m. 011 tile Table 

The following papers were laid on the Table:-
(1) (i) A copy of the Annual Report (Hindi and English versions) 

of the Centre for Development of Advanced Computing, 
Pune, for the year 1989-90 along with Audited Accounts. 

(ii) A statement (Hindi and Engl'ish versions) regarding 
Review by the Government on the working of the Centre 
for Development of Advanced Computing, Pune, for the 
year 1989-90. 

(2) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1) above. 

(3) (i) A copy of the Annual Report (Hindi and English'versions) 
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of the Indian Statistical Institute, Calcutta, for the year 
1989-90 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Indian Statistical 
Institute Calcutta, for the year 1989-90. 

(4) A statement (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (3) above. 

(5) A copy each of the following Notifications (Hindi and Engl-
ish versions) under sub-section (6) of section 3 of the 
Essential Commodities Act, 1955:-
(i) The Sugar (Price Determination for 1990-91 Production) 

Amendment Order, 1991 published in Notification No. 
G.S.R. 151(E) in Gazette of India dated the 19th 
March, 1991. 

(ii) The Sugar (Price Determination for 1990-91 Production) 
Second Amendment Order, 1991 published in Notifica-
tion No. G.S.R. 185(E) in Gazette of India dated the 
27th March, 1991. 

(6) A copy of the Corrigendum (Hindi and English versions) to 
the Notification No. G.S.R. 855(E) dated the 23rd October 
1990 regarding the Sugar (Price Determination for 1990-91 
Production) Order, 1990. 

(7) A copy of the Food Corporation of India (Staff) (First 
Amendment) Regulations, 1991 (Hindi and English versions) 
published in Notification No. 56 No. EP. 16(3)188 in 
Gazene of India dated the 12th March, 1991 under sub-
section (5) of section 45 of the Food Corporation Act, 
1964. 

(8) (i) A copy of the Annual Report (Hindi and English ver-
sions) of the Food Corporation of India for the year 
1989-90 along with Audited Accounts under sub-section 
(2) of section 35 of the Food Corporation Act, 1964. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Food Corpora-
tioll of India for the year 1989-90. 
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(9) A statement (Hindi and EnJlish versions) sbowinl rellOns for 
delay in layiDa the papers mentioned at' (8) above. 

(10) A copy each of the foUowinl papers (Uindi and EnaJisb 
versions) under SUb-sectiOD (1) of section 619A of the Com-
panies Act, 1956:-

(a)(i) A statement reprdinl Review by the Government on the 
workinl of the tlational Small Industries Corporation 
Limited, New Delhi, for the year 1989-90. 

(ii) Annual Report of the National Small Industries Corpon-
tion, New Delhi, for the year 1989-90 aloD, with Audited 
Accounts and comments of tbe Comptroller and Auditor 
General thereon. 

(b lei) A statement rcprdinl Review by the Government on the 
workins of the Andaman and Nicobar Islands lotearated 
Development Corporation Limited, Port Blair, for the year 
1988-89. 

(ii) Annual Report of the Andaman and ~icobar Islands 
Intearated Development Corporation Limited, Port Blair, 
for the year 1988-89 alon, with Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 

(11) (i) A copy of the Annual Report (Hindi and English versions) 
of the National Federation of Industrial Cooperatives 
Limited, New Delhi, for the year 1988-89, alons with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and Enslish versions) by the 
Government on the workins of the National Federation of 
Industrial Cooperatives Limited, New Delhi, for the year 
1988-89. 

(12) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (11) abvoe. 
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(13) A copy each of the foUowing Reports (Hindi and Enatiah 
versions) under article 151(1) of the Coutitution:-

(i) Report of tbe ComptroUer and Auditor General of India-Un-
ion Government (No. 1 of 1990)-Commercial-Introduction. 

(ii) Report of the Comptroller and Auditor General of India-Un-
ion Government (No.5 of 1990)-Commercial-Resume of 
the Company Auditors' Reports and comments on Account.of 
Government Companies. 

(iii) Report of the Comptroller and Auditor General of India-Un-
ion Government (No. 7 of 1990}-Commercial-Audit Obser-
vations on Individual Topics. 

4. Statements by MlDilten 
(1) The Minister for Coal made a statement regarding revision in 

rates of royalty on Coal. 
·(2) The Minister of Water Resources made a statement in respect 

of the casualties from the exceuive floods in the Wardha river in 
Maharashtra and in the Upper Indravathi river in Orissa. 
S. Matten Under Rule 377 

(1) Shri Sudhir Sawant raised a matter regardinl need to reconsider 
the proposal to dismantle the airport at Ratnagirl. 

(2) Kumari Farida Topno raised a matter relardinl need to 
construct a bridge over river Koel in Rourkela. 

(3) Prof. (Smt.) Savithri Lakshmanan raised a matter relarding 
need to constitute an independent authority to assess the damages 
caused due to monsoon in Kerala recently. 

(4) Shri Dau Dayal Joshi raised a matter relardinl need to declare 
Kota, RajuthaD as a 'B' grade city. 

(S) Shri Kuhi Ram Rana raised a matter regarding need to re-
introduce air-service from Magdala airport to Surat-Bhavoegar-
Delhi etc. 

• ~t.de .t 1.25 P.M. 
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(6) Sbri Bhubueshwar Prasad railed a matter re,ardinl need to 
connect Hazariba.b by rail. 

(7) Sbri Moreshwar Save railed a matter re.aniinl need to make 
available necessary equipment for upgradation of Auranpbad Tele-
phone Exchansc. 
(Lok Sabha adioum~d Gll.30 P.M. tIIUl N-ilUembkd III 2.35 P.M.) 
6. The Bu.... (GeaeraJ) - 1991·9% 

Time allotted: 15 bra. 
TIme taken : 8 bn. 47 mh. 

Balance : 6 hn. 13 mts. 
General Discussion on tbe Budget (General) for 1991-92, COD-

tinued. 
The following members took part in the debate:-

(1) Shri Sukh Ram 
(2) Shri Indrajit Gupta 
(3) Smt. Chandra Prabba Urs 
(4) Shri E. Ahmed 
(5) Sbri Manoranjan Bhakta 
(6) Shri B.B. Ramaiab 
(7) Shri Anantrao Deshmukh 
(8) Shri P.G. Narayanan 
(9) Shri Bbupinder Singh Hooda (Speech unfinished) 

The discussion was not concluded. 
6 P.M. 
(Lok SabluJ tuljourMd lUI 11 A.M. 011 Thursday, th~ Is' AUlust, 

1991) 

MGIp(PlU)MRND-7I4LS-31.07.11. 

K.C. RASTOGI, 
Secre'"ry-Gerw,.al. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Thursday, August I, 1991/Sravana 10, 1913 (Saka) 

No. 17 
11 A.M. 
1. Starred QuestioDi 

Starred Question Nos. 245-250 were orally answered. Rcplies to 
Starred Question Nos. 251-265 were laid on the Table. 
2. Unstarred QuestiODS 

Replies to Unstarred Question Nos. 121~1251, 1253-1278, 
12~1284, 1286-1341 and 1343-1357 were laid on the Table. 
3. Papen laid OD the Table 

The following papers were laid on the Table:-
(1) A copy of the Central Reserve Police Force (Combatised Hindi 

Translators Cadre) Recruitment Rules, 1991 (Hindi and Eng-
lish versions) published in Notification No. G.S.R. 203 in 
Gazette of India dated the 30th March. 1991 under sub-section 
(3) of section 18 of the Central Reserve Police Force Act, 
1949. 

(2) A copy of the Foreip Contribution (Regulation) Amendment 
Rules, 1991 (Hindi and English versional published in Notifica-
tion No. G.S.R. 179(E) in Gazette of India dated the 25th 
March, 1991 under sub-section (3) of section 30 of the Foreign 
Contribution (Regulation) Act, 1976. 

(3) A copy of the Notification No. S.O. 32S(E) (Hindi and English 
versions) published in GlZCtte of India dated the 9th May, 
1991 containiq Preaident'l Order dated the 9th May, 1991 

1 
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relardinl suspension of operation of certain provisions of the 
Delhi Administration Act, 1966 for a further period of four 
months with effect from the 13th May, 1991, issued under 
section 31 of the said Act. 

(4) A copy each of the following Notifications (Hindi and Enllish 
versions) under sub-section (6) of section 3 of the Essential 
Commodities Act, 1955:-
(i) S.O. 259(E) published in Gazette of India dated the 16th 

April, 1991 specifying that every manufacturer of SSP 
fertilisers; micro-nutrient fertilisers, physicaVgranulated 
mixtures of NPK, micro-nutrients and combination thereof 
shall possess the minimum laboratory facilities mentioned 
in the list annexed to the notification. 

(ii) S.O. 26O(E) published in Gazette of India dated the 16th 
April, 1991 making certain amendments to Notification 
No. S.O. 977(E) dated the 9th November, 1987. 

(iii) The Fertiliser (Control) (Amendment) Order, 1991 pub-
lished in Notification No. S.O. 261(E) in Gazetto of India 
dated the 16th April, 1991. 

(iv) S.O. 350(E) published in Gazette of India dated the 21st 
May, 1991 constituting the Central Fertiliser Committee. 

(v) S.O. 1439 published in Gazette of India dated the 25th 
May, 1991 appointing Shri K.G. Krishnamoorthy, Ioint 
Secretary as the Controller of Fertilisers via Shri R.M. 
Sethi. 

(vi) The Fertiliser (Control) (Second Amendment) Order, 1991 
published in Notification No. S.O. 444(E) in Gazette of 
India dated the 2nd Iuly, 1991. 

(S) A copy each of the followinl papers (Hindi and Enllish 
versions) under section 619A of the Companies Act, 1956:-
(I) Review by the Government on the workinl of the ·Haryana 

Aaro-Industries Corporation Umited, Chandilarh, for the 
year 1989-90. 

(ii) Annual Report of the Haryana Alro-Industries Corpor •• 
tion Limited, Chandil.rh, for the year 1989-90 alonl with 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

• 
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(6) A statcmcnt (Hindi and EnaJisb vcrsions) showing reasons for 
dclay in laying thc papers mcntioncd at (S) abovc. 

(7) A. copy of thc .dctailcd Dcmands for Granu "(Hindi and English 
vcrsions) of tbc Ministiy of Industry for tbc year 1991-92. 

4. Statement by Mlnlsler 
The Ministcr of Agriculturc madc a statement regarding drought 

situation in the country. 
5. Matlen under Rule 377 

(1) Shri Vilas Muttemwar raised a matter regardina need to set up 
large public sector industrial units in Garchiroli district, 
Maharashtra. 

(2) Kumari Vimla Verma raised a matter regarding need to 
convert satpurha metre gauge line into broad gauge and to 
int~oduce Express Diesel trains between Sivani and Jabalpur, 
Madhya Pradesh. 

(3) Shri K. Muraleedharan raised a matter regarding need to 
expedite establishment of Rating Training Project at 
Nedumalakkunnu, Kerala. 

(4) Shri Ram Naik raised a matter regarding need to issue 'No 
Objcction Certificatc' to tbe slum dwellers living on Govcrn-
ment land in Bombay. 

(5) Shri Harpal Panwar raised a mattcr relarding nced to double 
Delhi-Saharanpur railway line and also to replace old engines 
and bogies of tbe trains running on tbis scc:tion. 

(6) Dr. (Smt.) K.S. Soundaram raised a matter regarding need to 
allow power project in private sector in Jayamkondam area of 
Trichy district in Tamil Nadu. 

(7) Dr. Lal Babadur Rawal raised a matter regarding need to 
completc J .K. Petro-Chemicals project at Salcmpur in Aligarh 
District, Uttar Pradesh. 

6. The 8u" (Geaenl)-l"l·n 
Time allotted 
nme taken 
Balance 

IS Hrs. 
14 Hrs. 08 Mts. 
-Hrs. 52 Mil. 

General Discussion on the Budpt (Oencnl) for 1991·92, continued. 
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The foUGWin, members took part in the debate:-
(1) Shri Bhupinder Singh Hooda 
(1) Shri Surya Narayan Yadav 
(3) Shri H.D. pevegowda 
(4) Col. Rao Ram Singh 
(5) Shri Murti Deara 
(6) Shri Karia Munda 
(7) Shri V.S. Vijayaraghavan 
(8) Shri Shivendra Bahadur Singh 
(9) Shri M.V.V.S. Murthy 

(10) Shri Yaima Sing~ Yumnam 
(11) Km. Selja 
(12) Shri Mohan Singh 
(13) Shri Sultan Salahauddin Owaisi 
(14) Shri K.D. Sultanpuri 
(15) Shri Dwarka Nath Das 
(16) Shri Amar Roypradhan 
(17) Dr. Jayant Rangpi 
(113) Shri Nurul Islam 
(19) Shri Bhagey Gobardhan 
(20) Shri Bhapan Shankar Rawat (Speech ruafinished) 

The discussion was not concluded. 
The House was adjourned for want of quorum. 

6.44 P.M. .~.' 

(Lo/( Sab,", adjourned nllll A.M. on Friday, the 2nd Au,ust, 1991) 

MGlP(PW)MAND--I14LS-' .... 1.'. 

K. C. RASTOGI, 
Secretary-General. 

"] t. 
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[Brief Record of Proceedings] 
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No. 18 
11 A.M. 
1. Obituary References 

The Speaker made references to the passing away of Sbri Ram 
Deo Singh, a Member of Fifth and Sixth Lok Sabba; Shri Ananta 
Tripathi Sarma; a Member of Second, Third and Fourth Lok 
Sabha; and Smt. Mukul Bannerjee, a Member of Fifth Lok Sabha. 
Thereafter, Members stood in silence for a short while 81 a mark 
of respect to the deceased. 

2. Starred QUeitiou 
Starred Qucstion NOI. 257-270, 273, 275 and 276 were orall)' 

answered. Replies to Starred Question Nos. 266, 271, 2.72, 274 and 
27~285 were laid on the Table 
3. Vnstarred QuatioDl 

Repliel to Unstarred Qucstion Nos. 135~1427, and 1429-1520 
were laid on tbe Table. 
4. Pa,... Laid OD the Table-

The following papel'l were laid on the Table_ 
(1) A copy of the Detailed Demands for Grants (Hindi and EnJlilh 

versions) of the Ministry of Commerce for 1991·92. 

1 
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(2) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(a)(i) Review by the Government on the working of the Handi-
crafts and Handlooms Exports Corporation of India 
Limited, New Delhi, for the year 1989-90. 

(ii) Annual Report of tbe Handicrafts and Handlooms Exports 
Corporation of India Umited, New Delhi, for the year 
1989-90 along witb Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(b)(i) Review by tbe Government on the working of the National 
Handloom Development Corporation Limited, Lucknow, 
for the year 1990-91. 

(ii) Annual Report of tbe National Handloom Development 
Corporation Limited, Lucknow, for the year 1990-91 along 
witb Audited Accounts and comments of tbe Comptroller 
and Auditor General tbereon. 

(3) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (a)(1) above. 

(4) (i) A copy of the Annual Report (Hindi and English versions) 
of the Wool and Woollens Export Promotion Council, for 
the year 1989-90 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Wool and Woollen 
Export Promotion Council, for the year 1989-90. 

(5) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (4) above. 

(6) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (4) of section 124 of the Major Port 
Trusts Act, 1963:-
(i) G.S.R. 167(E) published in Gazette of India dated the 

20th March, 1991 approving the Madras Port Trust 
(Recruitment of Heads of Departments) Regulations, 
1991. 
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(0) G.S.R. 187(£) published in Gazette of India dated the 
27th March. 1991 approvina the Calcutta Pilot Service 
(other than Haldia Dock Complex) (Traininl Gndinland 
Seniority) Regulations and Calcutta Port Trust Employees 
(other than Haldia Dock Complex) (Recruitment. Senior-
ity and Promotion) Regulations, 1991. 

(iii) G.S.R. 216(E) published in Gazette of India dated the 
15th April, 1991 approving the Madras Port Trust Employ-
ees (Acceptance of Employment after Retirement) Regula-
tion, 1991. 

(iv) G.S.R. 244(£) published in Gazette of India dated the 
29th April, 1991 approving the Visalchapatnam Port Trust 
(Recruitment of Heads of Department) Regulations. 1991. 

(v) G.S.R. 280(E) published in Gazette of India dated the 
23rd May, 1991 approving the Bombay Port Trust Employ-
ees (Recruitments, Seniority and Promotion) Amendments 
Regulations, 1991. 

(vi) G.S.R. 309(£) published in Gazette of India dated the 
13th May, 1991 approving the amendments to the 
Visalchapatnam Port Trust (Welfare Fund), Regulatioas, 
1991. 

(7) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 458 of the Merchant 
Shipping Act, 1958. 

(i) The Merchant Shipping (Examination of Engine Drivers of 
Sea-Going Ships) Amendment Rules, 1991 published in 
Notification No. G.S.R. 70 in Gazette of India dated the 
2nd February, 1991. 

(ii) G.S.R. 131 published in Gazette of India dated the 2nd 
March. 1991 makina certain amencimcnts to tile Notifica-
tion No. G.S.R. 86S dated tbe 7th October, 1991. 
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(iii) The Merchant Shipping (Cargo Ship Construction and 
Survey) Rules, 1991 published in Notification No. 
O.S.R. 377 in Gazette of India dated the 22nd June, 
1991. 

(8) A copy of the Notification No. S.O. 301(E) (Hindi and English 
versions) published in Gazette of India dated the 29th April, 
1991 making certain amendments to the Notification No. 
443(E) dated the 12th June, 1989, issued under sub-section (4) 
of section 213 of the Motor Vehicles Act, 1988. 

(9) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act. 1956:-

(i) Review by the Government on the working of the 
Hooghly Dock and Port Engineers Limited. Calcutta, fo, 
the year 1989-90. 

(ii) Annual Report of the Hooghly Dock and Port Engineers 
Limited, Calcutta. for the year 1989-90 along with 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(10) A statement (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (9) above. 

(11) (i) A copy of tbe Annual Report (Hindi and English ver-
sioos) of the National Institute of Port Management, 
Madras, for the year 1989-90 along with Audited Ac-
COUDtI. 

(il) A copy of the Review (Hindi and English versions) by 
the Government on the workins of the National Institute 
of Port Management, Madras, for the year 1989-90. 

(12) A .womeDt (Hindi and English vcniOl1l) .howing reasons 
for delay in laying tbe papen mentioned at (11) above. 



( 

(13) 
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(i) A copy of tbe Annual Report (Hindi and English versions) 
of the Delhi Tl'lDlport Corporation, New Delhi. for the 
year 1989-90 under lub-section (3) of section 35 of the 
Road Transport Corporation Act, 1950. 

(ii) A copy of the Review (Hindi and Englifh ~ersions) by the 
Government on the working of the 'Delhi Transport 
Corporation. New Delhi. for the year 1989-90. 

(14) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (13) above. 

(1S) (i) A copy of the Annual Accounts (Hindi and English 
versions) of the Delhi Transport Corporation. New Delhi, 
for the year 1989-90 to,ether with Audit Report thereon, 
under sub-section (4) of section 33 of the Road Transport 
Corporation Act, 1950. 

(ii) A copy of the Review (Hindi and En,lish versions) by the 
Government on the Audited Accounts of the Delhi Trans-
port Corporation. New Delhi, for the year 1989-90. 

(16) A statement (Hindi and English versions) showin, reasons for 
delay in laying the papers mentioned at (1S) above. 

(17) (i) A copy of the Annual Report (Hindi and English versions) 
of the National Institute for the Training of Hi,hway 
Engineers. New Delhi. for the year 1989-90. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the National Institute for 
the Trainin, of Hi,hway Ensineers, New Delhi. for the 
year 1989-90. 

(18) A statement (Hindi and En,lish versions) showin, reasons for 
delay in layin, the papel'l mentioned at (17) above. 

(19) An explanatory statement (Hindi aad English versions) living 
reasons for immediate Ieaillation by the Consumer Protection 
(Amendment) Ordinance, 1991. 
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(20) A copy each of the following Notifications (Hindi and En&lilh 
venions) under sub-lICCtion (3) of section 13 of the Representa-
tion of People Act, 1950:-

(i) The Delimitation of Council Constituencies (Bihar) 
Amendment Order, 1991 published in Notification No. 
S.O. 277(E) in Gazette of India dated the 23rd April, 
1991. 

(ii) The Delimitation of Council Constituencies (Uttar 
Pradesh) Amendment Order, 1991 published in Notifica-
tion No. S.O. 332(E) in Gazette of India dated the 15th 
May, 1991. 

(21) A copy of the Conduct of Elections (Amendment) Rules, 1991 
(Hindi and English versions) published in Notification No. S.O. 
398(E) in Gazette of India dated the 14th June, 1991 under 
sub-section (3) of section 169 of the Representation of People 
Act, 1951. 

(22) A copy of the Coinage (Standard Weight and Remedy of the 
Commemorative Coins) of One Rupee (containing copper 75 
per cent and nickel 25 per cent) coined on the occasion of the 
completion of 15 years of Integrated Child Development 
Service (1975-1990) Rules, 1990 (Hindi and English' versions) 
published in Notification No. S.O. 947(E) in Gazette of India 
dated the 18th December, 1990 under sub-section (3) of section 
21 of the Coinage Act, 1906. 

(23) A copy of the Annual Report (Hindi and English versions~ of 
the National Housing Bank for the period from the 1st July, 
1989 to the 30th June, 1990 along with Audited Accounts 
under sub-section (5) of section 40 of the National Housing 
Bank Act, 1937. 

(24) A copy each of the Annual Reports (Hindi and English 
versions) of the State Bank of India and its subsidiary Banks 
viz. State Bank of Bikaner and Jaipur, Slate Bank of 
Hyderabad, State Bank of Indore, State Bank of Mysore, Sfate 
Bank of Patiala, State Bank of Saurashtra and State Bank of 
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Travanoore for the year 1990-91 alonl with Accounts and 
Auditor's Report thereon, under sub-lection (4) of IeCtiDft ~ of 
the State Bank of India Act, J.9SS and lub-section (3) of section 
43 of tbe State Bank of India (Subsidiary Banks) Act, 19S9. 

(2S) A copy of the Report (Hindi and Enalish versions) of the 
ComptroUer and Auditor General of India for the year ended the 
31st Marcb, 1990 (No.3 of 1991) - Union Government (Delhi 
Administration) under article IS1(1) of the Constitution. 

(26) A copy each of tbe foUowinl Notifications (Hindi and Enllish 
versions) under sub-section (3) of section 17 of the Export 
(Quality Control and Inspection) Act, 1963:-
(i) The Report of Cashew Kernels (Quality Control and 

Inspection) Amendment Rules, 1991 published in Notifica-
tion No. S.O. 241(£) in Gazette of India dated the 6th April. 
1991. 

(ii) The Export of Frozen FISh and Fishery Products (Quality 
Control and Inspection) (Amendment) Rules, 1991 pub-
lisbed in Notification No. S.O. 1306 in Gazette of India 
dated the 11th May, 1991. 

(iii) The Export of Coriander (Quality Control and Inspection) 
(Amendment) Rules, 1991 published in Notification 
No. S.O. 282(£) in Gazette of India dated the 24th April, 
1991. 

(iv) The Export of Cumin Seeds (Quality Control and Inspec-
tion) (Amendment) Rules, 1991 published in Notification 
No. S.O. 283(£) in Gazette of India dated the 24th April, 
1991. 

(v) The Export of Curry Powder (Quality Control and Inspec-
tion) (Amendment) Rulel, 1991 published in Notification 
No. S.O. 284(£) in Gazette of India dated the 24th April, 
1991. 

(vi) The Export of Fennel, Fenuarcck and Celery Seeds 
(Inspection) (Amendment) Rules, 1991 publilhed in Notifi-
cation No. S.O. 28S(E) in Gazette of India dated the 24th 
April, 1991. 
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(vii) The Export (Quality Conb-ol aDd Inspection) (Second 
Amendment) Rules, 1991 published in Notification No. 
S.O. S38 in Gazette of India dated the 23rc1 February, 
1991. 

(viii) S.O. 672 published in Gazetle of India dated the 9th 
March, 1991 making certain amendments to the Rules 
specified in the Annexure annexed to the Notification. 

(ix) S.O. 673 published in Gazette of India dated the 9th 
March, 1991 making certain amendments to the Rules 
specified in the Annexure annexed to the Notification. 

(27) A copy of the Notification No. S.O. 137(E) (Hindi and English 
versions) published in Gazette of India dated the 27th Febru-
ary, 1991 directing that sub-section (d) of section 6 of the 
Export (Quality Control and Inspection) Act, 1963 shall not 
apply from the 27th February, 1991 for export of commodities 
under section 6 of the act under sub-section (3) of section 16A 
of the said Act. 

5. Message from RaJy. Sabh. 
Secretary-General reported a message from Rajya Sabha that at its 

sitting held on the 1st August, 1991, Rajya Sabha passed the 
Consumer Protection (Amendment) Bill, 1991. 

6. BUI Paned By RaJy. S.bha - Laid on the T.ble 
The Consumer Protection (Amendment) Bill. 1991. 

7. Assent to BUls 
Secretary-General also laid on the Table the following two Bills 

passed by the Houses of Parliament during the current session and 
assented to:-

(1) The Appropriation (Railways) No. 3 Bill, 1991. 

(2) The Appropriation (Vote of Account) No. 2 Bill. 1991. 
8. Statement by Minister of ParUamentarv Aftaln 

Shri Ghulam Nabi Azad made a statement regarding Government 
business for the w.=ek commencing the 5th August. 1991. 
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0(2) The Minister of Finance made a statement reprdiD. the funds 
earmarked for R.aj1\' Gandhi Foundation in the Budaet (GenenJ) -
1991-92. 
9. Government Buts - WlthdnwD 

(1) The Code of Criminal Procedu,e (A1IIDUImenl) BiU, 1991. 
(2) The Terro,ist and Dis,uptive Activilia (PmIation) (AmelUlment) 

Bill, 1991. 
10. Resolution - Adopted 

The Speaker placed the following Resolution before the House:-
"THIS HOUSE:-· 

(i) Recognises the historic importance of the Treaty on Stratepc 
Arms Reduction (START) signed in Moscow on the 31st July, 
1991, which provides for the first ever reduction in the stratepc 
nuclear arsenals of the United States and the Semct Union. 

(ii) Welcomes the conclusion of the Treaty IUId congratulates the 
leaders of the United States and the Soviet Union on this 
accomplishment. 

(iii) Express the Hope that there would be DO iDterruption iD the 
process of negotiations for nuclear disarmament so that START 
is followed by even n\ore far reachill8 measures for nudear 
arms reduction, not only between the United States and tbe 
Soviet Union but also including other nudcar weapon States. 

(iv) Appeals for the earliest possible initiation of multi1atenl 
negotiations, under the aegis of tbe United Nations, for a new 
Treaty eliminating all nuclear and otber weapons withiD a time 
bound framework. 

(v) Endorses the position of the Goyernment of India on the 
elimination of nuclear ·i'rid other weapons of ...... destruction 
and calls upon the Government to punue tbe vu10US proposals 
and initiatives for usheriDa in a nuclear weapon free world." 

The Resolution was adopted by the House uan; ...... ,. 

(Lok Sabhll adjou,ned all.OJ P.M. ad ,....".",. t112.1J P.M.) 

o At 2.58 P.M. 
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11. TIle B .... (GeaenI) - 1991-92 
General Dilc:uslioD on the Budget (General) for 1991-92, con-

ti"ucd. 
The following members took part in the debate:-

(1) Shri Avtar Singh Badana 
(2) Smt. Dil Kumari Bhandari 
(3) Shri S.B. Sidnal 
(4) Shri Ramashry Prasad Singh 
(5) Shri Mumtaz Ansari (Speech unfinished) 

The discussion was not concluded. 
12. AftInDatioD by Member 

Shri Brahama Nand Mandai elected from Monghyr Constituency of 
Bihar made affirmation in Hindi. signed the RoD of Members and 
took his seat in the House. 
13. PrIvate Members' BIII5 - latrodueed 

(1) The Constitution (Amendment) Bill. 1991 (Amendment of 
article BI. etc.), by Shri Mohan Singh. 

(2) The Constitution (Amendment) Bill. 1991 (Amendment of 
Eighth Schedule). by Shri Chitta Basu. 

(3) The Constitution (Amendment) Bill. 1991 (Insertion of new 
Pari XIA). by Shri Chitta Basu. 

(4) The Constitution (Amendment) Bill. 1991 (Insertion of new 
article 16A). by Shri Chitta Basu. 

(5) The Constitution (Amendment) Bill. 1991 (Insertion of new 
article 19A). by Shri Chitta Basu. 
14. PrIvate Member'. Bm - Withdrawn 

The Delimitation (Amendment) Bill. 1991 (Amendment of section 
9) by Shri Pawan Kumar Bansal. 

The motion for consideration of the Bill was moved by Shri Pawan 
Kumar Bansal. 

The followiq members took part in the debate:-
(1) Sbri LaI K. Advani 



(2) Shri Vijay Naval Patil 
(3) Shri Mohan Sinah 
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(4) Shri Ra,n Naik 
(5) Shri Syed Shahabuddin 
(6) Shri Sriballav Panigrahi 
(7) Shri V. Dhananjaya Kumar 
(8) Shri M. Ramanna RBi 
(9) Shri P.C. Thomas 

(10) Shri Suraj Mandai 
(11) Shri Rajendra Kumar Sharma 
(12) Shri P.K. Thungon 

Shri Pawan Kumar Bansal replied to the debate. 
The Bill was withdrawn by leave of the House. 

15. Private Member's BID - Uader CoaslderaUoa 
The Infant Foods and Feeding Bonles (Regulation of Production, 

Supply and Distribution) Bill, 1991 by Shri Ram Naik. 
The motion for consideration of the Bill was moved by Shri Ram 

Naik. His speech was not concluded. 
The discussion was not concluded. 

6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Monday, th~ 5th A14gll.I"I, /99/) 

MGIP(PLU)MRND-I35I..S-2.OI.'l. 

K.C. RASTOGI. 
S~cr~tar)'-Getlera/. 
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LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, AUlUst 5, 1991lSravana 14, 1913 (Saka) 
No. 19 

I. Starred QuestioDi 
Starred Question NOI. ~288 and 290 were orally answered. 

Replies to Starred Question NOI. 289, 291-299 and 301-305 were 
laid on the Table. 

2. VDltarred QuestiODI 
Replies to Unstarred Question NOI. 1521-1604, 1606-1614 and 

1616-1725 were laid on the Table. 
3. Papen laid on the table 
The followina papen were laid on the Table:-
(1) Copy of the Annual Accounts (Hindi and Enalish venions) of 

the Pondicherry UDivenity, Pondicherry. for the year 1988-89 
toaether with Audit Report thereon. 

(2) A statement (Hindi and EnaJiab venionl) sbowiq reasons for 
delay in layin. the papers mentioned at (1) above. 

(3) (i) A copy of the Annual Report (Hindi and Enalish versions) 
of the Board of Apprenticeship Trainin •• Madra, for the 
year 1989-90 alona with Audited Accounts. 

(ii) A copy of the Review (Hindi and Enalish venions) by the 
Government on the workina of the Board of Apprentice-
ship Trainina, Madru, for the year 1989-90. 

(4) A statement (Hindi and Enalish venions) showiDJ reasons for 
delay in layina the papers mentioned at (3) above. 

1 
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(5) A copy of the Annual Accounts (Hindi and Enllisb versiona) 
of the Visv~yarya ~egional Colleae of Bngineerial NalPur, 
for the year 1989-90 tOlether with Audit Report thereon. , 

(6) A statement (Hindi and Enpish venions) showi. reuona for 
delay in laying the papers mentioned at (5) above. 

(7) (i) A copy of the Annual Report (Hindi and Bnalish versiona) 
of the Indian Institute of Advanced Study, Shimla, for the 
year 1989-90 along with Audited Ac:counts. 

(ii) A copy of the Review (Hindi and Enpish versions) by the 
Government on the working of the Indian Institute of 
Advanced Study, Shimla, for the year 1989-90. 

(8) (i) A copy of the Annual Report (Hindi and Enllim versiona) 
of the Central Tibetan Schools Administration, New Delhi, 
for the year 1989·90. 

(ii) A copy of the Annual Accounts (Hindi and EnJlisb 
versions) of the Central Tibetan Schools Administration, 
New Delhi, for the year 1989·90 tolether with Audit 
Report thereon. 

(iii) A statement (Hindi and Enpish versions) reprdin, 
Review by the Government on the workinl of the Central 
Tibetan Schools Administration, New Delhi, for tbe year 
1989-90. 

(9) A statement (Hindi and English versions) sbowinl reuona for 
delay in laying the papers mentioned at (8) above. 

(10) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Food for 1991·92. 

(11) A copy each of the following Notifications (Hindi and EnJlish 
versions) under section 26 of the Environment (Protection) 
Act, 1986:-
(i) The Environment (protection) Second Amendment Rule., 

1991 published in Notification No. G.S.R. 93(E) in 
Gazette of India dated the 27th February, 1991. 

(U) The Environment (protection) Amendment Rules, 1991 
published in Notification No. S.O. 23(E) in Gazette of 
India dated the 16th January, 1991. 
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(12) A cOpy of the Notification No. 5.0. 145(E) (Hindi and 
EnJliab veniona) published in Gazette of India dated the 27th 
February, 1991 dele,atin, powers to Central ponution Control 
Board to recapize Iaboratoria and Analyst. and recG,nition 
of private laboratorie. and Analysts to continue with the 
Central Government, 'pecification desipation of the recal' 
nised laboratoria and inclusion of the work done by each 
laboratory in the Annual Report of the Central Control Board 
issued under section 23 of the Environment (Protection) Act, 
1986. 

(13) (i) A copy of the Annual Report (Hindi and En.li.h versions) 
of the National Institute of Public Cooperation and Child 
Development, New Delhi, for the year 1989-90 alon, with 
Audited Account •. 

(ii) A copy of the Review (Hindi and En,lish versions) by the 
Government on tbe workin. of the National Institute of 
Public Cooperation and Child Development, New Delhi, 
for the year 1989-90. 

(14) A .tatement (Hindi and En,JiJb versions) showin. reasons for 
delay in Iayin, the papers mentioned" at (13) above. 

(IS) (i) A copy of the Annual Report (Hindi and En,lish versions) 
of the Pharmacy Council of India, New Delhi, for the year 
1989-90 alonl with Audited Accounts. 

(ii) A copy of the Review (Hindi and Enalish versions) by the 
Government on the working of tbe Pbarmacy Council of 
India, New Delhi, for the year 1989-90. 

(16) A statement (Hindi and Enalisb versions) showing reasons for 
delay in layin, the papers mentioned at (IS) above. 

(17) A gopy of the Beedi Workers Welfare Fund (Amendment) 
Rulel, 1991 (Hindi and English versions) published in Notifi· 
cation No. G.S.R. 40 (E) in Gazette of India dated the 22nd 
January, 1991 under .ub-section (4) of section 12 of the Bccdi 
Workers Welfare Fund Act, 1976. 

(18) A copy of the Iron Ore Mina, Man,anese Ore Mines and 
Cbrome Ore Mines Labour Welfare Fund (Amendment) 
Rub, 1991 (Hindi and En,lisb versions) published in Notifi· 
cation No. G.S.R. 41 (E) in Gazette of India dated the 22nd 



January, 1991 under ,ub-section (4) of section 12 of the Iron Ore 
Milia, Manlancac Ore Mines' and Chrome Ore Mines Labour 
Welfare Fund Act, 1976. 

(19) A copy of the Iron Ore Mincs, Manganese Ore Minci and 
Chromc Orc Mines Labour Welfare Cess (Amendment) 
Rules, 1990 (Hindi and English vcrsions) published in Notifi-
cation No, G.S,R: 619 in Gazcttc of India dated the 29th 
Septcmber, 1990 under sub-section (4) of section 14 of the 
Iron Ore Mines, Manganese Ore Mincs and Chromc Ore 
Mines Labour Welfare Cess Act, 1976. 

(20) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (4) of section 16 of the Limestone 
and Dolomite Mines Labour Welfare Fund Act, 1972:-
(i) The Limcstone and Dolomite Mines Labour Welfare Fund 

(Amendment) Rules, 1990 published in Notification No. 
G.S.R. 618 in Gazette of India dated thc 29th September, 
1990. 

(ii) The Umestone and Dolomite Mines Labour Wclfare Fund 
(Amendment) Rules, 1990 publishcd in Notification No. 
G.S.R. 42(E) in Gazette of India dated the 22nd January, 
1991. 

(21) A statement (Hindi and English versions) relardinl Ratifica-
tipn of ILO Convention No. 136 concerning protection against 
hazards of poisoning arising from Benzcnc-I971. 

4. Statement By MlDlater 
The Minister of Railways made a statcmcnt rClardinl accident 

involving 1144 Chhapra-Gwalior Mail and a Military Special at Sonik 
Station of Lucknow Division of Northern Railway on 4 AUlUst, 1991. 

5. Matten Under Rule 377 
(1) Shri Ananta Venkata Reddy raised a mattcr rClardin. necd to 

conncct Guntakal and "Sccunderabad by brold pUle and also 
Guntakal and Tumkur by nil. 

(2) Shri K.D. SuJtanpuri raised a matter reprdinl need for 
channcliaation of water of riven Tons, Sana and. Girl in Himachal 
Pr~esh to check the erosion and floods. 

(3) Sbri SantOlb Ganpar raised a matter reprdinl need to 
con · .... t Bareilly, Uttar Pradesh by Vayudoot services. 



s 
(4) Shri Muhi Ram Saikia railed a matter reaardina need to look 

into the problems of Kendriya Vidyalaya teachen poa .. ~a in Nonh-
Eastern States. 

(5) Smt. Vuundra Raje raised a matter re,ardin, need to develop 
Kota. Bundi and lhalawar re,ion a tourist ceri.t.reti. 

(6) Shri P.C. Thoma raised a matter regarding aced to conduct a 
survey for a railway route between Aehencoil to Anangamaly in 
Kerala. 

6. The Budlet (Geaeral)-1991-91 
General Discussion on the Budget (General) for 1991-92. con-

tinued. 
The following members took pan in the debate:-

(1) Shri Mumtaz Ansari 
(2) Shri Atal Bihari Vajpayee 
(3) Shri Imchalemba 
(4) Shri K.V. Thangkabalu 
(S)~hri Moreshwar Save 
~ Shri Bijoy Krishna Handique 
(7) Shri Hari Kishore Singh 
(8) Dr. R. Mallu 
(9) Shri Vijay Naval Patil 

(10) Shri Satya Narayan latiya 
(11) Shri Susanta Chakraborty 
(12) Shri Peter G. Marbaniang 
(13) Smt. Geeta Mukherjee 
(14) Shri ~. Bali Reddy 
(15) Shri K.H. Muniyappa 
(16) Shri Ram Pujan Patel 
(17) Shri Muhiram Saikia 
(18) Shri C.K. Kuppulwamy 
(19) Shri Mohan Lal lhikram 
(20) Shri Syed Muuda! Houain 
(21) Sbri P.C. Thomu 
(22) Shri D. Pandiaa 
(23) Shri Phool Chand Verma 
(24) Shri Prithviraj D. Chavaa 
(25) Sbri Govinda Cbadra MuDda 
(26) Shri S. Ganpdhara Ammavaripalli 
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(27) Shri ARkUlbrao RlOUbeb Tope 
(28) Sbri Vadde Sobhanadreelwarl Rao 
(29) Sbri S. Mallikarjunaiah 
(30) ~hri Sribana" Paaiprahi 

The dilCUIIion wu not concluded. 
The House wu adjoumed for want of quorum. 

7.10 P.M. 
(Lolc Sabll" "djoll,.ed till 11 A.M. 0,. Tua." ,he 6tll AUflUt, 1991) 

CORRIGENDA 

In Bulletin Pin I. dlted 2 Allplt. 1991-
(i) PI. 1. item No. 2-

lor %57.2'70 rNIl 267·2'70 
lor 275-215 rwIII 277·215 

(il) PIp 1. iteIII No. ).... 
for .135~1427 ,.., 13S1427 

(iii) .... 2, Item 4(3). tiae 2-
lor (1)(1) ~ (1)(2) 

(ko) .... 6, .. 4(23), liDe ~ 
/D, 1937 IWII 1917 

(v) .... 7, itIIm 4(26)(i), Iiae 1-
/D, Repan ,.,." a.pon 

(vi)", 1, .... 1-

K.C. RASTOGI, 
S«nIGry-GDwNl. 

for ...... ." ...... rJI ~ AtfIin ,.., ...... brM ..... 

UGIfI(fILU~,.,. 



LOX SABRA 

BULLETIN-PART I 
(Brief Rccord of Proceedings) 

Tuesday, August 6, 1991/Sravana IS, 1913 (Saka) 
No. 20 

11 A.M. 
1. Starred Questions 

Starred Question Nos. 307-310, 312 and 314 were orally ans-
wered. Replics to Starred Question Nos. 306, 311, 313 and 315-325 
were laid on the Table. 
2. Unstarred Questions 

Replics to Unstarred Question Nos. 1726-1955 were laid on the 
Table. 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A copy of the Detailed Demands for Grants (Hindi and English 

versions) of the Ministry of Defence for 1991-92. 
(2) A copy of the Defence Services Estimates, 1991-92 (Hindi and 

English versions). 
(3) An explanatory statement (Hindi and English versions) giving 

reasons. for immediate legislation by the Constitution (Scheduled 
Tribes) Orders (Amendment) Ordinance, 1991. 

(4) A copy of tbe Notification No. G.S.R. 516(E) (Hindi and 
English versions) published in Gazette of India dated the 1st 
August, 1991 makill8 certain amendments in the Second 
Schedule to tbe Mines and MineralJ (Regulation and Develop-
ment) Act, 1957 reprdin, revised rates of royalty on coal under 
sub-section (1) of section 28 of tbe said Act. 

1 
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(5) (a) (i) A copy of the Annual Report (Hindi and English versions) 
of the Institute of Hotel Management, Catering and 
Nutrition, New Delhi, for the year 1989-90 along with 
Audited Accounts. 

(ii) A copy of the Annual Report (Hindi and English ven..ons) 
of the Institute of Hotel Management, Catering Techno-
logy and Applied Nutrition, Bombay, for the year 1989-90 
along with Audited Accounts. 

(iii) A copy of the Annual Report (Hindi and English versions) 
of the Institute of Hotel Management, Catering Techno-
logy and Applied Nutrition, Madras. for the year 1989-90 
along with Audited Accounts. 

(iv) A copy of the Annual Report (Hindi and English versions) 
of the Institute of Hotel Management. Catering Techno-
logy and Applied Nutrition, Calcutta. for the year 1989-90 
along with Audited Accounts. 

(v) A copy of the Annual Report (Hindi and English versions) 
of the Institute of Hotel Management. Catering Techno-
logy and Applied Nutrition. Goa. for the year 1989-90 
along with Audited Accounts. 

(vi) A copy of the Annual Report (Hindi and English versions) 
of the Institute of Hotel Management. Catering Techno-
logy and Applied Nutrition, Bangalore, for the year 1989-
90 along with Audited Accounts. 

(vii) A copy of the Annual Report (Hindi and English versions) 
of the Institute of Hotel Management, Catering Techno-
logy and Applied Nutrition, Lucknow. for the year 1989-90 
along with Audited Accounts. 

(viii) A copy of the Annual Report (Hindi and English versions) 
of the Institute of Hotel Management, Catering Techno-
logy and Applied Nutrition, Hyderabad, f:)r the year 1989-
90 alon, with Audited Accounts. 

(ix) A copy of the Ann'f:;" Report (Hindi and English versions) 
of the Institute vI Hotel Mana,ement, Catering and 
Nutrition. Ahmedabad, for the year 1989-90 aioDg with 
Audited Accounts. 

• 
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(x) A copy of the Annual Report (Hindi and English versions) 
of the National Council for Jiotel Management and Cater-
ing Technology. New Delhi. fQr the year 1989-90 along 
with Audited Accounts. 

(xi) A copy of ~he Annual Report (Hindi and English versions) 
of the Institute of Hotel Management. Catering Technol-
ogy and Applied Nutrition, Bhubaneswar, for the year 
1989-90 along with Audited Accounts. 

(xii) A copy of the Annual Report (Hindi and English versions) 
of the Institute of Hotel Management, Catering Technol-
ogy and Applied Nutrition, Jaipur, for the year 1989-90 
along with Audited Accounts. 

(xiii) A copy of the Annual Report (Hindi and English versions) 
of the Institute of Hotel Management. Catering Techno-
logy and Applied Nutrition, Bhopal, for the year 1989-90 
along with Audited Accounts. 

(xiv) A copy of the Annual Report (Hindi and English versions) 
of the Food Craft Institute, Visakahapatnam, for the year 
1989-90 along with the Audited Accounts. 

(xv) A copy of the Annual Report (Hindi and English versions) 
of the Food Craft Institute, Guwahati, for the year 1989-90 
along with Audited Accounts. 

(xvi) A copy of the Annual Report (Hindi aad English versions) 
of the Food Craft Institute, Gwalior, for the year 1989-90 
along with Audited Accounts. 

(xvii) A copy of the Annual Report (Hindi and English versions) 
of the Food Craft Institute, Aligarh, for the year 1989-90 
along with Audited Accounts. 

(xviii) A copy of the Annual Report (Hindi and English versions) 
of the Food Craft Institute, Udaipur, for the year 1989-90 
along with Audited Accounts. 

(xix) A copy of the Annual Report (Hindi and English versions) 
of the Food Craft Institute, Faridabad, for the year 
1989-90 along with Audited Accounts. 
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(b) A copy of the Review (Hindi and Englisb versions) by the • 
Government on the workillJ of the Institutes of Hotel Managc-
ment, Caterina Technology and Applied Nutrition, New Delhi, 
Bombay, Madras, Calcutta, Ahmedabad, Ban,alore, Bhopal, 
Bhubanuwar, Hyderabad, Goa, Jaipur and Lucknow and 
Food Craft Institutes, Guwahati, Gwalior. Udaipur, Faridabad, 
Aliaarh and Visakhapatnam for the year 1989-90. 

(6) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (S) above. 

(7) A copy each of the following Reports (Hindi and English 
versions) under article lSI (1) of the Constitution:-
(i) Report of the Comptroller and Auditor General of India 

for the year ended the 31st March, 1990 (No.1 of 1991) 
- Union Governm~nt - Civil. 

(ii) Report of the Comptroller and Auditor General of India 
for the year ended the 31st March, 1990 (No.8 of 1991) 
- Union Government - Defence Services (Army and 
Ordnance Factories). 

(8) A copy of the Union Government Appropriation Accounts 
(Civil) for the year 1989-90 (Hindi and English versions). 

(9) A copy of the Union Government Finance Accounts for the 
year 1989·90 (Hindi and English versions). 

(10) A copy of the Detailed Demands for Grants (Hinuj and 
English versions) of the Ministry of Rural Development for 
1991-92. 

(11) A copy of the policy measures for promoting and strengthening 
small, tiny anc:! village enterprises (Hindi and Englisb versions). 

4. Statement by MInister 
The Minister of Petroleum and Natural Gas made a statement 

re •• rding recent discoveries of oil and gas by the oil and Natural Gas 
Commiuion. 
5. M_ .. From RaJ,. Sabba 

Secretary-General reiX'rted the following messages from Rajya 
Sabha: 

(1) Tbat at its sittina held on the Sth August. 1991, Rajya 'Sabha 
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paued the COJlltitution (Scheduled Tribes) Order (Amend-
ment) Bill. 1991. 

-(2) That at its sittin, beld on the 6th AUlUst. 1991. Rajya Sabha 
passed tbe Terrorist and Disruptive Activities (Prevention) 
Amendment Bill. 1991. 

6. Bills Palled by RaJya Sabha-Lald on the Table 

(1) The Constitution (Scheduled Tribes) Order (Amendment) Bill. 
1991. 

-(2) The Terrorist and Disruptive Activities (Prevention) Amend-
ment Bill. 1991. 

7. The Bullael (General)-1991-91 
Shri Manmohan Singh replied to the General Discussion on the 

Budget (General) for 1991·92. 
The discussion was concluded. 

8. Matters Under Rule 377 
(1) Shri Birbal raised a matter regarding need to provide financial 

assistance to the people affected by water logging in areas covered by 
Indira Gandhi Canal, Rajasthan. 

(2) Shri C.P. Mudalagiriyappa raised a matter regarding need to 
give clearance to the Vijaya Nagar Steel Project in Karnataka. 

(3) Shri Sriballav Panigrahi raised a matter ragarding need to set 
up a super thermal power station near Jharsuguda in Ib Valley, 
Orissa. 

(4) Shri Bandaru Dauaraya raised a matter regarding need to 
upgrade Hyderabad Corporation into a 'Metropolitan city' and 
provide necessary funds for this purpose. 

(5) Shri Bhapan Shankar Rawat raised a matter re.arding need to 
include Agra into National Capital Region and to declare it as an 
international tourist city. 

(6) Shri Anadi Charan Das raised a matter regarding need to 
declare Jaipur in Orissa as a place of tourist importance. 

OAt 7.14 P.M. 



6 

(7) Sbri Palas Barman raised a matter regardin, need to provide 
financial assistance to tbe Government of West Bcngal to cope with 
.the growing incidents of gastro-enteritis. 

(8) Shri G<fpinath Gajapathi raised a matter regarding need for 
expeditious implementation of foreign language courses in Berhampur 
University. 

9. Statutory Resolulioo-Wltbdrawo 

Shri Girdharilal Bhargava moved the following Resolution:-

"That this House disapproves of the Delhi Municipal Laws 
(Amendment) Ordiqance, 1991 (Ordinance No. 1 of 1991) 
promulgated by the President on the 30th March. 1991." 

After discussion as indicated in para 10 below, the Resolution was 
withdrawn by leave of the House. 

10. Gonrameol DUI-Passed 
The Delhi Municipal Laws (Amendment) Bill, 1991. 

Thc motion for consideration of the Bill was moved by Shri M.M. 
Jacob. 

An amendment for circulation of the Bill for the purpose of 
eliciting opinion thereon by the 28th Octobcr. 1991 was moved by 
Shri Girdharilal Bhargava. 

The following members took part in the combined debate on the 
Resolution (vide para 9 above) and the motion for consideration of 
the BiI1:-

(1) Shri Madan Lal Khurana 
(2) Shri Sriballav Panigrahi 
(3) 'Sbri Syed Shahabuddin 
(4) Shri Tarit Baran Topdar 
(S) Shri Manoranjan Bhakta 
(6) Shri Dau Dayal Joshi 
(7) Sbri Bhubaneshwar Prasad Mehta 
(8) Shri Saifuddin Choudhary 
(9) Shri Mohan Singh 

(10) Shri Surya Narayan.. Yadav 

Shri M.M. Jacob replied to the debate.' 
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Shri Girdharilal Bhargava spoke (by way of reply to his Statutory 
Resolution) . 

The amendment for circulation of BiU for the purpose of eliciting 
opinion thereon, was negatived. 

The motion for consideration was adopted and clause-by-clause 
consideration of the Bill was taken up. 

Clauses 2 to 4 were adopted. 
Clause 1. the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri M.M. 

Jacob. 
The motion was adopted and the Bill was passed. 

11. Statutory RelOlutJon-NeptJved 
Shri Bhogendra Jha moved the following Resolution:--
"That this House disapproves of the Jammu and Kashmir Criminar 

Law (Amendment) Ordinance, 1991 (Ordinance No. 10f 1991) 
promulgated by the Governor on the 16th June: ·{Wl." 

After discussion as indicated in para 12 below, the Resolution was 
negatived. 
12. Government Bill-Passed 

The Jammu and Kashmir Criminal Law Amendment (Second 
Amending) Bill, 1991 

The motion for consideration of the Bill was moved by Shri M.M. 
Jacob. 

Four amendments for circulation of the Bill for the purpose of 
eliciting opinion thereon were moved by Sarvashri Girdharilal Bhar-
gava, Oau Dayal Joshi, Rajendra Agnihotri and Bhagwan Shankar 
Rawat. 

The following memben took part ill the cOmbined debate on the 
Resolution (vide para 11 above) and the motion for consideration of 
tbe BiIl:-

(1) Shri Oau Dayal JOibi 
(2) Shri Ayub Khan 
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(3) Shri Surya Narayan Yadav 
(4) Shri Madan Lal Khurana 
(5) Shri Saifuddin Choudhury 
(6) Shri Ramesh Chennithala 
(7) Prof. Prem Kumar Dhumal 
(8) Shri Syed Shahabuddin 
(9) Shri Girdharilal Bhargava 

(10) Shri Rajindra Agnihotri 
(11) Shri Rasa Singh Rawat 

Shri S.B. Chavan replied to debate. 
Shri Bhogendra Jha spoke (by way of reply to his Statutory 

Resolution). 
All the amendments for circulation of Bill for the purpose of 

eliciting opinion thereon, were withdrawn by leave of the House. 
The motion for consideration was adopted and clause-by-clause 

consideration of the Bill was taken up. 
Clauses 2 and 3 were adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri S.B. 

Chavan. 
Thc' motion was adopted and the Bill was passed. 

7.1S P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 7th August, 
1991) 

MGIP(PlU)MAND-904LS ..... QUJU1. 

K.C. RASTOGI. 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proceedings) 

Wednesday, August 7, 19911Sravana 16, 1913 (Saka) 
No. 21 

11 A.M. 
1. Starred Questions 

Starred Question Nos. 326-328, 330 and 331 were orally ans-
wered. Replies to Starred Question Nos. 329 and 332-345 were laid 
on the Table. 
2. Vutarred Questions 

Replies to Unstarred Question Nos. 1956-1968, 1970-2009, 
2012-2028, 2030-2044, 2046-2055, 2057-2076, 2078-2105, 
2107-2130 and 2132-2139 were laid on the Tab'e. 
3. Penonal Explaaation UDder Rule 357 

Shri Madhavrao Sandia, Minister of Civil Aviation .nd Tourism 
made a statement clarifying' ccrtain remarks reported to have been 
made by him reccntly at a Press interview at Lucknow and referred 
to by Shri L.K. Advani, Leader of the Opposition in the House on 6 
August, 1991. 
4. Papen lald on the Table 

The following papers were laid on the Table:-
(1) A copy of the Detailed Demands for Grants (Hindi and English 

versions) of the Ministry of Agriculture for 1991-92. 
(2) A copy each of the fonowing notifications (Hindi and English 

versions) under sub-section (4) of section 2S of tbe Maritime 
Zones of India (Regulation of Fishing by Foreip Vcsscls) Act, 
1981:-

(i) The Maritime Zones of India (Regulation of Fishing by 
Foreign Vessels) Amendment Rules, 1990 published in 
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Notification No. S.O. 36(E) in Gazette of ISidia dated the 
22nd January, 1991. 

(ii) The Maritime Zones of India (Regulation of Fishing by 
Foreign Vessels) Second Amendment Rules, 1991 pub-
lished in Notification No. S.O. 326(E) in Gazette of India 
dated the 10th May, 1991. 

(3) A copy of the Standards of Weights and Measures (General) 
Amendment Rules, 1991 published in Noti.fication No. G.S.R. 
343(E) in Gazette of India dated the 15th July, 1991 under sub-
section (4) of section 83 of the Standards of Weights and 
Measures Act, 1976. 

(4) A copy each of the following papers (Hindi and Englisb 
versions) under su~-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the Bharat 
Immunologicals and Biologicals Corporation Limited, 
Bulandshahar, for the year 1989-90. 

(ii) Annual Report of the Bharat Immunologicals and Bio-
logicals Corporation Limited, Bulandshahar, for the year 
1989-90 along with Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(5) A statement (Hindi and English versions) showilll reasons for 
delay in laying the papers mentioned at (4) above. 

(6) (i) A copy of the Annual Report (Hindi and English versions) 
of the Institute for Plasma Research, Gandhinagar, for the 
year 1989-90 along with Audited Accounts. 

(ii) A statement (Hindi an~ English versions) regarding 
Review by the Government on the working of the Institute 
for Plasma Research, Gandhinagar, for the year 1989-90. 

(7) (i) A copy of the Annual Report (Hindi and English versions) 
of the Bose Institute, Calcutta, for the year 1989-90 along 
with Audited Accounts. . 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Bose 
Institute, Calcutta, for the year 1989-90. 

(8) (i) A copy of the Annual Report (Hindi and English versions) 
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of the Birbal Salmi Iaatitute of Palaeobotany, Lucknow, 
for the year 1989-90 alonl witb Audited Accounts. 

(ii) A statement (Hindi and Enpisb vcrsions) rClarding 
Rcview by the Government on the working of the Birbal 
Sabm laatitutc of Palaeobotany, Lucknow, for tbc ycar 
1989-90. 

(9) A copy of thc Annual Accounts (Hindi and EnJlisb vcrsions) 
of thc Coir Board, for the year 1989-90 togcther with Audit 
Rcport thcreon, undcr sub-section (4) of section 17 of thc Coir 
Industry Act, 1953. 

(10) A statcmcnt (Hindi and English versions) rcgarding Revicw by 
thc Government on the Audited Accounts of the Coir Board, 
for thc· ycar 1989-90. 

(11) A copy of the Report (Hindi and English vcrsioDl) of the 
Comptroller and Auditor Gcncral of India for the ycar ended 
tbc 31st March, 1990 (No. 13 of 1991)-Union Govcrn-
mcnt-Civil under article 151(1) of the Constitution. 

(12) A copy of the Punjab Panchayat Samitis and Zila Parishads 
(Temporary Superscssion) Second Amcndmcnt Act, 1990 
(Prcsidcnt Act No. 5 of 1990) (Hindi and English vcrsions) 
published in Gazette of India dated the 11th July, 1990 under 
sub-section (3) of section 3 of the Punjab Statc Legislature 
(Dclcgation of Powcrs) Act, 1987. 

s. Matten under Rule 377 

(1) Shri Sharad Dighe raiscd a maUer regarding need to modernise 
Matunga Telephone Exchange, Bombay 

(2) Sbri N. Dennis raised a matter regarding nced for proper 
maintcnance of N.H. 47 betwecn Trivendrum and Kanyakumari. 

(3) Sbri Mohanlal Jhikram raised a matter regarding need to 
rehabilitate people displaced by Barup Irrilation Project in Madhya 
Pradesh. 

(4) Shri Syed Sbahabuddin railed a mattcr rcgarding need to 
evolve a Flood Control and Water Management Scheme in 
Mahananda SUb-basin in North Eastern Bihar. 

(5) Sbri T.J. AnjalOIC railed a matter rClarding need to declare the 
Wcst Cout Canal in Kerala as national waterway. 
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(6) Shri Bhubaneshwar Prasad Mebta railed a matter reprdin, 
Deed to re-open railway out aseney at Hazaribap, Bihar. 

6. Statutory Resolution - Under ecm.1dendoD 
Shri V. Sobhanadreeswara Rao moved the foUowin, RelOlution:-
"That this House disapproves of tbe Representation of the People 

(Amendment) Ordinance, 1991 (Ordinance No.2 of 1991) 
promulsated by the President on the 18th April, 1991." 

·7. GOYerDment Bill - Under CoulderatloD 
Th~ R~p,~s~ntation of th~ P~opl~ (Am~ndment) BUl, 1991, as passed 

by Rajya Sabh4. 
The motion for consideration of the BiU was moved by Sbri P.R. 

Kumaramangalam. 
The followinl members took part in the combined debate on the 

Resolution (vide para 6 above) and the motion for consideration of 
the Bill:-

(1) Shri Dharam Pal Singh Malik 
(2) Shri Syed Shababuddin 
(3) Shri Chitta Basu 
(4) Shri Sharad Dighe 
(5) Shri Ramesh Chennithala 
(6) Shri Tej Narain Singh 
(7) Shri Basudeb Acharia 
(8) Shri Mohan Singh 
(9) Shri Manoranjan Bhakta 

(10) Shri P.C. Tbomas 
(11) Shri E. Ahmed 
(12) Shri Sriballav Panigrabi 

The discussion was not concluded. 
8. Dllcualoa Under Rule 193 

Shri Cbandrajit Yadav raised a discussion on the flood and drouJbt 
situation in the country. • • 

The following members took part in the debate:-
(1) Sbri Arjun CharlO Sethi 
(2) Sbri Anantba Venkata Reddy 
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(3) Sbri R.M. Gbanpre 
(4) Sbri B. Vijay Kumar Raju 
(5) Sbri Bolin Kuli 
(6) Sbri Gopi Natb Gajapatbi 
(7) Sbri Sripal Sinp Yaday 
(8) Shri Piyus Tiraky (Speech unfinished) 

ne discussion wu not concluded. 
"'9. Statement by MJnIIIer 

The Minister of Finance made a statemcnt rcgarding affairs of 
Bank of Credit and Commercial International (0) Ltd., Bombay 
Brancb. 
6.04 P.M. 
(Lok Sablul adjourned tUI 11 A.M. on ThuTlilay, 1M 81h August, 
1991) 

MGIp(PLU)MRNr>--«J8LS-7+11. 

K.C. RASTOGI, 
Secretary-General. 



LOK SABHA 

BULLETIN-PART I 
[Brief Record of ProceedinasJ 

Thursday, August 8, 19911Sravana 17. 1913 (Saka) 

11 A.M. 
QuestioDs 

No. 11 

Due to uproarious scenes in the House, Starred Questions could 
not be ailed for oral answer. SQ. Nos. 347-365 put down in the 
Order Paper for the day were, therefore, treated as Unstarred and 
their answers toaether with the answers to the Unstarred Question 
Nos. 214G-221O and 2212-2333 will be printed in the Official 
Report for the day. 

(Lok SlJbha adjourned all1.04 A.M. and re-assembled all1.45 A.M.) 
(Lok Sabha adjourned al11.46 A.M. and re-assembled a112.45 P.M.) 
(Lok Sabha adjourned aI12.46 P.M. and re-assembled al 2.30·P.M.) 
(Lok Sabha adjourned a12.31 P.M. and re-assembled al 5.00 P.M.) 

5.01 P.M. 

(Lok Sabha adjourned lilI 11 A.M. on Friday, Ihe 9th Augusl, 1991) 

K. C. RASTOGI. 
Secretary-General. 
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MGIP(PLU)MRND 8I4LS •• 81. 



LOK SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Friday, August 9, 19911Sravana 18, 1913 (Saka) 

No. 13 

11.07 A.M. 

1. Reference by Speaker 

The Speaker made a reference to the 49th anniversary of the 'Quit 
India' Movement launched on that day in 1942 under the leadership 
of Mahatma Gandhi and paid homage to the martyrs who sacrificed 
their lives for the freedom of the motherland. 

He also made reference to the 46th anniversary of the dropping of 
atomic bombs on the Japanese cities of Hiroshima and Nagasaki. 

Thereafter, Members stood in silence for a short while in memory of 
the martyrs of freedom movement and victims of the atomic holocaust. 

2. Starred Questions 

Starred Question Nos. 367, 369, 373, 374 and 376 were orally 
answered. Replies to Starred Question Nos. 366, 368, 370, 371, 372, 
375 and 377-385 were laid on the Table. 

3. Unstarred Questions 

Replies to Unstarred Question Nos. 2334-2395, 2397-2432 and 
2434-2540 were laid on the Table. 

1 
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4. Papers laid on the Table 
The following papers were laid on the Table:-
(1) A copy of the Central Reserve Police Force (Amendment) 

Rules, 1991 (Hindi and English versions) published in Notifica-
tion No. G.S.R. 345 in Gazette of India dated'the 8th June: 
1991 under sub-section (3) of scction 18 of the Central Reserve 
Police Force Act. 1949. 

(2) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of External Affairs for 1991-
92. 

(3) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Steel for 1991-92. 

(4) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the 
Central Cottage Industries Corporation of India Limited, 
New Delhi, for the year 1989-90. 

(ii) Annual Report of the Central Cottage Industries Corpo-
ration of India Limited, New Delhi, for the year 1989-90 
along with Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(5) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (4) above. 

(6) A copy of the Ministry of Surface Transport, Internal Work 
Study Unit, (Research Assistant) Recruitment Rules. 1991 
(Hindi and English versions) published in Notification No. 
G.S.R. 426 in Gazette of India dated the 20th July, 1991 issued 
under article 309 of the Constitution. 

(7) (i) A copy of the Annual Administration Report (Hindi and 
English versions) of the Pepsu Road Transport Corpora-
tion, Patiala, for the year 1988-89 under sub-section (3) 
of section 35 of the Road Transport Corporations Act, 
1950 read with clause (c)(iv) of the Proclamation dated 
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the 11th May, 1987 issued by the President in relation to 
the State of Punjab. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Pepsu Road 
Transport Corporation, Patiala, for the year 1988-89. 

(8) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (7) above. 

(9) (i) A copy of the Annual Accounts (Hindi and English 
versions) of the Pepsu Road Transport Corporation, 
Patiala, for the year 1988-89 together with Audit Report 
thereon under sub-section (4) of section 33 of the Road 
Transport Corporations Act, 1950 read with clause (c)(iv) 
of the Proclamation dated the 11th May," 1987 issued by 
the President in ~lation to the State of Punjab. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the Audited Accounts of Pepsu Road 
Transport Corporation, Patiala, for the year 1988-89. 

(10) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (9) above. 

(11) A statement (Hindi and English versions) explaining the 
reasons for not laying the l Annual Accounts of the Pepsu 
Road Transport Corporation, Patiala, for the year 1989-90 
within the stipulated period of nine months after the close of 
the Accounting year. 

(12) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (1) of section 28 of the Mines and 
Minerals (Regulation and Development) Act, 1957:-

(i) The Mineral Concession (Amendment) Rules, 1990 pub-
lished in Notification No. G.S.R. 197(E) in Gazette of 
India dated the 1st April, 1991. 

(ii) The Mineral Conservation and De~lopment (Amendment) 
Rules, 1990 published in Notification No. G.S.R. 227(E) in 
Gazette of India dated the 22nd April, 1991. 



4 

(13) A copy each of the following notifications (Hindi and English 
versions) issued under section 51 of the Government of Union 
Territories Act, 1963 :-

(i) S.O. 19(E) published in Gazette of India dated the 
12th January, 1991 containing President's Order dated 
the 12th January, 1991 regarding suspension of operation 
of certain provisions of the Government of Union Ter-
ritories Act, 1963 in relation to the Union Territory of 
Pondicherry for a period of six months with effect from 
the 12th January, 1991. 

(ii) S.O. 1S3(E) published in Gazette of India dated the 
4th March, 1991 containing President's Order dated the 
4th March, 1991 dissolving the Legislative Assembly of 
the Union Territory of Pondieherry with immediate effect 
and directing that the provisions of the order shall have 
effect subject to certain modifications mentioned in the 
Notification. 

(iii) S.O. 447(E) published in Gazette of India dated the 
4th July, 1991 rescinding the Order made by the Presi-
dent on the 12th January, 1991 in relation to the Union 
Territory of Pondicherry. 

(14) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 18 of the Central 
Reserve Police Force Act, 1949:-

(i) The Indo-Tibetan Border Police Company Commander 
(Engineer) Recruitment (Amendment) Rules, 1991 pub-
lished in Notification No. G.S.R. 378 in Gazette of India 
dated the 29th June, 1991. 

(ii) The Indo-Tibetan Border Police Commandant (Engineer) 
and Assistant Commandant (Engineer) Recruitment 
(Amendment) Rules, 1991 published in Notification No. 
G.S.R. 379 in Gazette of India dated the 29th June, 
1991. 

(15) A copy of the Notification No. S.O. 2544 (Hindi and English 
versions) published in Gazette of India dated the 29th 
September, 

C 
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1990 specifying the four regional constituencies for the pur-
poses of elections to the Council of the Institute of Cost 
and Works Accountants of India issued under sub-section 
(2) of aection 9 of the Cost and Works Accountants Act, 1959. 

(16) A copy each of the following papers (Hindi and English 
versions) under sub-aection (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the Goa 
Meat Complex Limited, Panjim, for the year 1989-90. 

(ii) Annual Report of the Goa Meat Complex Limited, 
Panjim, for the year 1989-90 along with Audited 
Accounts and comments of the Comptroller and 
Auditor General thereon. 

(17) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Council of Agricultural 
Research, New Delhi (Volumes I and II) for the year 
1989-90. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Indian Council of Agricultural 
Research, New Delhi, for the year 1989-90 together 
with Audit Report thereon. 

(18) A statement (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (17) above. 

(19) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Horticulture Board, Gurgaon, 
for the year 1989-90 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National Hor-
ticulture Board, Gurgaon, for the year 1989-90. 

(20) A statement (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (19) above. 

(21) A copy of the Annual Report (Hindi and English versions) 
of the National Oilseeds and Vegetable Oils Development 
Board for the year 1989-90 along with Audited Accounts 
under sub-section (4) of section 14 and sub-section (4) of 
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section 16 of the National Oilseeds and Vegetable Oils 
Development Board Act, 1983. 

(22) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (21) above. 

(23) A copy f!ach of the following Notifications (Hindi and English 
versions) under sub-section (4) of section 19 of the Banking 
Companies (Acquisition and Transfer of Undertakings) Act, 
1970:-

(i) The Allahabad Bank (Officers') Service (Amendment) 
Regulations, 1990 published in Notification No. Legal 
2190 in Gazette of India dated the 28th July, 1990. 

(ii) The United Bank of India (Officers') Service (Amend-
ment) Regulations, 1990 published in Notification No. 
4190 in Gazette of India dated the 10th November, 1990. 

(iii) The UCO Bank (Officers') Service (Amendment) Regu-
lations, 1991 published in Notification No. PER/fPI 
PCRl1041191 in Gazette of India dated the 30th March, 
1991. 

(iv) The Bank of India (Officers') Service Regulations, 1979 
published in Notification No. P:IR:VNK:1473 in Gazette 
of India dated the 6th April, 1991. 

(v) The Syndicate Bank (Officers') Service (Amendment) 
Regulations. 1991 published in Notification No. 1991S1 
009OlPD:IRD(0) in Gazette of India dated the 20th 
April, 1991. 

(24) A copy of the Coinage (Standard Weight and Remedy of the 
Commemorative Coins of One Rupee containing Copper 7S 
per cent and Nickel 25 per cent coined in commemoration of 
Dr. B.R. Ambedkar Centenary) Rules, 1991 (Hindi and 
English versions) published in Notification No. S.D. 202(E) in 
Gazette of India dated the 22nd Marm, .1991, under sub-
section (3) of section 21 of the Coinage Act, 1906. 

(25) A copy of the Small Industries Development Bank of India 
(Employees Provident Fund) Regulations, 1990 (Hindi and' 
English versions) published in Notification No. 3S9OIPF in 
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Gazette of India dated tbe 20th November, 1990 under 
sub-section (3) of section 52 of the Small Industries 
Development Bank of India Act, 1989. 

(26) A copy each of the following Annual Reports (Hindi and 
English versions):-
(i) Report of the Uttarbanga Kshctriya Gramio. Bank, 

Coach Behar, for the year ended the 31st March, 
1990 together with the Accounts and Auditor's Report 
thereon. 

(ii) Report of the Sabarkantha Gandhinagar Gramin Bank, 
Himatnagar, for the year ended the 31st March, 1990 
together with the Accounts and Auditor's Report 
thereon. 

(iii) Report of the Jammu Rural Bank, Jammu, for the 
year ended the 31st March, 1990 together with the 
Accounts and Auditor's Report thereon. 

(iv) Report of the South Malabar Gramin Bank, Malap-
puram, for the year .ended the 31st March, 1990 
together with the Accounts and Auditor's Report 
thereon. 

(v) Report of the Indore Ujjain Kshetriya Gramin Bank, 
Ujjain, for the year ended the 31st March, 1990 
together with the Accounts and Auditor's Report 
thereon. 

(vi) Report of the Fatehpur Kshetriya Gramin Bank, 
Fatehpur, for the year ended the 31st March, 1990 
together with the Accounts and Auditor's Report 
thereon. 

(vii) Report of the Bardhaman Gramin Bank, Burdwan, for 
tbe year ended the 31st March, 1990 together with the 
Accounts and Auditor's Report thereon. 

(viii) Report of tbe Farrukhabad Gramin Bank, 
Farrukhabad, for the year ended the 31st March, 1990 
together with the Accounts and Auditor'S Report 
thereon. 



(ix) Report of the Tripura Gramin Bank, Agartala, for the 
year ended the 31st March, 1990 together with the 
Accounts and Auditor's Report thereon. 

(x) Report of the Kashi Gramin Bank, Vara,nasi, for the y.ear 
ended the 31st Marc;h. 1990 together with the Accounts 
and Auditor's Report thereon. 

(xi) Report of the Chhafras81 Gramin Bank, Orai, for the 
year ended the :!lst March, 1990 together with the 
Accounts and Auditor's Report thereon. 

(xii) Report of the Mizoram Rural Bank, Aiz8wl, for the year 
ended the 31st March, 1990 together with the Accounts 
and Auditor's Report thereon. 

(xiii) Report of the Hazaribagh Kshetriya Gramin Bank, 
Hazaribagh, for the year ended the 31st March, 1990 
together with the Accounts and Auditor's Report 
thereon. 

(xiv) Report of the Champaran Kshetriya Gramin Bank, 
Motihari. for the year ended the 31st March. 1990 
together with the Accounts and Auditor's Report 
thereon. 

(xv) Report of the Pragjyotish Gaonlia Bank. Malbari. for the 
year ended the 31st March. 1990 together with the 
AccQunts and Auditor's Report thereon. 

(27) A copy each of the following Notifications (Hindi and English 
versions) under section 296 of the Income-tax Act, 1961:-
(i) The Incomc-tax (Sixteenth Amendment) Rules, 1990 

publilihed in Notification No. S.O. 959(E) in Gazctte; of 
India dated the 26th December, 1990. 

(ii) The Income-tax (Fourth Amendment) Rules, 1991 pub-
lished in Notification No. S.O. 9O(E) in Gazette of India 
dated the 13th February, 1991. 

(iii) The Income-tax (Fifth Amendment) Rules, 1991 pub-
lished in NotificlltiQfI No. S.O. 127(E) in Gazette of India 
dated the 25th February, 1991. 
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(iv) The Income-tax (Sixth Amendment) Rules, 1991 pub-
lished in Notification No. S.O. 148(E) in Gazette of India 
dated the 28th February, 1991. 

(v) The Income-tax (Seventh Amendment) Rules, 1991 pub-
lished in Notification No. S.O. 220(E) in Gazette of India 
dated the 26th March, 1991. 

(vi) The Income-tax .(Eighth Amendment) Rules, 19'Jl pub-
lished in Notification No. S.O. 258(E) In Gazette of India 
dated the 12th April, 1991. 

(vii) The Income-tax (Ninth Amendment) Rules, 1991 pub-
lished in Notification No. S.O. 340(E) in Gazette of India 
dated the 16th May, 1991. 

(28) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 38 of the Central 
Excises and Salt Act, 1944:-
(i) G.S.R. 828(E) published in Gazette of India dated the 

10th October. 1990 together with an explanatory 
memorandum seeking to waive payment of excise duty on 
printing frames when used in the factory of production in 
the printing of textile fabrics for the period from the 28th 
February, 1986 to the 2nd September, 1987. 

(ii) G.S.R. 829(E) published in Gazette of India dated the 
10th October, 1990, together with an explanatory 
memorandum seeking to waive payment of excise duty on 
parts of headgear for the period commencing from the lst 
March, 1986 to the 1st May, 1988. 

(iii) G.S.R. 852(E) published in Gazette of India dated the 
22nd October, 1990 together with an explanatory 
memorandum seeking to waive payment of excise duty on 
paper or paper board required in the manufacture of low 
density polyethylene coated paper or paper board to be 
used for packaging of milk for the period from the 28th 
February, 1986 to the 4th June, 1987, together with a 
corrigendum thereto published in Notification No. 
G.S.R. l002(E) dated the 26th December, 1990. 
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(iv) G.S.R. 911(E) published in Gazette of India dated the 
15th November. 1990 together with an explanatory 
memorandum seeking to waive payment of excise duty in 
excess of that leviable on permanent magnets under 
Notification No. 160186 on articles intended to become 
permanent magnets for the period from the lst March. 
1986 to the 15th November 1988. 

(v) G.S.R. 53(E) published in Gazette of India dated the 
30th January, 1991 together with an explanatory 
memorandum seeking to waive payment of excise duty on 
Copper Wire Rods manufactured out of duty paid Cop-
per Wire Bars for the period from the 13th May. 1969 to 
the lst August. 1984. 

(vi) G.S.R. 57(E) published in Gazette of India dated the 6th 
February, 1991 together with an explanatory memoran-
dum seeking to waive payment of excise duty on cold 
formed or cold finished stcel bars commonly known as 
Bright Bars when made from duty paid inputs on which 
credit of duty had not been availed of for thc period from 
the 1st March. 1988 to the 19th May. 1988. 

(vii) The Central Excise (Amendment) Rules. 1991 published 
in Notification No. G.S.R. 72(E) in Gazette of India 
dated the 15th February, 1991. 

(viii) G.S.R. 156(E) published in Gazette of India dated the 
20th March, 1991 together with an explanatory memoran-
dum making certain amendments to the Notification 
No. 23/90-CE, dated the 18th June. 1990. 

(ix) G.S.R. 271 (E) published in Gazette of India dated the 
8th May. 1991 together with an explanatory memoran-
dum providing that in accordance with the general 
practice that was prevalent at the relevant time the whole 
of the duty of excise and special duty of excise not paid 
in respect of Copper Oxy Chloride shall not be required 
to be paid during the period from the 28th February, 
1986 to the 19th March. 1990. 
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(x) G.S.R. SI(E) published in Gazette of India dated the 
29th January, 1991 together with an explanatory note 
seeking to extend inter warehousini"movement of min-
erai oil products without payment of duty to and from 
Karwar in Kamataka State. 

(xi) G.S.R. 27(E) published in Gazette of India dated the 
25th January, 1991 together with an explanatory note 
seeking to extend the boundaries of tbe Madras Export 
Processing Zone so as to include more area therein. 

(xii) G.S.R. 88(E) published in Gazette of India dated the 
25th February, 1991 together with an explanatory 
memorandum seeking to waive payment of excise duty on 
parts consumed within the factory of production for the 
manufacture of Solar and other non-conventional energy 
based produC'ts systems specified in the Table to the 
Notification No. 120-81-CE. dated the 15th May. 1991 for 
the period from the 28th February, 1986 to the 24th May, 
1988. 

(xiii) The Central Excise (Second Amendment) Rulcs. 1991 
published in Notification No. G.S.R. 242(E) in Gazette 
of India dated the 26th April. 1991. 

(xiv) G.S.R. 245(E) published in Gazette of India dated the 
30th April. 1991 together with an explanatory memoran-
dum seeking to provide that in accordance with a general 
practice that was prevalent at the rele-
vant time. the duty of excise payable on Potato Wafers 
which was not being levied during the period from the 
28th February. 1986 to the 20th May. 1987. 

(xv) G.S.R. 252(E) published in Gazette of India dated the 
2nd May, 1991 together with an explanatory memoran-
dum seeking to provide that in accordance with the 
,enera) practice that was prevalent at the relevant time. 
the excise duty payable on fruit pulp based drinks in 
excess of the duty paid at the rate applicable to heading 
No. 20.01 during the period from t~e 28th March. 1988 
to the 19th March. 1990. 
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(xvi) The Central Excise (Third Amendment) Rules, 1991 
published in Notification No. G.S.R. 321(E) in Gazette of 
India dated the 28th June, 1991. 

(xvii) G.S.R. 325(E) published in Gazette of India dated the 2nd 
July, 1991 together with an explanatory memorandum 
seeking to provide that in accordance with a general 
practice that was prevalent at the relevant time, the excise 
duty payable on unprocessed cotton fabrics manufactured 
on powerlooms during the period from the 15th July, 1977 
to the 16th March, 1985 shall not be required to be paid. 

(xviii) The Central Excise (Fourth Amendment) Rules, 1991 
published in Notification No. G.S.R. 337(E) in Gazette of 
India dated the 11th July, 1991. 

(xix) The Central Excise (Fifth Amendment) Rules, 1991 
published in Notification No. O.S.R. 344(E) in Gazette of 
India dated the 18th July, 1991. 

(29) A CO' .. 1 each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:-
(i) The Customs and Central Excise Duties Drawback 

(Amendment) Rules, 1990 published in Notification No. 
G.S.R. 993(E) in Gazette of India dated the 21st 
December, 1990 together with an explanatory 
memorandum. 

(ii) G.S.R. 79(E) published in Gazette of India dated the 18th 
February, 1991 together with an explanatory memoran-
dum regarding exemption to Round abouts, Swings and 
other fairground amusements and parts and accessories 
thereof when imported into India for setting up of 
amusement parks from the basic customs duty in excess of 
45 per cent ad valorem and the whole of the additional 
duty of customs leviable thereon. 

(iii) G.S.R. ISS(E) published in Gazette of India dated the 
20th March, 1991 together with an explanatory memoran-
dum rescinding the Notification No. 258/90-Cus., dated 
the 23rd October. 1990. 
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(iv) G.S.R. 175(E) published in Gazette of India dated the 
25th March, 1991 together with an explanatory memoran-
dum making certain amendments to certain notifications 
mentioned in the Notification. 

(v) G.S.R. 176(E) published in Gazette or India datcd the 
25th March, 1991 together with an explanatory memoran-
dum seeking to extend the validity of certain notifications 
mentioned in the list annexed to the Notification upto 
31st March, 1992. 

(vi) G.S.R. 177(E) published in Gazette of India dated the 
25th March, 1991 together with an explanatory memoran-
dum extending the validity of Notification No. 522186-
Cus., dated the 31st Decembcr, 1986 upto 31st March. 
1992. 

(vii) G.S.R. 178(E) published in Gazette of India dated the 
25th March, 1991 together with an explanatory memoran-
dum making certain amendments to Notification No. 64/ 
9O-Cus., dated the 20th March, 1990 so as to extend the 
validity of exemption without any time limit. 

(viii) G.S.R. 243(E) published in Gazette of India dated the 
29th April, 1991 together with an explanatory memoran-
dum making certain amendments to the Notification No. 
203/90-Cus., dated the 21st June, 1990. 

(ix) G.S.R. 284(E) published in Gazette of India dated the 
30th May, 1991 together with an explanatory memoran-
dum declaring that the whole of the matcrial specified in 
the Table annexed to the Notification as is contained in 
the goods manufactured in India and exported outside 
India shall be deemed to be imported material. 

(x) G.S.R. 327(E) published in Gazette of India dated the 
3rd July, 1991 tOJether with an explanatory memorandum 
regarding revised rate of exchange for conversion of 
Russian Rouble into Indian Currency or vice·versa. 

(xi) G .S.R. 329(E) published in Gazette of India dated the 
5th July, 1991 together with an explanatory memorandum 
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making certain amendments to the Notification No. 252/ 
83-Cus., dated the 27th August, 1983. 

(xii) G.S.R. 330(E) published in Gazette of India dated the 
Sth July, 1990 together with an explanatory memorandum 
making certain amendments to the Notification No. 16/ 
9O-Cus., dated the 16th April, 1990. 

(xiii') G.S.R. 331(E) published in Gazette of India dated the 
5th July, 1991 together with an explanatory memorandum 
making certain amendments to the Notification No. 17/ 
9O-Cus .• dated the 6th April. 1990. 

(xiv) G.S.R. 336(E) publishcd in Gazette of India dated the 
10th July. 1991 together with an explanatory memoran-
dum regarding revised rate of exchange for conversion of 
Russian Rouble into Indian Currency or vice-versQ. 

(xv) S.O. 426(E) published in Gazette of India dated the 27th 
June. 1991 together with an explanatory memorandum 
regarding revised rates of exchange for conversion 
of certain foreign currencies into Indian currency or vice-
versa. 

(xvi) S.O. 443(E) published in Gazette of India dated the 
2nd July. 1991 together with an explanatory memoran-
dum regarding revised rates of exchange for conversion 
of certain foreign currencies into Indian currency or vice-
verSQ. 

(30) (i) A copy of the Annual Report (Hindi and English 
versions) of the Overseas Construction Council of India 
for the year 1989-90 with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Overseas Con-
struction Council of India for the year 1989-90. 

(31) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers lI)entioned at (30) above. 
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S. Messalel from RaJya Sabba 
Secretary-General reported the following messages from Rajya 

Sabha:-
(1) That.at its sitting. held on the 7th August, 1991, Rajya Sabha 

agreed without any amendment to the Delhi Municipal Laws 
(Amendment) Bill, 1991, passed by the Lok Sabha on the 6th 
August, 1991. 

(2) That at its sitting held on the 7th August, 1991, Rajya' Sabha 
agreed without any amendment to the Jammu and Kashmir 
Criminal Law Amendment (Second Amending) Bill. 1991. 
passed by the Lok Sabha on the 6th August. 1991. 

6. Statement by Minister of ParUamentary Affaln 
The Minister of Parliamentary Affairs made a statement regarding 

Government Busines for the week commencing the 12th August, 
1991. 

7. Motions for Elections to Committees 
(1) Shri Bal Ram Iakhar moved the following motion:-

"That in pursuance of Section 4(4)(e) of the National Oilseeds 
and Vegetable Oils Development Board Act, 1983. the 
members of this House do proceed to elect, in such manner 
as the Speaker may direct, two members from among 
themselves to serve as members of the National Oilseeds and 
Vegetable Oils Development Board, subject to other provi-
sions of the said Act." 

The motion was adopted. 
(2) Shri MullappaUy Ramachandran moved the foJlowing mo-

tion:-
"That in pursuance of Section 4(4)(e) of the Coconut Develop-

ment Board Act, 1979, the members of this House do 
proceed to elect, in such manner as the Speaker may direct, 
two members from among themselves to serve as members of 
the Coconut Development Board, subject to other provisions 
of the said Act." 

The motion was adopted. 
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(3) Shri K.C. Lenka moved the following motion:-
"That in pursuance of Rule 4(vii) of the Rules of the Indian 

Council of Agricultural Research, the members of this House 
do proceed to elect, in such manner as the Speaker may 
direct, four members from among themselves to serve as 
members of the Indian Council of Agricultural Research. 
subject to other provisions of the said Rules." 

The motion was adopted. 
(4) Shri P. Chidambaram moved the following motion:-

"That in pursuance of Section 4(3)(f) of the Tea Act, 1953. read 
with rule 4(l)(b) of the Tea Rules, 1954. the members of this 
House do proceed to elect, in such manner as the Speaker 
may direct, two members from among themselves to serve as 
members of the Tea Board. subject to other provisions of the 
said Act and the Rules made thereunder." 

The motion was adopted. 

(5) Shri P. Chidambaram moved the following motion:-
"That in pursuance of Section 4(3)(c) of the Marine Products 

Export Development Authority Act. 1972. the members of 
this House do proceed to elect. in such manner as the 
Speaker may direct, two members from among themselves to 
serve as members of the Marine Products Export Deveh.>p-
ment Authority, subject to other provisions of the said Act." 

The motion was adopted. 

(6) Shri S. Krishna Kumar moved the following motion:-

"That 'in pursuance of Section 12(1)(i) of the National Cadet 
Corps ~ct. 1948. the members of this House do proceed to 
elect, 10 such manner as the Speaker may direct. two 
members from among themselves to serve as members of the 
Ce~tral Advisory CO",lmittee for the National Cadet Corps. 
subject to other provisions of the said Aet." . 

The motion was adopted. 

(Lok Sabha adjourned at 1.30 P.M. and re-assembled a12.34 P.M.) 
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'8. Statutory R_ullon - Withdrawn 
Diseussion on the following Resolution moved by Shri V. 

Sobhanadreeswara Rao on the 7th August. 1991. continued:-

"That this House disapproves of the Representation of the 
People (Amendment) Ordinance. 1991 (Ordinance No.2 of 
1991) promulgated by the President on the 18th April. 1991:' 

After discussion as indicated in para 9 below, the Resolution was 
withdrawn by leave of the House. 

·9. Government Bill - Passed 

The Repre.fentution of the People (Amendment) Bill, 1991 tIS paued 
by Rajya SuMa. 

Shri P.R. Kumaramangalam replied to the combined discussion on 
the motion for consideration of the Bill moved by him on the 7th 
August. 1991 and Resolution (vide para 8 above) 

Shri V. Sobhanadreeswara Rao spoke by way of reply to his 
Statutory Resolution. i 

The motion for consideration was adopted 'Dnd elause-by-clause 
consideration of the Bill was taken up. 

Clauses 2 and 3 were adopted. 

Clause 1, the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be pas.~ed was moved by Shri P.R. 
Kumaramangalam. 

The motion wu adopted and the Bill was passed. 

10. Private Member's Resctlutlon - Under Consideration 

Further discussion on the following Resolution moved by Shri 
Zainal Abedin on the 12th July. 1991, continued:-

"This House urges upon the Government to take early steps to 
peacefully settle the dispute regarding the shrine at Ayodhya 
and to enact suitable legislation for preserving and maintain-

, DiliClI§sed logelher. 
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ina the status quo of all reliaious shrines and places of 
worship as they existed on Auaust 1S, 1947." 

The followina members took part in the debate:-

(1) Shri Sharad Diahe 
(2) Shri Syed Shahabuddin 
(3) Shri Vishwanath Shastri 
(4) Shri V. Sobhanadreeswara Rao 
(5) Shri Pawan Kumar Bansal 
(6) Shri E. Ahmed 
(7) Shri Arjun Singh 

The discussion was not concluded. 

"11. Statutory Resolution - Under Consideration 

Shri Syed Shahabuddin moved the following Resolution:-

"That this House disapproves of the Terrorist and Disruptive 
Activities (Prevention) Amendment Ordinance. 1991 (Ordi-
nance No. 5 of 1991) promulgated by the President on the 
2nd May. 1991." 

··12. Government Bill - Under Consideration 

The Terror;!t and Disruptive Activities (Prevention) Amendment 
Bill, 1991. a! paned by Rajya Sabha. 

The motion for consideration of Bill was moved by Shri Ram Lal 
Rahi. 

Th.· following members took part in the combined debate on the 
Resolution (vide para 11 above) and the motion for consideration of 
the BilI:-

(1) Shri Sudhir Girl 
(2) Shri Mani Shankar Aiyar (Speech unfinished) 

The discussion was not concluded. 

•• Discu.,1ed together. 



6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Mond"" the 121h AUIUlI, 
1991), 

MGIP(PlU)MRN~71 LS--08.08.81. 

K.C. RASTOGI, 
Semt"'Y-Gtntral. 



LOIt SAlIBA 

BULUmN--PART I 
(Brief Record of Proceedinp) 

Moaday, AuJUlt 12, 19911Sravaaa 21, 1913 (Saka) 

No. 24 
11 A.M. 
1. O ...... daa .., the 8 ..... 

LaudiD, tbe aeatimentl expreued by the Leader of the HoUle and 
the Leader of the OppositioD about the need of reaoIviq the impale 
cauaed after the statement of MiDilter of Civil Aviation and Tourilm 
in the house OD 7 Aupat, 1991 10 that the House could reaume its 
Dormal fuactiODiDa, the Speaker observed that be would take 
appropriate steps in the matter. 
2. Starred ~ 

Starred Queltion NOI. 386 and 387 were orally aaswered. Replies 
to Starred Queltioa NOI. 389--406 were laid on the Table. 
3. UIIIIarnd Qw ... -I 

Repliel to UDltaned QuCltioD NOI. 2541-2546 and 2.548-2774 
were laid on the Table. 

A statement by die MiDilter of State of Urban DeveiopmeDt 
correcting the reply pyea OD 29 July, 1991 to UDltarred Queatioa 
No. 82S reprdiaa IIue IpMIIlCDt of Hotels Le Meridian and 
HoDday IDa was aIIo laid on the Table. 
4 ................ T .... 

The followiq ~ were .laid 011 the TabIo-
(1) A capJ,ofdle ADdeD' Nt, 12Z?tI ad Arc:baeoIopcaI Sitca 

and p--··"" ........... l·~ ,1991 (Hiaai IDd Enalith 
veniaal). s, S d in NCIdfftdoa fro. O.S.R. 90 in Guette of 

1 
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India dated the 9th Februuy, 1991 under sub-section (4) 
of section 38 of the Ancient Monuments and Archaeologi-
cal Sites and Remains Act, 1958. 

(2) (i) A copy of the Annual Report (Hindi and English versions) 
, of the Indian Council of Historical Research, New Delhi, 

for the year 1989-90 alone with Audited' Accounts. 
(ii) A copy of the Review (Hindi and Englisb versions) by the 

Government on the workin, of the Indian Council of 
Historical Research, New Delhi, for the year 1989-90. 

(3) A copy of the Annual Accounts (Hindi and English versions) 
of the Central Institute of Hi,ber Tibetan Studies, Samath, for 
the year 1989-90 together with Audit Report thereon. 

(4) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(S) A copy of the Annual Accounts (Hindi and English versions) 
of the Aligarh Muslim University, AUgarh, for the year 1989-90 
together with Audit Report thereon. 

(6) A statement (Hindi and English versions) sbowin, reasons for 
delay in laying the papers mentioned at (5) above. 

(7) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of tbe Com-
panies Act, 1956:-
(i) Review by the Government on tbe working of the National 

Scheduled Castes and Scheduled Tribes Finance and 
Development Corporation, New Delhi, for the year 1989-90. 

(ii) Annual Report of the National Scheduled Castes and 
Scheduled Tribes Finance and Development Corporation, 
New Delhi, for the year 1989-90 alon, with Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(8) A statement (Hindi and English versions) Ihowin, reasons for 
delay in laying the papers mentioned at (7) above. 

(9) A copy each of the following papen (Hindi and EnJlish 
versions) under sub-section (1) of section 619A of the Com-
pank~ ,"ct, 1956:-
(i) I\tI"le'll' by the Government on the workina of the Hospital 

• 
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Servica. Consultancy Corporation (India) Limited for the 
year 1989-90. 

(ii) Annual Report of the Hospital Services Consultancy Cor-
poration (India) Limited for the year 1989-90 along witb 
Audited Accounts and comments of the Comptroller and 
Auditor General thereon. 

(10) A ltatement (Hindi and Englisb versions) Ihowiag reasons for 
delay in laying the papers mentioned at (9) above. 

(11) (i) A copy of tbe Annual Report (Hindi and English versions) 
of the Medical Council of India for the year 1988-89 along 
with Audited Accounts. 

(ii) A copy of tbe Review (Hindi and English versions) by the 
Government on tbe working of .the Medical Coundl of 
India for the year 19~89. 

(12) A statement (Hindi and English versioDl) showing reuons for 
delay in laying the papers mentioned at (11) .above. 

(13) (i) A copy of tbe Annual Report (Hindi and English vel'lionl) 
of the National Board of ExaminatioDl, New Delhi, for 
the year 1988-89 along witb Audited Accounts. 

(0) A copy of the Review (Hindi and English versions) by the 
Government on tbe working of the National Board of 
Examinations, New Delhi, for the year 1988-89. 

(14) A statement (Hindi and Englisb versions) showing reasons for 
delay in laying the papers mentioned at (13) above. 

(IS) (i) A copy of tbe Annual Report (Hindi and Englisb versions) 
of the Dental Council of India, New Delhi, for the year 
1989-90 along witb Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of tbe Dental Council of 
India, New Delhi, for the year 1989-90. 

(16) A statement (Hindi and Englisb versions) showing reasons for 
delay in layina the papen mentioned at (IS) above. 

(17) (i) A copy of tbe Annual Report (Hindi and English venio.) 
of the Central Council of Homoeopathy, New Delhi, for 
the year 1989-90 aloia, with Audited Accounts. 
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(11) A oopJ of die .... (HlDcU ad ....... wnionI) by 
tho OoYerDllllDt OD tile workiD, of tile CeDtrII Couacll 
of Homoeopethy, N.w D.Ihl, for the year 1919-90. 

(18) A ltatelDlllt (HIadl ud En.,..., venioaI) IIIowIaI rellOlll for 
delay ia .. ytq the ,..,.. madODld at (1'7) abo¥e. 

(19) (I) A copy of tbe AIUlu" Report (HIndi ad ........ ve .... ) 
of tbe CblttannJa Nadoll" Cacer ludtutt, Calcutta, for 
the year 1989-90. 

(U) A COVI of the ADaual Accouatl (HlDdl and SqUIb 
v ..... ) of tbe CIIttaraaJan Nadoaal Cucer IDltlmte, 
Calcutta, for th. year 1989-90 toptber with a Audit 
Report tb.l'IOD. 

(UI) A copy of the R.vIew (Hladl ud Saalllb venloal) by tbe 
GOYlmmeat OD tbe worklal of the CblttuaJID N.tlonal 
Cancer lutltute, Calcutta, for tbi year 1989-90. 

(20) A ltatement (HladllDd .allih venlou) Ibowlal reuonl for 
delay ID "yin 1 the papen mntloDed at (19) .bove. 

S. Matten under Rail ''17 
(1) Sbri Palal K.M. Matbew railed • matter reprdlq Deed to 

inatal hlah power tnDaltter at Idukld ad 'athanamthltta 
Doordanbu Keadra. 

(2) Sri UttamrlO Deorao Patll railed • m.tter reprdla, need to 
let up Development Boardl for Vldbubb., Mu.tbwada etc. la 
Maharuhtn. 

(3) Shri N. Deaall nJled a matter reprdiq aeed to provide 
.dequ.te ... taac:e to the people affected by he.vy ralna in 
K.ay.kumari DlItrlct, koral •• 

(4) Shri V. DblDaaJ.y Kumar railed • m.tter nprdia, need to 
decl.re MaapIon-Myaon-Buplon 5_. H ...... Y, Kar-
alt.ka u N.tloJIaI HlPwIY. 

(5) Dr. LaI Babldur RaWII railed • m.tter roprdIq DIId to 
dlnct Ualventty Ora .. CoauaiIIIoa to open de..- coDe .. in 
SIual, OaqtrI, Atnull ad Slk.adlrarau, Uttar Pradeab. 

(6) Sbrl HarpIl 'lawU railed I matter .. prdlnJ Deed to dIc:Ia .. 
DeJbl.Sahanapur road "'" Banut-SblDllli _ N.tional H ...... y. 



(7) Sbri It.P. Reddatlh railed • m.tter reprdiq aeed to provide 
ftDadal ........ ce to the OoYernment of AIIdbra Pradelb for· 
reatortq road commualcadon In Interlor repoaa of Mallei-
.Iram Iffected by cycloae durin. 1989-90. 

-6 .• ta .. .., .... tIoD-N ...... 
DlIcllllloa on die followlDl RIIoludon lDOYed by Sbrl Syed 

Sbah.buddia on tbe 9th Au .... , 1991, coatlaued:-
"Thlt Ibla HoUle dlaapprov_ of tbe Terroriat aad Dlaruptive 

Activtdel (Prevention) Amendment Ordlnance. 1991 (Ordl-
n.nae No.5 of 1991) proIIIulpted by tbe President on tbe 
2nd May. 1991." 

After dlacuuloa u iadlcated In par. 7 below. tbe Ruolutlon wu 
neptived. 
-7. GcmraDIIIII 8m ..... 

TIl, T"""rlI, tutti Dlmlpllv, ActMtIe, (PrtwrallDra) Am,rad""", 
BIU, 1991, III pIIIIM by R8j", StIb". 

Combined dlIcuuioa on the motion for coallder.tion of tbe BID 
moved by Sbri Ram LaI RUi on tbe 9th Au .. , 1991 .nd 
RelOlution (v,. par. 6 .bove). continued. 

The followin. memben took part la the debate:-
(1) Sbri Maal Sbakar Alyar 
(2) Dr. Lund Nar.yaa P.ndey 
(3) Sbri Chltt. Buu 
(4) Sbri Vijoy Krlab.a Haadique 
~~·Sbri V. Sobbaaadreelwar. RIO 

-JcGJ Sbri Oeor,e Pemandel 
(7) Shrl R.m NIlk 
(8) Sbri Lokan.th Choudbury 
(9) Sbri E. Ahmed 

(10) Sbri P.C. Chacko 
(11) Sbri Ramubray Prllld Slap 
(12) Shri S.B. Cb.vaa 

Sbri Ram LaI Rlhl replied to the deb .... 
Sbrl Syed Sblhbuddla .poke (by w.y of JaIl Statutory ReIoludoa) 
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The motion for consideration was adopted and dause-by-clause 
consideration of tbe BUI was taken up. 

Oauses 2 IDd 3 were adopted. 
Clause 1, the Enacting Formula and the Lonl Title were allo 

adopted. 
The motion tbat tbe BiU be passed was moved by Sbri S.B. cbavan. 
The following members took part in debate:-
A) Sbri George Fernandes 

(2) Sbri Ninnal Kanti Cbatterjee 
(3) Shri Buudeb Acharya 
(4) Shri Ram Naik 
(S) Shri Syed Shahabuddin 
(6) Shri K.P. Uonikrishnan 
(7) Shri V. Sobhanadreeswara Rao 
(8) Shri S.B. ChavlD 

On the motion the House divided, Ayes 133; Noes 116. The 
motion was accordingly adopted and the BiU was passed. 
8. AnDouacement by Chairman 

The Chairman informed the House that tbe Speaker, in consulta-
tion with Leaders of Parties and Groups, had decided that a motion 
under Rule 184 regarding atrocities on Scheduled Cutes and 
Scbeduled Tribes and otber weaker sections of tbe lIOCiety already 
admitted in the names of Sarvasbri Ram Vilas PaswlD and Ram-
asbray Prasad Sinp mipt be taken up for discuuion in tbe HoUle on 
Tuesday., tbe 13tb AUlust, 1991 after the election of the Deputy 
Speakcr fixed for that date. 
--9. StatalorJ ReIOlutloa-Wlthdnwa 

Sbri Girdbari Lal Bharlava moved thc foUowina Resolution:-
"That this House disapproves of tbe Consumer Protection 
(Amendment) Ordinance, 1991 (OrdiDlDCe No. 6 of 1991) 
promwlated by the President on the 15th JUDe, 1991." . 

After dilcullion as indicated in para 10 below, the Resolution was 
witbdrawn by leave of the HoUle . 

.. ~ ......... 
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• ·10. Govenuaeat BIII-PuIed 
The COlUumer Protection (A.mendment) Bill, 1991, AS pASsed by 

Rtljytl S.bhtl. 

The mPtion for consideration of the BiD was moved by Shri 
Kamaluddin Ahmed. 

The following members took part in the combined debate on the 
Resolution (vide para 9 above) and the motion for consideration of 
the BilI:-

(1) Shri Mohan Singh 
(2) Prof. Rua Singh Rawat 
(3) Shri V. Sobhanadreeswara Rao 
(4) Shri Sriballav Panigrahi 
(5) Shri Masudal Hossain Syed 
(6) Shri S. MaUikarajunaiah 
(7) Shri P.C. Thomas 
(8) Shri Tej Narayan Singh 
(9) Shri Ram Kapse 

(10) Shri Manoranjan Bhakta 
(11) Shri Govinda Chandra Munda 

Shri Kamaluddin Ahmed replied to the debate. 
Shri Girdharilal Bhargava spoke (by way of reply to his Statutory 

Resolution). 
The motion for consideration was adopted and c1ausc-by-clausc 

consideration of the Bill was taken up. 
Clauses 2 to 6 were adopted. 

Clause 1, the Enacting Formula and the Lon, Tide were also 
adopted. 

The motion that the Bill be paucd was moved by Shri Kamaluddin 
Ahmed. 

The following members took part in the debate:-
(1) Shri Sudhir Girl 
(2) Shri Aaim Bala 

•• DiIcuued toptber. 
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The motion wu adopted ud the Bill wu pUled. 
6.53 P.M. 
(Lot Sa""" Mjoum,d till 11 A.M. on Tuuda" th, 13th A..,,,,,,, 1(91) 

K.C. RASTOGI, 
SlCTrttlry-G,nlTll. 



LOK SABRA 

BULLETIN - PART I 
(Brief Record of Procecdinp) 

Tuesday, August 13, 1991lSravana 22, 1913 (Saka) 

No. 15 
11 A.M. 
1. Starred Questions 

Starred Question Nos. 407,410,411,417 and 421--424 were orally 
answered. Replies tQ Starred Question Nos. 408, 409, 412--416, 
41&-420, 425 and 426 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 2775-2996 and 2998-3008 
were laid on the Table. 
3. Papers laid on the Table 

The foUowing papers were laid on tbe Table:-
(1) (i) A copy of the Annual Report (Hindi and Englisb 

versions) of the Power Engineers Training Society for the 
year 1989-90 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Power Engineers 
Training Society for the year 1989-90. 

(2) A statement (Hindi and EngIiIh versions) showing reasons for 
delay in laying the papers mentioned at (1) above. 

4. Pnleatatloa of PetltIoa 
Prof. Ram Ganeah !Caple prelCnted a petitio~ Iiped by 

Shri Chaman LaI Gupta, Preaident. Jammu and Kahmir BJP. 

1 
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Jammu and two others regarding the problelDJ of the people of 
Jammu region. 
S. Motions for Election of Deputy Speaker 

(1) Shri Lal Krishan Advani moved the following motion:-

"That Shri S. Mallikarjunaiah, a member of this House, be chosen 
as the Deputy Speaker of this House." 

Shri Atal Bihari Vajpayee seconded the motion. 
(2) Smt. Vijaya Raje Scindia moved the following motion:-
"That Shri S. Mallikarjunaiah, a member of this House, be chosen 

as the Deputy Speaker of this House." 

Shri Jaswant Singh seconded the motion. 
(3) Shri Vishwanath Pratap Singh moved the following motion:-
"That Shri Rasheed Masood, a member of this House, be chosen 

as the Deputy Speaker of this House." 
Shri Basudeb Acharia seconded the motion. 
On the motion moved by Shri Lal Krishan Advani and seconded by 

Shri Atal Bihari Vajpayee, the House divided, Ayes -278, Noes -HM. 
The motion was adopted and Shri S. Mallikarjunaiah was chosen as 
the Deputy Speaker. 
6. Felicitations to the Deputy Speaker 

The following members offered felicitations to the Deputy 
Speaker:-

(1) Shri Arjun Singh 
(2) Shri Lal Krishan Advani 
(3) Stiri Rasheed Masood 
(4) Shri Vishwanath Pratap Singh 
(5) Shri Somnath Chatterjee 
(6) Shri Indrajit Gupta 
(7) Sbri Ebrahim Sulaiman Sait 
(8) Shri Bb. Vijay Kumar Raju 
(9) Sbri Chitta Buu 

(10) Shri Piyua ruby 
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(11) Shri Sultan SaiahuddiD Owaisi 
(12) Shri P.O. NaraylllWl 
(13) Shri P .C. Thoma 
(14) Shri H.D. Devcgowda 
(IS) Shri Indcrjit 
(16) Speakcr 

Thc Dcputy Speaker in reply thanked thc Speaker aad thc 
mcmbers. 

7. Motloa-Uader CODIIderatioa 

Shri Ram Vilas Paswan moved thc foDowing:-

"That this House do cxprcu ita CODccrn ovcr thc atrocitiea bein, 
committed on thc Scheduled Castes and Schcduled Tribes aad 
othcr wcakcr sections of thc socicty in thc country and WJc 
upon thc Oovcrnmcnt to takc carly necessary steps to prevcnt 
their recurrencc." 

The foUowing mcmbers took part in the dcbatc:-

(1) Shri Mukul Balkrishna Wasaik 
(2) Shri Ramashray Prasad Singh 
(3) Shri Frank Anthony 
(4) Shri Kalka Da 
(S) Shri Digvijaya Singh 
(6) Shri Sita Ram Kcsri 
(7) Shri B.N. Reddy 
(8) Kum. Sclja 
(9) Shri Dattatraya Baodaru 

The discussion was DOt concluded. 

-8. Statemeat by Mialster 

Thc Minister of Statc for Commerce made a statemcot 011 Trade 
Policy. 

Hc also laid on thc Table a copy 'of the Statemcnt (Hindi and 
English vcrsions) containing decisions on Trade Policy. 

eAt 5.03 P.M. 
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9. Matten Under Rule 377 
(1) Sbri K. Ramakrishna raised a matter regarding need to provide 

more railway facilities for Vishakhapatnam in Andhra Pradesh. 
(2) Prof. (Smt.) Savithri Lakshmanan raised a matter regarding 

need to repair damaged road between Athani and Potta on N.H.-47. 
(3) Sbri K.D. Sultanpuri raised a matter regarding need to set up 

more indUltries in public sector and also to ensure labour participa-
tion in private sector in Himachal Pradesh. 

(4) Shri Santosh Kumar Gangwar raised a matter reprding need to 
open regional office of Ce~tral Schools Organisation at Bareilly. 

(5) Satya Narayan Jatiya raised a matter regarding need to open a 
Petroleum Project Depot and more gas agencies in Ujjain, Madhya 
Pradesh. 

(6) Manjay Lal raised a matter regarding need to direct Unit Trust 
of India and other financial institutions to make more investments in 
Bihar. 

(7) Prof. Sushant Chakraborty raised a matter regarding need to 
ply passenger train from Dankuni to Kbaragpur via Maunigram, 
Howrah. 

(8) Sbri Ayub Khan raised a matter regarding need for special 
trains during "Rani Sati's Mela" in Jbunjhunu, Rajasthan. 

(9) Sbri E. Ahmed raised a matter regarding need to construct 
Calicut-Mabe bye-pass road on National Highway No. 17. 
6.05 P.M. 

(Lok W,", tuljoumed till 11 A.M. on Wednesday, the 14th August, 
1991) 

MCIfI(PWJMFIND-101&.S-13-H1. 

K.C. RASTOGI, 
Secrelilry-GmnaI. 



LOK SABBA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Wednesday, August 14, 1991lSravaDa 23, 1913 (Sata) 

No. 16 
11 A.M. 
1. QuettioDi 

Due to uproarious scenes in tbe House, Starred Questions could 
not be called for oral answers. SQ Nos. 427-446 put down in tbe 
order paper for tbe day were, tberefore, treated as Unstarred and 
their answers togetber witb the answcrs to tbc Unstarrcd Question 
Nos. 3009-3047, 3049-3156, 3158-3203, 3205 and 3207-3217 will 
be printed in the Official Report for the day. 
(Lok Sabha adjourned alll.12 A.M. and re-a.ssembkd til 12 noon) 
(Lok Sabha adjourned at 12.01 P.M. and rt-a.ssembkd at 2 P.M.) 
(Lok Sabha adjourned at 2.01 P.M. and re-assembled at 4 P.M.) 
2. Statements by MlDlJten 

(1) The Ministcr of Homc Affain made a atatemcnt on 
the incidcnt tbat took place in front of reaidence of 
Sbri MadbavrRo Scindia, Minister of Ovil Aviation and 
Tourism at New Delhi oa the 14tb Au .... , 1991. 

• (2) The Miniater of Parliamentary Affain made a Itatement 
rcprdinl Governmcnt Busineu for the week commencing tbe 
19th August, 1991. 

• At ".17 P.M. 

1 
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*(3) The Minister of State in the Ministry of Personnel, Public 
Grievances and Pension laid a statement correcting the reply 
given on August 7, 1991 to Starred Question No. 331 by 
Shri Mukul Wasnik regarding SClST employees. 

"(4) The Minister of State in the Ministry of Agriculture made a 
statement regarding modalities for exempting the small and 
marginal farmers from fertiliser price increase. 

3. Papen laid on the Table 
The following papers were laid on the Table:-
(1) A copy of the Memorandum (Hindi and English versions) 

regarding Constitution of Committee on the Financial System. 
(2) A copy of the Notification No. S.O. 213(E) (Hindi and English 

versions) published in Gazette of India dated the 26th March, 
1991 regarding extension of period of take over of management 
of Messrs Lily Biscuit Company (Private) Limited and Messrs 
Lily Barley Mills (private) Limited, Calcutta, upto 31st March, 
1992 under sub-section (2) of section 18A of the Industries 
(Development and Regulation) Act, 1951. 

(3) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 18AA of the 
Industries (Development and Regulation) Act, 1951:-
(i) S.O. 212(E) published in Gazette of India dated the 26th 

March, 1991 regarding extension of take over of 
management of Messrs India Belting and Cotton Mills 
Limited, Serampore, ,upto 5th September, 1991. 

(ii) S.O. 214{E) published in Gazette of India dated the 26th 
March, 1991 regarding extension of period of take over of 
maagement of Messrs Appollo Zipper Company Private 
Limited, Calcutta, upto 31st March, 1992. 

(4) A statement (Hindi and English versions) showing reasons for 
delay in laying the Annual Report * * * of tile Andaman and 

• At 4.24 P.M . 
•• At 6 P.M. 
--"The ADDuI Repon WII laid oa the Table OD the 31st July. 1991. 
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Nicobar Islands Intep'atcd Development Corporation Umited 
for the year 1988-89. 

(5) A copy of the Corrigendum to the Hindi venion of the 
statement· on the Industrial Policy . 

(6) (i) A copy of the Annual Report (Hindi and English versions) 
of the Council for Advancement of People's Action and 
Rural Technology, New Delhi, for the year 1989-90 along 
with Audited Acco1lllts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Council 
for Advancement of People's Action and Rural Techno-
logy, New Delhi, for the year 1989-90. 

(7) A statement (Hindi and English versions) showing reasons for 
delay in laying tbe papers mentioned at (6) above. 

(8) A copy each of the following Annual Reports (Hindi and 
English versions):-
(i) Report of the Saryu Oramin Bank, Lakhimpur Kheri, for 

the year ended the 31st March, 1991 together with the 
Accounts and Auditor's Report thereon. 

(ii) Report of the Sri Saraswathi Grameena Bank, Adilabad, 
for the year ended the 31st March, 1991 together with the 
Accounts and Auditor's Report thercon. 

(iii) Report of the Bhilwara Ajmer Klhetriya Gramin Bank, 
Bhilwara, for the year ended the 31st March, 1991 
together with tbe Accounts and Auditor's Report thereon. 

(iv) Report of the Chambal Kshetriya Gramin Bank, Morena, 
for the year ended the 31st March, 1991 together with the 
Accounts and Auditor's Report thereon. 

(v) Report of tbe Aravali Kshetriya Oramin Bank, Sawai 
Madhopur, for the year ended the 31st March, 1991 
together with the Accounts and Auditor', Report tbereon. 

(vi) Report of the Siwan Kshetriya Gramin Bank, Siwan for 
the year ended tbe 311t March, 1991 togetber with the 
Accounts and Auditor', Report. 

• The statement WII laid on the Table OD the 2«11 July. 1991. 
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(vii) Report of the Oorakbpur Kahetriy. GramiD BUlk. 
Gorakbpur, for the year ended tbe 31st Much. 1991 
together with the Accounts and Auditor's Report thereon. 

(viii) Report of the Rajgarh Sehore Kshetriya Gramin Bank, 
Sehore, for the year ended the 31st March. 1991 toaether 
with the Accounts and Auditor's Report. 

(is) Report of the Bbagalpur Banka Kshetriya Gramin Bank, 
Bbagalpur, for the year ended the 31st Marcb, 1991 
together with the Accounts and Auditor's Report thereon. 

(x) Report of the Junagarh Amreli Gramin Bank, Junagarh, 
for the year ended the 31st March, 1991 together with the 
Accounts and Auditor'S Report. 

(xi) Report of tbe BaDia Kshetriya Gramin Bank, Ballia for 
the year ended tbe 31st March, 1991 ,ogether with the 
Accounts and Auditor's Report. 

(xii) Report of the Bundi Chittorgarh Kshetriya Gramin Bank, 
Bundi for the year ended the 31st March, 1991 together 
with the Accounts and Auditor's Report. 

(xiii) Report of the Mahakausbal Kshetriya Gramin Bank, 
Narsingpur for the year ended the 31st March, 1991 
together with the Accounts and Auditor's Report. 

(xiv) Report of the Kankadurga Grameena Bank, Gudivada, for 
tbe year ended the 31st Marcb, 1991 together witb the 
Accounts and Auditor's Report thereon. 

(xv) Report of the Golconda Gramcena Bank, Hyderabad, for 
the year ended the 31st March, 1991 together with the 
Accounts and Auditor's Report thereon. 

(xvi) Report of the Solapur Gramm Bank, Solapur, for the year 
ended tbe 31st March, 1991 together with the Accounts 
and Auditor's Report thefCOn. 

(xvii) Report of the Pancbmabal Vadodra Gram Bank, Godhra 
for the year ended the 31st March, 1991 together with tbe 
Accounts and Auditor'. Report thereon. 

(xviii) Report of the Sbabjabanpur Ksbetriy. Gramin Bank 
Shabjahanpur for the year ended the 31st Much 199i 
topthcr with the Accounts IIId Auditor', Report t~rcOD. 



s 
(xix) Report of the Sri Vilakba Grameena Bank, Srikakulam for 

the year ended the 311t March, 1991 together with the 
Accounll and Auditor's Report thereon. 

(xx) Report or the Bulclana Gramin Bank, Buldana for the year 
ended the 311t March, 1991 tOJether with the Accounts 
and Auditor's Report thereon. 

(xxi) Report of the Bijapur Orameena Bank, Bijapur for the 
year ended the 31st March, 1991 tOlether with the 
Accounts and Auditor's Report thereon. 

(xxii) Report of the Sravuthi Gramin Bank, Bahraich for the 
year ended the 31st March, 1991 tOlether with the 
Accounll and Auditor's Report thereon. 

(xxiii) Report of the Etawah Kshetriya Oramin Bank, Etawah for 
the year ended the 31st March, 1991 together with the 
Accounts and Auditor's Report thercon. 

(xxiv) Report of the Ratlam Mandsaur Kshetriya Oramin Bank, 
Mandsaur for the year ended the 31st March, 1991 
together with the A~unts and Auditor's Report thereon. 

(xxv) Report of the Rani Lakshmibai Kshetriya Oramin Bank, 
Jhansi for the year ended the 31st March, 1991 together 
with the Accounts and Auditor's Report thereon. 

(9) A copy of the Punjab Pancha),at Samitia and Zila Parishads 
(Temporary Supersession) Amendment Act, 1991 (President 
Act No.1 of 1991) (Hindi and English versions) published in 
Gazette of India dated the 10th January, 1991 under sub-
section (3) of section 3 of the Punjab State Legislature 
(Delegation of Powers) Act, 1987. 

4. Government BUI-Introduced 

[The Constitution (Scheduled Triba) O'U, (Second Amendment) 
Bill, 1991.} 
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·s. Statutory RlIOlutloD-Neptived 
Shri Girdhari tal Bhargava moved the foUowinl Rcsolution:-
''That this House disapproves of the Coostitution (Scheduled 

Tribes) Order (Amendment) Ordinance, 1991 (Ordinance No.3 
of 1991) promulgated by the President on the 19th April, 1991." 

After discussion as indicated in para 6 below, the Resolution was 
negatived. 
-,. Govenmeat BIU-Paued 
Tht Constitution (Scheduled Tribes) Order (Amendment) Bill, 1991, 
tu ptused by Rajya Sabha. 

The motion for consideration of the Bill was moved by 
Shri Sitaram Kesri. 

The following members took part in the combined debate on the 
Resolution (vidt para S above) and the motion for consideration of 
the Bi1l:-

(1) Shri Syed Shahabuddin 
(2) Shri Piyus Tiraky 
(3) Shri Rajnath Sonkar Shastri 
(4) Shri Suraj Mandai 
Shri Sitaram Kesri replied to the debate. 
Shri Girdhari Lal Bhargawa spoke (by way of reply to his Statutory 

Resolution). 

The ~otioD for consideration was adopted and clause-by-clause 
consideration of tbe Bill was taken up. 

Oauses 2 to 4 were adopted. 

Cause I, the Enacting Formula and tbe Long Title were also 
adopted. 

The motion that the BiU be passed was moved by Sbri Sitaram 
Kesri. 

The motioa wu adopted and the BiU was passed. 
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7. Motloa-UDder CODIldentiOD 
Furtber disculsiOD on the foUowing motion moved by Shri Ram 

Vilas PowaD on tbe 13th August, 1991, continued:-
"That this House do express its concern over tbe atrocities being 

committed on the Scbeduled Castes and Scheduled Tribes and 
otber weaker sections of tbe society in the country and urge 
.upon the Government to take early necessary steps to prevent 
their recurrence." 

The following members took part in the debate:-
(1) Shri Visbwa Natb Pratap Singh 
(2) Smt. Mabarani Bibhu Kumari Devi 
(3) Shri D. Venkateswara Rao 
(4) Shri Buta Singb 
(5) Shri Shyam Lal Kamal (Speech unfinished) 
The discussion was not concluded. 

7 P.M. 
(Lok Sabha adjourned lUI 11 A.M. on Monday, the 19th August, 

1991) 

K. C. RASTOGI, 
Secretary-General. 

MGIP(PW)MRN~1042L&-14+11. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, August 19, 1991/Sravana 28, 1913 (Saka) 

No. 27 
11.01 A.M. 
1. Oath by Member 

Shri B. Akher Pasha elected from Vellore constituency of Tamil 
Nadu look oath in English, signed the Roll of Members and took his 
seat in the House. 
2. Starred Questions 

Starred Question Nos. 447 and 449--451 were orally answered. 
Replies to Starred Question Nos. 448 and 452-466 were laid on the 
Table. 
3. Unstarred Questions 

Replies to Unstarred Question Nos. 3218-3248, 3250-3384, 
3386-3414 and 3416-3420 were laid on the Table. 
4. Papers laid on the Table 

The following papers were laid on the Table:-
(1) (i) A copy of the Annual Report (Hindi and English versions) 

of the Indian Institute of Management, Bangalore, for the 
year 1989·90 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versi. by the 
Government on the working of the Indiaa Institute of 
Management, Bangalore. for the year 1989-90. 

(2) A statement (Hindi and English versions) slaGWiq rcuons for 
delay in laying the papers mentioned at (1) above. 

1 



(3) 

2 \c 
(i) A copy of the Annual Rcport (Hindi and English versions) 

of the Raja Rammohun Roy Library Foundation. Calcutta, 
for the year 1989-90 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Raja .Rammohun ~oy 
Library Foundation, Calcutta, for the year 1989-90. 

(4) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(5) (i) A copy of the Annual Report (Hindi and English vcrsions) 
of the Indian Institute of Management. Ahmedabad. for 
the year 1989-90 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by thc 
Government on the working of the Indian Institute of 
Management. Ahmedabad. for the year 1989-90. 

(6) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (5) above. 

(7) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (3) of section 62 of the Juvenile 
Justice Act. 1986:-

(i) The Juvenile Justice (Lakshadweep) Rules. 1988 published 
in Lakshadweep Gazette dated the 28th March. 1988. 

(ii) The Juvenile Justice (Daman and Diu) Rules, 1988 pub-
lished in Notification No. 35-1-87 D & D in Daman and 
Diu Gazette dated the 28th July, 1988. 

(8) Two statements (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (7) above. 

(9) A copy of the Detailed Demands for Grants (Hindi and English 
versions) of the Ministry of Welfare for 1991-92. 

(10) (i) A copy of the Annual Report (Hindi pnd English versions) t of the Institute of Post Graduate Teaching and Research. 
Gujarat Ayurved University, Jamnagar, for the year 1989-
90 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Institute of Post 
Graduate Teaching and Research, Gujarat Ayurved Uni-
versity. Jamnagar, for the year 1989-90. 
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(11) A statement (Hindi and English versions) showing rea.~ons for 
delay in laying the papers mentioned at (10) above. 

(12) (i) A copy of the Annual Report (Hindi and English versions) 
of the Lala Ram Sarup Tuberculosis Hospital, New Delhi. 
for the year 1987 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Lala Ram Sarup 
Tuberculosis Hospital, New Delhi, for the year 1987. 

(13) A statement (Hindi and English versions) showing reasons for 
dclay in laying the papers mentioned at (12) above. 

(14) (i) A copy of the Annual Report (Hindi and English versions) 
of the National Institute of Naturopathy, Pune, for the 
year 1989-90 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the National Institute of 
Naturopathy. Pune, for the year 1989-90. 

(15) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (14) above. 

(16) A copy of the Employees' Provident Funds (Amendment) 
Scheme. 1991 (Hindi and English versions) published in Notifi-
cation No. G.S.R. 343 in Gazette of India dated the lst June, 
1991 under sub-section (2) of section 7 of the Employees' 
Provident Funds and Miscellaneous Provisions Act, 1952. 

S. Financial Committees-A Review 
Secretary-General laid on the Table a copy each of the Hindi and 

English versions of the "Financial Committees (1990-91)-A Review". 
6. Motions for EJectloas to Committees 
(1) SHRI GHULAM NABI AZAD moved the following motion:-

"That the members of this House do proceed to elect in the 
manner required by sub-rule (1) of Rule 311 of the Rules of 
Procedure and Conduct of Business in Lok Sabha, thirty 
members from among themselves to serve as members of the 
Committee on Estim.tea for the term ending on the 30th April, 
1992". 

The motion was adopted. 
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(2) SHRI GHULAM NABI AZAD moved the following motion:-
"That the members of this House do proceed to elect in the 

manner required by sub-rule (1) of Rule 309 of tbe Rules of 
Procedure and Conduct of Business in Lok Sabha, fifteen 
members from among tbemselves to serve as members of the 
Committee on Public Accounts for the term ending on the 30th 
April, 1992". 

The motion was adopted. 
m SHRI GHULAM NABI AZAD moved the following motion:-

"That this House do recommend to Rajya Sabha that Rajya Sabha 
do agree to nominate seven members from Rajya Sabha to 
associate with the Committee on Public Accounts of the House 
for the term ending on the 30th April, 1992 and do communi-
cate to this House the names of the members so nominated by 
Rajya Sabha'·. 

The motion was adopted. 
(4) SHRI GHULAM NABI AZAD moved the following motion:-

"That the members of this House do proceed to elect in the 
manner required by sub-rule (1) of Rule 312B of the Rules of 
Procedure and Conduct of Business in Lok Sabha, fifteen 
members from among themselves to serve as members of the 
Committee on Public Undertakings for the term ending on the 
30th April. 1992". 

The motion was adopted. 
(5) SHRI GHULAM NABI AZAD moved the following motion:-

"That this House do recommend to Rajya Sabha that Rajya Sabha 
do agree to nominate seven members from Rajya Sabha to 
associate with the Committee on Public Undertakings of the 
House for the term ending on thc 30th April. 1992 and do 
communicate to this House the names of the members so 
nominated by Rajya Sabha". 

The motion was adopted. 

(6) SHRI GHULAM NABI AZAD moved the following motion:-
"That the members of this House do proceed to elect in the 

manner required by sub-rule (1) of Rule 331B of the Rules of 
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Procedure and Conduct of ~usiness in Lok Sabha. twenty 
members from among themselves to serve as members of the 
Committee on the Welfare of Scheduled Castes and Scheduled 
Tribes for tbe term ending on the 30th April. 1992". 

The motion was adopted. 
(7) SHRI GHULAM NABI AZAD moved the foUowing motion:-

"That this House do recommend to Rajya Sabha that Rajya Sabha 
do agree to nominate ten members from Rajya Sabha to 
associate with the Committee on the Welfare of Scheduled 
Castes and Scheduled Tribes of the House for the term ending 
on the 30th April, 1992 and do communicate to this House the 
names of the members so nominated by Rajya Sabha". 

The motion was adopted. 
7. MaUers under Rule 377 

(1) Shri Shravan Patel raised a matter regarding need for early 
completion of Radio and T.V. transmission services at 
Jabalpur. 

(2) Shri Girdharilal Bhargava raised a matter regarding need to 
increase quota for provincial services for nomination to lAS 
etc., particularly for PCS of Rajasthan. 

(3) Shri Dau Dayal Joshi raised a matter regarding need to give 
clearance to Gardaha Irrigation Project in Bundi District, 
Rajasthan. 

(4) Shri Chandrajeet Yadav raised a matter regarding need to set 
up a 'Development Commission' for the all-round development 
of Eastern Uttar Pradesh. 

(5) Shri R. Ramaswamy raised a matter regarding need to start 
second channel from Kodaikanal T.V. relay station. 

(6) Kumari Farida Topno raised a matter reprding need to 
resettle the persons displaced due to setting up of Rourkela 
Steel Plant. 

8. Government BlIl-Paued 
The ConstilUlion (Scheduled Tribes) Order (Second Amendment) 

Bill. 1991 
The motion for consideration of the Bill was mOfCd by Shri 

Sitaram Kesri. 
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An amendment for circulation of the Bill for the purpose of 
eliciting opinion. thereon, was moved by Shri Girdharilal Bhargava. 

The following members took part in the debate:-

(1) Dr. Laxmi Narayan Pandey 
(2) Shri V.S. Vijayaraghavan 
(3) Shri Syed Shahabuddin 
(4) Shri Rupehand Murmu 
(5) Shri Manoranjan Bhakta 
(6) Shri Ram Naik 
(7) Shri Rajnath Sonkar Shastri 
(8) Shri P.e. Thomas 
(9) Shri Ram Vilas Paswan 

(10) Shri Frank Anthony 
Jl1) Shri H. D. Dcvegowda 

Shri Sitaram Kesri replied to the debate. 

The amendment for circulation of Bill for the purpose of eliciting 
opinion thereon was withdrawn by leave of the House. 

The motion for consideration was adopted and clause-by-dausc 
consideration of the;. Bill was taken up. 

Clause 2 was adopted. 

Clause 1. the Enacting Formula and the Long Title were also 
adopted. 

The motion that the Bill be passed was moved by Shri Sitaram 
Kesri. 

The motion was adopted and the Bill was passed. 

9. Motion Witbdrawn 

Further discussion on the following motion moved by Shri Ram 
Vilas Paswan on the 13th August. 1991. continued:-

"That this House do express its concern over the atrocities being 
committed on the Scheduled Castes and Scheduled Tribes and 
other weaker sections of the society in the country and urge 
upon the Government to take early necessary steps to prevent 
their recurrencc." 
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The following members took part in the debate:-
(1) Shri Shyam Lal Kamal 
(2) Shri Rajnath Sonkar Shastri 
(3) Shri Shibu Soren 
(4) Stiri Manoranjan Bhakta 
(S) Shri Ratilal Verma 
(6) Shri G. Venkatswamy 
(7) Shri A. Ashokraj 
(8) Prof. Savithri Lakshmanan 
(9) Shri Chitta Basu 

(10) Shri Piyus Tiraky 
(11) Shri Peter G. Marbaniang 
(12) Shri Roshan Lal 
(13) Shri K.P. Reddaiah 
(14) Shri Ravi Mallu 
(15) Shri Rup Chand Murmu 
(16) Shri Chokka Rao Juvvadi 
(17) Shri Ram Nihor Rai 
(18) Shri S.B. Chavan 
Shri Ram Vilas Paswan replied to the debate. The Motion was 

withdrawn by leave of the House. 
"10. Statements by Ministers 

"(1) The Minister of Civil Aviation and Tourism made a statement 
regarding the tragic air crash of the Indian Airlines plane near Imphal 
on the 16th August, 1991. 

(2) The Minister of Home Affairs made a statement regarding the 
incident of violence / arson in the house of Shri Ram Vilas Paswan at 
New Delhi on the 22nd May, 1991. 

(3) The Minister of State in the Ministry of Home Affairs made a 
statement regarding the incident of violence near the Boat Club lawns 
at New Delhi on 13.8.1991. 
8.03 P.M. 
(Lok Sabha adjourned till 11 A.M. on Tuesday, the 20th August, 1991) 

K. C. RASTOGI. 
Secretary-General . 

• At 3.S4 P.M. 

MGIP(PlU)MRNO-l080L5-19.8.91. 



LOK SABHA 

BULLETIN-PART I 
[Bricf Record of Proceedings] 

Tuesday, August 20, 1991/Sravana 29, 1913 (Saka) 

No. 28 
11 A.M. 

1. Obituary Reference 
The Speaker made a reference to the passing away of Shri 

Digvijay Narain Singh. a Member of First to Sixth Lok Sabha. 
Thereafter, Members stood in silence for a short while as a 

mark of respect to the deceased. 

2. Starred Questions 
Starrcd Question Nos. 467, 470-474 and 478 were orally ans-

wered. Rcplies to Starred Question Nos. 468, 469, 475-477 and 
479-486 were laid on the Table. 
3. Unstarred Questions 

Rcplies to Unstarred Question Nos. 3421-3650 were laid on the 
Table. 
4. Statements ~y Ministers 

(1) Thc Minister of External Affairs made a statement on the 
political situation in the Soviet Union. 
(Lok Sabha adjourned at 12.40 P.M. and re-assembled al 1.04 P.M.) 

-(2) The Minister of State for Information and Broadcasting made 
a statement regarding prices of imported Newsprint. 

OAt 1.41 P.M. 



2 • 5. Papers laid on the Table 
The following papers were laid on the Table:-

(1) A copy each of the following papers (Hindi and English 
versions):-

(i) The Detailed Demands for Grants (Volume-I) of the 
Ministry of Home Affairs for 1991-92. 

(ii) The Detailed Demands for Grants (Volume-II) of the 
Ministry of Home Affairs (Union Territories without 
Legislature) for 1991-92. 

(2) A copy of the Detailed Demands for Grants (Hindi and English 
versions) of the Ministry of Petroleum and Natural Gas for 
1991-92. 

6. Panel of Chairmen 
The Deputy Speaker informed the House that the Speaker had 

nominated Shri Ram Naik as Member of the Panel of Chairmen. 
7. MaUer onder Rule 377 

(1) Col. Rao Ram Singh raised a matter regarding need to set up 
Agro-based Industries in Mohindergarh District, Haryana and also to 
earmark funds for exploration of minerals in the region. 

(2) Shri Phool Chand Verma raised a matter regarding need for 
maintaining proper record of printing ink used by Bank Note Press, 
Dewas (Madhya Pradesh). 

(3) Shri Hari Kewal Prasad raised a matter regarding need to 
create 'Purvanehal Pradesh' comprising eighteen districts of Eastern 
Uttar Pradesh. 

(4) Shri Sivaji Patnaik raised a matter regarding need to direct 
National Airport Authority to go ahead with its plan for expansion of 
run-way etc. of Bhubaneswar Airport, Orissa. 

(5) Shri Peter G. Marbaniang raised a matter regarding ne.ed to 
take immediate remedial steps to check the spread of the mysterous 
disease affecting araca-nut trees in villages of laintia Hills District, 
Mr.ghalaya. 

(6) Shri Santosh Ganllar raised a matter regarding neca to review 
the policy of rural el.fication. rt 
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(7) Shri P .C. Thomas raised a matter regarding need to 
provide S.T.D. facilities at Erattupctta Telephone Exchange in 
Kottayam District. Kcrala. 

(8) Shri Tejsingh Rao Bhonsle raised a matter regarding need to 
ensure early payment of wages to the workers at Narkheda Railway 
Station in Nagpur. 
8. The Budget (General)-1991-92: Demands for Grants 

MINISTRY OF INDUSTRY 
TIME ALLOTTED: 8 HRI'. 
TIME TAKEN 4 Hits. 04 MTS. 
BALANCE 3 HRs. 56 MTs. 

Discussion on the Demands for Grants Nos. 51 to 54 under the 
control of the Ministry of Industry, commenced. 

Twenty-four cut motions (Nos. 14, 16 to is. 27 to 32. 45. 52. 53, 57 
to 59. 61. 70 to 73 and 86 to !.i8 were moved. 

The following members took purt in the dcbate:-
(1) Shri Shankarji Laxmanji Vaghela 
(2) Shri Chandulal Chandrakar 
(3) Shri Ajoy Mukhopadhyay 
(4) Shri A. Charles 
(5) Shri Chanderject Yadav 
(6) Shri Praful Patel 
(7) Shri Mohan Vishnu Rawle 
The discussion was not concluded. 

6 P.M. 

(Lok Sabha adjoumcd till 11 A.M. on Wednesday, rhe 21.~t August, 
1991) \ 

K.C. RASTOGI. 
Secretary-General. 

MGIP(PLU)MRND-110OL5-20-8-91. 



LOX: SABRA 

BULLETIN-PART I 
[Brief Record of. Proceedings] 

Wednesday, August 21, 1991/Sravana 30, 1913 (Saka) 

No. 29 
11 A.M. 
1. Starred Questl~ns 

Starred Question Nos. 489, 491, 493, 497, 498 and 500 were orally 
answered. Replies to Starred Question Nos. 487, 488, 490, 492, 494, 
495, 496, 499 and 501-507 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 3651-3723, 3725-3789, 
3791-3802 and 3804-3817 were laid on the Table. 
3. Papers laid on the Table 

The following papers were laid on the Table:-
(1) A eopy of the Detailed Demands for Grants (Hindi and 

English versions) of the Ministry of Information and Broadcast-
ing for the year 1991-92. 

(2) (i) A eopy of the Annual Report (Hindi and English 
versions) of the Kendriya Bhandar (Central Government 
Employees Consumer Cooperative Society Limited), New 
Delhi. for the year 1989-90 alongwith Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Kendriya Bhandar (Central Government Employees 
Cooperative Society Limited), New Delhi. for the year 
1989-90. 

(3) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (2) above. 

1 
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(4) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Civil Services Cultural and Sports 
Board. New Delhi. for the year 1989-90 alongwith 
Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Central Civil Services Cultural and Sports Board. 
New Delhi, for the year 1989-90. 

(5) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (4) above. 

(6) A copy of the Detailed Demands for Grants (Hindi and English 
versions) of the Department of Atomic EnerlY for 1991·92. 

(7) A statement (Hindi and English versions) correcting the reply 
given on the 14th August, 1991 to Unstarred Question No. 
3037 by Shri Vijay Naval Patil regarding members of UPSC. 

(8) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Small Industry 
Extension Training, Hyderabad, for the year 1989-90 
alongwith Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
National Institute of Small Industry Extension Training. 
Hyderabad. for the year 1989·90. 

(9) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (8) above. 

(10) A ~opy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com. 
panics Act. 1956:-

(i) Review by the Government on the working of the Paradeep 
Phosphates Limited. Bhubaneswar. for the year 1989.90. 

(ii) Annual Report of the Paradeep Phosphates Limited. 
Bhubaneswar. for the year 1989-90 .along with Audited 
Accounts and comments of the Comptroller and Auditor 
Gencral thereon. 

(11) A statc;ment. (Hindi and English versions) showing feBlons for 
dclay In laymg the papers mentioned at (10) above. 
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4. Motion lor Election to Committee 
Prof. P.J. Kurien moved the following motion:-

"That in pursuance of Rule 4 (1) (e) of the Coir Industry Rules. 
1954, the members of this House do proceed to elect. in 
such manner as the Speaker may direct, two members from 
among themselves to serve as members of the Coir Board. 
subject to other provisions of the said Rules." 

The motion was adopted. 
5. Matten UDder Rule 377 

(1) Shri Bherulal Meena raised a matter regarding need to increase 
the quota of wheat etc. for distribution to Scheduled Tribes 
through Public Distribution System in Rajasthan. 

(2) Shri Sriballav Panigrahi raised a matter regarding need for 
overall development of Talcher in Orissa. 

(3) Shri Gopinath Gajapathi raised a matter regarding need to 
review the proposal to drop the income tax for exemption on 
wagering/hone races. 

(4) Shri Anna Joshi raised a matter regarding need to include 'The 
Handloom (Reservation of articles of Production) Act, 1985' in 
the Ninth Schedule to the Constitution. 

(5) Shri Rajendra Agnihotri raised a matter regarding need for 
overall development of Bundelkhand region comprising some 
districts of Uttar Pradesh and Madhya Pradesh. 

(6) Shri Vijay Kumar Yadav raised a matter regarding need to 
check illegal felling of trees in Rajgir hills, Bihar. 

(7) Sbri Muhiram Saikia raised a matter regarding Ilced to appoint 
a high level Committee to look into the tunctioning of 
Kendriya Vidyalaya Sangathan. 

(8) Prof. Sripal Singh Yadav raised a matter ".garding need to 
restart cancelled passenger trains runninJ between Sambhal and 
MOnfdabad. 

6. The audlet (General)-1991-92: DemaadJ lor Grants 
Discussion on the Demands for Grants Nos. 51 to 54 under the 

control of the Ministry of Industry and cut motions thereto moved on 
the 20th August, 1991, continued. 
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The toll owing members took part in the debate:-
(1) Shri R. Jeevarathinam 
(2) Shri Bhubaneswar Prasad Mehta 
(3) Shri Vilas Muttel1\war 
(4) Shri K. P. Reddaiah 
(5) Shri Sartaj Singh 
(6) Shri Ankushrao Raosaheb Tope 
(7) Shri Mohan Singl-
(8) Shri E. Ahmed 
(9) Shri Kamla Mishra Madhukar 

(10) Shri N. Dennis 
(11) Shri R. Kanaga Govindarajulu 
(12) Shri Piyus Tiraky 
(13) Shri Basudeb Acharia 
(14) Dr. Laxmi Narain Pandey 
(15) Shri Yaima Singh Yumnam (Speech unfinished) 

The discussion was not concluded. 
7. Statements by Ministers 

• (1) The Minister of State in the Ministry of Home Affairs made 
a statement regarding the death of a suspect in police 
custody on 19.8.1991 at New Delhi. 

•• (2) The Minister of Home Affairs made statcments rcgarding:-
(i) Encounter with LTTE militants on 20 August, 1991 at 

Konanakuntc near Bangalore; and 
(ii) Release of Shri K. Doraiswamy, a Senior Indian Oil 

Corporlltion's Official abducted by the terrorists in 
Srinagar in June, 1991. 

H. Dlscuulon under Rule 193 
Discussion on the flood and drought situation in the country, raised 

by Shri Chandrajcet Yadav on the 7th August, 1991, continued. 
The following members took part in the dcbate:-

(l) Shri Piyus Tiraky 
(2) Shri Lokanath Choudhury 
(3) Shri Sriltanta Jena 

• 
• Al 1.05 PM 

•• Al 5.38 P.M 
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(4) Shri Vilas Muttemwar 
(5) Shri Sriballav Panierahi 
(6) Shri S. Mallikarjunaiah 
(7) 'Shri H. D.' Devegowda 
(8). -!hri K. H., Muniyappa 
(9}Shri V. Dhananjaya Kumar 

(10) Sbd V. Krishna Rao 
(11) Shri Suraj Mandai 
(12) Shri 'Mohan Singh 
(13) Prof. 'Prem Kumar Dhumal 
(14) Shri Sanipalli Gangadhara 
(15) Shri Surya Narayan Yadav 
(16) Kumari Uma Bharti 
(17) Shri C.M.C. Bala Yogi 
(18) Shri Ayub Khan 
(19) Prof. Rasa Singh Rawat 
(20) Shri Muhi Ram Saikia 
(21) Shri Uddhab Bannan 

Shri Bal Ram Jakhar replied to the discussion. 
The discussion was concluded. 

8.28 P.M. 
(Lok Sobha adjourned ,;1111 A.M. on Thursday, the 22nd August, 1991) 

K. C. RASTOGI. 
Secretary-General. 

MGIP(PLU)MRND-1124L&-2,-oe-1.'. 



LOK SABIIA 

BULLETIN-PART I 
[Brief Record of Proceedings) 

Thursduy. August 22. 1991/Sravana 31. 1913 (Saka) 

No. 30 
11.01 A.M. 
1. Starred Questions 

Starred Question Nos. 508 and 510-513 were orally answered. Replies 
to Starred Que!.tion Nus. S09 and 514-527 were laid un the Table. 
2. Unshu'red Questions 

Replies to Unstarred Question Nos. 381S-3835, 3837-3875, 3877-
3~WI. 39.t2-·H119. 4021-4033 and 4035-4048 were laid on the Table. 
3. Papl'I's laid on the Table 

The following papers were laid on the Table:-
( I) A wpy cadI of the following Notifications (Ilindi and English 

versions) under sub-section (3) of section 10 of the Salary and 
AlIlIwam:l's of Leaders of Opposition in Parliament Act, 1971~ 

(i) Thc Leaders of Opposition in Parliament (Allownnces. 
Medicul and other Facilities) (Amendment) Rules. 11991 
published in Notification No. G.S.R. 269(E) in Galume 
of India dated the 8th May. 1991. together with a 
corrigendum thereto published in Notification No. 
G.S.R. 346(E) dated the 19th July. 1991. 

(ii) The Leaders of Opposition in Parliament (Advance for 
Motor Car) Rules. 19')1 published in Notification No. 
G.S.R. 270(E) in Gazette of India dated the 8th May. 
1991 together with a corrigendum thereto published in 
Notification Nu. G.S.R. 347(E) dated the 19th July! 1991. 

1 
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(2) A statement (Hindi and English versions) showing reasons for 

dclny in laying the papers mentioned at (1) above. 

(3) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Mines for 1991-92. 

(4) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (6) of section 3 of thc Esscntial 
Commodities Act, 1955:-

(i) S.O. 473(E) published in Gazette of India dated the 25th 
July, 1991 fixing the maximum price of fcrtilisers to be 
sold in bags to tea, coffee or rubber plantations or to 
cultivators. 

(ii) S.O. 1877 published in Ga~ette of India dnted the 
6th July, 1991 uppointing Shri R.M. Sethi, Joint Secrc-
tary, Ministry of Agriculture as Controller of Fertilisers 
\';ce Shri K.C. Krishnamoorthy. 

(5) A copy each of the following papers (llindi and English 
versions) under section 619A of the Companies Act, 1956:-

ti) Review by the Government on the working of the Uttar 
Pradesh State Agro Industrial Corporation Limited, 
Lucknow, for the year 1982-83. 

(ii) A.nnuill Repo~t of the Uttar Pradesh State Agro Indus-
tnal Corporation Limited, Lucknow. for the year 1982-83 
along wlt.h Accounts and eommcnts of the Comptroller 
und Auditor General thereon. 

(6) A stat~mcnt. (Hindi and English versions) showing reasons for 
dehlY 111 laymg the pupcrs mentioned at (5) above. 

4. GO\'crnmcnt Dill-introduccd 

711r! Celllrul EX(,;S('l' tim/ CU.I(Oll/l' LUlI'l' (AII/el1d""',,,) B;/I. /99/ 
5. Mullcrs undcr Rule 377 

(1) Shri .S~dhir S~~v~nt raised a m'llter rcg.mJing need to provide 
tclevlslon faclhtlcs to pcople of Ratnagiri and Sindhudurg 
district, Maharashtra. 

(2) Shri, A. Charles r~iscd a mallcr regarding nccd to set up a 
bcnl:h of Kerala HIgh Court and also one more Administrative 
Tribunal at Trivandrum. 
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(3) Prof. (Smt.) Savithri Lakshmanan raiscd a mattcr rcgarding 
necd to ban unauthoriscd lotterics conductcd by privatc 
organiscrs on behalf of State Govcrnments. 

(4) Shri Bandaru Dattatrcya raised D mattcr rcgarding nccd to 
locate the Buddha statuc from thc lake and instal it in thc 
midst of thc Hussain Sagar lakc in Hydcrabad. 

(5) Shri Chhcdi Paswan raised a matter regarding nccd to intro-
duce II new train bctwccn Gaya and Dclhi and also to 
regularisc Deluxc Express on this route. 

(6) Prof. Sudarshan Raychoudhury raised a mattcr regarding need 
to review the proposal to increase duty on paper rolled bidis. 

(7) Shri Morcshwar Save raised a muttcr regarding need to ensure 
admission of deserving candidates in professional courses. 

(8) Prof. Rasa Singh Rawat raised a matter regarding need to takc 
/.: Sll'PS to cope with drinking water problem in Ajmer. Rajasthan. 

V. The BUdget (Gcllcran-1991-92: Dcmands for Grants 
Ministry (If Industry Time allotted: 8 Hrs. 

Time taken: 14 Hrs. 20 mts. 
Discussion on the Demands for Grants No. 51 to 54 under the 

control of the Minisll) of Industry and cut motions thereto moved on 
the 20lh August. 1991. continued. 

The following members took part in thc debate:-
(1) Shri Yaima Singh Yumnam 
(2) Shri Sukh Ram 

~) Shri JI. D. Dcvegowda 
(4) Prof. Prcm Kumar Dhumnl 
(5) Shri Chhedi Paswan 
(6) Shri Suraj Mandai 
(7) Smt. Basavarajeswari 
(8) Shri Ramashray Prasad Singh 
(9) Shri Bhcru Lal Mecna 

(10) Shri Mukul Balkrishna Wasnik 
(11) Shri B. B. Ramaiah 
(12) Shri Haradhan Roy 
(13) Shri I1arish Narayan Prabhu Zantya 
(lot) Shri Ratilal Verma 
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(IS) Sbri Sunil Dult 
(16) Dr. Jayanta Rongpi 
(17) Shri K. Ramamurthee Tindivanam 
(18) Sbri Ram Nihor Rai 
(19) Kumari Farida Topno 
(20) Sltri Vijay N. Patil 
(21) Shri P. C. Thomas 
(22) Prof. K. V. Thomas 
(23) Prof. Ram Ganesh Kapse (Speech unfinished) 

Tbe discussion was not concluded. 

6.17 P.M. 

(Lok Sllbila adjourned ,iII11 A.M. 011 Friday, 'he 23rd Augu ... ·', 199/) 

K. C. RASTOGI. 
Secretary-Gelleral. 

MGIP(PLU)MRND-1153LS-22-0a-1991. 



LOK SABRA 

BULLETIN-PART I 

(Brief Record of Proceedings) 

Friday, August, 23, 1991lBhadra 1, 1913 (Saka) 

No. 31 

U A.M. 

1. Obituary Reference 
The Speaker made a reference to the passing away of Prof. 

Raja Ram Shastri, a Member of Fifth Lok Sabha. 

Thereafter. Members stood in silence for a short while as a 
mark of respect to the deceased. 

2. Starred QuestiODl 

Starred Question Nos. 528, 529, 531 and 532 were orally answered. 
Replies to Starred Question Nos. 530, 533-542 and 544-548 were 
laid on the Table. 
3. Unltan'ed Question. 

Replies to Unstarred Question Nos. 404C)......4()60, 4062-4252, 
4~273 and 4275-4282 were laid on the Table. 
4. Sa-lemHI by Mlnlllen 

The Minister of External Affairs made a statement on develop-
ments in the Soviet Union. 
S. ObiervatioD bJ Speaker 

On the historic occasion of restoration of the constitutional and 
democratic aulhorily in Soviel Union. the Speaker, GIl behalf of the 
House, congratulated President Mikhail Gorbachev. Parliament and 
the people of USSR and wished peace and prosperity to that country. 

1 
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6. 'aperi laid OD the Table 
~ following papers were laid on the Table:-
(1) A copy of the Annual Accounts (Hindi and English versions) 

of the Rubber Board, Kottayam, for the year 1989·90 tOlether 
with Audit Report thereon. 

(2) A statement- (Hindi and EnJlish versions) showinl reasons for 
delay in layin. the papers mentioned at (1) above. 

(3) (i) A copy of the Audit Report (Hindi and Enllish versions) 
on the General Fund Accounts of the Coffee Board for 
the year 1989·90. 

(ii) A copy.of the ·Audit Report (Hindi and Enltish versions) 
on the Pool Fund Accounts of the Coffee Board for the 
yeU' 1988-89. 

(4) A statement (Hindi and Enltish versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(5) A copy each of the following papers (Hindi and Enllish 
versions) under sub·section (1) of section 619A of the Com· 
panies Act, 1956:-

(i) Review by the Government on the working of the British 
India Corporation Limited, Kanpur, for the year 1989·90. 

(ii) Annual Report of the British India Corporation Limited, 
Kanpur for the year 1989·90 along with Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(6) A statement (Hindi and En,lish versions) showing reasons for 
delay in laying the papers mentioned at (1) above. 

(7) (i) A copy of the Annual Report (Hindi and EnJlish 
versions) of the Export Promotion Council for Handi· 
crafts, New Delhi, for the year 1987·88 alo~, with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and 'En,lish versions) by 
the Government on the workina -.of the Export Promotion 
Council for Handicrafts, New Delhi, for the year 1987-88. 

(8) A statemeDt (Hindi and Enpish versions) sbowin, reasons for 
delay in layin, the papers mentioned at (7) above. 
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(9) (i) A copy of the Annual Report (Hindi and En,lish 
versions) of the Wool Research Association, Thane, for 
the yeu 1989-90 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the workin, of the Wool Research 
Association, Thane, for the year 1989·90. 

(10) A statement (Hindi and English vcrsions) showing rcasons for 
delay in layin, the papers mentioned at (9) above. 

(11) A copy each of the followin, Notifications (Hindi and En,lish 
versions) under section 620A(3) of the Companies Act, 
1956:-

(i) G.S.R. 513 published in Gazette of India dated the 18th 
AUlUSt, 1990 deduing Messrs Park ToWD Benefit Fund 
Limited, Madras, to be a 'Nidhi'. 

(ii) G.S.R. 314 published in Gazette of India dated the 18th 
May, 1991 declarin, Mcun Pammal Makltal Nala Fund 
Limited, Madras, to be a 'Nidhi'. 

(iii) G.S.R. 303 published in Gazette of India dated the 19th 
May, 1990 declarin, Mcssrs Kellys Bcnefit Fund Limitcd, 
Madru, to be a 'Nidbi'. 

(12) A copy of the NotiflCati~ No. S.O. 363(E) (Hindi and 
English versions) published In Gazette of India dated the 31st 
May, 1991 appointiDJ the 31st May, 1991 as the date on which 
the provisions of the Companies (Amcndment) Act, 1988 shall 
come into force issued under the said Act. 

(13) A copy of the NotifICation No. S.O. 364(E) (Hindi and 
En,lish versions) published in Gazette of India dated the 31st 
May, 1991 constitutin,a Board of Company Law Administra-
tion consistina of six members with effect frOGl the forenoon 
of the 31st May, 1991 issued undcr section 10E of thc 
Companies Act, 1956. 

(14) A copy of the NotifICation No. S.O. 36S(E) (Hindi and 
English vmions) published in Gazcn~ India dated the 31st 
May, 1991 authorising the Board of Company Law Administ-
ntion to decide all qaestions of the nature referred in 2A 
section of the Monopolies and Restricted Trade Praetices Ad, 
1969, isaued under the said Act. 
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(15) A copy each of the following Notifications (Hindi and Enalish 
versions) under sub-section (3) of section 637 of the Com-
panies Act, 1956:-

(i) S.O. 366(E) published in Gazette of India dated the 31st 
May, 1991 making certain amendments'to the Notifica-
tion No. G.S.R. 507(E) dated the 24th June, 1985. 

(ii) S.O. 368(E) published in Gazette of India dated the 31st 
May, 1991 making certain amendments to the Notifica-
tion No. G.S.R. 627 dated the 15th May, 1978. 

(iii) G.S.R. 287(E) published in Gazette of India dated the 
31st May, 1991 rescinding the Notifications No. G.S.R. 
443(E) dated the 18th October, 1972, No. G.S.R. 343(E) 
dated the 24th June, 1975 and No. G.S.R. 477 dated the 
31st March, 1978. 

(iv) G.S.R. 288(E) published in Gazette of India dated the 
31st May, 1991 delegating the powers to the Regional 
Directors at Bombay, Calcutta, Madras and Kanpur, the 
powers and functions of the Central Government under 
certain provisions of the Companies Act, 1956. 

(16) A copy of the Companies (Amendment) Regulations, 1991 
(Hindi and English versions) published in Notification No. 
S.O. 367(E) in Gazette of India dated the 31st May, 1991 
under sub-section (3) of section 641 of the Companies Act, 
1956. 

(17) A copy each of the following Notifications (Hindi and Enalish 
versions) under sub-section (3) of section 642 of the Com-
panies Act, 1956:-

(i) G.S.R. 286(E) published in Gazette of India dated the 
31st May, 1991 rescinding certain Rules mentioned in the 
Notification. 

(ii) The Companies (Central Government's) General Rules 
and Forms (Amendment) Rules, 1991 published in Notifi-
cation No. G.S.R. 289(E) in Gazette of India dated the 
31st May, 1991. 



s 
(iii) The Company Law Board (Fees on Applications and 

Petitions) Rules, 1991 published in Notification No. 
O.S.R. 290(£) in Gazette of India dated the 31st May, 
1991. 

(18) A copy each of the followin, Notifications (Hindi and Enalish 
versions) under sub-section (3) of section 52 of the Small 
Industries Development Bank of India Act, 1989:-

(i) The Small Industries Development Bank of India (Issue 
and Management of Bonds) Regulations, 1990 publishcd 
in Notification No. 31441CAD in Gazette of India dated 
the 25th October, 1990. 

(ii) The Small Industrics Development Bank of India 
General Re,ulations, 1990 publi.4ihed in Notification No. 
31441CAD in Gazette of India dated the 25th October, 
1990. 

(19) A copy of the Notification No. 24691SIDBI.PF. (Hindi and 
English versions) published in Gazette of India datcd the 8th 
Febn,lary, 1991 containing Errata to the Notification No. 
35901PF dated the 20th November, 1990. 

(20) A copy of the Annual Report (Hindi and English versions) of 
the Nadia Oramin Bank, Nadia, for the period the 
lst January, 1988 to the 3lst March, 1989 togethcr with the 
Accounts and Auditor's Report thereon. 

(21) A copy eacb of the following Notifications (Hindi and English 
versions) under sub-section (2) of section 38 of the Central 
Excises and Salt Act, 1944:-

(i) O.S.R. 247(E) published in Gazette of India dated the 
1st May, 1991 tOiether with an explanatory memorandum 
makin, certain amendments to the Notification No. 2781 
82-CE, datcd the 17th November, 1982. 

(ii) A copy each of the Notification Nos. O.S.R. 3SO(E) to 
O.S.R. 422(E) (Hindi aad Enalish venions) published in 
Oazette of India dated the 25tb July. 1991 tOletber with 
an explanatory memorandum fCprdin, Central Excise 
Duty thanles aod exemptiooJ in the contel5t of Bud,et 
proposalJ pertaininl to indirect laxes announced by the 
Finance Minister in Lot Sabha on the 24th July, 1991. 
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(22) A copy each of Notification Nos. G.S.R. 423(E) to G.S.R. 
49O(E) (Hindi and English versions) published in Gazette of 
India elated the 25th July, 1991 together with an explanatory 
memorandum regarding Customs Duty chan,es and exemp-
tions in the context of Budget proposals pertainir' to the 
Indirect Taxes announced by the Finance Minist~r in Lok 
Sabha on the 24th July, 1991 under section 159 of the 
Customs Act, 1952. 

(23) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Institute of Packaging. Bombay, 
for the year 1989-90 alon, with Audited Accounts. 

(ii) A copy of the Review (Hindi and En,lish versions) by 
the Government on the workin, of the Indian Institute of 
Packaaing, Bombay, for the year 1989-90. 

(24) A statement (Hindi and English versions) showing reasons for 
delay in layin, the papers mentioned at (23) above. 

(25) A copy of the Annual Report (Hindi and English versions) of 
the Export Inspection Council and Export Inspection A,en-
cies (Volume-II)· for the year 1989-90. 

7. Allent to BIIII 
Secretary-General laid on the Table the following four Bills passed 

by the Housel of Puliament during the current ses.lliion and ISxnted 
to by the Prelident:-

(1) The Representation of the People (Amendment) Bill. 1991. 
(2) The Consumer Protection (Amendment) Bill, 1991. 
(3) The Terrorist and Disruptive Activities (Prevention) Amend-

ment Bill, 1991. 
(4) The Constitution (Scheduled Tribes) Order (Amendment) Bill, 

1991. 
8. SaateDleati by MlDIaten 

(1) 1bc Minister of Parliamentuy Affairs made a statement 
reprdia. Gb¥ernmeat Business for the week commencing the 26th 
Au .. , 1991. 

-Annual Report (VaIu ... 1) ... laid on tbe Table 011 10.1.1991. 
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The Minister also informed that at the Speaker's meetin, witb 
Leaders or Parties held on 22 August, 1991, it was a,reed that:-

(i) Minister of Industry mi,ht reply to discussion on Demands 
for Grants relatinl to his Ministry on Monday, the 26th 
AU81lst, 1991. 

(ii) After the disposal of Demands relatinl to Ministry of 
Industry, the Statutory Resolution extendinl Presidential 
proclamation in relation to the State of Jammu " Kashmir 
milht be taken up and passed on the 26th AUlUSt. 1991. 

(iii) On conclusion of discussion and votin, on the Demands for 
Grants of the Ministry of External Affairs. the Demands for 
Grants of the Ministries of Human Resource Development, 
Home Affairs and Commerce milht be taken up in that 
order. 

(iv) All questions necessary to dispose of all the outstandin. 
matters in connection with Demands for Grants miaht be put 
to vote at 6 P.M. on Thursday, the Sth September, 1991 in 
place of 3rd September, 1991. 

(v) The Finance (No.2) Bill. 1991 for which 12 hours had been 
allotted miaht be taken up for consideralion and passin, on 
9, 10 and 11 September, 1991. 

(vi) Discussion reaardina BCCI affairs mi,ht be taken up on 6 
September and completed same day by sittin, late, if 
necessary. 

The House aarced with the above suaestions. 
-(2) The Minister of External Affairs made a statement re,ardin, 

Pakistan Prime Minister's interview to the Newsweek ma,azine of 19 
AUlUSt, 1991. 
9. Goven_t BDI - IaIrod1leed 

Tbe Places f1l Wonbip (Special Pro ...... ) BW, 1991. 
The motion for leave to introduce the Bill moved by Shri S.B. 

Chavan wu opposed. The motion wu adopted and the Bill wu 
introduced. 
(Lolc SGbll" tldjoumed III 1.53 P.M. tIIId n-llU~mbkd til 3.fH P.M.) 
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10. TIle Budpt (Ceaenl) - 1991-92 : Demaad. for Gnah 

Mialltry of ladUltry 
Time allotted : 8 hrs. 

Time taken : 14 hrs. 44 mts. 

Discullion on the Demands for Grants Nos. SI to S4 under the 
control of the Ministry of Industry and cut motionl thereto moved on 
the 20th August, 1991. continued. 

The following members took part in the debate:-

(1) Prof. Ram Gancsh Kapse 
(2) Shri Nirmal Kanti Chatterjee (Spttch unfinishtd) 

The discussion was not concluded. 

11. PrIvate Member'. RnoIudoD - Wltbdnwa 

Further discussion on the followina Resolution moved by Shri 
Zainal Abedin on the 12th July. 1991. continued:-

"This House urscs upon the Government to take early steps to 
peacefully settle the dispute regarding the shrine at Ayodhya 
and to enact suitable legislation for preserving and maintaining 
the status quo of all religious shrines and places of worship as 
they existed on Augult IS. 1947." 

The following members took part in the debate:-

. (1) Shri Chinmayanand Swami 

(Lo/C Stlbhll IIdjoumtd III 3.57 P.M. lind rt-lISstmbltd III 4.17 P.M.) 

(2) SHri M.M. Jacob 

Shri Zainal Abedin replied to the debate. 

The Resolution was withdrawn by leave of the House. 

12. PrIvate Member'. ReIoIutioa - Uader Coasldentloa 

Shri Tej Narayan Singh moved the following Resolution:-

"This House do consider the situation arisina out of Fowing 
unempolyment in the country and recommend to the Govern-
ment to take uraentmeuurcs to tackle the same." 
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The following members took part in the debate:-
(1) Shri Sriballav Paniarahi 
(2) Prof. Prem Kumar Dhumal 
(3) Shri Mohan Singh 
(4) Shri Ramana Rai 
(5) Shri E. Ahmed (Spe~ch un/in;sh,d) 
The discussion was not concluded. 

6.05 P.M. 
(Lok Sabha adjourn,d till II A.M. on Mondlly, tht 26th August, /99/) 

MGlp(PLU)MAND-11771..S-23.0I.11 

K.C. RASTOGI, 
StmfIIry.GtrI~nII. 



LOIC SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, August 26, 1991IBhadra 4, 1913 (Saka) 

No. 32 
11·02 A.M. 
1. Starred Questions 

Starred Question Nos. 549, 550, 552, 554, 555 and 562 were orally 
answered. Replies to Starred Question Nos. 551, 553, 5S6-561 and 
56~568 were laid on the Table. 
2. Unstarred Questions 

Rcplics to Unstarred Question Nos. 4283-4309, 4311 __ 318, 
4320--4368, 4370--4372, 437~394, 4396 4400, 4402--4487 and 
4489-4514 were laid on the Table. 
3. Papen laid on the Table 

The following papers were laid on the Table:-
(1) (i) A copy of the Annual Report (Hindi and Englisb 

versions) of the Allahabad Museum Society, Allahabad, 
for the year 1989·90 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the workin, of tbe Allahabad 
Museum Society, Allahabad, for the year 1989·90. 

(2) A statement (Hindi and English versions) showin, reasons for 
delay in layinl the papen mentioned at (1) above. 

(3) (i) A copy of the Annual Report (Hindi and Enlliab 
versions) of the Board of Practical Traininl (Eutem 
Region), Calcutta, for the year 1989·90 alonl with 
Audited Accouats. 

1 
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(ii) A copy of the Review (Hindi and En,lish versions) by 
the Government on the working of the Board of Practical 
Training (Eastern Repon), Calcutta, for the year 
1989-90. 

(4) A statement (Hindi and En,lish versions) showin, reasons for 
delay in laying the papers mentioned at (2) above. 

(5) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Human Resource Develop-
ment for 1991-92. 

(6) A copy of the Constitution (Scheduled Tribes) Order (Second 
Amendment) Ordinance, 1991 (No. 7 of 1991) (Hindi and 
English versions) promulgated by the President on the 
20th August,. 1991 under article 123(2)(a) of the Constitution. 

(7) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Council for Research in 
Ayurveda and ~iddha, New Delhi, for the year 1989-90. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Central Council 
for Research in Ayurveda and Siddha, New Delhi, for 
the year 1989-90. 

i 

(8) A statement (Hindi and English versions) (a) showing reasons 
for delay in laying the papers mentioned at (1) above, and (b) 
explaining reasons for not laying the Audited Accounts of the 
Central Council for Research in Ayurveda and Siddha. 
New Delhi, for the year 1989-90 within the stipulated period of 
nine months after the close of the Accountin, year. 

(9) A copy of the Central Advisory Committee on Equal Remu-
neration Rules. 1991 (Hindi and Enalish versions) published in 
Notification No. G.S.R. 514(E) in Gazette of India dated the 
31st July, 1991 under sub-section (3) of section 13 of the Equal 
Remuneration Act, 1976. 

(10) A copy of the Detailed Demands for Grants (Hindi and 
Enalilh versions) of the Ministry of Labour for 1991-92. 

4. The ..,Ib RadpI-l"l-92 
Shri Shantaram Potdukhe presented • stllement of e~tim.ted 

receipts and expenditure of the State of Punjab for the year 1991·92. 
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5. The J ........ ud KubmIr Bu .... -I99I.92 
Shri Shantaram Potelukhe presented a statement of estimated 

receipts and expenditure of the State of Jammu and Kashmir for the 
year 1991-92. 
6. COvel'll ...... t BID-Iatroduced 

The Sptcllli Prot«lion Group (Amendment) BUI, 1991 
The motion for leave to introduce the Bill moved by Shri S.B. 

Chavan wu opposed. The motion wu adopted and the Bill wu 
introduced. 
7. Matten under Rule 371 

(1) Shri P.C. Chacko raised a matter re,ardin, need to diltribute 
'titles' of their properties to the apiculturists of Ken". 

(2) Shri K. Pradhani raised a matter re,ardinl need to open a 
T.V. centre at Nowrangpur in Koraput district. Orissa. 

(3) Shri Gabhaji M. Thatore raised a matter re,ardinl need to 
review and reinforce the Tractor (Distribution and Sale) 
Control Order, 1971. 

(4) Shri Puma Chandra Malik raised a matter regarding need to 
expedite revampingofpubUc sector fertiliser plant at Durgapur 
under Hindustan Ferti~~ Corporation Limited. 

(5) Dr. (Smt.) K.S. Soundiram raiied a matter re,ardin, need to 
divert gu from Bombay High to Southern States especially 
Tamil Nadu. 

(6) Shri Madan Lal Khurana raised a matter regarding need to 
write off loans ,iven to the victims of 1984 riots. 

(7) Shri Hannan Mollah raised a matter regarding need to review 
the policy of opening of "Dealer's Centres" by State Bank of 
India. Foreign Department, Calcutta. 

8. The Budpt (GeDenI)-1991-tZ: Demands for Cnat; 
Mlalltry oIlnd....., Time a1lottcd:._~Jln. 

Time taken: 16 Hn. 21 Mts. 
DilCUSlion on the Demands for Grants Nos. 51 to 54 under the 

control of the Ministry of Industry and cut motions thereto moved on 
the lOth August, 1991, continued. 
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Shri Nirmal Kanti Chatterjee took part in the debate. 
Shri P.V. Narasimha Rao replied to the debate. 
All the cut motions moved were negatived. 
All the Demands for Grants No. 51 to 54 (both Revenue Account 

and Capital Account) for which the Ministry of Industry is respon-
sible for the amounts shown under column 4 of the Printed List of 
Demands for Grants-Budget (General) for 1991-92 were voted in full. 
9. Statutory Resolution-Adopted 

Shri S.B. Chavan moved the following Resolution:-
"That this House approves the continuance in force of the 

Proclamation dated the 18th July. 1990 in respect of Jammu 
and Kashmir. issued under article 356 of the Constitution by 
the President, for a further period of six months with effect 
from the 3rd September, 1991." 

An amendment was moved by Shri George Fernandes. 
The following members took part in the debate:-

(1) Prof. Prem Kumar Dhumal 
(2) Shri Digvijay Singh 
(3) Shri Syed Shahabuddin 
(4) Shri Sudhir Roy 
(5) Shri Madan Lal Khurana 
(6) Shri Sriballav Panigrahi 

......... (7) Shri George Fernandes 
(8) Shri Mani Shanker Aiyar 
(9) Shri Indrajit Gupta 

(10) Shri Chitta Basu 
Shri S.B. Chavan replied to the debate. 
The amendment moved by Shri George Fernandes was negatived. 
The Resolution was adopted. 

10. The Bud.t (General)-1991-91: Demands for Grants. 
-(I) Ministry of Agriculture Time allotted: 10 Hrs. 
-(2) Ministry of Food Time taken: -Hrs. 5 Mts. 
~3) Ministry of Rural Development Balance: 9 Hrs. SS Mts. 

°DilCUlled toaether. 



Combined discussion on the following items of Business com-
menced:-

-(i) Demands for Grants Nos. 1 to 4 un4cr the control of the 
Ministry of Agriculture. 

-(ii) Demand for Grant No. 38 under the control of the Ministry 
of Food. 

-(iii) Demand for Grant No. 69 under the control of the Ministry 
of Rural Development. 

Kumari Uma Bharati took part in the combined debate. 
Her speech was not concluded. 
The discussion was not concluded. 

6 P.M. 
(Lok Sabho adjourned till 11 A.M. on Tuesdoy, the 27th August, 1991) 

"Ditalaed toaether. 

MGIP(PLU)MRN~1207lS--28-08-1.1. 

K. C. RASTOGI, 
Secretary-General. 



LOX SABRA 

BULLETIN-PART I 
[Brief Record of Proc:eedinp) 

Tuesday, August TI, 1991/Bhadra S, 1913 (Saka) 

No. 33 
11.01 A.M. 
1. Starred QuestioDi 

Starred Question Nos. 569-574 were orally answered. Replies to 
Starred Question Nos. 57S-588 were laid on the Table. 
2. Unstarred QuestioDl 

Replies to Unstaned Question Nos. 4515--4525, 4527--1538, 
4540-4542, 4544-4637, 4639--4745 were laid on the Table. 
3. Papen laid on the Table 

The following papers. were laid on the Table:-
(1) A copy of the Detailed Demands for Grants (Hindi and English 

versions) of the Ministry of Parliamentary Affairs for 1991-92. 
(2) (i) A copy of the Annual Report (Hindi and English versi()Ds) 

of Oil Industry Development Board, New Delhi, for the 
year 1989-90 alonl with Audited Accounts under sub-
section (4) of section 20 of the Oil Industry (Development) 
Act, 1974. 

(ii) A copy of the Review (Hindi aad Enalish versions) by the 
Government on the workinl of the Oil Industry Develop-
ment Board, New Delhi, for the year 1989-90. 

(3) A statement (Hindi and SaJlish Yenions) showing reasons for 
delay in layin, the papen mentioned at (2) above. 

(4) A copy of the Detailed Demands for Gnnts (Hindi and Enllish 
versioDl) of the Ministry of eo.J for 1991·92. 

1 
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4. Matt ... 1IIUIer Rule 377 
(1) Shri Ankushrao Tope raised I matter rcpretinl need to 

construct a new bridge at Shahagad on river Godavui. 
(2) Shri A. S,i Pratap raised a matter repreting need to restart 

Janatha and Navajeevan Exprell trains between Madra and 
Bombay. 

(3) Kum. Farida Topno raised a matter fClardinl need to open 
coal division at Gopalpur in SundafJuh district of Orilla. 

(4) Dr. Gunawant Rambhau Sarode railed a matter rclardinl need 
to prevent delay caused at Kanpur railway station in distribution of 
bananas sent from Jal,aon to Lucknow. 

(5) Prof. Prem Kumar Dhumal raised a matter reludinl need to 
take 'resin' and 'rosin' out of the purview of Open General Licence 
and procure them from indiaenous sources. 

(6) Shri Keshri Lal raised a matter regarding need to take 
immediate steps to control the pollution clused by factories in 
Kanpur City and Kanpur Dehat. 

(7) Shri Pratap Sinah raised a matter rclaretina need to increase the 
upper age limit for recruitment in Central Govemment services. 

(8) Shri V. Sobhanadreswara Rao railed a matter relareting need 
to delete Forest pia from the list of Wild Life Protection Acf to 
safeauard the interests of cultivators of Andhra Pradesh. 
5. The Budae' (Genenl)-1991-9Z: Demuula for G ..... ls 

-(1) Ministry of Aaricultre I Time allotted: 10 Hrs. 
-(2) Ministry of Food Time taken: 5 Hrs. 15 Mts. 
-(3) Ministry of Rural Development Balance: 4 Hrs. 45 Mts. 
Combined discussion on the followin, items of Business continued. 
-(I) Demands for Grants No.1 to 4 under the Control of the 

Ministry of· Aariculture. 
46 cut motions (Nos. I, 7, 10, 11; 40 to SO, 53, 65, 71 to 84, 144 to 

IS3, 199 to 201, 203 and 204) were moved. 
-(2) Dem,riet for Grant No. 38 under the Control of the Ministry 

of Food. 

·DIecuIMCl topdler. 
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12 cut motions (NOI. 8. 19 to 24 and 34 to 38) were moved. 
·(3) Demand for Grant No. 69 under the Control of the Ministry 

of Rural Development .. 
7 cut motions (Nos. 19. 20 and SO to 54) were moved. 
The followinl members toot part in the combined debate:-
'(1) Kumari Uma Bharati 
(2) Shri K. Pradbani 
(3) Shri Sheo Sharan Sin'" 
(4) Shri NarBin Sin'" 
(S) Shri Zaina. Abedin 
(6) Sltri K. Venkatapri Gowda 
(7) Shri Mani Shankar Aiyar 

,~hri H.D. Develowda 
(9) Dr. (Smt.) K.S. Soundaram 

(10) Shri K. Thulasiah Vanday. 
(11) Shri Ummareddy Venkateswarlu 
(12) Shri Rajveer Singh 
(13) Shri V. Krishna Rao 
(14) Shri E. Ahmed (Speech unfinished) 
The discussion was not concluded. 

6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Wednesday, the 28th August, 

1991) 

°DiIcu*Ct to ..... r. 

MGIp(PLU)MAND-11ML8 17 .... 1. 

K.C. RASTOGI. 
S«lYtuy-Gtntrtll. 



LOIC SABBA 

BULLETIN-PART I 
[Brief Record of Proceedinp) 

Wednesday, AUlust 28, 1991lBhadra 6, 1913 (Salta) 

No. 34 

11 A.M. 

1. Starred Quelldoas 
. Starred Question Nos. 589-592 were orally answered. Replies to 
Starred Question Nos. 593-60S and 607~ were laid on the 
Table. 
2. Uastarred (!a_doas 

Replies to Unstarred Question Nos. 47~, 4824-4923, 
4925-4931, 4933-4967 were laid on the Table. 
3. Papen laid OD the Table 

The followin, papers were laid on the Table:-
(1) A copy of'the Bureau of Indian Standards (Recruitment to 

Scientific Cadre) (Second Amendment) RelDlations, 1991 
(Hindi and En,lish yemons) published in NotifICation No. 
G.S.R. S19(E) in Gazette of India dated the 2nd AUJUst, 1991 
under section 39 of the Bureau of Indian Standards Ac:t, 1986. 

(2) A copy eac:h of the foUowin, papers (Hindi and English 
versions) under sub-sec:tion (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government· em the working of the 
Central Electronics Umitcd, New Delhi, for the year 
1989-90. 
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(ii) Annual Report of the Central Electronics Limited. 
New Delhi. for the year 1989·90 alonl with Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(3) (i) A copy of the Annual Report (Hindi and En,lith 
versions) of the Electronics Research and Development 
Centre. Trivandrum. for the year 1989·90 alon, with 
Audited Accounts. 

(ii) A statement (Hindi and English versions) rezarding 
Review by the Government on the working of the 
Electronics Research and Development Centre. 
Trivandrum. for the year 1989·90. 

(4) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (3) above. 

(5) (i) A copy of the Annual Report (Hindi and English 
versions) of the Centre for Materials for Electronics 
Technology. New Delhi. for the year 1989·90 along with 
Audited Accounts. 

(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Centre 
for Materials for Electronics Technology, New Delhi, for 
the year 1989·90. 

(6) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (5) above. 

(7) (i) A copy of the Annual Report (Hindi and English 
versions) of the Centre for Electronics Design and 
Technology, Imphal. for the year 1989-90 along with 
Audited Accounts. 

(U) A statement (Hindi and English versions) reprdin, 
Review by the Government on the working of the Centre 
for Electronics Design and Technology. Imphal. for the 
year 1989-90. 

(8) A statement (Hindi and English versions) showing reasoris for 
dela)' In laying the papers mentioned at (7) above. 

(9) (i) A copy of the Annual Report (Hindi and English 
versions) of the Centre for Electronics Desi,n and 
Technology. Aurangabad. for the year 1989-90 alonl with 
Audited Accounts. 
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(ii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the Centre 
for Electronics Design and Technology, Aurangabad, for 
the year 1989-90. 

(10) A statement (Hindi and English versions) showina rca.~ons for 
delay in laying the papers mentioned at (9) above. 

(11) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Department of Space for 1991-92. 

(12). A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Personnel, Public 
Grievances and Pensions for 1991-92. 

(13) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Farmers Fertiliser Cooperative 
Limited, New Delhi, for the period from July, 1987 to 
March, 1989 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Indian Farmers 
Fertiliser Cooperative Limited, New Delhi, for the period 
from July. 1987 to March, 1989. 

(14) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (13) above. 

(15) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Farmers Fertiliser Cooperative 
Limited, New Delhi, for the year 1989-90 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the Indian Farmers 
Fertiliser Cooperative Limited, New Delhi, for the year 
1989-90. 

(16) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (15) above. 

(17) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Finance for 1991-92. 
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4. Matten Under Rule 377 
(1) Shri Palai K.M. Mathew raised a matter rcprdinl need to 

incluc1e Dalit Christian in the category of Scheduled Cast.es. 
(2) Shri Mohanlal Jhikram raised a matter relarding need to ensure 

timely payment of scholarship to Scheduled Caste and Scheduled 
Tribe students. 

(3) Shri Satya Narain Jatiya raised a matter rclardina need to 
relcase funds to Madhya Pradesh Government from Ccntral Road 
Fund for early construction of roads in that State. 

(4) Shri Kashi Ram Rana raised a matter regarding need to allot 
more pig iron to the small scale engineering and foundary industries 
in Gujarat. 

.(5) Dr. Oirja Dcvi raised a matter rClardinl need for early 
conversion of Daraunda-Maharajganj rail section into broad gaulc. 

(6) Shri Suraj Mandai raised a matter rcprdinl need to form a 
ncw company by taking ovet coal fields left out by the Eastern Coal 
Field and Central Coal Field in Bihar and West Benp!. 

(7) Shri Gopinath Gajapathi raised a matter regardinl need to 
creat a Maritime Border Protection Force. . 

(8) Prof. Rup Chand Pal raised a matter regarding need to declare 
Rabindranath Tagore as National Poct and preserve his literary and 
artistic works. 

S. The Budlet (General)-1991-92: Demands lor Grants 
-(1) Ministry of Agriculture rime allotted : 10 Hrs. 
-(2) Ministry of Food ime taken: 10 Hrs. 11 Mts. 
-(3) Ministry of Rural Developmen 
Combined discussion on the following i~ems of Business continued. 
-(i) Demands for Grants Nos. 1 to 4 under the control of the 

Ministry of Agriculture and cut motions thereto moved on the 27th 
August. 1991. 

-(ii) Demand for Grant No. 38 under the contrel of the Ministry of 
Food and cut motions thereto moved on the Z1tb Au ... st,. 1991. 

-(iii) Demand for Grant No. 69 under the control of the Ministry 
of Rural Development and cut motions thc!rcto moved on the 27th 
August, 1991. 

·Discussed toaether. 

\ 
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The fonowing members took pan in tbe combined dcbate:-
(1) Sbri E. Abmed 
(2) Sbri Birbal Ram 
(3) Sbri Brahma Nand Mandal 
(4) Sbri Tara Sin'" 
(S) Shri Sbibu Soren 
(6) Shri Kamla Mishra Madhukar 
(7) Shri Devendra Prasad Yadav 
(8) Shri K.D. Sultanpuri 
(9) Shri Guman Mal Lodha 

(10) Shri Arvind Netam 
(.11) Shri Ashokrao Anandrao Deshmukh 
(12) Shri Pali K.M. Mathew 
(13) Shri Ram Sagar 
(14) Shri Shankar Rao Kale 
(IS) Shri R.M. Ghangare 
(16) Shri Dharam Pal Singh Malik 
(17) Shri Gabhaji Mangaji Thakore 
(18) Smt. Kesharbai Sonaji Ksirsagar (Speech unfinished) 
The discussion was not concluded. 
6 P.M. 
(Lok Sabha adjourned till 11 A.M. on Thunday, Ihe 29lh AUIILSI, 

1991) 

MGIP(PlU)MAND-12t18lS-28.a.91. 

K.C. RASTOGI, 
Secrelll'Y.Gentrtll. 



LOt( SABRA 

BULLETIN-PART I 
(Brief Record of ProceedinJS) 

Thursday, August 29, 1991lBhadra 7, 1913 (Saka) 

No. 35 
11 A.M. 
1. Starred Questions 

Starred Question Nos. 610-613 were orally answered. Replies to 
Starred Question Nos. 614-629 were laid on the Table. 
2. Unstarftd Questions 

Replies to Unstarred Question Nos. 4968-5070. 5072-5094, 
5096-5103, 5105-5124. 5126-5136. 5138-5144 and 5146-5151 
were laid on the Table. 
3. Papers laid on tb~ Table 

The following papcrs were laid on the Table:-
(1) A eopy of the Detailed Demands for Grants (Hindi and 

English versions) of the Ministry of Urban Development for 1991·92. 
(2) A copy of the Detailed Demands for Grants (Hindi and 

En,lish versions) of the Ministry of Law, Justice and Company 
Affairs for 1991·92. 

(3) A copy of the Detailed Demands for Grants (Hindi and 
Enalish versions) of the Ministry of Environment and Forests for 
1991·92. 

(4) A copy of the Delhi Police (Appointment and Recruitment) 
(Amendment) Rules, 1989 (Hindi and Enalish versions) published in 
Notification No. F.SI36I89-Home (P)lEstl. in Delhi Galellc dated 
the 22nd AUlust, 1989 under sub-section (2) of section 148 of the 
Delhi Police Act, 1978. 

1 
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(5) A ropy of the Central Indu~trial S~urity Fo~ (Fir:st A~end­
men') Rules, 1991 (Hindi and Enghsh versIons) publllhcd In Notifica-

tion No. G.S.R. 79 in Gazette of India dated the 9th February, 1991 
under sub-section (3) of section 22 of the Central Industrial Security 
Force Act, 1968. 

(6) A copy each of the following papers (Hindi and English 
versions) under $Cction 619A of the Companies Act, 1956 rt;ad with 
clause (e)(iv) of the Proclamation dated the 1Uh May, 1987 issued by 
the President in relation to the State of Punjab:-

(i) Review by the Government on the working of the Punjab 
State Seeds Corporation limited. Chandigarh. for the year 
1986-87. 

(ii) Annual. Report of the Punjab State Seeds Corporation 
limited. Chandigarh. for the year 1986-87 along with 
Audited Accounts- and comments of the Comptroller and 
Auditor General thereon. 

(7) A statement (Hindi and English versions) showing reasons for 
the delay in laying the papers mentioned at (6) above. 

(8) A copy of the Resolution (Hindi and English versions) regard-
ing constitution of a high level committee of experts to examine the 
structure of direct and indirect taxes and' to make recommendations 
thereto. 

4. Meuale from RaJya Sabha 

Secretary-General reported a meuale from Rajya Sabha that at its 
sitting held on the 27th AUlust, 1991, Rajya SabRa passed with 
amendment the Conlltitution (Scheduled Tribes) Order (Second 
Amendment) Bill, 1991. which had been passed by Lok Sabha on the 
19th August, 1991, and returned the Bill with the request that the 
concurrence of the lok Sabha to the amendment be communicated to 
Rajya Sabha. 

S. Bill as amended by RaJya Sabba-lald OD the Table 

Secretary-General laid on the Table the Constitution (Scheduled 
Tribes) Order (Second Amendment) Bill, 1991 returned by Rajya 
Sabha with an amendment. 
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~ 6. Motl_ for Elect_ to Committee 

&lui ArJua S ...... moved the following motion:-

NThat is pursuance of Statute 2 (1) (xix) of the Statutes of the 
University of Delhi. the members of this House do proceed to 
elect. in such manner u the Speakcr may direct. two members 
from among themselves to serve al members of the Court of the 
University of Delhi. subject to other provisions of the Statutes. 
The members so elccctc:d shall not be the emplo)'ccs of the: 
University of Delhi or of a recoanised College or Institution of 
that University." 

The motion wu adopted. 

7. Matten uader Rule 377 

(1) Shri R. Dhanushkoti Atithan raised a matter regarding need to 
accord clearance to Panchayaru Reservoir Scheme in Kamraj district, 
Tamil Nadu. 

(2) Shri Vilas Muttemwar raised a matter regarding nced to give 
adequate reccognition to the people of Chimur on the SOth anniver-
sary of freedom movement. 

(3) Shri Shravan Patel raised' matter regarding need to give more 
concessions to small newspapers. 

(4) Shri Vishwanath Sharma raised a matter regarding need to 
ensure proper functioning of telephones in Hamirpur, Uttar Pradesh. 

(S) Shri Janardan Pruad Mishra raised a matter regarding need to 
convert Sitapur-Burhwal metre gauge line into broad gauge. 

(6) Shri Mahendra Baitha raised a matter reaardinl need for early 
sanction of plan for setting up a sugar mill in Dhanaha, Bihar. 

(7) Shri Brahms Nand Mandai raised a matter rcga.rding need to 
start manufacturin& of railway wagons aDd coaches in Jamalpur 
Railway Workshop. 

(8) Shri Ram Sagar raised a matter regarding need 10 re-open the 
closed Katihar Jute Mill in Bihar. 
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8. The Budlet (Genenl)-1991·92: Demands for Grants 
*(1) Ministry of Agriculture lTime allotted: 10 Hrs. 
*(2) Ministry of Food Time Taken: 14 Hrs. 13 Mts. 
*(3) Ministry of Rural Developmen 
Combined discussion on the following items of business con-

tinued:-
*(i) Demands for Grants Nos. 1 to 4 under the control of the 

Ministry of AJEriculture and cut motions thereto moved on the 27th 
August, 1991. 

*(ii) Demand for Grant No. 38 under the control of the Ministry 
of Food and cut motions thereto moved on the 27th August, 1991. 

-(iii) Demands for Grant No. 69 under the control of the Ministry 
of Rural Development and cut motions thereto movec;t on the 27th 
August, 1991. ,.: 

The following members took part in the combined Debate:-
(1) Smt. Kesharbai Sonaji Ksirsagar 
(2) Shri K. V. Thangkabalu 
(3) Shri Piyus Tiraky 
(4) Shri V.S. Vijayaraghavan 
(5) Shri Brishin Patel 
(6) Smt. Pratibha Devisingh Patn ,/ 
(7) Shri Uttambhai Patel 
(8) Shri Amar Roypradhan 
(9) Shri K.C. Lcnka 

(10) Shri Surya Narayan Yadav 
(11) Shri Ayub Khan 
(12) Dr. P.R. Oengwar 
(13) Shri Tarun Gegoi 
(14) Shri V. Sobhanadreswara Rao (Speech unfinished) 
The discussion was not concluded. 

• Dilculled t.ther. 



s 
-9. Statement by Prime MlnilttI' 

The Prime Minister made a statement re,ardin, launch of second 
Indian Remote Sensin, Satellite, IRS-lB. 
10. Halr-an-bour OIICUIsion 

Shri Bhuwan Chandcr Khanduri raised a discussion on the points 
arisin, out of answer ,iven by the Minister of State in the Ministry of 
Environment and Forest!! on Au,ust S, 1991 to Starred Question No. 
287 regarding clearance of Tchri Dam Project. 

Shri Kamal Nath replied to the discussion. 
6.29 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 30th Au,ust, 1991) 

• At .. P.M. 

MGIP(PLU)M~'2I8LS2I' .,. 

K. C. RASTOGI, 
Secretary-Oenera/. 
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No. 36 
11 A.M. 

1. Obituary Reference 
The Speaker made a reference to the passin. away of 

Shri Samar Brahma Choudhury, a Member of Eighth Lot Sabha. 
Thereafter, Members stood in silence for a short while as a 

mark of respect to the deceased. 

2. Starred Questions 
Starred Question Nos. 630-635 were orally answered. Replies to 

Starred Question Nos. 636-638, 640--648 and 650 were laid on the 
Table. 
3. Unstarred Questions 

Replies to Unstarred Question Nos. 5152-5210, 5212-5228, 
5230-5282, 5284-5339 were laid on the Table. 
4. Papen laid on tbe Table 

The following papers were laid on the Table:-
(1) A copy of the Annual Report (Hindi and English versions) of 

the Indian Council of Arbitration, New Delhi, for the year 
1989-90 alonpith Audited Accounts. 

(2) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Indian Council of Arbitra-
tion, New Delhi, for the year 1989-90. 

1 
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(3) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Text!les for 1991-92. 

(4) (i) A copy of the Annual Report (Hindi and English versions) 
of the National Institute of Fashion Technology for the 
year 1989-90 along with Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the National Institute of 
Fashion Technology for the year 1989-90. 

(S) A statement (Hindi and En,lish versions) showin, reasons for 
delay in laying the papers mentioned at (4) above. 

(6) A copy each of the following Notifications (Hindi and English 
versions) under sub-section (4) of section 124 of thc Major Port 
Trusts ~ct, 1963:-
(i) G.S.R: IS(E) published in Gazette of India dated the 8th 

Januaty. 1991 approving the Tuticorin Port Trust Employ-
ees (Family Security Fund) First Amendment Re,ulations, 
1991. 

(ii) G.S.R. 21S(E) published in Gazette of India dated the 
ISth April, 1991 approving the new Manplore Port Trust 
(Recruitment of Heads of Department) Regulations, 1991. 

(iii) G.S.R. 272(E) published in Gazette of India dated the 8th 
May, 1991 approving the Visakhapatnam Port Employees 
(Retirement) Amendment Rcgulations. 1991. 

(1) A copy each of the followin, Notifications (Hindi and En,lish 
versions) undcr sub-section (4) of section 19 of the Banking 
Companies (Acquisition and Transfer of Uudertakings) Act. 
1970:-
(i) The United Bank of India Officers Employees (Conduct) 

(Amendment) Re,ulations. 1976 published in Gazette of 
India dated the 25th February, 1989 tOFther with a 
corri,endum thereto published in Notification No. RD/611 
90 in Gazette of Ir.adia dated the 17tll November. 1990. 

(ii) Corrilendum to the Canara Bank Officer Employees' 
(Conduct) Replations, 1989 published in Gazette of India 
dated the 29th June, 1991. 

(8) A statement (Hindi and Enalish versions) showin, the results 
of market loans noated by the Central Government in AUJUst. 
1991. 
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~) A copy each of the followin, Annual Reports (Hindi and 
EnaUsb venions) under sub-section (8) of section 10 of the 
Bankin, Companies (Acquisition and Transfer of Undertak-
inp) Act, 1970:-

(i) Report on the woi'kin. and activities of the Allahabad 
Bank for the year 1990-91 along with Accounts and 
Auditors' Report thereon. 

(ii) Report on the workin. and activities of the Bank of 
Baroda for the year 1990-91 alon, with Accounts and 
Auditors' Report thereon. 

(iii) Report on the working and activities of the Bank of India 
for the year 1990-91 alon. with Accounts and Auditors' 
Report thereon. 

(iv) Report on the wOlking and activities of the Bank of 
Maharashtra for the year 1990-91 along with Accounts and 
Auditors' Report thereon. 

(v) Report on the working and activities of the Canara Bank 
for the year 1990-91 alon. with Accounts and Auditors' 
Report thereon. 

(vi) Report on the workin, and activities of the Central Bank 
of India for the year 1990-91 along with Accounts and 
Auditon' Report thereon. 

(vii) Report on the working and activities of the Indian Bank 
for the year 1990-91 alon, with Accounts and Auditors' 
Report thereon. 

(viii) Report on the workin, and activities of the Syndicate 
Bank for the year 1990-91 alonl with Accounts and 
Auditors' Report thereon. 

(ix) Report on the workinl and activities of the Union Bank of 
India for the year 1990-91 alon, with Accounts and 
Auditors' Report thereoD. 

(I) Report on the woTkinl and activities of the United Bank 
of India for the year 1990-91 alon, with Accounts and 
Auditors' Report thereon. 
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(xi) Report on the working and activities of the UCO Bank for 
the year 1990-91 along with Accounts and Auditors' 
Report thereon. 

(10) A copy each of the following Annual Reports (Hindi and 
English versions) under sub-section (8) of section 10 of the 
Banking Companies (Acquisition and Transfer of Undertake 
ings) Act, 1980:-

(i) Report on the working and activities of the Andhra Bank 
for the year 1990·91 along with Accounts and Auditors' 
Report thereon. 

(ii) Report on the working and activities of the Corporation 
Bank for Ihe year 1990·91 along with Accounts and 
Auditors' Report thereon. 

(iii) Report on the working and activities of the Oriental Bank 
of Commerce for the year 1990-91 along with Accounts 
and Auditors' Report thereon. 

(iv) Report on the working and activities of the Vijaya Bank 
for the year 1990·91 along with Accounts and Auditors' 
Report thereon. 

(11) A copy of the Indian Air Travel Tax (Amendment) Rules, 
1991 (Hindi and English versions) published in Notifica.:ion 
No. G.S.R. 496 (E) in Gazette of India dated the 25th July, 
1991 together with an explanatory memorandum under section 
49 of the Finanee Act, 1989. 

(12) A copy each of the following Notifications (Hindi and English 
versions) under section 41 of the Finance Act, 1979:- . 
(i) G.S.R. 345(E) published in Gazette of India dated the 

19th July, 1991 together with an explanatory memorandum 
regarding exemption to the Rt. Honourable Sir Anerood 
Jugnauth. O.C., P.C., K.C., M.O., Prime Minister of 
Mauritius and seven members of the delegation who 
visited India from the 23rd to the 26th July. 1991 from the 
payment of foreign travel tax. 
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(ii) G.S.R. SlICE) published in Gazette of India dated the 
29th July, 1991 t08ether with an explanatory memorandum 
regardins exemption to His Excellency Mr. ~ames Edward 
Harold Herat, 'the Minister of Foreign Affairs of the 
Democratic Socialist Republic of Sri Lanka and five 
members of the delegation who \'isited India from the 27th 
to the 31st July, 1991 from the payment of foreign travel 
tax. 

(13) A copy of the Income-tax (Tenth Amendment) Rules. 1991 
(Hindi and English versions) published in Notification No. 
S.O. 467 (E) in Gazette of India dated the 24th July. 1991 
under section 296 of the Income-tax Act, 1961. 

(14) A copy each of the following Notifications (Hindi and English 
versions) under section 159 of the Customs Act, 1962:-
(i) G.S.R. 497(E) published in Gazette of India dated the 

25th July, 1991 tosether with an explanatory memorandum 
making certain amendments to the Notification No. ~40-
Cusl86, dated the 13th June, 1986. 

(ii) G.S.R. 498(E) published in Gazette of India dated the 
25th July, 1991 together with an explanatory memorandum 
making certain amendments to Notification No. 339-Cus/ 
8S. dated the 21st November, 1985. 

(iii) G.S.R. 499(E) published in Gazette of India dated the 
25th July, 1991 together with an explanatory memorandum 
making certain amendments to Notification No. 263-Cus/ 
8S, dated the 16th August, 1985. 

(iv) G.S.R. SOO(E) published in Gazette of India dated the 
25th July, 1991 together with an explanatory memorandum 
makins certain amendments to the Notification No.. 262-
CuslSS, dated the 16th August. 1985. 

(v) G.S.R. 501(E) published in Gazette of India dated the 
25th July, 1991 together with an explanatory memorandum 
makin. certain amendments to the Notification No. 227-
CusI79, dated the 30th November, 1979. 

(vi) G.S.R. S02(E) published in. Gazette of India dated the 
25tb July, 1991 to,etber with an explanatory m~morandum 
makin, certain amendments to the Notification No. 77-
C~, dated the 17th April, 1980. 



6 

(vii) G.S.R. S08(E) published in Gazette of India dated the 
26th July. 1991 together with an explanatory memorandum 
makin, certain amendments to the Notifacation No. 109/ 
91-Cus, dated the 2Sth July, 1991. 

(viii) G.S.R. S09(E) published in Gazette of India ~ated the 
26th July, 1991 together with an efplanatory memo~andum 
making certain amendments to the Notification No. 99190-
Cus, dated the 20th March, 1990. 

(ix) G.S.R. 517(E) published in Gazette of India dated the 
1st August, 1991 together with an explanatory memoran-
dum making certain amendments to Notifications No. 27/ 
91-Cus, dated the 14th March, 1991 and 109191-Cus, dated 
the 25th July, 1991. 

(x) G.S.R. SI8(E) published in Gazette of India dated the 
1st August, 1991 together with an explanatory memoran-
dum making certain amendments to NotifICation No. 17'1/ 
89-Cus, dated the 29th May, 1989. 

(xi) G.S.R. 319(E) published in Gazette of India dated the 
27th June, 1991 tOlether with an explanatory memoran-
dum making certain amendments to Notification No. 5141 
86-Cus, dated the 30th December, 1986. 

(xii) G.S.R. 51S(E) published in Gazette of India dated the 
31st July, 1991 together with an explanatory memorandum 
making certain amendments to the Notification No. 287/ 
87-Cus, dated the 7th August, 1987. 

(15) A copy each of the followinl Notifications (Hindi and EnaJish 
versions) under sub-section (2) of section 38 of the Central 
Excises and Salt Act, 1944:-
(i) G.S.R. 102(E) published in Gazette of India dated the 

5th March, 1991 tOlether with an explanatory memoran-
dum prescribing effective rates of special ellcise duty on all 
excisable goods under the Finance Bill, 1991. 

(ii) G.S.R. l03(E) published in Gazette of India dated the 
Sth March, 1991 together with an explanatory memoran-
dum regarding exemption to all the aoodi mentioned in 
the schedule to the Central Excise Tariff Act, 1985 from 
the whole of tHe special duty of excise leviable thereon for 
the period from the Sth to the 31st March, 1991. 
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(iii) G.S.R. l04(E) published in Gazette of India dated the 
Sth March. 1991 topther with an explanatory memoran-
dum regardinl exemption of special. excise duty paid on 
inputs used in finished products under certain circum-
stances. 

(iv) G.S.R. 10S(E) pubHshed in Gazette of India dated the 
5th March. 1991 topther with an explanatory memoran-
dum regardinl exemption to aoods produced or manufac-
tured in a free trade zone or in a hundred per cent export-
oriented undertakinp from the whole of the special duty 
of exdse leviable thereon. 

(v) G.S.R. 106(E) published in Gazette of India dated the 
5th March. 1991 together with an explanatory memoran-
dum rescinding certain notifications mentioned in the 
Notification. 

(vi) G.S.R. 107(E) published in Gazette of India dated the 
Sth March. 1991 together with an explanatory memoran-
dum makins eertain amendments to the Notification 
No. InI86-CE. dated the lst March. 1986. 

(vii) G.S.R. 108(E) published in Gazette of India dated the 
Sth March. 1991 together with an explantory memorandum 
prescribins rebate of special excise duty on export of 
excisable goods under Rule 12 or Rule 12A of the Central 
Excise Rules. 1944. 

(viii) G.S.R. 109(E) publilbed in Gazette of India dated the 
Sth March. 1991 to,ether with an explanatory memoran-
dum allowing movement of exCisable loods without pay-
ment of special excise duty under Rule 1918 of the Central 
Excise Rules. 1944. 

(ix) G.S.R. 142(E) published in Gazette of India dated the 
14th March. 1991 toFtber wkb an explanatory memoran-
dum prescribinl effective rate of special excisc duty on all 
excisable aoocts. .. 

(x) G.S.R. 143(E) published in Gazette of India dllted the 
14tb Milch, 1991 toaether with an explanatory memoran-
dum rClardinl exemptioa of special excise duty paid on 
iaputs used in tbe finished products under certain circum-
stances. 
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(xi) G.S.R. 144(E) published in Gazette of India dated the 
14th March. 1991 together with an explanatory memoran-
dum regarding exemption to goods produced in a free 
trade zone or hundred per cent export oriented under-
taking from the levy of special excise duty. 

(xii) G.S.R. 145(E) publishcd in Gazette of India dated the 
14th March. 1991 together with an explanatory memoran-
dum making certain amendments to the Notification 
No. 177I86-CE. dated the lst March. 1986. 

(xiii) G.S.R. 146(E) published in Gazette of India dated the 
14th March. 1991 together with an explanatory memoran-
dum prescribing rebate of special excise duty on export of 
excisable goods under Rule 12 or Rule 12A of the Central 
Excise Rules. 1944. 

(xiv) G.S.R. 147(E) published in Gazette of India dated the 
14th March. 1991 together with an explanatory memoran-
dum allowing movement of excisable goods without pay-
ment of special excise duty under Rule 191D of the Central 
Excise Rules. 1944. 

(xv) G.S.R. 174(E) published in Gazette of India dated the 
25th March. 1991 together with an explanatory memoran-
dum making certain amendment!; to certain notifications 
mentioned in the Notification. 

(xvi) G.S.R. 258(E) published in Gazette of India dated the 3rd 
May. 1991 together with an explanatory memorandum 
making certain amendments to the Notification No. 82184-
CEo dated the 31st March. 1984. 

(xvii) G.S.R. 355(E) published in Gazette of India dated the 
10th July. 1991 together with an explanatory memorandum 
directing that the whole of the duty of excise and the 
special duty of excise payable on such computer software 
in the form of a recorded media. but for the said practice 
shall not be required to be paid durin, the period from 
28th February, 1986 to the 27th April. 1988. 

(16) A copy of the Export of Frozen Fish and Fishery Products 
(Quality Control and Inspection) (Second Amendment) Rules. 
1990 (Hindi and English versioM) pubHshcd in Notification No. 
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5.0. 3331 in Gazette of India dated the l!\th Decemher. 
1990 under sub-section (3) of section 17 or the Exrort 
(Quality Control and Inspection) Act. 1963. 

5. Alsent to Bills 
Secretary-General laid on the Table the following two Bills rassl'd 

by the Houses of Parliament during the current se5.'iinn and assl"lIcd 
to by the Presidcnt:-

(1) The Delhi Municipal Laws (Amendment) Bill. 1<)<)1 
(2) The Jammu and Kashmir Criminal Law Amendml'nt (Sl'l'Olld 

Amending) Bill. 1991. 
6. Matt~" Under Rule 377 

(1)' Shri Narain Singh raised a matter regardinJ need to set ur 
Doordarshan Kendra at Hissar. 

(2) 5hri Kodikkunnil Surellh raised a matter regardinJ nel'd to tllke 
immediate steps for all-round development of Thannithodu region ill 
Pathanamthilla district. Kerala. 

(3) Stiri Ram Prallad Singh raised a matter regarding need to lay 
railway line between Arrah and Sa.'iaram. 

(4) Shri C. Srinivallan railled a matter regarding need to set ur l'uld 
storage and air conditioning rooms in important markl't placl's and 
81110 to clltablish Food Proeeslling Unit in Dindigul. Tamil Nadu. 

(5) Shri K.D. Sultanpuri raised a matter regarding need to provide 
Remotc Area Allowance 10 the employccs of Central Government 
pOllled in Himachal Pradesh. 

(6) Shri Parshuram Gangwar raised a mailer regarding need to 
construct a railway ovcrbridge at railway CfO!lsing in Pilibhit. Uttar 
Pradesh. 
7. The Budld (G~Mral)-I991-91: Demands lor Grants 
-(1) Ministry of Agriculture } 
-(2) Ministry of Food Time allotled: 10 Hr!!. 
-(3) Ministry of Rural Development Time Taken: IS Hr!!. 

42Mtll. 
Combined discul5ion on the following items of busine5.'i con-

linued:-
e(i) Demands for Grants Nos, 1 to 4 under the conlrol of the 
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Ministry of Agriculture and cut motions thereto moved on the 27th ' ) 
August. 1991. 

*(ii) Demand for Grant No. 38 under the control of the Ministry of 
Food and and cut motions thereto moved on the 27th August. 1991. 

-(iii) Demand for Grant No. (fJ under the control of the Ministry of 
Rural Development and cut motions thereto moved on the 27th 
August. 1991. 

The following members took part in the combined debate:-
(1) Shri V. Sobhanadreeswara Rao 

(Lok Sabha adjourned at 1.11 P.M. and re·assembltd at 2./5 P.M.) 
(2) Shri Bolin Kuli 
(3) Shri Mohiram Saikia 
(4) Shri Laita Umbrcy 
(5) Shri Rameshwar Patidar (Speech ullfillislred) 

The discussion was not concluded. 
8. Private Members' BIIIs-lntroduHd 

(1) The High Court of Orissa (Estahlishment of a permanent 
Bench at Sambalpur) Bill. 1991 by Shri Sriballav Panigrahi. 

(2) The Constitution (Amendment) Bill. 1991 (In.fertionof new 
articles 23A. 238 and 23C) by Shrimati Basavarajeswari. 

(3) The Married Women (Prote~ion of Rights) 'Bill. 1991 by 
Shrimati Basavarajeswari. 

(4) The Banni,'F of Sex Determination Tests Bill. 1991 by Shrimati 
Basavarajcswari. 

(5) The Railway Protection Force (Amendment) Bill. 1991 (Sub-
stitution of new Long Title for Long Titlt. etc.) by Shri Ba5udeb 
Acharia. 

(6) The Abolition of Beuin, Bill. 1991 by Shrimati Basavaraje5-
wari. 

(7) The High Court of Gujarat (Establishment of a permanent 
Bench at Rajkot) Bill. 1991 by Shri Dileepbhai Sanghani. 

(8) The High Court of Gujatat (Establi5hmcnt of a permanent 
Bench at Rajkot) Bill. 1991 by Shrimati Bhavna Chikhalia. 

°DillCu5!iCd '''let her 
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o (9) The Public Premises (Eviction of Unauthorised Occupants) 
Amendmnt Bill, 1991 (Ammdm~"t of stetio" 2) by Shri Sharod 
Dighe. 
(10) The High Court of Andhra Pradesh (Establishment of·a 

permanent Bench at Gu .... &Jr) Bill. 1991 by Shri Vadele Sobhanadrcc5-
wars Rao. 
(11) The Constitution (Amendment) Bill. 1991 (Ame"dme"t 0/ 

articlt 58, tIC.) by Shri (Pandit) Vishwanath Sharma. 
Thc motion for leave to introduce the Bill moved by Shri (pandil) 

Vishwanath Sharma was opposed. The motion was adopted and the 
Bill was introduced. 

(12) The Representation of the People (Amendment) Bill. 1991 
(Amtndmtnt 0/ stction 36) by Shri Vadde Sobhanadrceswara Rao. 

(13) The Constitution (Amendment) Bill. 1991 (Amtndm,nt 0/ 
Eighth SC'htdult) by Shri Gumanma' Lodha. 

(14) The Constitution (Amendment) Bill. 1991 (Am,,,dmtnt 0/ 
articlt 48, ttc.) by Shri Gumanmal Lodha. 

(15) The Constitution (Amendment) Bill, 1991 (Amtndme"t 0/ 
artidt 311) by Shri Sudhir Giri. 

(16) The Working Women Welfare Bill. 1991 by Kum. Umabharti. 
(17) The Mother's Lineage Bill, 1991 by Kum. Umabharti. 
(18) The Constitution (Amendment) Bill. 1991 (Amtndmtnt 0/ 

articlt 371) by Shri Harisinh Pratapsinh Chavda. 
(19) The Constitution (Scheduled Tribes) Order (Amendment) Bill, 

1991 (Amtndment 0/ tht Schedule) by Prof. K.V. Thomas. 
(20) The Constitution (Amendment) Bill (In.fertion 0/ ntw article 

3/) by Shri Sudhir Giri. 
(21) The Constitution (Amendment) Bill, 1991 (Amendment 0/ 

article 29, nc.) by Shri Sudhir Giri. 
(22) The Constitution (Amendment) Bill. 1991 (Amendment 0/ 

articlt 356) by Shri Sudhir Girl. 
9. Private Member'sBW. - Withdrawn 

(1) The Constitution (Amendment) Bill, 1991 (Amendmtnt 0/ 
articlt 81, ttc.) 
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(2) The Infant Foods and Feeding Bottles (Regulation of Produc-
tion. Supply and Distribution) Bill. 1991 by Shri Ram Naik. 
M.P. 

Shri Ram Naik concluded his speech on the motion for considcra-
tio!, of the Bill moved by him on the 2nd August. 1991. 

The foUowing members took part in the debate:-
(1) Shri Rasa Singh Rawat 
(2) Dr. Laxmi Narayan Pandey 
(3) Shri K.D. Sultanpuri 
(4) Shri Sriballav Panigrahi 
(5) Shri Chhedi Paswan 
(6) Kumari Mamata Banl)erjcc 

Shri Ram Naik replied to the debate. 
The Bill was withdrawn by leave of the House. 

10. Private Member's DOl - l.Jnder Consideration 
The Constitution (Amendment) Bill. 1991 (In.f('rtion of IltM' Imide 

19A), by Shri Chitta Bassu, M.P. 
The motion for consideration of the Bill was moved by Shri Chitta 

Basu. His speech was not concluded. 
The discussion was not concluded. 

6. P.M. 
(Lok Sobha adjourned till 11 A.M. on Tuesday, the 3rd September. 

1991) 

MGIp(PLU)MRND-1310L&-30-H1. 

K.C. JtASTOGI. 
S«retary-G('n('ral. 
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(Bricf Record of ProccedinpJ 

Tuesday, September 3, 1991/Bhadra 12. 1913 (Saka) 

No. 37 

11 A.M. 
1. Starred Questions 

Starrcd Question Nos. 651-658 were orally answered. Replies to 
Starred Question Nos. 659-670 were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 5340-5346 and 5348-5570 
were laid on the Table. 
3. Papers Laid on tbe Table 

The following papet'S were laid on the Table:-
(1) A copy of the Detailed Demands for Grants (Hindi and 

English versions) of the Ministry of Health and Family Welfare for 
1991·92. 

(2) An explanatory statement (Hindi and Enalish versions) giving 
reasons for immediate leaislation by the Constitution (Scheduled 
Tribes) Order (Second Amendment) Ordinance. 1991. 

(3) A copy of' the Detailed Demands for Grants (Hindi and 
Enalish versions) of the Ministry of Water Resources for 1991·92. 

(4) A COpy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Plannina and Programme 
Implementation' for 1991·92. 

(5) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Department of Posts for 1991·92. 

1 
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(6) A copy of the Detailed Demands for Grants (Hindi a' 
English versions) of the Ministry of Power and Non-Conventional I 

Eneray Sources for 1991-92. 
(7) A copy of the Detailed Demands for Grants (Hindi and 

English versions) of the Ministry of Civil Supplies and Public 
Distribution for 1991-92. 

(8) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Department of Ocean Development for 
1991-92. 

(9) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Parliament. Secretariats of the President and 
Vice-President and Union ,Public Servicc Commission for 1991-92, 
4. Statement by MInister 

The Deputy Minister of Labour made a statement regarding 
submission of Report by the National Commission on Rural Labour 
set up in August. 1987. 
S. Government BUIs-lntroduced 

(1) In Remitlanus of Foreign Exchange and Investment in Forf'ign 
Exchange Bonds (Immunities and Exemptions) Bill, 1991 

The motion for leave to introduce the Bill moved by Shri 
Manmohan Singh was opposed. The motion was adopted and the Bill 
was introduced. 

(2) The Water (Prevention and Control of PoilU/ion) Cess (Amf'nd-
ment) Bill, 1991. 

6. Matten Under Rule 377 
-"'(1) Shri P.P. Kaliaper.umal raised a matter regarding need to 
construct a road over bridge at Thirupapuliyur. railway station in 
C,ddalore. Tamil Nadu . 

..J (2) Shri Gopinath Gajapathi raised a matter regarding need to 
upgrade the Gopalpur minor port at Arzipam in Oris-'ia . 

../' (3) Prof. Ram Ganesh Kapse raised a matter regarding need to 
restore proper' functioning of telephone services in Thane. Dombivilli, 
Kalyan and Murbad areas in Maharashtra, 

J' (4) Prof. Mumtaj Ansari raised a matter regarding need to lay new 
rail line to connect Girdih with Kodarma. Bihar, 
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~.. Shri Subrata Mukherjcc raised a mlttcr regarding need to 
,,'.onvcn existing telephone cxchanges in West Dinajpur and Maida 

dis!ricts of West Bcngal into C-DOT Exchanges. 
/(6) Shri Vijay Kumar Yadav raised a matter regarding need to 

extend Bakhtyarpur-Rajgir railway line upto Bodh Gaya. Bihar. . 
.{'/i) Km. Farida 'Topno "raised a matter regarding need to improve 

\Abe communication facilities in tribal dominated district of Sundar-
gar~. Orissa. 

/(8) Prof. K. Venkatagiri Gowda raised a matter regarding need to 
construct new Railway Station in Yeshawantpur, a suburb of Banga-
lore. 
7. The Budlet (General)-.:t991-91: Demands tor Gnats 

-(1) Ministry of Agriculture IT' II tt d' 10 " -(2) Ministry of Food ~me a 0 e . rs. 
-(3) M' " f RID I Time taken: 20 "rs. 20 Mts. mlstry 0 ura eve opmen 

Combined discussion on the following items of business con-
tinued:-

-(i) Demands for Grants Nos. 1 to 4 under the control of the 
Ministry of Agriculture and cut motions thereto moved' on 
the 27th August. 1991. 

-(ii) Demand for Grant No. 38 under the control of the Ministry 
of Food and cut motions thereto moved on the 27th AUJUst. 
1991. 

-(iii) Demand for Grant No. 69 under the control of the Ministry 
of Rural Devclopment and cut motionl thereto moved on the 
27th AUlUSt, 1991. 

The followin. mcmbers took part in the combined debate:-
(1) Shri Rameshwar Patidar 
(2) Shri Vishwanath Pratap Sinp 
(3) Shri S. MaUikarjunliah 
(4) Shri G. Venklt Swamy 
(S) Shri Chokkl RIO llYVldi 
(6) Shri Syed Mlludal HODlin 

·Dilcuaed ropther. 



(7) Smt. Basavarajcshwari 
(8) Shri Premchand Ram 
(9) Shri Yaima Singh Yumnam 

(10) Smt. Chandra Prabha Un 
(11) Shri Amal Datta 
(12) Shri Rajendra Kumar Sharma 
(13) Shri Chun Chun Prasad Yadav 
(14) Shrl Digvijay Singh 
(15) Shri Kalka Das 

• 
~ 

Shri Balram Jakhar replied to the combined debate on the 
Demands for Grants of the Ministries of Agriculture Food and Rural 
Development. 

The discussion on the Demands for Grants was concluded. 

(i) All the cut motions moved to the Demands for Grants of the 
Ministry of Agriculture were negatived. 

All the Demands for Grants Nos. 1 to 4 (both Revenue Account 
and Capital Account) for which the Ministry of Agriculture is 
responsible for the amounts shown under column 4 of the Printed 
List of Demands for Grants-Budget (General) for 1991·92 were 
voted in full. 

(ii) All the cut motions moved to the Demand for Grant of the 
Ministry of Food were negatived. 

The Demand for Grant No. 38 (both Revenue Account and Capital 
Account) for which the Ministry of Food is responsible for the 
amounts shown under column 4 of the Printed List of Demands for 
Grants-Budget (General) for 1991·92 was votcd in full. 

(iii) All the cut motions moved to the Demand for Grant of the 
Ministry of Rural Development were negatived. 

The Demand for Grant No. 69 (both Revenue Account and Capital 
Account) for which the Ministry of Rural Development is respon!dble 
for amounts shown under column 4 of the Printed List of Demands 
for Grants-Budget (General) for 1991·92 was voted in full. 



8. Report of Budness AdvilOry Committee 
Shri P.R. Kumaramangalam presented the Fourth Report of the 

Business Advisory Committee. 
6.21 P.M. 

(Lok 5abha adjourned till 11 A..M. on Wednesday, the 4th 
September, /991) 

MGIP(PlU)MRN~1348LS-3+11. 

K.C. RASTOGI. 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
[Bricf Record of Proceedings] 

Wcdnesday. September 4, 1991/Bhadra 13. 1913 (Saka) 

No. 31 

11 A.M. 
1. Starred QuestiODS 

Starred Question Nos. 671, 673 and 674 were orally answered. 
Replies to Starred Question Nos. 672. 67~ were laid on the 
Table. 
2. UDStarred QuestiODS 

Replies to Unstarred Question Nos. 5S71-S578, 5~5598. 
56ro-S612. 5614-S661, 5663-5675 and 5677-5736 were I~d on the 
Table. 
3. Papen laid on the Table 

The followin, papers wer, laid on the Table:-

(1) A copy of the Detailed Demands for Orants (Hindi and 
En,lish versions) of the Ministry of Ovil Aviation and Tourism 
for 1991·92. 

(2) A copy of the Supr Development Fund (Amendment) Rules, 
1991 (Hindi and.EnaUah versions) published in Notification No. 
G.S.R. 235(£) in Gazette of India dated the 24th April, 1991 
under lub-section (3) of section 9 of the SUlar Development 
Fund Act, 1982. 

(3) A copy of the DetaUed Demands for Orants (Hindi and 
£naJish versions) of tbe Ministry of Food Processin.lndustries 
for 1991·92. 

1 
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(4) A copy of the Detailed Demands for Grants (Hindi and 
English versions) for the Expenditure of the Central Govern-
ment on the Departmen\ of Telecommunications for 1991-92. 

(5) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of Surface Transport for 1991-
92. 

(6) A copy of the Indian Administrative Service (Probationers' 
Final Examination) Amendment Regulations, 1991 (Hindi and 
English versions) published in Notification No. G.S.R. 428 in 
Gazette of India dated the 27th July, 1991 under sub-section 
(2) of section 3 of the All India Services Act, 1951. 

(7) A copy each of the following Notifications (Hindi and English 
versions) under. sub-section (1) of section 37 of the Administra-
tive Tribunals Act, 1985:-

(i) The Central Administrative Tribunal (Accounts Penon-
nel Posts) Recrui\l11ent Rules, 1990 published in Notifica-
tion No. G.S.R. 144(E) in Gazette of India dated the 
20th March, 1990. 

(ii) The Central Administrative Tribunal (Group 'C' and 
Group 'D' Posts) Recruitment (Amendment) Rules, 1990 
published in Notification No. G.S.R. 626(E) in Gazette 
of India dated the 3rd July, 1990. 

(iii) The Andhra Pradesh Administrative Tribunal (Salaries 
and Allowances and Conditions of Service of Chairman, 
Vice-Chairman and Members) Amendment Rules, 1991 
published in Notification No. G.S.R. 52(E) in Gazette of 
India dated the 29th January, 1991. 

(iv) The Central Administrative tribunal (Procedure) 
Amendment Rules, 1991 published in Notification No. 
G.S.R. 99(E) in Gazette of India dated the 27th Febru-
ary, 1991. 

(8) A copy of the Detailed Demands for Grants (Hindi and 
English versions) of the Department of Electtortics for 1991-92. 

(9) (1) A copy of the Annual Report (Hindi and English 
versions) of the Council of Scientific and Industrial 
Research, New Delhi, for the year 1989-90. 

( 
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(ii) A copy of the Annual Accounts (Hindi and En,lish 
versions) of the Council of Scientific and Indultrial 
Research. New Delhi. for the year 1989·90 together witb 
Audit Report thereon. 

(iii) A statement (Hindi and English versions) regarding 
Review by the Government on the working of the 
Council of Scientific and Industrial Research, New Delhi, 
for the year 1989-90. 

(10) A statement (Hindi and English versions) showin, reasons for 
delay in laying the papers mentioned at (9) above. 

(11) A copy of the Report (Hindi and English versions) of the 
Comptroller and Auditor General of India for the year 1990 
(No.8 of 1990}-Union Government (Commercial}-Hindus· 
tan Fertilizer Corporation Limited, Haldia Fertilizer Project 
under article 151(1) of the Constitution. 

(12) A copy of the Detailed Demands for Grants (Hi.ldi and 
En,lish versions) of the Ministry of Chemicals and Fertilizers 
for 1991-92. 

4. Motion rqudllll Fourth Report or BUllnea Advisory Committee 

Shir P.R. Kumaramangalam moved the following motion:-
"That this House do asree with the Fourth Report of the 
Business Advisory Committee presented to the House on the 
3rd September, 1991." 

The motion was adopted. 

S. Matters under Rule 377 

(1) Shri K.T. Vandayar raised a matter regarding need to provide 
better amenities to the slum dwellers in the country particularly in 
Delhi. 

(2) Dr. V. Rajeshwaran raised a matter regardin, need to sanction 
the Sethu Samudram Canal Project. 

(3) Smt. Krishendra Kaur raised a matter fC,ardin, need to 
provide more funds to Rajasthan Government to cope with the 
drought situation in Bharatpur. 
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(4) Dr. K.D. Jeswani raised a matter felardinl need to set up 
some major industry in Thasara TaJuk of Kaira district, Oujarat. 

(5) Shri Mahendra Baitha raised a matter relardinl need for early 
metalling of southern embankment of Don Canal in Champaran 
district, Bihar. 

(6) Dr. R. Sridharan raised a matter regarding need to direct 
Indian Drugs and Pharmaceuticals Ltd., to spare some portion of 
land in its possession earmarked for construction of Trade Fair 
Complex in Madras. 

(7) Shri Sanat Kumar Mandai raised a matter regarding need to 
resume off-shore and on-shore oil drilling operations in West Bengal 
basin. 

(8) Kum. Vimla Verma raised a matter regarding need to replace 
old telephone exchange in Seoni district, Madhya Pradesh with 
electronic telephone exchange. 
6. The Budlet (General)-1991-n: Demands tor Grants 

MINISTRY OF DEFENCE 
Time allotted: 8 Hrs. 
Time taken : 4 Hrs. 36 Mts. 
Balance : 3 Hrs. 24 Mts. 

Discussion on the Demands for Grants Nos. 16 to 22 under the 
control of the Ministry of Defence, commenced. 

Sixty cut motions (Nos. 8 to 19, 26 to 34, 36 to 46, 48, 49, 57 to 60 
and 70 to 91) were moved. 

The following members took part in tbe debate:-
(1) Shri Bhuwan Chandra Khanduri 
(2) Rao Ram Singh 
(3) Shri Chandrajit Yidav 
(4) Sbri Sudbir Sawant 
(5) Shri R. Ramaswamy 
(6) Shri Amal Datta 
(7) Shri Ayub Khan 
(8) Shri S. Krishna Kumu 
The diIc:_on was not concluded. 



7. 1IaII .... ·Roar ~ 

~eorF FemYdel raised I dilc:ullion on the points lrisinl 
out of the answer given by the Minister of State in the Ministry of 
Food Processing Industries on July 17, 1991 to Starred Question No. 
61 regarding performance of Pepsi Foods Project. 

Shri Girdhar Gomango replied to the discussion. 

6.50 P.M. 
(Lok Sabha adjourned till 11 A. .M. on Thursday, the 5th September, 

1991) 

MGIP(PLU)MRN~1"" ..... 1. 

K. C. RASTOGI, 
Secretary·General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proccedinp) 

Thursday. September 5, 1991lBhadn 14, 1913 (Saka) 

No. 39 
.11 A.M. 
1. Starred Questions 

Starred Question Nos. 692--695, 697 and 699 were orally ans-
wered. Replies to Starred Question Nos. 691. 696, 698 and 700-710 
were laid on the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 5737-5893 were laid on the 
Table. 
3. Papen Laid on the Table 

The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi Dnd English 

versions) undel' sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the 
Kudremukh Iron Ore Company Limited. Bangalore. for 
the year 1990-91. 

(ii) Annual Report of thc Kudremukh Iron Ore Company 
Limited, Ban,alore, for the year 1990-91 alon, with 
Audited Accounts and comments of the Comptroller and 
Auditor Genenl thereon. 

(2) A copy of the Corri,cndum to the Detailed Demands for 
Grants· of the Ministry of Mines for 1991-92. 

"The DellUlndl for Grantl of the Minlllr)' of Mines for 1991·92 WIll Ilid on the Tittle 
on the 22nd Au .. t. 1991. 

1 
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(3) A copy of the Detailed Demands for Grants (Hindi and Enslish 
versions) of the Ministry of Science and Technology for 1991-92. 

(4) A copy of the Notification No. S.O. S16(E) (Hindi and Enslish 
versions) published in Gazette of India dated the 14th August, 1991 
fixing the maximum price of fertiliser with immediate effect to be 
sold in bags to tea, coffee or rubber plantations or to cultivators 
under sub-section (6) of section 3 of the Essential Commodities Act. 
1955. 
4. Messale from RaJya Sabba 

Secretary-General reported a message from Rajya Sabha that at its 
sitting held on the 28th August. 1991, Rajya Sabha passed the Wild 
Life (Protection) Amendment Bill. 1991. 
5. DOl Passed by RaJya Sabha-Lald on the Table 
Tht Wild Lilt (PrOltClion) Amtndmtnl Bill, 1991 . . 
6. Matters Under Rule 377 

(1) Shri Mohanlal Jhikram raised a matter regarding need for 
central assistance to curb the growing activities of naxalites in 
Madhya Pradesh. 

(2) Shri R. Dhanuskodi Athithan raised a matter regarding need to 
supply adequate quantity of diesel and kerosene to fishermen and 
transport corporations in Tamil Nadu at subsidised rates. 

(3) Shri K. Murleedharan raised a matter regarding need to 
construct convenient link roads to West Kallal of Calicut city in 
Kerala. 

(4) Dr. Lal Bahadur Rawal raised a matter regarding need to 
recognise Aheria. Baheilia etc. as Scheduled Caste all over thc 
oountry. 

(5) Shri Tarachand Khandelwal raised a matter regarding need for 
early implementation of the schemes for the improvement of the slum 
areas in Delhi. 

(6) Shri Devendra Prasad Yadav raised a matter regarding need to 
retain Chikana Railway Station (North Eastern Railway) as a 
junction. 

(7) Shri Ajoy .Mukhopadhyay raised a matter regardinl need to 
convert Krishnanagar Telephone Exchange into an electronic ex-
change. 

f ;. 
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(8) Shri E. Ahmad raised a matter .rcaardina need to complete 
track renewal work on Shoranur·Nilambur line. 
7. The Budaet (Gmenl)-1991.92: Demaada for Gnuu 

(i) MINISTRY OF DEFENCE 
Time allotted: 
Time taken: 

8 Hrs. 
9 Hrs. 

22 Mts. 
Discussion on the Demands for Grants Nos. 16 to 22 under the 

control of the Ministry of Defence and cut motions thereto moved on 
the 4th September, 1991, eontinued. 

The following members took part in the debate:-
(1) Shri Jaswant Singh 
(2) Shri Shravan Kumar Patel 
(3) Shri Vishwanath Pratap Singh 
(4) Shri Inderajit Gupta 
(5) Shri D. Venkateswara Rao 
(6) Dr. Kartikeswar Patra 
(7) Shri D.O. Khanoria 
(8) Shri Surya Narayan Yadav 
(9) Shri Mohan Vishnu Rawle 

(10) Shri Tcjsinghrao Bhonsle 
(11) Shri Sripal Singh Yaday 
(12) Shri Vishwanath Shastri 
(13) Shri Inder Jit 
Shri Sharad Pawar replied to thc debate. 
The discussion was concluded. 
All the cut motions moved were negatived. 
All the Demands for Grants Nos. 16 to 22 (both Revenue Account 

and Capital Account) for which the Ministry of Defencc is respon-
sible for the amounts shown under column 4 of the printed list of 
Demands for Grants-Bud,et (General) for 1991-92 were voted in 
full. 

(ii) At 6.09 P.M. the followin, Demands for Grants (both Revenue 
Account and Capital Account) for the amounts shown under column 
4 of the printed list of Demands for Grants - Bud,et (General) for 
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1991·92 were lubmltted to the HoulC and voted in full:-
(1) Demand Nos. 5 and 6 relating to Miniltry of Chemieall and 

Fertilizers. 
(2) Demand Nos. 7 and S relating to Ministry of Civil Aviation 

and Tourism. 
(3) Demand No. 9 relating to Ministry of Civil Supplies and 

Public Distribution. 
(4) Demand No. 10 relating to Ministry of Coal. 
(5) Demand Nos. 11 and 12 relating to Ministry of Commerce. 
(6) Demand Nos. 13 to IS relating to Ministry of Communica-

tions. 
(7) Demand No. 23 relating to Ministry of Environment and 

Forests. 
(S) Demond No. 24 relating to Ministry of External Affairs. 
(9) Demand Nos. 25 to 28. 30. 31. 33 to 37 relating to Ministry of 

Finance. 
(10) Demand Nos. 39 relating to Ministry of Food Proees.~ing 

Industries. 
(11) Demand Nos. 40 and 41 relating to Ministry of Health and 

Family Welfare. 
(12) DelRand Nos. 42 to 46 relating to Ministry of Home Affairs. 
(13) Demand Nos. 47 to 50 relating to Ministry of Human 

Resource Development. 
(14) Demand Nos. 55 and 56 relating to Ministry of Information 

and Broadcasting. 
(IS) Demand No. 57 relating to Ministry of Labour. 
(16) Demond Nos. 58 and 59 relating to Ministry of Law. Justice 

and Company Affairs. 
(17) Demand No. 60 relating to Ministry of Mines .. 
(IS) Demand No. 61 relating to Ministry of Parliamentary Affairs. 
(19) Demand No. 62 relating to Ministry of Personnel. Public 

Grievances and Pensions. 
(20) Demand No. 63 relatinl to MinL~try of Petroleum and Natural 

Qu. 
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(21) Demand Nos. 64 to 66 relatin, to Ministry of Plannin, and 
Programme Implementation. 

(22) Demand Nos. 67 and 68 relating to Ministry of Power and 
Non-conventional Energy Sources. 

(23) Demond Nos. 70 to 72 relating to Ministry of Seience and 
Technology. 

(24) Demand No. 73 relating to Ministry of Steel. 
(25) Demand Nos. 74 to 76 relating to Ministry of Surface 

Transport. (26) Demand No. 77 relating to Ministry of 
Textiles. 

(27) Demond Nos. 78 to 80 relating to Ministry of Urban Develop-
ment. (28) Demand No. 81 relating to Ministry of Water 

Resources. 
(29) Demand No. 82 relating to Ministry of Welfare. 
(30) Demand Nos. 83 and 84 relating to Department of Atomic 

Energy. 
(31) Demand No. 85 relating to Department of Electronics. 
(32) Demand No. 89 relating to Department of Ocean Develop-

ment. 
(33) Demand No. 87 relatin, to Department of Spacc. 
(34) Demand No. 88 relating to Lok Sabha. 
(35) Demand No. 86 relatin, to Rajya Sabha. 
(36) Demand No. 91 relating to the Secrc:tariat of the Vice-

Presidentis. 
(37) Demand No. 93 relatin, to the Union Territory of Delhi. 
(38) Demand No. 94 relating to Union Territory of Andomon and 

Nicobor Islands. 
(39) Demand No. 9S relatin, to Union Territory of Dadra and 

Na,ar Haveli. 
(40) Demand No. 96 relating to Union Tcnitory of Lakshadweep. 
(41) Demand No. 97 relatin, to Union Territory of Chandigarh 

and 
(42) Demand No. 98 relatin. to Union Territory of Daman and 

Diu. 
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8. GoyernmeDt BW-latroduced 
The Appropriation (No.4) Bill, 1991 

9. Government BlU-Pa1led 
The Appropriation (No.4) Bi/l, 1991 
The motion for consideration of the Bill was moved by 

Shri Manmohan Singh. 
The following memben took part in the debate:-
(1) Shri Ram Naik 
(2) Shri P.A. Sangma 
The motion for consideration was adopted and clause-by-clausc 

consideration of the Bilf was taken up. 
Clauses 2 to 4 and the Schedule were adopted. 
Clause 1. the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passcd was moved by Shri Manmohan 

Singh. 
The motion was adopted and thc Bill was passed. 
6.24 P.M. 

(Lok Sabha adjollrned till 11 A.M. on Friday, the 6th September, 
1991) 

MGIp(PLU)MRN~1417l.S-+H1. 

K.C. RASTOGI, 
Secretary-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proccedinp) 

Friday, September 6, 1991/Bhadra IS, 1913 (Saka) 

No. 40 
11 A.M. 

1. Obituary Refenace 
The Speaker made a reference to the pauina away of Shrimati 

Bimal Kaur, a Member of the Ninth Lok Sabha. 
Thereafter, Members stood in silence for a short while as a 

mark of respect to the deceased. 

2. Starred Questloas 
Starred Question Nos. 712-716, 718 and 719 were orally ans-

wered. Starred Question No. 729 was postponed to 13 September, . 
1991. Rcplies to Starred Question Nos. 717, 720-728, 730 and 731 
were laid on the Table. 
3. Uastarrecl Questloal 

Replics to Unstarred Question Nos. S8~ were laid on the 
Table. 
4. Papen laid JD the Table 

The following papers were laid on the Table:-
(1) A copy each of the following Notifications (Hindi and English 

versions) under sub-section (4) of section 124 of the Major Port 
Trusts Act, 1963:-

(i) G.S.R. 15O(E) published in Gazette of India dated the 
19th March, 1991 approving the Paradip Port Employees 
(Genenl Provident Fund) Regulations, 1991. 

1 
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(ii) G.S.R. 180(E) published in Gazette of India dated tbe 
25th Much, 1991 approvinl the Mormupo Port Employ-
ees (Leave Travel Concession), (Second Amendment) 
Replations, 1991. 

(iii) G.S.R. 201(E) published in Gazette of India dated the 
3rd April, 1991 approvinl the Villkhapatnam Port 
Employees (Ousification, Control and Apptal) Amend-
ment Replations, 1991. 

(iv) G.S.R. 214(E) published in Gazette of India dated the 
15th April, 1991 approvinl the Madras Port Trust (Pen-
sion) (Amendmeot) Relulations, 1991. 

(v) G.S.R. 217(E) published in Gazette of India dated the 
15th April, 1991 approvin, the Madra Port Trust 
Employees (Retirement) (Amendment) Rep lations , 
1991. 

(vi) G.S.R. 228(E) published in Gazette of India dated the 
22nd April, 1991 approvinl the KandJa Port (Authorisa-
tion of Pilots) Amendment (Second) Relulations, 1991. 

(vii) G.S.R. 278(E) published in Gazette of India dated the 
17th May, 1991 approvinl the Mormulao Port Trust 
(Recruitment of Heads of Department) Replations, 
1991. 

(viii) G.S.R. 931(E) published in Gazette of India dated the 
30th November, 1990 approving the Madras Port Trust 
(Pension) (First Amendment) Replations, 1990 tOFther 
with corrigendum tbereto published in Notification No. 
G.S.R. 202(E) in Gazette of India dated the 3rd April, 
1991. 

(2) A copy of the Draft Notipcation (Hindi and EnJlilb versions) 
exemptin. Milbra Dhatu Nipm Limited from the provisions of 
dauac (e) of lub-section (1) of section 217 of the Companies 
Act, 1956 under lub-section (2) of section 620 of the said Act. 

(3) (i) A copy of the Annual Rcport (Hindi and Enalish 
weraioas) of the IDdian Law Institute, New Deihi, for the 
year 1989-90 Ilona with Audited Accounts. 

, 



(ii) A statement (Hindi and Enllilb versions) re,ardilll 
Review by tbe Goverament on the workin, of tbe Indian 
Law Institute, New Delhi, for the year 1989-90. 

(4) A statement (Hindi and Enllilh versional sbowin, reasons for 
delay in layin, the papers meptioned at (3) above. 

(5) (i) A copy of the Annual Report (Hindi and Enpiah 
versions) of the Institute of Constitutional and Parliamen· 
tary Studies, New Delhi, for the year 1989·90 alon. with 
Audited Accounts. 

(ii) A statement (Hindi and Enalilh versions) re,rina 
Review by the Government on the workin, of the 
Institute of Constitutional and Parliamentary Studies, 
New Delhi, for the year 1989·90. 

(6) A statement (Hindi and English versional showina reasons for 
delay in layin, the papers mentioned at (S) above. 

(7) A copy of tbe Life Insurance Corporation of India (A,ents) 
Second Amendment Rules, 1990 (Hindi and Enllisb versions) 
publisbed in Notification No. G.S.R. 74S in Gazette of India 
dated tbe Stb December, 1990 under sub-section (3) of 
section 48 of the Life IMurance Corporation Act, 19S6. 

(8) A copy of tbe Union Goverament Appropriation Accounts 
(postal Services) for the year 1989·90 (Hindi and Enllish 
versions). 

(9) A copy of tbe Report (Hindi and En,lisb versions) of tbe 
Comptroller and Auditor General of India for tbe year ended 
the 311t March, 1990 (No. 12 of 1991)-Municipal Corporation 
of Delhi-New Delbi Municipal Committee under article 
1Sl(l) of tbe Constitution. 

(10) A copy each of the followin, Annual Reports (Hindi and 
EnaIiIb vel'lions):-

(i) Report of the Cbandrapur Gldcbiroli Gram in Bank, 
Cbandrapur, for the year ended the 311t Marc:b, 1991, 
topther with the Accounts and Auditor's Report 
thereon. 



(ii) Report of the Ambala Kurukshetra Gramin Bank, 
Ambata City, for the year cnded the 31st March, 1991, 
tOlether with the Accounts and Auditor's Report 
thereon. 

(iii) Report of the Vidisha Bhopal Kshetriya Gramin Bank, 
Vidisha, fOI the year ended the 31st March, 1991, 
together with the Accounts and Auditor's Report 
thereon. 

(iv) Report of the Durg-Rajnandgaon Gramin Bank, Raj-
nandgaon, for the year ended the 31st March, 1991, 
tOlether with the Accounts and Auditor's Report 
thereon. 

(v) Report of the Marwar Gramin Bank, Pali, for the year 
ended the 31st March, 1991, together with the Accounts 
and Auditor's Report thereon. 

(vi) Report of the Bareilly Kshetriya Gramin Bank, Bareilly, 
for the year ended the 31st March, 1991, togcther with 
the Accounts and Auditor's Report thereon. 

(vii) Report of the Gwalior Datia Kshetriya Gramin Bank, 
Datia, for the year ended thc 31st March, 1991, together 
with the Accounts and Auditor's Report thereon. 

(viii) ~eport of the Devi Patan Kshetriya Gramin Bank, 
Gonda, for the year ended the 31st March, 1991, 
tOlether with the Accounts and Auditor's Report 
thereon. 

(bt) Report of the Shekhawati Gramin Bank, Sikar, for the 
year ended the 31st March, 1991, together with the 
Accounts and Auditor's Report thereon. 

(x) Report of the Pithoragarh Kshetriya Gramin ~ank, 
Pithoralarh, for the year cnded the 31st March, 1991, 
tOlether with the Accounts and Auditor's Report 
thereon. 

(xi) Report of the Thar Aanehalik Gramin Bank, Jodhpur, 
for the year ended the 311t March, 1991, tOlethcr with 
the Accounts and Auditor's Report thereon. 



s 
(xii) Report of the Sri Satbavahana Orameena Bank, Karim-

napr, for the year ended tbe 31st March, 1991, to.ether 
with the Accounts and Auditor's Re~ thercon. 

(xiii) Report of'tbe Oodavari Orameena Bank, Rajahmundry, 
for the year ended the 31st Marcb, 1991, tOletber with 
the Accounts and Auditor's Report thereon. 

(xiv) Report of the Bundelkhand Kshetriya Oramin Bank, 
Tikamgarh, for the year ended the 31st March, 1991, 
tOletber with the Accounts and Auditor's Report 
thereon. 

(xv) Report of the Surendranapr BhavnBlar Gramin Bank, 
Surendranalar (Oujarat) for the year ended the 31st 
March, 1991, to,ether witb the Accounts and Auditor's 
Report thereon. 

(xvi) Report of the Varadl! Grameena Bank, Kumta, for the 
year ended the 31st March, 1991, tOlether with the 
Accounts and Auditor's Report thereon. 

(xvii) Report of the Manjira Grameena Bank, Kota, for the 
year ended the 31st March, 1991, together with the 
Accounts and Auditor's Report thereon. 

(xviii) Report of the Hadoti Kshetriya Oramin Bank, Kota, for 
the year ended the 31st March, 1991, together with the 
Accounts and Auditor's Report thereon. 

(xix) Report of the Sree Anantha Grameena Bank, Anan-
tapur, for the year ended the 311t March, 1991, to,ether 
with the Accounts and Auditor'S Report thercon. 

(xx) Report of tbe Auranlabad Jalna Gramin Bank, 
Auranaabad, for tbe year ended the 31st Marcb, 1991, 
together with the Accounts and Auditor's Report 
thereon. 

(xxi) Report of the AI"'ar Bharatpur ARchalik Oramin Bank, 
Bharatpur, for the year ended the 31st March, 1991, 
tOlether with the Accounts ind Auditor's Report 
tbereon. 

(xxii) Report of tbe Indore Ujjain 'Ksbetriya Gramin Bank, 
Ujjain, fOr tbe year ended the 31st March, 1991, toaether 
with tbe Accounts ind Auditor's Report thereon. 
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(xxiii) Report of tbe Sabyadri Gramin Bank, Sbimoaa, for tbe 
year ended the 31st March, 1991, tOlether with the 
Accounts and Auditor's Report thereon. 

(xxiv) Report of the Vallalar Grama Bank, Cuddalore, for tbe 
year ended tbe 31st Marcb, 1991, tOletber witb tbe 
Accounts and Auditor's Report thereon. 

(11) A copy of tbe Review (Hindi and En,lish versions) by the 
Government on the workin, of the -Deposit Insurance and 
Credit Guarantee Corporation, Bombay, for the year 1990-91. 

(12) A copy of the Annual Report (Hindi and English versions) of 
the National Institute of Public Finance and Policy, New 
Delhi, for tbe year 1989-90 alon, with Audited Accounts. 

(13) A statement (Hindi and En,lish versions) relardin, Review 
by the Government on tbe workin, of Jbe National Institute 
of Public Finance and Policy, New Delhi, for the year 1989-
90. 

(14) A copy eacb of the followin, Notifications (Hindi and En&lisb 
versions) under sub-section (3) of section 16A of the Export (Quality 
Control and Inspection) Act, 1963:-

(i) 5.0. 481(E) published in Gazette of India dated the 
25tb July, 1991 re,ardina exemption from purview of IUb-
aection (d) of section 6 of tbe Export (Quality Control and 
Inspection) Act, 1963 for export of ccrtain iteml mentioned 
in the Notification, 

(ii) 5.0. 482(E) published in Gazette of India dated the 
25th July, 1991 reaardina exemption frona purview of sub-
section (d) of aection 6 of the Export (Quality Control and 
Inspection) Act, 1963 for export of certain items mentioned 
in tbe Notification by tbe Star Tradin, Houses, Tradina 
HoUJel and Export Housel recopised by the Central 
OOvonuDent. 

• tile AIImI8I a.pan cal die DepoIh 1 __ IDd CNdlt 0 ...... CorporatIoa, 
1IoadIe" far die ,.... .910091 ... 1aId oa .... Table 01 die Ho_ OB till 26dI JIll" 
1991. 
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S. M .... from RaJya SaMla 
Secretary·Oenerai reported a meuaae from Rajya Sabba that at ita 

sittin, held on 4 September, 1991, Rajya Sabha paaed the Code of 
Criminal Procedure (Second Amendment) Bill, 1991. 
6. Bm Puled b)' RaJ)" SabM-Lald _ the T.ble 
Tht Codt of Criminal Procetbut (S.cond A"..ndmtlll) BiU, 1991 

7. Statements by MIaIIten 
(1) The Minister of ParUamentary Affain made a statement 

re,ardin, Oovernment Busineu for tbe remainia, period of the 
·Session. 

-(2) The Minister of State in the Ministry of Defence made a 
statemcnt rc,ardin, • Accidental Death of Major General 
A.M. Malik on 4 September, 1991'. 

(Lok Sabha adjourntd at 1.14 P.M. and rt-a.ucmbkd til 2.20 P.M.) 
uS. Statutory Resolution-Withdrawn 

Shri Ram Nuk moved the foUowin, RelOlution:-
"That this HOUle disapprove. of the Constitution (Scheduled 

Tribes) Order (Second Amendment) Ordinance, 1991 (Ordi· 
nance No.7 of 1991) promul,ated by tbe President on the 
20th AUIU.t, 1991." 

The RelOlution wu withdrawn by leave of the House after 
discussion u indicated in para 9 below. 
• -9. Amendment made by RaJy' Sabba to Goyenuaent BUl-A ...... 

to tbe CODltltutloq (Scheduled Tribes) Order (SecGad A .... ad. 
ment) BDI, 1991, u ...... by Lok Sabba on l' A.ust, 1991 

The motion that the following amendment made b¥ Rajya Sabha in 
the Bill be taken into con.ideration, was moved by Shri Sitaram 
Kesri:-

Ntw CllUUt 3 
Page 1. aftn line 10 ;1Unt- Ont. 7 0/1991 

.pNI ."d Stwillp 
"3. (1) The Constitution (Scheduled Tribes) Order (Second 

~mendment) Ordinance. 1991 is hereby re~a1ed. 

• AI 3.37 P.M . 
•• DiII:uaed IOpdaer. 



(2) Notwithstanding such repeal, anythin, done or any action taken 
under the Constitution (Scheduled Tribes) Order, 1950, as amended 
by the said Ordinance, shall be deemed to have been done or taken 
under the said Order. as amended by this aet." 

Shri Girdharilal Bhar,ava took part in the combined debate on the 
Resolution vide para 8 above and the motion for consideration of the 
Bill. 

Shri Sitaram Kesri replied to the debate. 

Shri Ram Naik spoke (by way of reply to his Statutory Resolution). 

Thc motion for consideration was adopted. 

Amendment made by Rajy,. Sabha in the Bill was also adopted. 

Tbe motion tbat the amendment made by Rajya Sabha in the Bill 
be agreed to was moved by Shri Sitaram Kesri. 

Tbe motion was adopted and the amendment .was agreed to. 

10. Motion-Under Conddentlon 

Shri Jaswant Singh moved the following motion:-

"That this House, taking serious note of the collapse of the Bank 
of Credit and Commerce International (OvellCas) Ltd. 
(BCCI) expresses its concern about various reports of misuse 
of funds by this Bank, inclusive of cornering of stocks of 
Indian Companies and recoMmends the immediate announce-
ment of norms of conduct by the public financial institutions 
and the establishment of a Joint Parliamentary Committee of 
enquiry in the matter." 

His speech was not concluded. 

The discussion was not concluded. 

11. Penoaa1 Explaaatioa Under Rule 357 

Shri Eduardo Faleiro made personal explanation reprdin, certain 
remarks about him rclatin, to Konkan Railway Project made by Shri 
GeolJC Fernandes in the House earlier durina the day. 

'1 
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12. Prlvale Members' RlIOIatloa-Uader CoDJldenlioa 
Further discussion on the (ollowinl Resolution moved by Shri Tej 

Narayan Singh on 23 AUlust. 1991. continued:-
"This House do consider the situation arising out of growing 

unemployment in the country and recommend to the Govern-
ment to take urlent measures to tackle the same." 

The following members took part in the debate:-
(1) Shri E. Ahmad 
(2) Shri K.D. Sultanpuri 
(3) Shri Santosh Kumar Ganpar 
(4) Shri Nawal Kishore Rai 
(5) Shri Subrata Mukherjee 
(6) Shri Mukul Wasnik 
(7) Shri P. P. Kalliapcrumal 
(8) Shri Satya Narayan Jatiya 
(9) Shri Surya Narayan Yadav 

(10) Shri K. Pradhani 
(11) Shri Ramashray Prasad Singh 
~) Shri Ashte Bhuja Prasad Shukla 

(13) Shri Harish Narayan Prabhu Zantya 
The discussion was not concluded. 

6.16 P.M. 
(Lok Sabha adjourned lilill A.M. on Monday, Iht 9th September, 1991) 

CORRIGENDA 

In Bulldln '.n I, " .. .5 ~, ,",-
(i) .... .5, Item 7 (ii) (ll), line 1-

(or 89 rnd 86 
(ii) PI,e S, item 7 (Ii) (3.5), line 1-

(or 86 rwul 89 

MGlp(PW)MRND-144CJ1.S..-+8-1.1. 

K. C. RASTOGI, 
Secretory-General. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings] 

Monday, September 9, 1991/Bhadra 18, 1913 (Saka) 

No. 41 
11.01 A.M. 
1. Starred QuestioDi 

Starred Question Nos. 732-735 were orally answered. Replies to 
Starred Question Nos. 736-744 and 74&-753 were laid on the 
Table. 
2. VDltarred QuaUoDI 

Replies to Unstarred Question Nos. 6097-6162, 6164-6170, 
6172-6279 and 6281-6330 were laid on the Table. 

Cornell... Statementl 
(i) A statement by the Minister of State of Environment and 

Forests correctinl the reply Jiven on IS July, 1991 to Unstar-
red Question No. 67 reprdinl World Bank Aid for Pollution 
Control Meuuref 

(ii) A statement by the Minister of State of Health and Family 
Welfare correctinl tbe reply liven on 19 AUlust, 1991 to 
Unstarred QuestioD No. 3252 reprding population of Sunder-
pth District, Orilla. 

3. Papen laid on the Table 
The foDowina papers were laid on the Table:-

(1) (i) A copy of the Annual Repon (Hindi and Enllish 
versions) of the NatioDIi School of Drama. New Delhi. 
for the year 1989-90 alonpith Audited Account •. 

1 
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(Ii) A copy of the Review (Hindi and EnaJish versions) by 
the Government on the workin, of the National School 
of Drama, New Delhi, for the year 1989·90. 

(2) A ltatement (Hindi and EnaJish versions) showin, reasons for 
delay in layin, the papers mentioned at (1) above. 

(3) (i) A copy of the Annual Report (Hindi and Enllish 
versions) of the Rampur Raza Library Board, Rampur, 
for the year 1989·90 alonpith Audited Accounts under 
lub-scction (2) of section 22 of the Rampur Rua Library 
Act, 1975. 

(ii) A copy _of the "Review (Hindi and EnaJish versions) by 
the Government on the workin, of the Rampur Raza 
Library Board, for tbe year 1989·90. 

(4) A statement (Hindi IlIld English versions) showin, reasons for 
delay in layin, tbe papers mentioned at (3) above. 

(5) (i) A copy of the Annual Administration Report (Hindi and 
EnaJish versions) of the Delhi Development Autbority 
for the year 1989·90 under section 26 of the Delhi 
Development Act, 1957. 

(ii) A Itatement (Hiadi and En,lish versionl) re,ardin, 
Review by the Government on the worldn, of the Delhi 
Development Authority for the year 1989-90. 

(6) A Itatement (Hindi and En,lish versions) sbowiDl reuons for 
delay ia llyin, the papers mentioned It (5) lbove. 

(7) (i) A copy of the AnnUli Accounts (Hindi and Enllish 
versions) of the Delhi Development Authority for the 
year 1989-90 to,ether with the Audit Report thereon 
under 1~b-lecti0D (4) of Kction 2S of the Delhi Devolop-

• 

ment Act, 195'7. I 

(U) A copy of the Review (Hindi and EnaUsh versions) by I 
tho OOYerDlDODt on the Audited Accounts of the Delhi I 

DeveIopmcDt Authority for the ,eaI' 1989-90. I 
I 

(8) A Itatement (HIndi aad EnaJisb vellioas) Ibowiq redoDi for I 
dolay Ia layiDl the papers mentioned at (7) above. i 
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A copy of tbe Twcnty-ci&bth Repon (Hindi and Enlliab 
vcnions) of tbe CommlllioaCf for Uapiltic Minorities in 
ladia for the period from Jul),. 1987 to Juuc. 1988. 
An explanatory Note (Hindi and Enalish versioDJ) reprdinl 
dela)' in lI)'ln, the above Report. 
A copy each of the followinl Notifacations (Hindi and Enaliah 
versioDJ) issued UDder lection 26 of the Environmeat (Protec-
tion) Act. 1986:-
(i)S.O. 114(E) published in Gazette of ladia dated the 20th 

February. 1991 dcclarin. Coastal Stretches u Coutal 
Replation Zone tolether with a corriaendum thereto 
publisbed in Notification No. 5.0. 19O(E) dated the 19tb 
March. 1991. 

(ii) S.O. 479(E) published in Gazette of India dated the 25tb 
July, 1991 dele,atin, the powers vested in the Central 
Government under lCCtion 5 of tbe Environment (Protec-
tion) Act. 1986 to the State Government of Tripura 
subject to c:cttain conditions. 

A copy of the Water (Prevedtion and Control of Pollution) 
Cess (Amendment) Rules, 1991 (Hindi and Enaliab versions) 
published in Notification No. G.S.R. 504(E) in Gazette of 
India dated tbe 25tb July. 1991 under sub-lection (3) of 
section 17 of tbc Water (prevention and Control of Pollution) 
Cess Act. 1977. 

(i) A copy of the Annual Repon (Hindi and EnaJish 
versions) of the Govind Ballabb Pant Himalaya Paryava-
nn Evam Vika Sansthan for tbe year 1990-91 alonpitb 
Audited Accounts. 

(ii) A copy of the Review (Hindi and Eal~ versions) by 
the Government on tbe workinl of tbe Oovind Ballabb 
Pant Himalaya 'aryavaran Evam Vim Sansthan fOr tbe 
year 1990-91. 

A statemcat (Hindi and EIIJIiab yersioas) (i) correctm, the 
reply Jivea on the 26th Au ..... 1991 to Uutarrcd OucstioD 
No. 4462 by Sbri Uttamrao 'atil reprclinl Litiption Cell of 
Directonte of Estates; and (ii) the I'CIIOIIS for delay in 
correctia& the reply. 
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(15) (i) A copy of the Annual Report (Hindi and EnaJish 
versions) of the National Academy of Medical Sciences, 
New Delhi, for the year 1989-90 alan, with Audited 
Accounts. 

(ii) A copy of the Review (Hindi and English versions) by 
the Government on the working of the National 
Academy of Medical Sciences, New Delhi, for the year 
1989-90. 

(16) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (15) above. 

(17) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Homoeopathy, 
Calcutta, for the year 1989-90 alan, with Audited Ac-
counts. 

(ii) A copy of, the Review (Hindi and English versions) by 
the Government on the working of tbe National Institute 
of Homoeopathy, Calcutta, for the year 1989-90. 

(18) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (17) above. 

(19) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Institute of Ayurveda, Jaipur, 
for the year 1989-90. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the National Institute of Ayurveda, Jaipur, 
for the year 1989-90 together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and Englisb versions) by 
the Government on the working of the National Institute 
of Ayurveda, Jaipur, for the year 1989-90. 

(20) ,A statement (Hindi and English versions) showin, reasons for 
dela, in laying the papers mentioned at (19) above. 

(21) A copy of the Annual Accounts (Hindi and EnaJish versions) 
of the National Institute of Ayurveda, Jaipur, for the year 
J988-89 toaetber with Audit Report thereoft. 

(22) A statement (Hindi and EnaJish versions) showin. reasons for 
.elay in layina the pipers mentioned at (21) above. 
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(23) (i) A copy -of the Annual Report (Hindi and EDaJiab 
versions) of the National IDJtitute of Mental Healtb and 
Neuro Sciences, Banplore, for tbe year 1989-90 alon,-
witb Audited Accounts. 

(ii) A copy of tbe Review (Hindi and Enllish versions) by 
the Oovernment on the workin, of the Natlooal Institute 
of Mental Health and Neuro Sciences, Banplore, for the 
year 1989-90. 

(24) A statement (Hindi and Enalisb versions) showin, reasons for 
delay in layin, the papers mentioned at (23) above. 

(25) (i) A copy of the Annual Report (Hindi and Enllisb 
versions) of tbe Resional Cancer Centre, Trivandrum, for 
tbe year 1989-90 alona witb Audited Accounts. 

(ii) A copy of the Review (Hindi and Enalisb versions) by 
the Oovernment on the workin, of tbe Relional Cancer 
Centre, Trivandrum, for the year 1989-90. 

(26) A statement (Hindi and English versions) showing reuons for 
delay in laying the papers mentioned at (25) above. 

(27) A copy' each of the foUowin, Notifications (Hindi and Enalish 
versions) under section 36 of the Workmen's Compensation 
Act, 1923:-

(i) The Workmen's Compensation .(Transfer of Money) 
Amendment Rules, 1991 publisbed in Notification No. 
O.S.R. 400 in Oazette of India dated the 6th July, 1991. 

(ii) O.S.R. 401 published in Oazette of India dated the 6th 
July, 1991 repealin, the Workmen'S Compensation 
(Transfer of Money, Burma) Rules, 1938. 

(28) A copy each of the followin, Notifications (Hindi and 
English versions) under sub-section (4) of section 97 of the 
Employees' State Insurance Act, 1948:-

(i) The Employees' State Insurance (Oeneral) (Fint 
Amendment) Re,ulations, 1991 publisbed in Notification 
No. N-1211312i89-P&:D in Oazette of India dated the 8th 
June, 1991. 
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(ii) The Employees' Statc Insurance (Ocaeral) (~d 
Amcndmcnt) Repalations, 1991 published in Notification 
No. N-1211l1119O-PclD in Oazette of India dated tlle_ 
15tb June, 1991. 

(29) A copy of the Contract Labou£ (Rclulation and .Abolition) 
Central (A1IIeadment) Rules, 1991 (Hindi and EnaIisb ver-
siona) publishcd in Notification No. G.S.R. 305(E) in Oazette 
of India dated tbe 7tb June, 1991 under sub-lCdioa (3) of 
section 35 of tbe Contract Labour (RelUl~tion and Abolition) 
Act, 1970. 

(30) A copy of tbe Annual Accounts (Hindi and Enllisb vel'lions) 
of tbe Employees' Provident Fund Orpnisation, New Delhi, 
for tbe year 1989-90 toFther witb Audit Report thereon 
under sub-section (9) of acction 5A of the Employees Provi-
dent Funds and Miscellaneous Provisions Act, 19S2. 

(31) A statement (Hindi and En&lisb versions) Ihowinl reasons for 
delay in layin, the papers mentioned at (30) above. 

4. ParUameatary Commltt........sUIIIJDary of Work 
Secretary-General laid on tbe Table a copy of the 'Parliamentary 

Committees (Other than Financial Committees)-Summary of Work' 
(Hindi and Enalish versions) pertain inc to the period 22 December, 
1989 to 13 March, 1991-

S. Statements by Mlalsten 

(1) The Minister of Urban Development made a statement 
(i) correctinl tbe repl, Jiven on S AUJUSt, 1991 to Starred 
Question No. 294 by Sarvuhri M.V. Cbandruhekara 
Murthy and V. Sreenivua Pruad reprdin, Non-oovem-
mental Orpnisations for slums and (ii) tbe reasons for delay 
in corrcctiDJ the reply. 

·(2) The Minister of State in the Ministry of Home Affairs made 
a statement OD tbe incident relatinl to atrocities on the 
members of Scheduled Tribes in West Nimar, lCharJOne 
district of Madbya Pradesh. 

• At 1.35 P.M. 
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"(3) The Minister of State in the Ministry of External Affairs 
made a statement on recG,nition by Government of the three 
Baltic states, Estonia, Latvia and Lithuania. 

6. GoYlI'IUIIeDt B~lrodaad 

(1) The Voluntary Deposits (Immunities and Exemptions) Bill. 
1991. 

The motion for leave to introduce the Bill moved by Shri 
Manmohan Sinp was opposed. The motion was adopted and 
the Bill was introduced. 

(2) The Electricity Laws (Amendment) Bill, 1991. 
(3) The Public Debt (Amendment) Bill. 1991.\.--.... ,..-

7. Matten Uader R.... '71 
(1) Shri K. Pradhani raised a matter reprdin, need to check 

spread of epidemics in Koraput district in Orilll and also 
restore compensatory allowance to medical officers work in. 
tbere. 

(2) Shri Oopinatb Oajapathi raised a matter re,ardin, need to 
check tbe decline in oil production in oil wella in Gujarat .... d 
Bombay Hip oft-more. 

(3) Dr. Paraburam Ganpu raised a matter reprdinl need to set 
up electronic telepbone excbanle in PUibhit, Uttu Pradesb. 

(4) Sbri Janardaa Prasad Milhra railed a matter relardinl need to 
tate stepl to control recurrin, floods in Sltapur, Uttu Pradesh. 

(5) Shri Ram Prasad Sin'" raised a matter re,ardinl need to 
convert Sauram-Bauxur Road, Bihar into a National Hiahway. 

(6) Shri Sbivaji Pataaik raiaod a matter reprdinJ need to declare 
Bhubaneswar, Orias u B-2 JI'Idc city. 

(7) Shri C. SrinivUID railed a matter reprdinl need to prevent 
export of raw cotton in order to weIDard tbe interests of 
haadloom weaven in Tamil Nadu and other partl of the 
country. 

(8) Shri P.P. Kallapennnal railed a matter reprdin, need to 
ameliorate the lot of adivuil in ICaivaroyan bUla in CuddaJore. 
TamD Nada . 

•• At 3.10 P.M. 
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8. GcmrDJDeDt BID-Vnder CODIldendoD 

The Placci of Worship (Special TIme allotted : 4 Hrs. 
Provisions) Bill, 1991 

Time Taken : 3 Hrs. S2 mU. 
Balancc : -Hrs. 8 mts. 

The motion for considr.ration of the Bill was moved by Shri S.B. 
Cltavan. 

Two amendmenu for circulation of the Bill for the purpose of 
elicitinl opinion thereon were moved by Sarvashri. Girdharilal 
Bharlava and Madan Lal Kburana. 

The foUowina members took pan in the debate:-
(1) Kum. Uma Bhani 
(2) Shri P.M. Sayeed 
(3) Sbri Ram Vilas Paswan 
(4) Shri Mani Shankar Iyer 
(5) Sbri Somnatb Chatterjee 
(6) Sbri Gbulam Nabi Azad 
(7) Sbri ladrajlt Gupta 
(8) Sbri Vijay Kumar Raju 
(9) Shri Obumanmal Lodba 

(10) Sbri Rajaatb Sonkar Shutri (SpetCh fUlfmishtd) 

'Ibe dilcuuion was not concluded. 
6.04 P.M. 
(Lot Stlbluz adjourned till 11 A.M. 011 "Tuaday, tht 10th Stpttmbtr, 1991) 

1dP(PL..U)UAND-141118 •• 1.1. 

K. ·C. RASTOGI, 
~ttny·GtMraJ. 



LOK SABRA 

BULLETIN-PART I 
[Brief Record of Proceedinp) 

Tuesday, September 10, 1991/Bhadn 19, 1913 (Saka) 

No. 42 
II A.M. 
1. Starred Questions 

Starred Question Nos. 754-756 and 758-760 were orally ans-
wered. Replies to Starred Question Nos. 757 and 761-n3 werc laid 
on the Table. 
2. Unstarred Questions 

Replies to Unstarred Question Nos. 6331~388, 639G-6560 were 
laid on the Table. 

(Lok Sabha adjourntd at 12.15 P.M. and rt-a.fStmbltd at 12.45 
P.M.) 

3. Papers laid on tbe Table 
The following papers were laid on the Tablc:-

(1) A copy of the National Airports Authority (Conditions of Service 
of the Chairman and Other Members) Amendment Rules, 1990 
(Hindi and English versions) published in Notification No. S.O. 
1890 in Gazette of India dated the 21st July, 1990 under section 
40 of the National Airports Authority Act, 1985. 

(2) A copy of the Oil and Natural Ou Commiuion (Pay and 
AIIQwance.) Amendment Replations, 1990 (Hindi and Enalish 
versions) published in Notification No. Scc.RM.lIBB in Gazette 
of India dated the 2nd March, 1991 under iub-section (4) of 
section 32 of the Oil and Natural Oas Commission Act, 1959. 

(3) A copy each of the followin, Notifications (Hindi and English 
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versions) under sub-section (6) of section 3 of the Essential 
Commodities Act. 1955:-

(i) The Kerosene (Fixation of Ceiling Prices) Amendment 
Order. 1991 published in Notification No. S.O. 468(E) in 
Gazette of India dated the 25th July. 1991. 

(ii) The Li.ht Diesel Oil (Fixation of Ceilin, Prices) Amend-
ment Order. 1991 published in Notification No. S.O. 
469(E) in Gazette of India dated the 25th July. 1991. 

(iii) The Furnace Oil (Fixation of Ceiling Prices and Distribu-
tion) Amendment Order. 1991 published in Notification 
No. S.O. 470(E) in Gazette of India dated the 25th July. 
1991. 

(iv) The Paraffin Wax (Supply. Distribution and Price Fixa-
tion) Amendment Order. 1991 published in Notification 
No. S.O. 471(E) in Gazette of India dated the 25th July. 
1991. 

(v) The Kerosene (Restriction on Usc and Fixation of Price) 
Amendment Order. 1991 published in Notification No. 
S.O. 472(E) in Gazette of India dated the 25th July. 
1991. 

(4) A copy of the Agreement (Hindi and En.lish versions) da~ed the 
24th July. 1991 entered into between the President of India and 
the Oil and Natural Gas Commission to amend the principal 
a.,ccment dated the 17th December. 1966 under Rction 42 of 
the Income-tax Act. 1961. 

4. Pnseatatioa of Petitio. 

SHRI MADAN LAL KHURANA presented a petition siped by 
Shri Om Prakuh Kohli. President. Delhi Pradesh Bhartiya Janata 
Party and others regarding need for holding early elections to the 
Municipal Corporation of Delhi and the Delhi Metropolitan Council. 

S. Matten aad.. Rule 377 

(1) Shri K. Muralecdharan raised a matter reaarding need to 
remove the pievances of Bank Deposit Collectors in the 
COUDtry. 
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(2) Shri V.S. Vijayaraahavan raised a matter rc,ardin, need to 
widen thc road ncar Valayar checkpoat on National Hl,hway 
No. 47. 

(3) Kum. Dccpika Chikhlia raised a matter rc,ardln, nccd to 
declare important roacla in Oujarat al National Hlahways. 

(4) Shri Satya Narain Jatiya raised a mattcr reprdina need to sc:t 
up electronic telephone cxchanac in Ujjain, Madhya Pradesh. 

(5) Shri Dcvcndra Prasad Yadav raised a matter reprdln. nccd to 
provide a halt at Narpatna .. r villalc betwecn Sa karl Junction 
and Taraari railway Itations of North Eutem Railway and to 
name it after 'Shahid Suraj Narain Sln,h.' 

(6) Shri O.M.C. Ballyoal railed I matter re,lrdin, nced to 
develop the Konueeml lreu in Eat Oodlvlri district In 
Andhr. Pradc5h. 

(7) Shri Morc5hwlr Save rai5Cd I mltter realrdlna need to fill up 
the vaclncies of Mana.in, Director and Chairman in the New 
Bank of India ur.ently. 

(8) Shri Shravln Patcl rai!'Cd I matter rc.ardin, nced to introduce 
a ncw train between Jabalpur and Dclhi. 

(Lok Sabha adjourntd at 1.37 P. M. and rt-tl.f.frmb/rd (It 2 P. M.) 

6. Government BUI5-Pa.ed 

Time allotted: 4 Hrs. 
Time taken: 8 Hrs. 56 Mtll. 

(1) Tht P/(lctS 01 Worship (Sprci(l/ Prm'isions) Bill, 1991 

DillCUuion on tbe motion for consideration of the Bill moved by 
Shri S.B. Chavan and amendments thereto moved on thc 9th 
Scptcmber. 1991. continued. 

The followin, members took part in the debate:-
(1) Shri Rajnath Sonkar Shastri 
(2) Shri Diavijay Sinlh 
(3) Shri Shrcclh Chandra Dikshit 
(4) Shri Ebrahim Sulaiman Sait 
(5) Shri Mohammed Yunus Saleem 
(6) Shri Ashokrao Anandrao Dcahmukh 



(7) Shri Sudhir Saw ant 
(8) Shri Sultan Salahuddin Owaisi 
(9) Shri Sunil Dutt 

(10) Shri Ram Sunder Das 
(11) Shri K.P. Unnikrishnan 
(12) Shri Ram Saran Yadav 
(13) Shrimati Malini Bhattacharya 
Shri S.B. Chavan rel?lied to the debate. 
Both the amendments for circulation of the Bill for the purpose of 

eliciting opinion thereon, were negatived. 
The motion for consideration was adopted and clause-by-clause 

consideration of the Bill was taken up. 
Clause 2 was adopted. as amended. 
Clauses 3 to 8 were adopted. 
Clause 1 wu adopted. as amended. 
The Enacting Formula and the Long Title were alllO adopted. 
The motion that the Bill, as amended. be passed was moved by 

Shri S.B. Chavan. 
The following memben took part in the debate:-

(1) Shri L.K. Advani 
(2) Shri Saifuddin Choudhury 

The motion was adopted and the Bill, as amended. was puo;ed. 
(2) The Central Excises and Customs Laws (Amrndmrnt) Bill. 1991 

Time allotted: 3 Hn. 
Time taken: 1 Hr. 13 Mts. 

The motion for consideration of the Hill was moved by 
Shri Rameshwar Thakur. 

The following members took part in the debate:-
(1) Smt. Gceta Mukherjee 
(2) Shri Rasa Singh Rawat 
(3) Shri Sriballav Panigrahi 
(4) Shri Nirmal Kanti Chatterjee 
(5) Shri Oirdharilal Bharpvl 
(6) Shri Mohan Singh 



(7) Shri B.B. Ramaiah 
(8) Shri Bhogcndra Jha 
(9) Shri Oau Oaya! Joshi 

(10) Shri M. Ramanna Rai 
(11) Prof. Prem Kumar Ohumal 

Shri Rameshwar Thakur replied to the debate. 

The motion for consideration was adopted and c1au5e-by-clause 
con5ideration of the Bill was taken up. 

Clauses 2 to 15 were adopted. 

Clau5C 1. the Enacting Formula and the Long Title were al50 
adopted. 

The motion that the Bill be pas.~d was moved by Shri Ramcshwar 
Thakur. 

The following members took part in the debate:-

(1) Shri Nirmal Kanti Chatterjee 
(2) Dr. Laxmi Narayan Pandey 
(3) Shri Rameshwar Thakur 

The motion was adopted and the Bill was passed. 

7. Government BIU-Under Conslderallon 
Time allotted: 2 Hrs. 
Time taken: Hrs. 11 Mts. 
Balance: 1 Hrs. 49 Mts. 

The Remittances of Foreign Exchange and Investment in Forti/ln 
Exchange Bonds (lmmunitits and Extmptions) Bill. 1991. 

The motion for consideration of the Bill wall moved by 
Shri Manmohan Singh. 

Three amendments for circulation of the Bill for the purpo5C of 
cliciting opinion thereon were moved by Sarva.4Ihri Mohan Sin,h. 
Girdharilal Bhargava and Bhapan Shankar Rawat. 

Shri Bhapan Shankar Rawat took part in the debate. 

The diseussion was not concluded. 
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8.1S P.M. 
(Lok Stlbha adjoumed till 11 A.M. on W~dllt!day, Ih~ 11th 
Srptrmlwr, 1991) 

MGIP(PLU)MAND-1514L~10.1.1.1. 

K.C. RASTOGI. 
'.S«"'Q".G~II"al .. 



LOI( SABRA 

BULLETIN-PART I 

[Brief Record of Proceedings] 

Wednesday. September 11. 1991lBhadra 20. 1913 (Saka) 

No.4J 
11.01 A.M. 

1. Obituary Reference 
The Speaker made a reference to the pas.4Iing away of 

Shri Ravi Narayan Reddi a Member of First and Third Lok Sabha. 
Thereafter. Members stood in silence for a short while as a 

mark of respect to the deceased. 

2. Starred Questions 
Starred Question Nos. 776-778. 780 and 78~785 were orally 

answered. Replies to Starred Question Nos. 774. 775. 779. 781. 782 
and 786-794 were laid on the Table. 
3. Unstarred Questions 

Replies to Unstarred Question Nos. 6561~599. 6601~(i13. 
6615---6618. 6621~650 and 6652~788 were laid on the Table. 
4. Papen laid on tbe Table 

The following papers were laid on the Table:-
(1) A eopy of the Bureau of Indian Standards (Certification) 

Amendment Regulations. 1991 (Hindi and English versions) 
published in Notification No. O.S.R. 524(E) in Gazette of 
India dated the 9th August. 1991 under section 39 of the 
Bureau of Indian Standards Act. 1986. 
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(2) A copy of the Notification No. S.O. 539(E) (Hindi and English 
versions) published in Gazette of India dated the 22nd August, 
1991 constituting an Executive Committee consisting of 15 
Members of the Bureau of the Indian Standards for a period of 
two years issued under sub-section (1) of section 4 of the 
Bureau of Indian Standards Act. 1986. 

(3) A copy of the Consumer Protection (Amendment) Rules. 1991 
(Hindi and English versions) published in Notification No. 
G.S.R. 533(E) in Gazette of India dated the 14th August. 1991 
under sub-section (1) of section 31 of the Consumer Protection 
Act. 1986. 

(4) A copy of the Central Administrative Tribunal (Group 'C' and 
Group 'D' posts) Recruitment (Amendment) Rules. 1991 
(Hindi and English versions) published in Notification No. 
G.S.R. 544(E) in Gazette of India eated the 8th August. 1991 
under sub-section (1') of section 37 of the Administrative 
Tribunals Act. 1985. 

(5) (i) A copy of the Annual Report (Hindi and English versions) 
of the Central Vigilance Commission. New Delhi. for the 
period from the 1st January. 1989 to the 31st December. 
1989. 

(ii) A copy of the Memorandum (Hindi and English versions) 
explaining the reasons for non-acceptance of the Commis-
sion's advice in certain cases mentioned in the Report. 

(6) A copy each of the following papers (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) A statement regarding Review by the Government on the 
working of the Delhi State Industrial Development Cor-
poration Limited. New Delhi. for the year 1989-90. 

(ii) Annual Report of the Delhi State Industrial Develop-
ment Corporation Limited. New Delhi. for the year 1989-
90 alongwith Audited Accounts aild comments of the 
Comptroller and Auditor General thereon. 

(7) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (6) above. 

• 



3 

(8) A copy of the Half-yearly-Report (Hindi and En,lish venions) 
of the Coir Board, Kochi, for the period from the lst April, 
1990 to the 30th September, 1990 under section 19 of the Coir 
Industry Act, 1953. 

(9) A copy each of the following. papen (Hindi and English 
versions) under sub-section (1) of section 619A of the Com-
panies Act, 1956:-

(i) Review by the Government on the working of the 
Hindustan Insecticides Limited, New Delhi, for the year 
1989-90. 

(ii) Annual Report of the Hinduslan Insecticides Limited, 
New Delhi, for the year 1989-90 alongwith Audited 
Accounts and comments of the Comptroller and Auditor 
General thereon. 

(10) A statement (Hindi .and English venions) showina reasons for 
delay in laying the papers mentioned at (9) above. 

5. Messaae from Rajya Sabba 
Secretary-General reported a message from Rajya Sabha that Rajya 

Sabha had no recommendations to make to Lok Sabha in regard to 
the Appropriation (No.4) Bill. 1991. pa.'Ised by Lok Sabha on the 
5th September, 1991. 
6. Matten UDder Rule 377 

(1) Shri Sharad Dighe raised a matter regarding need to grant 
funds for early completion of work relating to improvement and 
rehabilitation of Dharvi slum in Bombay. 

(2) Shri Ankushrao Tope raised a matter regarding need for 
expeditious conversion from metre gauae to broad aauge of railway 
line between Aurangabad-Parbhani to Parli. 

(3) Shri Chandubhai Deshmukh raised a matter reaarding need to 
connect Bharueh, Gujarat by Vayudoot service. 

(4) Prof. Ram Kapse raised a matter regarding need to ensure 
steady supply of yam at reasonable prices to save powerloom industry 
in the country, particularly in Maharashtra. 

(S) Shri litendra Nath Das raised a matter re,arding need to run 
another express train between Haldibari and Sealdah. 
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(6) Shri Ramashray Prasad Singh raised a matter regarding need to 
enact legislation for the welfare of farm labourers. 

(7) Prof. Prem Kumar Dhumal raised a matter regarding need to 
instal low power T.V. transmitters at Sujanpur Tihara, Awah Devi, 
etc. 

(8) Shri Khelsai Singh raised a matter regarding need to open girls 
schools in Sarguja district, Madhya Pradesh for proper education of 
SC/ST girls. 

(9) Shri H.D. Devegowda raised a matter regarding need to 
provide adequate funds to meet the situation caused by floods in 
various parts of Karnataka. 
7. Government BUIs-Passed 

Time allotted : 2 Hrs. 
Time taken : 2 Hrs. 10 Mts. 

(1) Tbe Remittances or ForelKn ExcbanKe and Investment In 
Forelp ExcbanKe Bonds (Immunities and Exemptions) Bill, 
1991. 

Discu5.'iion on the motion for consideration of the Bill moved by 
Shri Manmohan Singh and amendments moved on the 10th Sep-
tember, 1991. continued. 

The following members took part in the debate:-
(1) Shri Mohan Singh 
(2) Prof. Rasa Singh Rawat 
(3) Shri Hannan Mollah 
(4) Shri K.V.R. Chowdari 

,,(5) Shri E. Ahmad 
_~'(6) Shri George Fernandes 

(7) Smt. Geeta Mukherjee 
(8) Shri Girdharilal Bhargava 
(9) Shri Nirmal Kanti Chatterjee 

Shri Manmohan Singh replied to the debate. 
All the amendments for circulation of the Bill for the purpose of 

eliciting opinion thereon. were negatived. 
The motion for consideration was adopted and c\ause-by-c\ause 

consideration of the Bill was taken up. 
Clauses 2 to 7 were adopted. 



s 
Clause 1. the Enaclinl Formula and the Lonl Title were allO 

adopted. 
The motion that the Bill be puscd was moved by .Shri Manmohan 

SinJb. 
The motion was adopted and the Bill was puscd. 

(2) The Special ProteetJoa Group (AIaeDdmeat) 8m, 19f1 
Time allotted : 2 Hrs. 
Time taken: 2 Hn. 44 Mts. 

The motion for consideratioa of the BiU was moved by 
Shri S.B. Chavan. 

An amendment for circulation of the Bill for the purpose of 
eliciting opinion thereon by the 9th December. 1991 was moved by 
Shri Girdharilal Bhargava. 
~ amendment for reference of tlae Bill to a Select Committee was 
moved by Shri George Fernandes. 

The following-members i-;)i part in the debate:-
(1) Shri Ram Naik 
(2) Shri M. Ramanna Rai 
(3) Shri George Fernandes 
(4) Shri Digvijay Sin&h 
(5) Bh. Vijay Kumar Raju 
(6) Prof. Rasa Singh Rawat 
(7) Shri Pawan Kumar Bansal 
(8) Shri Somnath Chatterjee 
(9) Shri Chitta Basu 

(10) Shri Ramashray Prasad Singh 
(11) Shri Ram ptasad Sin,h 
(12) Prof. Prem Kumar Dhumal 
(13) Shri Girdharylal Bhargava 

Shri S.B. Chavan replied to the debate. 
The amendment for circulation of the Bill for the purpose of 

eliciting opinion thereon. was negatived. 
The amendment for reference of the Bill to a Select Committee 

was also negatived. 



The motion for consideration was adopted and c1ause·by-c:lausc 
consideration of the Bill was taken up. 

Clauses 2 to 4 were adopted. as amended. 
Clause 1. the EnaClina Formula and the Lona Title were alao 

adopted. 
The motion that the Bill. as amended. be passed was moved by 

Shri S.B. Chavan. 
The motion was adopted and the Bill. as amended. was passed. 

8. Report of BulDns Advisory Committee 
Shri Saifuddin Choudhury presented the Fifth Report of Business 

Advisory Committee. 
9. Government BUI-Under Consideration 

{
Time al10tted 

The Finance (No.2) Bill. 1991 TIme taken : 
Balance: 

The motion for consideration of the Bill 
Shri Manmohan Singh. 

: 12 Hrs. 
1 Hr. SO Mls. 
10 Hrs. 10 Mts. 

was moved by 

The following members took part in the debate:-
(1) Shri Bhagwan Shanker Rawat 
(2) Dr. Debi Pros ad Pal 
(3) Shri Manjay Lal 
(4) Shri K. Muralecdharan 
(S) Shri Girdharilal Bhargava (Sp~~ch unfinished) 

The discussion was not concluded. 
8 P.M. 
(Lak Sabha adjourn~d tilill A.M. on Thursday, th~ 12th S~pt~mber, 

1991) 

MGIP(PLU)MRND-11S55LS-11*11. 

K.C. RASTOGI. 
Secrttary·G~,.eral. 



LOK SABHA 

BULLETIN-PART I 
[Bricf Record of Proceedings] 

Thursday. September 12. 1991/Bhadra 21. 1913 (Saka) 

No. 44 

11.01 A.M. 
1. Starred Questions 

Starred Question Nos. 795-799 were orally answered. Replies to 
Starred Question Nos. 801-814 wc::re laid on the Table. 
2. Vnstarred Questions 

Replies to Unstarred Question Nos. 6789-6840. 6842~92S. 
6927~984. 6984A and 6984B were laid on the Table. 
(Lok Sabha adjourned at 12.40 P.M. and rc·as!~emblcd at 1 P.M.) 
3. Papers laid on the Table 

The following papers were laid on the Tai.>le:-
(1) A copy of the Annual Report (Hindi and English versions) of 

the Narmada Control Authority for the year 1989·90 alongwith 
Audited Accounts. 

(2) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (1) above. 

(3) A statement (Hindi and English versions) (i) correcting the 
reply given on the 18th July. 1991 to Unstarred Qucstion No. 
354 by Shri V. Sobhanadreeswara Rao regarding Pulichintala 
Balancing Reservoir Project of Andhra Pradesh and (ii) giving 
reasons for delay in correcting the reply. 
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(4) A copy of the Notification No. U. 14011116()'89-Delhi (Hindi 
and English versions) published in Delhi Gazette dated the 4th 
September. 1991 making certain amendments to the Notifica-
tion No. U. 140U16(}89-Delhi dated the 6th January, 1990 
issued under section 490 of the Delhi Municipal Corporation 
Act. 1957. 

(5) A statement (Hindi and English versions) explaining reasons 
for not laying the Annual Reports and Audited Accounts of 
the Madhya Pradesh State Dairy Development Corporation 
Limited. Bhopal. for the years 1983-84 to 1989-90 within the 
stipulated period of nine months after the close of the 
Accounting year. 

(6) A copy of the Delhi Cooperative Societics (Second Amend-
mcnt) Rules. 1991 (Hindi and English versions) published in 
Notification No. F. 47157IKiHCoop. in Delhi Gazette dated 
the 19th August. 1991 under sub-section (3) of section 97 of the 
Delhi Cooperative SocieJics Act. 1972. 

(7) A copy of the Fertiliser (Control) (Third Amendment) Order. 
1991 (Hindi and English versions) published in Notification No. 
S.O. 530(E) in Gazette of India dated the 16th August. 1991. 
under sub-section (6) of section 3 of the Essential Commodities 
Act. 1955. 

(8) A copy each of the following papers (Hindi and English 
vcrsions) under section 619A of the Companies Act, 1956:-
(a) (i) Review by the Government on the working of the 

Kerala Agro Industries Corporation Limited. Trivan-
drum. for the year 1988-89. 

(ii) Annual Report of the Kerala Agro Industries Corpora-
tion Limited. Trivandrum. for the year 1988-89 along-
with Audited Accounts and comments of thc Comp-
troller and Auditor General thereon. 

(b) (i) Review by the Government on the working of the 
Uttar Pradesh State Alro Industrial Corporation 
Limited. Lueknow. for the year 198~-~. 

(ii) Annual Report of the Uttar Pradesh StGte Agro 
Industrial Corporation Limited. Lucknow. for the year 
1983-84 alongwith Audited Accounts and comments of 
the Comptroller and Auditor General thereon. 
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(9) Two statements (Hindi and English versions) showing rca.~ons 
for delay in laying the papers mentioned at (8) above. 

4. Messages From RaJya Sabha 
Secretary-General reported the following messages from Rajya 

Sabha:-
(1) That at its sitting held on the 4th September. 1991. Rajya 

Sabha concurred in the recommendation of Lok Sabha to 
nominate seven members from Rajya Sabha to associate with 
the Committee on Public Accounts of Lok Sabha for the term 
ending on the 30th April. 1992 and also communicated the 
names of following members of Rajya Sabha who had been 
elected to the said Committee:-

(1) Shri Vishvjit P. Singh 
(2) Shri H. HanumanthBppa 
(3) Shri R.K. Dhawan 
(4) Shri Ish Dutt Yadav 
(5) Shri J.P. JBvali 
(6) Shri Murasoli Maran 
(7) Shri Dipen Ghosh 

(2) That at its sitting held on the 4th September. 1991, Rajya 
Sabha concurred in the \ recommendation of Lok Saboa to 
nominate seven members from Rajya Sabha to associate with 
the Committee on Public Undertakings of Lok Sabha for the 
term ending on the 30th April, 1992 and also communicated 
the names of the following memlx:rs of Rajya Sabha who had 
been elected to the said Committee:-

(1) Shri Ashwani Kumar 
(2) Prof. Chandresh P. Thakur 
(3) Shri Syed Sibtey RI'~i 
(4) Shri Ajit P.K. Jogi 
(5) Shri Mohinder Singh Lather 
(6) Dr. G. Vijaya Mohan Reddy 
(7) Shrimati Kamla Sinha 

(3) That at its sitting held on the 4th September. 1991. Rajya 
Sabha adopted a motion to join the Committee of both the 
Houses on the Welfare of Scheduled Castes and Scheduled 
Tribes for the term ending on the 30th April. 1992. and had 
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elected the following members of Rajya Sabha to serve on the 
said Comittee. 

(1) Shri Chaturanan Mishra 
(2) Shri M. Vincent 
(3) Shri Radhakish~n Malviya 
(4) Shri S.K.T. Ramachandran 
(5) Shri Khyomo Lotha 
(6) Shri Rajubhai A. Parmar 
(7) Kumari Sushila Tiria . 
(8) Shri Anantray Devshanker Dave 
(9) Shri Sunil ·Basu Ray 

(10) Shri Anand Prakash Gautam 

5. Presentalion of Petition 

Shri K.P. Unnikrishnan presented a petition signed by Dr. P.S. 
Sahni. Orthopeadic Surgeon and Medico Social Worker and six 
others regarding need for an inquiry into the functioning of V.P. 
Chest Institute, Delhi. 

6. Motion Reaardln& Fifth Report of Business Advisory Committee 

Shri P.R. Kumaramangalam moved the following motion:-

"That this House do agree with the Fifth Report of the Business 
Advi$ory Committee presented to the House on the 11 th 
September, 1991." 

The motion was adopted. 

~Government Bills-Introduced 

(1) The Cancellation of General Elections in Punjab Bill, 1991 
The motion for leave to introduce the Bill moved by ·Shri K. 
Vijaya Bhaskara Reddy was opposed. On the motion the 
House divided. Ayes -81; Noes -49. The motion was accord-
ingly adopted and the Bill was introduced. 

~ The Pre-Natal Diagnostic Techniques (Regulation and Preven-V '''I tion of Misuse) Bill. 1991. 

-Subject to c:orrection 



8. Matten Under Rule 377 
, .. ....-/ (1) Shri Vilas Muttemwar raised a matter regarding need to take 

measures to cope with thc growing activities of' naxalites. 

v"/ (2) Shri C.P. Mudalagiriyappa raised a matter regarding need to 
clear the project for rch,bilitation of victims of the practice of 
Devadasi and provide them succour. 

~./ (3) Shri A. Sai Pratap raised a matter regarding need to clear 
irrigation projects of Andhra Pradesh . 

.... (4) Shri Raj\teM Singh raiscd a matter regarding need to set up 
,../ sugar mills at Faridpur-Anwala and Vinawar-Dattaganj. Uttar 

Pradesh. 

/'/ (5) Shri Bandaru Dartatrey a raised a matter regarding need to 
complete the survcyed railway lines in Andhra Pradesh urgcntly. 

V (6) Dr. Girja Devi raised a matter regarding need to construct a 
bridge on Manghi-Ballia Road. between Uttar Pradesh and Bihar. 

(7) Shri Sanat Kumar Mandai raised a matter regarding need to 
provide financial as.o;istance to Bakreswar and Kolaghat thermal 
power projects. 

, (8) Shri R. leevarathinam raised a matter regarding need to 
V" provide financial assistance to the Government of Tamil Nadu for 

sinking giant borewells to solve the drinking water problem. 

V'(9) Shri Narul Islam raised a matter regarding need to establish 
centrally sponsorcd medical college. regional Engineering College or 

. Uyeither at Goalpara or Dhubri in assam. 
~ "'-cf."" Government Bill-Under Consideration 

The Finance (No.2) Bill. 1991 Time allotted 
Time taken 
Balance 

: 12 Hrs. 
: 5 Hrs. 50 Mts. 
: 6 Hrs. 10 Mis. 

Discussion on the motion for consideration of Ihe Bill movdd by Shri 
Manmohan Singh on the 11th September. 1991. continued. 

The following members took part in the debate:-

(1) Shri Girdharilal Bhargava 
(2) Shri Murli Deora 
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(3) Shri Terit Baron Topdar 
(4) Shri Magunta Subbarama Reddy 
(5) Shri Roshan Lal 
(6) Shri Bhogendra lha 
(7) Shri R. leevarathinam 
(8) Shri V. Sobhanadreeswara Rao 
(9) Shri Gumanmal Lodha 

(10) Shri Mohan Singh 
(11) Shri Prithviraj D. Chavan 
(12) Shri Ram Kapse (Speech unfinished) 

The discussion was not concluded. 
~Halr-an-Hour Discussion 

Shrimati Suseela Gopalan raised a discussion on the points arising 
out of the answer given by the Minister of Human Resource 
Development on August S. 1991 to Starred Question No. 291 
regarding National Commission for Women. 

Kum. Mamta Banerjee replied to the discussion. 
8.02 P.M. 
(Lok Sabha adjourned till 11 A.M. on Friday, the 13th September, 
1991) 

"From 5.S3 P.M. 10 6.57 P.M. 

MGIP(PLU)MRND-1S81LS-12.0IJ.IJ1. 

K. C. RASTOGI. 
Secretary-General. 



LOK SABHA 

BULLETIN-PART ( 
[Brief Record of Proceedings] 

Friday, September 13, 1991/Bhadra 22, 1913 (Saka) 

No. 45 
11 A.M. 
1. Starred Questions 

Starred Question Nos.' 815, 816, 819, 820 and 822 were orally 
answered. Replies to Starred Question Nos. 817, 818, 821, 823-836 
were laid on the Tablc. 
2. Unslarred QuestioDS 

Replies to Unstarred Question Nos. 6985-7163 were laid on the 
Table. 
3. Papen laid OD the Table 

The foUowina papers were laid on the Tablc:-
(1) A copy of the Cout Guard Director·General Recruitment 

Rules. 1990 (Hindi and Enalish versions) published in Notifica· 
tion No. S.R.O. 69 in Gazette of India dated the 23rd March. 
1991 under sub-section (3) of section 123 of the Coast Guard 
Act, 1978. 

(2) (i) A copy of the Annual Report (Hindi and English versions) 
of thc Himalayan Mountaineering Institute, Darjeeling. for 
the year 1989-90. 

(ii) A copy of the Annual Accounts (Hindi and English ver-
sions) of the Himalayan MQuntaineering Institute. D3rjec. , 
lina, for the year 1989·90 together with Audit Rcport 
the~on. 

(iii) A copy of the Review (Hindi and Enalish versions) by the 
Government on tbe workina'of the Himalayan Mountaineer-
in, IlIIlitllte, Darjceling. for tbe year 1989.1JO. 

1 



2 • (3) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (2) above. 

(4) (i) A copy of the Annual Report (Hindi and English versions) 
of the Nehru Institute of Mountaineering. Uttarkashi. for 
the year 1989-90. 

(ii) A copy of the Annual Accounts (Hindi and English ver-
sions) of the Nehru Institute of Mountaineering. Uttarkashi. 
for the year 1989-90 together with Audit Report thereon. 

(iii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Nehru Institute of 
Mountaineering. Uttarkashi. for the year 1989-90. 

(5) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (4) above. 

(6) A copy of the Railway Passengers (Cancellation of Tickets and 
Refund of Fares) Amendment Rules. 1991 (Hindi and English 
versions) published in Notification No. G.S.R. SS1(E) in 
Gazette of India dated the 29th August. 1991 under section 199 
of the Railways Act. 1989. 

(7) (i) A copy of the Annual Report (Hindi and English versions) 
of the All India Handloom Fabrics Marketing Co-operative 
Society Limited. Delhi. for the year 1989-90 alongwith 
Audited Accounts. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the All India Handloom 
Fabrics Marketing Co-operative Society Limited, Delhi, 
for the year 1989-90. 

(8) A statement (Hindi and English versions) showing reasons for 
delay in laying the papers mentioned at (7) above. 

(9) A copy each of .the following Notifications (Hindi and English 
versions) under sub-section (4) of section 19 of the Banking 
Companies (Acquisition and Transfer of Undertakings) Act, 
1970:-
(i) Amendments to the Canara Bank (Officers') Service 

(Amendment) Regulations. 1979 published in Notification 
No. PWPMI2929n1IRAO in Gazette of India dated the 
20th April. 1991. 
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(ii) Amendments to the Canara Bank (Officcrs') Service 
(Amendment) Regulations, 1979 published in Notification 
No. PWPMllS012171/RAO in Gazette of India dated the 
26th January, 1991. 

(iii) The Bank of Maharashtra Officers' Service Amendment 
Regulations, 1989 published in Notification No. Advt. III! 
IVIF.171V9O·91 in Gazette of India dated the lst Sep-
tember, 1990. 

(10) A copy of the Corporation Bank (Officers') Service (Amend· 
ment) Regulations, 1989 (Hindi and English versions) pub· 
lished in Notification No. HRD/G/588211010190 in Gazette 
of India dated the 20th April. 1991 under sub·section (4) of 
section 19 of the Banking Companies (Acquisition and Trans· 
fer of Undertakings) Act. 1980. 

(11) A copy of the following Notifications (Hindi and English 
versions) under sub·section (3) of section 48 of the Life 
Insurance Corporation Act. 1956:-
(i) The Life Insurancc Corporation of India Class III and 

Class IV Employees (Revision of tcrms and conditions of 
service) Amendment Rules. 1991 published in Notification 
No. G.S.R. 338(E) in Gazette of India dated the 11th 
July. 1991. 

(ii) The Life Insurance Corporation of India Class III Employ· 
ees (Special Allowance for passing Examination) Amend· 
ment Rules. 1991 published in Notification No. G.S.R. 
339(E) in Gazette of India dated the 11th Jull. 1991. 

(12) A copy of the Appropriation Aceounts of the Defence 
Services for the year 1989·90 (Hindi and English versions). 

(13) (i) A copy of the Annual Report (Hindi and English versions) 
of the Export·lmport Bank of India for the year 199()·91 
alongwith Auditcd Accounts under sub·section (5) of 
section 19 and sub·section (5) of section 24 of the Export· 
Import Bank of India Act. 1981. 

(ii) A copy of the Review (Hindi and English versions) by the 
Government on the working of the Expor!·lmpor! B;lI1k of 
India for the year 1990·91. 



4 

(14) A copy each of the following Notifications (Hindi and English 
versions) issued under section 3 of the Imports and Exports 
(Control) Act. 1947:-

(i) S.O. 183(E) published in Gazette of India dated the 14th 
March. 1991 making certain amendments in the (Import 
Trade Control) Order No .. 41190-93. dated the Sth 
October. 1990. 

(ii) S.O. 433(E) published in Gazette of India dated the 28th 
June, 1991 dirccting that the Import Trade Control Order 
No. IfC»-93 (Open Oeneral Licence No. 1190), dated 
the 30th March. 1990 shall remain further suspended upto 
the 31st July. 1991. 

(iii) S.O. 431(E) published ill Gazette of India dated the 28th 
June, 1991 directing that the Import Trade Control Order 
No. 3/9G-93 (Open General Licence No. 3/90). dated 
the 30th March. 1990 shall remain further suspended upto 
the 31st July. 1991. 

(iv) S.O. 432(E) published in Gazette of India dated the 28th 
June. 1991 directing that the Import Trade Control Order 
No. 7/90-93 (Open General Licence No. 7190). dated 
the 30th March. 1990 shall remain further suspended upto 
the 31st July. 1991. 

(v) S.O. 448(E) published in Gazette of India dated !he 4th 
July. 1991 directing that the Import Trade Control Order 
No. 1/9~93 (Open General Licence No. 11(0). dated 
the 30th March. 1990 shall be suspended for the remaining 
period of the Import and Export Policy. 1990-93. 

(vi) S.O. 449(E) published in Gazette of India dated the 4th 
July. 1991 making certain amendments in th~ Qpen Gen-
eral Licence No. 1190. dated the 30th March. 1990. 

(vii) S.O. 450(E) published in Gazette of Ir.dia dated the 4th 
July. 1991 directing that the Import Trade Control Order 
No. 3/90-93 (Open General Licence No. 3/(0). dated 
the 30th March. 1990 shall bc suspended for the remuining 
period of the Import and Export Policy. 199{~93. 



(viii) S.O. SS2(E) published in Gazette of India dated the 14th 
August. 1991 making certain amendments in the Import 
Trade Control Order No. 1/~93 (Open General 
Licence No. 1/90). d~ted the 30th March. 1990. 

(ix) S.O. S23(E) published in Gazette of India dated the 14th 
Aupst, 1991 makin, certain amendments in the Import 
Trade Control Order No. 7190-93. dated the 30th March, 
1990. 

(x). S.O. S24(E) published in Gazette of India dated the 14th 
August, 1991 making certain amendments in the Import 
Trade Control Order No. IS~3 (Opcn General 
Licence No. 15190). dated the 30th March. 1990. 

(xi) S.O. S25(E) published in Gaz~tte of India dated the 14th 
August. 1991 making certain amendments in the Import 
Trade Control Order No. 16/90-93. dated the 30th 
March. 1990. 

(xii) S.D. S31(E) published in Gazette of India dated the 16th 
August. 1991 making certain amendments in the Import 
Trade Control Order No. 16/~93. dated the 30th 
March. 1990. 

(xiii) S.D. 559(E) published in Gazette of India dated the 29th 
August. 1991 making certain amendments in the Import 
Trade Control Order No. 1100-93. (Open General 
Licence No. 1/90). dated the 30th March. 1990. 

(xiv) S.D. 560(E) published in Gazette of India dated the 29tb 
August. 1991 making certain amendments in the Import 
Trade Control Order No. 3/90-93. (Open General 
Licence No. 3/90). dated the 30th March. 1990. 

(15) A statement (Hindi and English versions) showing reasons for 
delay in laying the AMual Report (Volumc-II)- of the Export 
Inspection Council and Export Inspection Agencies for the 
year 1989-90. 

·The Annual Report (volume II) wu laid QII Ihe Table on 2).11·/"""1 



f4.Statement by Prime Mlalster 

~The Prime Minister made a statement on his recent visit to 
i Germany. 

. Matten Under Rule 377 
(1) Shri Palai K.M. Mathew raised a matter regarding need to 

waive off the loans given to small Cardamom growers. 
(2) Shri Sarat Chandra Pattanayak raised a maUer regarding need 

to set up special Development Board at Bolangir. 
(3) Shri Girdhari Lal Bhargava raised 8 matter regarding need to 

cxtend the bener.t of abolition of 'Lease System' to the 
Cooperative Housing Societies. 

(4) Shri Harin Pathak raised a matter regarding need to provide 
due share of natural gas to Ahmedabad city. 

(5) Dr. Asim Bala raised a matter regarding need to supply threads 
to weavers and powerloom and handlook workers at subsidised 
rates. particularly those in West Bengal. 

(6) Shri Chitta Basu raised a matter regarding need for comprehen-
sive review of Copyright Act. 1957 to extcnd copyright to 
Rabindra Nath Tagore's work. 

(7) Prof. (Smt.) Savithri Lakshmanan raised a matter regarding 
need to construct an over bridge at Chalakudy railway station. 

(Lok Sabh. adjourned at 1.16 P.M. and re-asscmblc lit 2.18 P.M.) 
6. Government Bill - Under Consldention 

The Finance (No.2) Bill. 1991 f Time allotted: 12 Hrs. 
l Time taken: 13 Hrs. 06 Mts. 

Discussion on the motion for consideration of the Bill moved by 
Shri Manmohan Singh on the 11th September. 1991. contined. 

The following members took part in the debate:-
(1) Prof. Ram Kapse 
(2) Shri Chinnasamy Srinivasan 
(3) Shri Sandipan Bhagwan Thorat 
(4) Shri Uddab Barman 
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(5) Shri Chitta Buu 
(6) Shri Chandulal Olandrakar. 

[The discussion on the Bill was held over at 3.30 P.M. and resumed 
at 6.02 P.M. after the disposal of Private Members' Business] 
7. Report or Busln.. AdvJsory Committee 

Shri P.R. Kumaramanaalam presented tbe Sixth Report of the 
Business Advisory Committee. 
8. Private Members' BUr.-lntroduced 

(1) The Constitution (Amendment) Bill. 1991 (lnsenion of new 
.nicJc 18A) by Shri SatyaaopaJ Mishra. 

(2) The Constitution (Amendment) Bill. 1991 (Substitution of new 
Schedule for Ei,hth Schedule) by Shri SatyalopaJ Mishra. 

(3) The Constitution (Amendment) Bill. 1991 (Am,ndm,nt 01 
articl,s 310 and 311) by Shri Satyalopal Milhn. 

(4) The Forelt Bill, 1991 by Shri Chandubhai Deshmukh. 
(5) The Constitution (Scheduled· Caltes) Order (Amendment) 

Bill. 1991 (Amtndmtnt 01 th, Schedule). by Shri Syed 
Shahabuddin. 

(6) The Aaricultural Worken (Minimum Wages and Welfare) 
Bill. 1991 by Shri Chan4ubbai Deshmukh. 

(7) The Reservation of Vacancici in Posts and Services (For 
Scheduled Castel and Scheduled Tribes) Bill. 1991 by Shri 
Chandubhai Deshmulch. 

(8) The High Court at Madras (Establishment of a permanent 
Bench at Madurai) Bill. 1991 by Shri A.O.S. Rambabu. 

(9) The Constitution (Amcndment) Bill. 1991 (Amendment of 
article 58 etc.). by Shri Mohan Singh. 

(10) The Consumer AIIociations (Repstralion) Bill. 1991 by 
Prof. Ram Kapsc. 

(11) The Compulsory Sterilisation Bill, 1991 by Shri Rameshwar 
Patidar. 

(12) The Constitution (Amendment) Bill. 1991. (Amendment of 
anicle 3S0A). by Sbri Syed Shahabuddin. 



(13) The Medical Termination of Prcpancy (Amendment) Bill. 
1991 (Amendment of sections 3 Ind 4). by Kum. Umabharti. 

(14) The One-Family One-Post (In Government Servicc) Bill. 1991 
by Shri C.P. Mudalapriyappa. 

(15) The Constitution (Amendment) Bill. 1991 (Amendment 0/ 
article 371). by Shri Uttamrao Patil. 

(16) The Medical Termination of Prelllancy (Amendment) Bill. 
1991 (Amendment of sections 3 and 4). by Shrimali Sumilra 
Mahajan. 

(17) The Indian Penal Code (Amendment) Bill. 1991 (Amendment 
of stetion 376). by Shri Kashiram Rana. 

(18) The Compulsory Military Training Bill. 1991 by Shri C.P. 
Mudalagiriyappa. 

(19) The Welfare of Handicapped. Disabled . and Mentally 
Retarded Persons Bill. 1991 by Shri C.P. MudaJagiriyappa. 

(20) The Compulsory Registration of Marriages Bill. 1991 by Shri 
C.P. Mudala&iriyappa. 

(21) The Collltitution (Amendment) Bill. 1991 (Instrtion of new 
articl, 488). by Shri Bbapan Shankar Rawat. 

(ll) The Narcotic Drup and Psychotropic Substances (Amend-
ment) Bill. 1991 (Amendment of section 2. tic.) by Dr. 
Laxminarayan Pandey. 

(23) The Constitution (Scheduled Tribes) Order (Amendment) Bill. 
1991 (Amendment of the Schedule), by Shri Uttamrao Patil. 

(24) The Forest (Conservation) Amendment Bill, 1991 (Amtnd-
ment of section 2. tic.), by Shri Rameshwar Petidnr. 

(25) The Human Resources (Utilisation) Bill. 1991 by Shri S.B. 
Sidna!. 

(26) The Youth Welfare Bill, 1991 by Shri S.B. Sidna!. 
(27) The National Child Welfare Board Bill. 1991 by Shri S.B. 

Sidnal. 
(28) The Restriction of Holidays in Public Offices Bill. 1991 by Shri 

S.B. Sidna!. 



(29) The Rehabilitation of Dependcnts of Victims of Terrorism 
Bill. 1991. by Prof. K.V. Thomas. 

(30) The Constitution (Amendment) Dill. 19lJl (Anr~lIdmtnt 0/ 
article 311). by Prof. K.V. Thomns. 

(31) The Code of Criminal Procedure (Amendment) Dill. 1991 
(Amt'ndmtnt of section 2. etc.). by SlIri R. Ramllsnmy. 

(32) The Consumer Protection (Amendment) Dill. 1991 (Amend-
me"t of section 2, ett'.). by Prof. Ram Kapsc. 

(33) The COllstitulion (Amendmcnt) Bill. 191)1 (Amtlldm~nt of 
article 370). by Kum. Umnbharti. 

-(34) The High Court at Bombay (Establishment of a permanent 
Bench at Pune) Bill. 1991 by Shri Anna Jushi. 

-(35) The High Court of Calcutta (Estnblishment of I permanent 
Beneh at Si\iguri) Bill. 19')1 by Shri Piyu, Tiruky. 

9. Private MMlber'. Dill-Withdrawn 
The Constitution (Amendment) Dill. 1\1')1 (/lumiem eJf lIew urticle 

19A). by Shri Chitto Bosu. 
Shri Chitin Basu concluded his speech on the motion for considera-

tion of the Dill moved by him on the 30th August. 1991. 
The following members took part in the debntc:-

(1) Shri Vijay Naval Patil 
(2) Prof. Prem Kumar Dhumnl 
(3) Shri Sribnllav Panigrahi 
(4) Shri Mohan Singh 
(5) Prof. K.V. Thomas 
(6) Shri Sudhir Giri 
(7) Dr. Laxmi Narayan Pandey 
(8) Shri K.D. Sultnnpuri 
(9) Shri Tej Narayan Sinah 

(10) Shri Dau Duyal Joshi 
(11) Shri M.M. JlIeub 
(12) Shri Ram Lal Rahi 

Shri Chitta Basu replied to the debate. 
The Bill was withdrawn by leave of the House. 

"AI S.S4 P.M. 
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10. Private Member's 801- Under Consideration 
Tht Employmtnt Guarantte Bill, /99/ by Shri Bhogendra Jh •. 
The motion for consideration of the Bill was moved by Shri 

Bhogcndra Jha. His specch was not concluded. 
The discussion was not concluded. 

11. Government Bill-Under Consideration 
The Financt (No.2) Bill, /991 

Further discussion on the motion for consideration of the Bill (Vidt 
para 6 abovt) was resumed. 

The following members took part in the debate:-
(7) Shri Inder Jit 
~ Shri H.D. Dcyegowda 

(9) Shri Mohan Rawle 
(10) Shri Amal Datta 
(11) Dr. Vasant Niwentti Pawar 
(12) Shri Kashi Ram Rana 
(13) Shri Yaima Singh Yumnam 
(14) Shri Sriballav Panigrahi 
(15) Shri Hari Kcwal Prasad 
(16) Prof. Prem Kumar Dhumal 
(17) Shri Oscar Fernandes 
(18) Shri Tej Narain Singh 
(19) Shri Peter G. Marbaniang 
(20) Dr. Laxmi Narayan Pandey 
~1) Shri Narain Singh Chaudhri 

"'-../(22) Shri George Fernandes 
(23) Shri K.P. Reddniah 
(24) Shri Nirmal Kanti Chatterjee 
(25) Shri Bheru Lal Mecna 
(26) Smt. Vasundhara Rajc 
(27) Shri Anna Joshi 
(28) Shri Ayub Khan 
(29) Shri Tarachnnd Khandclwnl 
(30) Shri Ran Nnik 
(31) Shri V. Krishna Rao 
(32) Shri Ramashray Prasad Singh 

• 
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Thc discussion was not c:oncluded. 
00.06 A.M. (14.9.91) 
(Lok Sabha adjour"ed ,UI II A.M. on SlIIurday. 'h~ 14,11 S~p'~nlh~r. 

1991) 

MGIP(PlU)MRNo-1~13.9.91 

K.C. RASTOGI. 
S~cN'lIry.G~n~l'(Il. 



LOX: SABRA 

BULLETIN-PART I 
[Brief Record of Proceedings) 

Saturday. September !4. 199I/Bhadra 23. 1913 (Saka) 

No. 46 
11 A.M. 
I. Papers laid on tbe Table 

The following papers were laid on the Table:-
(1) A copy each of the following papers (Hindi and English 

versions) under sub-section (1) of section 619A of thc 
Companies Act. 1956:-

(i) Review by the Government on the working of the Pawan 
Hans Limited. New Delhi. for the year 1986-87. 

(ii) Annual Report of the Pawan Hans Limited. Ncw Delhi. 
for the year 1986-87 alongwith Audited Accounts and 
comments of the Comptroller and Auditor General 
thereon. 

(2) A statement (Hindi and English versions) showing reason!l for 
delay in laying the papers mentioned at (1) above. 

(3) (i) A copy of the Annual Report (Hindi and English 
versions) of the National Airports Authority for the year 
1986-87 alongwith Audited Accounts under section 2S of 
the National Airports Authority Act. '1985. 

(ii) A copy of the ReYkw (Hindi and English venion!l) by 
the Government on the worldn, of the National Airports 
Authori~y for the year 1986-87. 

(4) A statement (Hindi and English vcnions) showing reasons for 
delay in laying the papers mcntioned at (3) above. 

1 
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(5) A statement (Hindi and En.lilh versions) (i) c:orrectin. the 
reply given on the lOtb April, 1990 to Unatarfed Question 
No. 4298 by Shri Saifuddin Cbaudhury, M.P. re •• din. Bi-
Annual Medical Examination of Indian Air HOIteucs and (ii) 
the reuons for delay in c:orrec:tina the reply. 

(6) A copy eacb of tbe foUowin, papen (Hindi and Enalish 
versions) under sub-section (1) of lemon 619 of the Companies 
Act, 1956:-

(i) Review by tbe Government on the workin. of the 
Vayudoot Limited, ·New Delhi, for the year 1987-88. 

(ii) Annual Report of tbe Vayudoot Limited, New Delhi for 
the year 1987-88 alonpith Audited Accounts and 
comments of tbe Comptroller and Auditor General 
thereon. 

(7) A statement (Hindi and EnJlish versions) showin, realOns for 
delay in laying the papers mentioned at (6) above. 

(8) A copy of the Report (Hindi and EnJlish versions) of the 
Comptroller and Auditor General of India for the year ended 
the 31st March, i990 (No. 11 of 1991}-Union Government 
(Other Autonomous Bodies) under article 151(1) of the 
Constitution. 

2. Messa .. from RaJy. Sabba 
Secretary-General reported the followinl messaaes from Rajya 

Sabha:- . 
(1) That at its sittinl held on the 12th September, 1'.191, Rajya 

Sabha asrced without any amencbnent to the Plaeel of Worship 
(Special Provisions) Bill, 1991, paued by Lok Sabha on the 
10th September, 1991. 

(2) That Rajya Sabha bad no recommendations to make 10 Lok 
Sabha in reprd to the Central Exc:iles and Customs Laws 
(Amendment) Bill, 1991, pUled by Lok Sabha on the 10th 
September, 1991. 

3. Motloa Repr ..... SIDb Report 01 .... _ Ad.tIaQ eo.uatttee 
Shri P.R. Kum.ramanplam .moved the follGwin. motion:-

"That this House do aaree with the Sixth Report of the Business 
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Advisory' Committee presented to the House on the 13th 
September, 1991." 

The motion was adopted. 
4. GoverDDleDt BID-Palled 
Th~ F;nlln~ (No.2) Bill, 1991 r Time allotted: 12 Hrs. 

l Time Taken : 15 Hrs. 55 'Mts. 
Shri Manmohan Singh replied to the debate on the motion for 

consideration of the Bill moved by him on the 11th September, 1991. 
The motion for consideration was adopted and Clause-by Clause 

consideration of the Bill was taken "Up. 
Clauses 2 to 6 were adopted. 
Clause 7 was adopted, as amended. 
Clause 8 was adopted. 
Clause 9 was adopted, as amended. 
Clause 10 was adopted. 
Clause 11 was adopted, as amended. 
Clauses 12 to 14 were adopted. 
Clause IS was adopted, as amended. 
Clauses 16 to 27 were adopted. 
Clauses 28 to 30 were adopted, as amended. 
Clause 31 was adopted. 
Clause 32 was adopted, as amended. 
Shri Manmohan Singh moved the following motion under Rule 

388:-
"That this House do suspend clause (i) of rule 80 of the Rules of 

Procedure and Conduct of Business in Lok Sabha in so far as it 
requires that an amendment shall be within the scope of the Bill 
and relevant to the subject matter of the elause to whieh it 
relates, in its application to Government amendment No. 62 to 
the Finance (No.2) Bill, 1991 and that this amendment may be 
allowed to be moved." 

The motion was adopted. 
An amendment for insertion of New Clause 32A was adopted. 
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New Clause 32A was added to the Bill. 
Clause 33 was adopted, as amended. 
Clauses 34 to 50 were adopted. 
Clauses 51 and 52 were adopted, as amended. 
Clause 53 was adopted. 
Clause 54 was adopted, as amended. 
Clause 55 was adopted. 
Shri Manmohan Singh moved the following motion under Rule 

388:-
"That !~is House do suspend clause (i) of rule 80 of the Rules of 

Procedure and Conduct of Business in Lok Sabha in so far as it 
requires that an amendment shall be within the scope of the Bill 
and relevant to the subject matter of the clause to which it 
relates, in its application to Oovemment amendment No. 68 to 
the Finance (No.2) Bill, 1991 and that this amendment may be 
allowed to be moved." 

The motion was adopted. 
An amendment for inseration of New Clause 55A was adopted. 
Ncw Clause 55A was added to the Bill. 
Clauses 56 to 58 were adopted. 
Clause 59 was adopted, as amended. 
Clauses 60 to 62 were adopted. 
Clauses 63 and 64 were adopted, as amended. 
Clauses 65 and 66 were adopted. 
Clauses 67 to 69 were adopted, as amended. 
Clauses 70 to 73 were adopted. 
Clauses 74 to 76 were adopted, as amended. 
Clauses 77 and 78 were adopted. 
Clause 79 was adopted, as argended. 
Clause 80 was adopted. 
Clause 81 was adopted, as amended. 
Clauses 82 to 87 were adopted. 
Clauses 88 and 89 were adopted, as amended. 
Clauses 90 and 91 were adopted. 
Clause 92 was adopted, as amended. 



s 
Clauses 93 to 107 were adopted. 

Shri Manmohan Singh moved the fOllowing motion under Rule 
388:-

"That this House do suspend clause (i) of rule 80 of the Rules of 
Procedure and Conduct of Businea in Lok Sabha in 10 far L" it 
requires that an amendment shaD be within the scope of the Bill 
and relevant to the subject matter of the clause to which it 
relates, in its application to Government amendment No. 8S to 
the Finance (No.2) Bill, 1991 and that this amendment may be 
allowed to be moved." 

The motion was adopted. 

An amendment to clause 108 was adopted. 

aause 108 was adopted, as amended. 
Clauses 109 to 111 were adopted. 
Clause 112 was adopted, as amended. 
Clauses 113 to 124 were adopted. 
The First, Second and Third Schedules were adopted. 
The Fourth Schedule was adopted, as amended. 
The Fifth Schedule was adopte d: 
Clause I, the Enacting Formula and the Long Title were also 

adopted. 

The motion that the Bill, as amended, by passed was moved by 
Shri Manmohan Singh. 

The following members took part in the debate:-
(1) Shri L.K. Advani 
(2) Shri Chandrajit Yadav 
(3l--Shri Nirmal Kanti Chatterjee 

'-(C)ftri Nathu Ram Mirdha 
(jBf Shri George Fernandes 

(6) Shri Bhogendra Jha 
(7) Shri Manmohan Sin'" 

The motion was adopted and the Bill, as amended, was passed. 

(Lolc SGbha tuljounted at 3.41 P.M. ""d re-tUlembled at 4.03 P.M.) 
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Shri Jaswant Singh concluded his speech on the following motion 
moved by him on the 6th September, 1991:-

"That this House, taking serious note of the collapse of the Bank 
of Credit and Commerce International (Overseas) Ltd. 
(BCCI) expresses its concern about various reports of misuse 
of funds by this bank, inclusive of concerning of stocks of 
Indian Companies and recommends the immediate 
announcement of norms of conduct by the public financial 
institutions and the establishment of Joint Parliamentary 
Committee of enquiry in the matter." 

Four amendments were moved by Sarvashri George Fernandes and 
Chhitubhai Gamit. 

The following members took part in the debate:-
(1) Shri Digvijay Singh 
.(2) Shri George Fernandes 
(3) Shri Somnatll Chatterjee 
(4) Shri Vijay N., Patil 
(5) Shri Cbhitubhai Gamit 
(6) Shri Bh. Vijay Kumar Raju 
(7) Shri Manmohan Singh 

Shri Jaswant Singh replied to the debate. 
Three 'amendments moved by Shri George Fernandes were 

negatived. 
The amendment moved by Shri Chhitubhai Gamit was withdrawn 

by leave of the House. 
T)Je motion was withdrawn by leave of the House. 

-.... /The Jammu and Kashmir Budpt-1991-91 
Discussion on the following items of Business were taken up 

together:-
(1) General discussion on the Budget for the State of Jammu and 

Kashmir for 1991·92 
z (2) Demands for Grants Nos. 1 to 27 in respect of Jammu and 

Kashmir for 1991-92. 

.. 
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The following members took part in the combined dcbate:-

(1) Prof. Prem Kumar Dhumal 
(2) Shri Ayub Khan 
(3) Smt. Suseela Gopalan 
(4) JIh1 Sriballav Panigrahi 

,-.J$r Shri George Fernandes 
(6) Shri Madan Lal Khurana 
(7) Shri K. D. Sultanpuri 
(8) Shri TejNarayan Singh 
(9) Shri Dau Dayal Joshi 

(10) Shri A. Charles 
(11) Shri Inder Jit 
(12) Shri Ramashray Pruad Singh 

Shri Shantaram Potdukhe replied to the debate. 

All the Demands for Grants on Account No. 1 to 27 (both 
Revenue Account and Capital Account) in respect of the Budget for 
the State of Jammu and Kuhmir fOI 1991-92 for the amounts shown 
under column 4 of the printed List of Demands for Grants on 
Account (Jammu and Kuhmir) for 1991-92. were voted in full. 

7. Government Bill-Introduced 

The Jammu and Kashmir Appropriation (No. J) Bill, 199; 
8. Government BIU-Paaecl 

The Jammu and Kashmir Appropriation (No.3) Bill, 1991 
The motion for consideration moved by Shri Shantaram Potdukhe 

was adopted and clausc-by-elaulC consideration of the Bill wu taken 
up. 

Clauses 2. 3 and the Schedule were adopted. 

Clause 1. the Enactinl Formula and the Long Title were also 
adopted. 

The motion that the Bill be puscd wu moved by Shri Shantaram 
Potdukfle. 

The motion wu adopted and the BiU wu passed. 



9. Go" ...... at Blll-Paad 
The Voluntary Deposits (Immunities and Exemptions) Bi/l, 1991 
The motion for consideration of the Bill was moved by Shri 

Manmohan Singh. 
Three amendments for circulation of the Bill for the purpose of 

eliciting opinion thereon were moved by Sarvashri Dau Dayal 
Joshi, Bhapan Shankar Rawat and Girdharilal Bhargava. 

The following members took part in the debate:-
(1) Shri Bhapan Shankar Rawat 
(2) Shri Vilas Muttemwar 
(3) Shri Bhogendra Jha 
(4) Shri Girdharilal Bhargava 
(5) Shri Dau Dayal Joshi 
(6) Shri Sudhir Girl 

Shri Manmohan Singh replied to the debate. 
Three amendments for circulation of the Bill for the purpose of 

eliciting opinion thereon moved by Sarvashri Dau Dayal Joshi. 
Bhapan Shankar Rawat and Girdbarilal Bhargava were 
negatived. 

The motion for considention was adopted and clause-by-c1ause 
consideration of the Bill was taken up. 

Clauses 2 to 5 were adopted. 
Clause I, the Enacting Formula, the Preamble and fhe Long 

Title were also adopted. 
The motion that the Bill be puaed was moved by Shri 

Manmohan Singh. 
The motion was adopted and the Bill was pUled. 

to. Matten Uad.. Rule 377 
(1). Shri A. Charles raised a matter regarding need to recognise 

medical degrees aw,.rded 10 Indian students by Nileria. 
(2) Sbri Kbelan Ram Jancde raised a matter re.arding _need to 

declare Bilupur (Madhya Pradelh) University a Central 
Universi'Y . 
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(3) Shri Prithviraj D. Chavan raised a matter regarding need to 
bring Poona-Miraj-Kolhapur railway section under Central Zone. 

(4) Shri Bhagwan Shankar Rawat raised a matter rgarding need to 
provide adequate financial assistance to the Government of Uttar 
Pradesh to enable it to raise per capita income upto that of national 
level. 

(5) Shri Satyendra Nath Brohmo Chaudhury raised a matter 
regarding need for a 5eparate State of Bodoland. 
()(q3 A.M. (15-9-1991) 
(Lok Sabha adjourntd till 11 A.M. on Mondoy, tht 16th Stpttmbtr, 

1991) 

K. C. RASTOGI. 
Stcntllry-Ge"tral. 

MGIp(PW)MRND-1t1i211L&-14-H1. 



LOK SABRA 

BULLETIN-PART I 
(Brief Record of Proccedinp) 

Monday, September 16, 1991lBhadra 25, 1913 (Saka) 

No. 47 
11 A.M. 
1. Plpen Laid on the Table 

The following papers were laid on the Table:-
(1) A statement (Hindi and English versions) (i) corrcctin. the 

reply given on the 7th August, 1991 to Unstaned Question No. 1996 
by Dr. Parshuram Ganpar reaarding Expenditure on Rural 
Development Schemes; and (ii) the reasons for delay in correcting 
the reply. 

(2) A statement (Hindi and Enatish versions) (i) correctin, the 
reply given on the 7th A~gust, 1991 to Unstarred Question No. 1997 
by Sarvashri Kamla Mishrl Madhukar, Yashwantrao Patil and Nawal 
Kishore Rai regarding sugar factories; and (ii) the reasons for delay 
in correcting the reply. 

(3) (i) A copy of the Annual Report (Hindi and Enalish versions) 
of the Central Social Welfare Board, New Delhi for the 
year 1989-90 alona with Audited Accounts. 

, 
(ii) A copy of the Review (Hindi and Enpilh versions) by the 

Government on the working of the Central Social Welfare 
Board, New Delhi, for the year 1989-90. 

(4) A statement (Hindi and EnJlish versions) showin. reasons for 
delay in laying the papers mentioned at (3) above. 

(S) A cory each of the followin, statements (Hindi and Enalish 
versions) showin, the action talten by the Government on vlriOUS 

1 
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assurances, promises and undertakings liven by thc Ministen durin, 
the various sessions of Lok Sabhr:-

(i) Statement No. XXVII - Seventh Session, 1986 
(ii) Statement No. XXV - Ninth Scssion, 1987 
(Iii) Statement No. XXIII - Tenth Session, 1988 Eighth 

Lok Sabha 
- Eleventh Session, 1988 (iv) Statement No. XIX 

(v) Statement No. XVI 
(vi) Statement No. XV 
(vii) Statement No. XII 

(viii) Statement No. X 
(ix) Statement No. IX 

(x) Statement No. V 
(xi) Statement No. III 

(xii) Statement No. II 
(xiii) Statement No. I 

- Twelfth Se5.lIion, 1988 
- Thirteenth Session, 198 
- Fourteenth Session, 1989 
- First Session, 1989 
_ Second Session, 1990 Ninth Lok 

Sabha 
- Third Session, 1990 
- Sixth Session, 1991 
- Seventh Sellion, 1991 
- First SeMion, 1991 1 Tenth Lok 

J Sabha 
(,)A copy of the Industrial Development Bank of India General 
Regulations (Amendmcnt) Rcgulations, 1991 (Hindi and English 
vcrsions) publishcd in Notification No. 473S/Lcgal-2 in Gazette of 
India dated the 24th June, 1991, under sub-section (4) of scction 37 
of the In du.lltrial Dcvelopment Bank of India Act, 1964. 

(7) (i) A copy of the Annual Report (Hindi and English versions) 
of thc Small Industries Development Bank of India for the 
year 1990-91 alongwith Audited Accounts under sub-section 
(5) of section 30 of the Small Industries Development Bank 
of India Act, 1989. 

(ii) A copy of the Review (Hindi and English venions) by the 
Government on the working of the Small Industries 
Development Bank of India for the year 1990-91. 

(8) (i) A copy of the Annuai r-_c~ ... )ri (Hindi and English versions) 
of the Industrial Devl:. '. ,_,~,; Eank of India together --. 
Audited Accounts of ,j',(- ,."'r.cru! fund for the year 1990-91 
under sub-section (5) ~)f ,~::: i:m HI and sub-!lection (5) of 
section 23 of the Industrial DCVCh)pmcnt Bank of India Act, 
1964. 
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(il) A copy of the Review (Hindi and En,lilh versionl) by 
the Govemment on the worldn, of the Industrial 
Development Bank of India for the year 1990·91. 

(9) (i) A copy of the Annual Report (Hindi and En,lilh 
venlonl) of the Industrial Reconltructlon Bank of India 
for the year 1990-91 alonplth Audited Account, under 
lub-section (5) of section 29 and lub-section (5) of 
lection 34 of the Industrial Reconstruction Bank of India 
Act, 1984. 

(ii) A copy of the Review (Hindi and En,lilh version I) by 
the Govemment on the workin, of the Indultrial Recons· 
truction Bank of India for the year 1990-91. 

(10) A copy of the ConlOUdated Report (Hindi and En,lish 
venions) on the workin, of the Public Sector Banks for the 
year ended the 31st March, 1990. 

(11) A copy of the Notification No. S.O. SSl{E) (Hindi and 
English venions) published in Ouette of India dated the 
27th AU,UI', 1991 notifyin, the rate of intcrelt for the year 
1991·92 for lubscriptions made to the Publie Provident Fund 
and balance at the credit of the lubsc:ribcn at the rate of 
twelvc per "rat ,., tlltraum iaued under lCetion S of the 
Public Provident Fund Act, 1968. 

(12) (i) A copy of the Annual Report (Hindi and En,lish 
venions) of the New Delhi Tuberculosil Centre, New 
Delhi, for the year 1989 alonpith Audited Accounts. 

(ii) A copy of the Review (Hindi and En,lilh vcrsions) by 
the Oovernment on the workln, of the New Deihl 
Tuberculosis Centre, New Delhi, for the ycar 1989. 

(13) A Itatcment (Hindi and En,lilh vcnlons) showing reasons 
for dclay In layln, the papen mentioned at (12) above. 

(14) (i) A copy of the Annual Report (Hindi and En,lish 
venions) of the Oujant Cancer and Research Institute, 
Ahmedabad, for the year 1989·90. 

(ii) A copy of the Annual Aecountl (Hindi and Enalish 
versionl) of the Gujarat Cancer and Research Institute 
Ahmedabad, for the year 1989·90 toaethcr with Audit 
Report thereon. 
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(iii) A copy of the Review (Hindi and Enllish versions) by 
the Government on the working of the Gujarat Cancer 
and Research Institute. Ahmedabad. for the year 
1989-90. 

(15) A statement (Hindi and English versions) showin, reasons 
for delay in laying the papers mentioned at (14) above. 

(16) A copy of the Annual Accounts- (Hindi and English 
versions) of the Council for Research in Ayurveda and 
Siddha for the year 1989-90 together with Audit Report 
thereon. 

(17) (i) A copy of the Annual Report (Hindi and English 
versions) of the Central Council for the Research in 
Unani Medicine. New Delhi. for the year 1989-90 along 
with Audited Accounts. 

(ii) A copy of the Reviev.- (Hindi and English versions) by 
the Government on the working of the Central Council 
for Research in Unani Medicine. New Delhi. for the year 
1989-90. 

(18) A statement (Hindi and English versions) showing reasons 
for delay in laying the papers mentioned at (17) above. 

(19) (i) A copy of the Annual Report (Hindi and English 
versions) of the Indian Council of Medical Research, 
New Delhi. for the year 1989-90. 

(ii) A copy of the Annual Accounts (Hindi and English 
versions) of the Indian Council of Medical Rcscarch. 
New Delhi. for the year 1989-90 together with Audit 
Report thereon. 

(iii) A copy of the Review (Hindi and En,lish versions) by 
the Government on the working of the Indian Council of 
Medical Research. New Delhi. for the year 1989-90. 

(20) A statement (Hindi and English versions) showinl reasons 
for delay in laying the papers mentioned at (19)' above. 

(21) (i) A copy of the Annual Report (Hindi .and English 
versions) of the Mahatma Gandhi Institute of Medical 
Sciences and Kasturba Hospital. Scvasram, for the year 
1988-89. 

-n.e AIIII ... 1 Report and ...... were laid on the Table nn the 26th Aupllt. 1991. 
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(ii) A copy of the Annual Accounts (Hindi and En,lish 

versions) of the. Mahatma Gandhi Institute of Medical 
Sciences and Kasturba Hospital. ScvaJram. for the year 
1988·89 tOlether with Audit Repon thereon. 

(iii) A copy of the Review (Hindi and English versions) by 
the Government on the work in, of the Mahatma Gandhi 
Institute of Medical Scienees and Kasturba Hospital. 
Sevar,ram. for the year 1988-89. 

(22) A statement (Hindi and En,lish versions) showin, reasons 
for delay in layin, the papers mentioned at (21) above. 

(23) (i) A copy of the Annual Report (Hindi and Englillh 
versions) of the Mahatma GandHi Institute of Medical 
Sciences and Kasturba Hospital. Seva,ram, for the year 
1989·90. 

(ii) A copy of the Annual Accountll (Hindi and English 
versions) of the Mahatma Gandhi Institute of Medical 
Sciences and Kasturba Hospital. SevaJram. for the year 
1989-90 toacth'er with Audit Repon thereon. 

(iii) A copy of the Review (Hindi and Enllish versions) by 
the Government on the work in, of the Mahatma Gandhi 
Institute of Medical Scienccs and Kasturba Hospital. 
Sevagram. for the year 1989-90. 

(24) A statement (Hindi and English vcrsions) showing reasons 
for delay in layin, the papers mentioned at (21) above. 

(25) A copy of the DrulS and Cosmetics (First Amendment) 
Rules, 1991 (Hindi and EnaJish versions) publillhed in 
Notification No. G.S.R. l1(E) in Gazette of India dated the 
7th January, 1991 under section 38 of the Drup and 
Cosmetics Act, 1940. 

(26) A copy of the Homocopathy (Post Graduate Dc,ree Course) 
M.D.(Hom.) Replations, 1989 (Hindi and English versions) 
published in NotifICation No. 12-18189-CCHI3392 in 
Gazette of India dated the 16th November. 1989 under lIub-
section (2) of section 33 of the Homoeopathy Central 
Council Act, 1973. 
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(%7) A Itatement (Hindi and Enpilh versionl) Ihowinl realOnl 
for delay in layinl the Notification mentioned at (2fi) ahove. 

(28) (i) A copy of the Annual Report (Hindi and Enllilh 
venionl) of the Medical Council of Indll for the year 
1989·90. 

(ii) A copy of the Annuli Accountl (Hindi and Enllilh 
venionl) of the Medical Council of India for the year 
1989·90 to,ether with Audit Report thereon. 

(iii) A copy of the Review (Hindi and En,lish verMonl) by 
the Government on the workin, of the Medical Council 
of India for the year 1989·90. 

(%9) A statement (Hindi and En,lilh versionl) Ihowin, realOns 
for delay in layin, the papen mentioned at (28) above. 

(30) A Itatement (Hindi and En,lish venions) (i) correctin, the 
reply ,iven on the 4th September. 1991 to Unstarred 
Question No. 5729 by Dr. Lal Bahadur Rawal fClardin, 
DoordarshlnlAIR Stations in Uttar Pradesh; and (ii) the 
realOnl for delay in correctin, the reply. 

2. M ...... From ReJ1a Sabha 
Secretary·General reported a mella,e from Rajya Sabha that Rajya 

Sabha had no recommendations to make to Lok Sabha in re,ard to 
the Remittances of Forei,n Exchan,e and Investment in Forci,n 
Bxchan,e Bonds (Immunities and Exemptionl) Bill. 1991. palled by 
Lok Sabha on the 11th September. 1991. 
3. PrtHIltadoD 01 p.dtlon 

Shri Anna JOIhl presented a petition li,ncd by Shri Sanjay 
Madanlal Dabi. relident of Shivaji Chowk. Daund. District Pune. 
Mahara.htra and others re,ardin, need for providin, a railway level 
crO .. inl at Daund. District pune. (Maharashtra). 
... Resoludonl 

Shri Mallikarjun moved the followin, resolutions:-
"(i) That this House do resolve that a Parliamentary COmmittee 

conliltin, of 12 members of this House. to be nominated by 
the Speaker, be appointed to rcview the rate of dividend which 
il at present payable by the Railway Undertaking to General 
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Revenue. as well as other ancillary matten in eonnection with 
the Railway Finance vi.·.·vi. tbe General Finance and mike 
recommcndationl thereon; 

(ii) That this House do recommend to RajYI Sabha to agree to 
asaociate 6 members from Rajya Sabha with the Parliamentary 
Committee to review the rate of dividend which is at present 
payable by the Railway Undertakin, to General Revenues IS 
well as other ancillary matters in connection with the Railway 
Finance vis-,-vis General Finance and malre recommendations 
thereon and to communicate the names of the members so 
appointed to this House." 

Both the Resolutions were adopted. 
5. Government BWa-lntroduced 

/'" 
(1) The Constitution (Seventy-second Amendmt:nt) Bill. 1991''''''''' 
The motion for leave to introduce the Bill moved by Shri G. 

Venkat Swamy was opposed. The motion was adopted and the Bill 
was introduced. .,-

(2) The Constitution (Seventy-third Amendment) Bill. 1991 ~ 
The motion for leave to introduce the Bill moved by Shrimati 

Sheila Kaul was opposed. The motion was adopted and the Bill was 
introduced. 
6. Government BUl-Motlon ./ for Retereac:e to Joint 

Committee-Adopted ~ 
The Pre-n.t,1 Di.postic Techniques (Regu/,tion ,nd Preven-
tion of Misuse) Bill. 1991 

The motion for reference of the Bill to a Ioint Committee was 
moved by Shri M.L. Fotcdar. 

The motion was adopted as followa:-
"That the Bill to provide for the replation of the UIC of pre-natal 

dia,nostic techniques for the purpoIC of dctcctin. Fnctic or 
metabolic disorders or chromosomal abnormalities or certain conleni. 
tal malformations of sex·linked dillorders and for the prevention of 
the misuse of sueb technique. for the purpose of pre·natal sex 
determination leadin, to female foeticide; and for matters connected 
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therewith or incidental thereto, be referred to a Joint Cmmittcc of 
the Houses consisting of 22 members, 15 from this Houlle, namcly:-

(1) Smt. Oil Kumari Bhandari 
(2) Smt. Malini Bhattacharaya 
(3) Smt. Saroj Dubey 
(4) Smt. Girija Devi 
(5) Dr. Viswanatham Kanithi 
(6) Smt. Sumitra Mahajan 
(7) Sh. K.R. Narayanan 
(8) Dr. Kartikeswar Patra 
(9) Dr. Vuant Niwenti Pawar 

(10) Dr. Mahavirsinh Harisinhji Gohil 
(11) Smt. Geeta Mukherjee 
(12) Dr. (Smt.) K.S. Soundaram 
(13) Smt. O.K. Tharadevi Siddartha 
(14) Kumari Uma Bharati 
(15) Kumari Vimla Verma 

and 7 from Rajya Sabha; 
that in order to constitute a sitting of the Joint Committee the 

quorum shall be one-third of the total number of members of the 
Joint Committee; 

that the Committee shall make a report to this House by the last 
day of the first week of the Budget session, 1992; 

that in other respects the Rules of Procedure of this House relating 
to Parliamentary Committees shall apply with such variations and 
modifications u the Speaker may make; and 

that this House do recommend to Rajya Sabha that Rajya Sabha 
do join the said Joint Committee and communicate to this House the 
names of 7 members to be appointed by Rajya Sabha to the Joint 
Committee." 
7. Government BlU-Pused 

Tbe Wild Life (Protection 
Amendment Bill, 1991, as pas-
sed by Rajya Sabba. 

f Time Allc.tted : 1'h hr •. 

l Time taken : 2 hrl. 10 mts. 
The motion for coaudetation of tbe Bill wu moved by Shri Kamal 

Nath. 
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The following members took part in the debate:-
(1) Sbri Rasa Singh Rawat 
(2) Shri Leeta Umbrey 
(3) Shri Syed Shahabuddin 
(4) Shri C.M.C. BaJa Yogi 
(5) Shri Sukhendu Khan 
(6) Shri Vijay Kumar Yadav 
(7) Smt. Vasundhara Raje 
(8) Shri Sriballav Panigrahi 
(9) Shri Bolin Kuli 

(10) Shri Ayub Khan 
(11) Shri Vijay N. Patil 
(12) Smt. Girija Devi 
(13) Dr. Asim BaJa 
(14) Shri Gopi Nath Gajapathi 
(15) Shri Mohan LaJ Jhiknm 
Shri Kamal Nath replied to the debate. 
The motion for consideration was adopted and clause-by-clause 

consideration of the Bill was taken up. 
aauses 2 to 52 were adopted. 
Clause 1. the Enacting Formula and the Long Title were aIJo 

adopted. 
The motion that the Bill be paued was moved by Shri Kamal 

Nath. 
The motion was adopted and the Bill was paued. 

*S. StatemeDt by MlDliter 
The Minister of Home Affairs made a statement regardin, induc-

tion of Army in aid to Civil authorities in certain districts of ADam. 
* *9. eoyenuaeDt BIII-PuIed 

The C.ncellation of Gene""· EIcctiotu in Punjab Bill. 1991 
The motion for considentioD of tho Bill was moved by 

Shri K. Vijaya Bhaskara Reddy. 

• At 5 P.M . .. ~ ...... 
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After combined discussion as indicated in para 10 below, the 
motion for consideration was adopted and clause-by-clause considera-
tion of the Bill wu taken up. 

Clause 2 was adopted. 
Clause 1, the Enacting Formula and the Long Title were also 

adopted. 
The motion that the Bill be passed was moved by Shri P.R. 

Kumaramangalam. 
The following members took- part in the debate:-
(1) Shri Bhogendra Jha 
(2) Dr. Kartikeswar Patra 

The motion was adopted and the Bill wu passed. 
"10. The Punjab Budpt-1991-92 

The following items were taken up together:-
(1) General Discussion on the Budget for the State of Punjab for 

1991-92 
(2) Demands for Grants on Account Nos. 1 to 30 in respect of the 

Budget for the State of Punjab for 1991-92. 
The following members took part in the combined debate vide 

paras 9 and 10 above:-
(1) Shri Madan Lal Khurana 
(2) Shri Pawan Kumar Bansal 
(3) s)rfi Chandra Shekhar 

'{4VShri George Fernandes 
(5) Shri K.D. Sultanpori 
(6) Shri Saifuddin Choudhury 
(7) Prof. Prem Kumar Dhumal 
(8) Shri Bhogendra Jba 
(9) Shri K.P. Reddaiah 

··DiIcuued ... tler 



(10) Shri Anna Joshi 

(11) Shri Chitta Buu 
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Shri Shantaram Potdukhe replie~ to the debate on -the Punjab 
Budget. 

Shri P.R. Kumaramansalam replied to the debate -on the motion 
for considration of the Bill. 

All the Demands for Grants on Account Nos. 1 to 30 (both 
Revenue Account and Capital Account) in respect of the Budget for 
the State of Punjab for 1991-92 for the amounts shown under column 
3 of the printed list of Demands for Grants on Account (punjab) for 
1991-92, were voted in full. 

11. Government BUI-Introduced 

The Punjab Appropriation (Vote on Account) No.2 Bm, 1991. 

ll. Government BIU-Passed 

The Punjab Appropriation (Vote on Account) No.2 BIU, 1991 

The Motion for consideration moved by Shri Shantaram Potdukhe 
was adopted and c1ausc-by-clause consideration of the Bill was taken 
up. 

Clauses 2. 3 and the Schedule were adopted. 

Clause I, the Enacting Formula and the LonS Title were also 
adopted. 

The motion that the Bill be passed wu moved by Shri Shantaram 
Potdukhe. 

The motion was adopted and the Bill was passed. 

13. Matten Under Rule 377 

(1) Shri Sriballav Panisrahi raised a matter. resardin, need to look 
into the grievances of the worken of Orient Paper Mills at Brajraj 
Nasar in Orissa. 

(2) Shri Mankunm SocIi railed a matter reprdins need to provide 
compensation to the adivuis aDd othen killed by aualitcl in Bastar 
district of Madhya Pradesh. 
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(3) Shri Rajveer Singh raised a matter regarding need to oonstruct 
shades on railway platforms at Bareilly Junction (Uttar Pradesh). 

(4) Shri Naval Kishore Rai raised a matter regarding need to 
develop Sitamarhi as a tourist place of national importance. 

(5) Shri Hardhan Roy. raised a matter regarding need to ensure 
payment of family pension to the dependents of workers under 
Family Pension Schel1'e. 

(6) Prof. Savithri Lakshmanan raised a matter regarding need to 
open a branch Post Office at Kadupissery in Irinjelakuda. 

(7) Smt. Bhavana Chikhalia raised a matter regarding need for 
regular air service between Rajkot and Delhi. 

8.21 P.M. 

(Lok Sabha adjourMd till 11 A.M. on Tuesday, the 17th September, 
1991) 

In Bulletin Part-I dated 13 September, 1991-

Page 8, item 8(15), alter line 2-

K.C RASTOGI, 
Secretary-General. 

read ''The motion for leave to introduce the Bill moved by Shri 
Uttamrao Patil was opposed. The motion was adopted and the Bill 
was introduced. 
MGI,.CPW)MRN[)- H,S8LS- 1(.-9-91. 



LOI[ SABBA 

BULLETIN-PART I 
(Bricf Record of Pmceedinp) 

Tuesday, September 17, 1991lBhadra 26. 1913 (Saki) 

No .... 
1l..()2 A.M. 
1. Papen laid OD the Table 

The followin, papers were laid on the Table:-
(1) A copy each of the followin, papers (Hindi and En,lilh 

versions) under lub-aection (1) of section 619A of the Com· 
panics Act, 1956:-

(a) (i) Review by the Government on the working of the 
National Power Transmission Corporation Limited, New 
Delhi. for the year 1989·90. 

(ii) Annual Report of the National Power Transmi.uion 
Corporation Limited. New Delhi, for the year 1989·90 
alongwith Audited Accounts and comments of the Com-
ptroller and Auditor General thereon. 

(b) A statement (Hindi and En,lish versions) showing 
reasons for delay in layin, the papell mentioned at (a) 
above. 

(2) A copy of the Profit and Loss Account and Balance Sheet (on 
accrual basis) of the Department of Telecommunications. for 
the year 1989-90 (Hindi and English versions). 

(3) A copy each of the followin, papers (Hincti and English 
versions) under sub-aection (1) of section 619A of the C.om-
panies Act, 1956:-

(a) (i) Review by the Government on the working of the Indian 
Medicines Pharmaceutical Corporation Limited. Mohan. 
for the year 1989-90. 
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(ii) Annual Report of the Indian Medicines Pharmaceutical 
Corporation Limited, Mohan, for tbe year 1989-90 alon,-
witb Audited AClCOunll and comment. of the Comptroller 
and Auditor General thereon. 

(b) A .tatement (Hindi and EnaJilb venionl) .bowin, reuon. for 
dela)' in layin, tbe papen mentioned at (a) above. 

2. M ..... tram "",a Sabba 
Secretary-General reported the followinl me.a.el from Rajya 

Sabba:-
(i) nat at ita littinl beld on tbe 14tb September, 1991, Rajya 

S.bb. • ... eed witbout ..., amendment to tbe Special Protection 
Group (Amendment) Bill. 1991. paued b)' Lot Sabba on tbe 11tb 
September. 1991. 

(ii) That at ill littin, beld on die lOtb September, 1991, Rajy. 
Sabb. concurred in the recommendation of the Lok S.bha to elect 
five memben of the Rajy. Sabba to tbe Joint Committee on Officel 
of Profit and .110 communicated the names of the followin. memben 
of Rajya Sabba who bad been elected to the .. id Committee:-

(1) Sbri E. Balanandan 
(2) Shrim.ti Kailubpati 
(3) Sbri Som Pal 
(4) Sbri SantOlh Kum.r Sabu 
(5) Shri Subramanian Swamy 

-(iii) n.t at ill .ittin, held on tbe 17tb September. 1991, Raj)'a 
Sabha aped without any amendment to the Cancellation of General 
E1ectionl in Punjab Bill. 1991. pused by Lot Sabha on the 16th 
September. 1991. 
3. "-t to Bill 

(i) Secretary-General laid on the Table tbe Appropriation (No.4) 
Bill. 1991 puaed b)' the HollIeS of Parliament durin. the current 
lCIIion and auented to by tbe President. 

eAt 5.51 P.M. 



LOE SABRA 

BULLETIN-PART I 
(Brief Reami of Proceedlnp) 

Wednesday, September 18, 1991/Bhadra 27, 1913 (Saki) 

No." 
11.04 A.M. 
1. StahltOl'J ...... daa Adopted 

DiIc:u.ion on tbe followin. RelOlulion moved by Sbri S.B. 
Chlvan, on the 17tb September, 1991, continued:-

"Thlt this HoUle Ipproves tbe continuance ia force of tbe 
Proclamation dated the lltb May, 1987, in ~ of Punjab, 
issued uader article 356 of the Constitution by the President, 
for I further period of six months with effect from the 
11th November, 1991." 

The foUowin. members took pari in the dcbate:-
(1) S)if'Jawant Si ... h 
~bri GcolJe Fernandes 

(3) Sbri ladrljit Gupta 
(.) Sbri Ayub Kbaa 
(5) Sbri Cbaadnjit Ylday 
(6) Sbri Saifuddia Choudbury 
(7) Sbri Madaa LaI Khurana 
(8) Sbri Ram Vila Paw .. 
(9) Sbri Nania SiDP Chaudhri 

(10) Sbri A. AsboJtraj 
(11) Sbri Kodiktuail Surelh 
(12) Sbri Piyua T'1l'aky 
(13) Dr. KartikClWlr Patra 
(1.) Sbri P.C. Thoma 
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(15) Shri Bholendra Jha 
(16) Shri Imchalemba 
(17) Shri Rao Ram Sinp 
(18) Shri Sriballav PaniarBhi 

Shri S.B. Chavan replied to the debate. 
On the Resolution House divided, -Ayes 148; -Noes 23. 
Accordinaly, the Resolution was adopted. 

2. Motion 
Shri Eduardo Faleiro moved the followinl motion:-

"That this House do consider the present international situa-
tion." 

Three substitute motions were moved by Sarvashri Jaswant Singh, 
Chandrajit Yadav and E. Ahmed. 

The following members took part in the debate:-
(1) Shri Atal Bihari Vajpayee 
(2) Shri Sharad Dipe 
(3) Shri Chandrajit Yadav 
(4) Shri Indrajit Gupta 
(5) Silri P.V. Narasimha Rao 
(6) Shri Syed Shahabuddin 
(7) Shri Sudarshan Roy Chowdhary 
(8) Shri Chitta Basu 
(9) Shri E. Ahmed 

(10) Shri Bhogendra Jha 
(11) Shri Prithviraj D. Chavan 
(12) Shri M.V.V.S. Murthy 
(13) Prof. Prem Kumar Dhumal 
(14) Shri A. Ashokraj 
(15) Shri Chandulal Chandrakar 
(16) Shri Inder Jit 

Shri Eduardo Falciro replied to the debate. 
The substitute motions moved by Sarv~hri Jaswant SiOlh, Chan-

drajit Yadav and E. Ahmed were withdrawn by leave of the House. 
The discussion was concluded. 

·Subject to correcIioD. 
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3. M-ae from ~,. Saliba 
Secretary-General reported a meuap from Rajya Sabha that Rajya 

Sabha had no recommendations to make to Lot Sabha in regard to 
the Punjab Appropriation (Vote on Account) No.2 BiD, 1991, paaed 
by Lok Sabha on the 16th September, 1991. 
4. Alleat to BID 

Secretary-Genenl alJo laid on the Table the Constitution 
(Scheduled Tribes) Order (Second Amendment) Bftl, 1991, pused by 
the Houses of Parliament durin, the current session and usented tu 
by the President. 
S. R_ .... tloa from Membenhlp of Lok Sabb. 

The Speaker informed the House that Shri Ajit Anantrao P.war, 
an elected member from Baramati constituency of Maharuhtr. 
handed over a letter personally to him on the 17th September, 1991 
resigning his seat in Lok Sabha with effect from the 18th Scptember, 
1991 and that he had accepted his resi,nation. 
6. Valedictory RefereDce 

The Speaker made valedictory reference on the conclusion of the 
First Session of Tenth Lok Sabha. 

(Lok Sabha adjourned sine d~ at 7.30 P.M.) 

MGlP(PLU)MAND-'~'I-M' 

K.C. RASTOGI, 
SecretaryoGtntrtll. 




